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LOKSABHA DEBATES 

LOKSABHA 

Wednesday, May 12, 19931Vaisakha22, 
1915 (Saka) 

The Lok Sabha metat Eleven oHhe Clock 

[MR. SPEAKER in the Chair] 

[ Translation] 
. 

SHRI SHARAD YADAV (Madhepura): Mr. 
Speaker, Sir, yesterday 1 0-11 Members of Par-
liament of ourparty took a plane at2 o'Clock and 
reached here at 110'Clock. Jt was such an 
important issue andvoting was also there: I want 
to submit that ~was done deliberately, it should 
be inquired into. 

(English) 

MR. SPEAKER: Question No. 961. 

( Interruptions) 

MR. SPEAKER: Please do not disturb the 
Question Hour. 

MR. SPEAKER: Nohlgisgoingonrecord. 

(In~ 

"Nell recorded. 

MR. SPEAKER: It is not going on record. 
lam not allowing it. 

( Interruptions)· 

MR. SPEAKER: Questions No. 961. 

( Interruptions) 

11.02hrs. 
ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Subsidy on Fertilizers 

"961.DR.PARSHURAMGANGWAR:WrII 
the PRIME MINISTER be pleased to state: 

(a) the extent of subsidy given on various 
fertilizers during 1990-91. and 1991-92. sepa-
rately; 

(b) whether this subsidy is being given 
during the current financial year also; and 

(c) if so. the extent thereof? 

[English) 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO). (a) to (c): A state-
ment is laid on the Table of the House. 
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(a) An amount of As. 4389:06 crores and 
Rs. 4799.60. croreswas disbursedassubsidy 
on fertilizers during 1990-91 and 1991-92. re-
spectively . 

(bl and (c). Nitrogenous fertilizer's still 
continue lobe subsidised. There is abudget 
provision of As. 3500 crores for 1993-94 for 
subsidy on fertilizers. 

[ Translation) 

DR. P.R.GANGWAA: Mr. Speaker. Sir, 
the hon. Minister has not given rightanswerto 
my question because I had asked abotrt the 
subsidy given on different types of fertilisers 
separatelytJhehaSjuststatedaboutthetOtal 

. subsidy. It was Rs.4389croresduring 1990-91 , 
during 1991-92 it was As. 4999crore and it was 
reduced to As. 35OOcrorein 1993-94.lwantto 
submit in this regard that during 1991-92 the 
priceofDAP.wasRs.l92perbag,MPKRs.l73 
perbag. UreaRs.115perbagwhefaastheplk:es 
of perquintal ofwheatwas As.215,priseAs.17-
1800andsugarcaneRs.41 perquintal. Nowin 
1993-94 the prices of DAP is As.435, MPK As. 
102. Urea AS.146 and Wheat is Rs.3o'3 per 
quintal .... 

MR.SPEAKER:Youneednotgivea\\\his 
information, youjustask yourquestion ...... 

DA P.R. GANGWAA: This information Is 
relatedtothis questionthat is why I amgiYlngal 
thisandassuch .Iwanttosubmitthattheprices 
of fertilizers increased three-fold and on the 
contrarythepricesoftheproduceofthefarmers 
havegonedown.lwanttoaskwhenthafarmers 
are suffering on account ofinCreasecJ prices of 
thetertilisers, what aretha reasonsbehlndnot 
making any clear policy regarding providing 
subsidy on fertilizers? Is the Govemment 
formalty any poI~ of giving any subsidy by 

.fertilizers, if so, the reasons for giving less 
subsidy in the year 1993-94? 

(Engish] 

SHAI EDUARDO FALEIAO: Sir.1 would 
.respectfuIIysubmitthatwe do have averyclear-
cut policy on fertilizers. I will come to that in a 
moment. Butfirst, let me reply tothe point made 
bythehon. Memberthat in my written answer, 
I have notgiventhedetailsthathe is asking now. 
Toour understanding ofthe question, we have 
given details. More details. fertilizer-wise. are 
available with me right here. I can read them or 
I~y them on the Table, as per your direction. 
Perhaps you would like me to lay them on the 
Table because they are a l"!Ie longer. 

Now. on the point whetherprices have been 
going upduetolack of any policy. let me say that 
wetJa~aclear-cutpolicy. Thepolicyisasper 
the recommendations of the Joint Parliamen-
tary Committee. 'On the question of prices of 
fertilizersgOOlgup. I wouldjustliketo!Jlaketwo 
orthree points. Firstly. when the fertilizer sub-
sidywas started in 19n. it was !othe extent of 
about Rs25cf'C!'9. Now. afterdecontrolwhich 
has reduced the burden by about As.2.000. 
crore. it reached to about As.5800 crQre last 
year. Justtogivean idea of the magnitudeofthis 
incteaseand\heburdenthatithascreated.the 
increase from 1977 upto now. even after de-
c:onb'd, isto1heextentotroughly2.300percent! 
L.evenasoftodaySir.ofallthemajorsubsidies 
including food subsidy on PDS. including the 
export subsidy, subsidy o~ fertilizers is the 
highest. It Is much more than the foodsubsidy 
andfarhigherthanfheexportsubsidy. NowSir. 
this Is the posIIIon. 

In brief. I willoutline the main elements of 
our fertilizer strategy and policy. Firstly, to 
maintainsubaidyonurea andinfact, todeclease 
it by 10percent. Secondly, to give incentives 
to our units to produce better and more by 
.elimil8lill9customsduty ,byrefundingthacus-
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toms ~uty in some'cases on im~rt of capital 
goods. by reducing interest rate by abeutthree 
per ce'nt and so on. These. broadly. are the 
outlines and I am'not going int9details. Thirdly. 
10elicOuragefarmerstoproduce~andgive , 

, them incentives. Therefore. moneyhas·been 
given torir.etrastructuraldevelopment. borewells 
and so on and sotorth andto increase procure-
ment prices every seascin. Last Khariffseason, 
the increase was 17 per cent.. We should 
compensateallthese. So, there is a clear-cut 
policy and strategy and I have outlined just now, 
The three'main elements. This is as per the 
recommendations of this HOt:ls(! through the 
~ointParliamcnlilryCommittee. 

! Translation) 

DR. P.R. GANGWAA: Mr. Speaker, Sirl 
would like to ask the hon. Mlnisterwhetherthe 
subsidy given by the Centre to farmers is also 
given by states, ifnbtthereaspnstherefore? If 
the Govemment cOnsideringtoprovidefertiliz-
ers to the tarmersopcr:e6it basis which means 
thepaymenttowardsthefertilizerswillbemade 
C\ftertheproduceiS~andifforariyreason.the 
crops are destroyed, then the supply of the 
fcrtilizet'S will be stopped? If the Govemmentis ' 
notconsideringuponthecreditbasis.poIicythe 
reasons therefor'? ' 

IEngJshl 

SHAI EDUAADO FALEIAO: Sir.let.me 
make it clear that as tar as th~ Department ~ 
concemecl. it deals with production of fertilizers 
and despatch of fertilizers to the consumption 
point,. The rest is the responsibility of-the 
Ministryof Agriculture. Yet. speakingaboutlhe 
State Govemments, I would like tONY that in 
this contribution to lesson the burden on the 
larm8fS,theStateGovemmentscandomorein 
c:crtaincases. Forinstanqe. sales tax in States 
wasataparticularrate,sayat8percent.befc?re 
docontrolandtheyusedtogetcertainrevenue. 
Nowth8costsh8vegoneupand~.the 

revenues have increaSed at the cost of the 
tarmer. Theycan reduce the sales tax andtoget 
the same revenue because th Ie prices have 
gone up. That way, a lot ofthings can be done. 
It isforthe State GovemmentstO'Consider. We 
aredoingourbestonourside. 

[ Translation! 

SHAI PAAKASHV. PATIL: I wouldliketo 
know whether the production offoodgrain has 
gone down due to withdrawal of subsidy on 
fertinizersandwhetherfertil~ers are being used 
in leSs quality. Considering all this whetherthe 
Govemment is going to import fertilizers forthe 
farmers orit is going to give some tax conces-
sion on the prices of the fertilizers. 

[Eng/iSh] 

'SHAI EDUAADOFALEIAO:AsI~.the 
majorbulkoffertilizersusedisureaanditisstiH 
under control. Th'e!e fertilizers are not only 
undercontr:ol. but costs have been reducedby 
10. pet'centioviewoftherecommendationofthe 
Joint Parliamentary Committee. In fact. the 
other nitrogen based fertilizet'S which were ear-
lierdecontrolled. were again intrcicluced under 

, control to give this benefit. On the other side. 
otherfertUizers are being importedtoan extent 
and at the moment. international prices are 
comparatively low. That is the position. . 

Asfarasthepoirltraised~the Mernberis 
concerned, itisnecessary-and I agree with him 
-toeducate the farmers that even iftheCOSlof 
somefertilizer. a~ percentageoffertilizer. 
hardyone-thitdofthefertilizer.asmaltpercent-
age of fertilizer. hardlyone-thirdofthet8rtilizer. 
hasgoneup. it is intheecOnomicinterasl oflhem 
to usethisfertilizerforabala.-:ed use because 
astheMemberhassaid.balanceduse~ , 
sates in terms otoutput and production. As I 
haveaJreadysaid. procurementprice has been 
raisedandothefbenefilSaregiven. Evenilthey 
pay a little rhOre .tor ,he small portion of the 
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fertilizer, the benefits that accrue to them, ex-
ceed the costs incurred by them. Th~t is my 
submission. 

SHRI LOKANATH CHOUDHURY: With 
regard to the money that has been given in the 
lasttwoyears, I wantto know how the disburse-
mentofthatmoneyismadebythestateGovem- . 
ments. It is said that the poor-and marginal 
farmers could not receive the money. Has it 
actually reached the marginal and small farm-
ers? Has the Govemment made any study on 
thisaspect? 

My second point is that there is some 
sub.sidy this year on fertilizers. I wantto know 
whether industry will be given some subsidy, 
wherethe cost of productionperunitisrnorethan 
the cost of imported fertilizer. IstheGovemment 
considering some subsidy to those industries 
whichareunabletocopeduetosomanyhistoric 
fac!ors. Apart from benefits such as duty free 
import, concession on income tax, etc. whjch 
are mentioned in the Policy, are the Govemment 
going to give some budgetary support or some 
other support to continue the production , espe:-
ciallyof DAP, which has been closed. 

MR. SPEAKER: You have asked the ques-
tion·. Let him reply. 

SHRI LOKANATH CHOUDHURY: Lastly, 
IwanttoknowwhelhertheGovemmentisaware 
of the fertilizer subsidy given to farmers in 
countriesaloverthewortd. The WortdBankhas 
forced ourGovemment to cut subsidies. But, 
has our Govemmenttaken into consideration 
the fact that countries such as America, Japan 
andsomeEuropeancountries,whichproduce 
fertilizer, are giving subsidies totheir~rmers? 
·Whatistheirpercapitasubsidyandwhatisour 
percapita subsidy? 

SHRI EDUARDO FALEIRO: The hQn. 
Memberwantstoknowwhatwearedoingforthe 
marginal farmers and small farmers. ! 

repeat that this Department deals with produc-
tionanddespatch. When itdespatches, whether 
itbebigfarmerorsmallfarmerornofarmer, they 
are entitled to buy the produce. As far as this 
Department is concemed, that is the responsi-
bility. 

With regard to giving other subsidies and 
other benefits to the farmers, I would like to say 
that it comes under the jurisdication of Ministry 
of Agriculture. We shall definitely ask them to 
look into clifferent suggestions made by the hon. 
Member. 

SHRISAIFUDDINCHOUDHARY: Yes-
terday I made a request to the hon., Prime 
Ministerwith regard tothis. So, today I will put 
my that request in the form of question. In view 
of the dema·nds otthe farmer, the Govemment 
has announced to restore some majoi"subsidies 
to certain types offertilizers. Phosphatic fertil-
izer is one of them. In the scheme of giving 
subsidy to phosphatic fertilizers only DAP fer-
tilizer is included. There is another type of 
phosphatic fertilizer, that is the SSP, which is 
rnainlyused by the small and marginal farmers 
as this fertilizer is very cheap and it is called as 
the poor man's fertilizer. SSP is being left out 
from this scheme which is causing a real dis-
tress to the poor and marginal farmers. I would 
request that while giving subsidy to the phos-
phatic fertilizers, SSP fertilizer should also be 
included in the interestofthesmaR and marginal 
farmers and also in the interest of the industry 
which is producing the said fertilizer in the 
country. 

SHRI EDUARDOFALE!RO: In view of the 
suggestion made by hon. Member, I will look 
intothis. To be more specific, I will call a meeting 
of the representaiives of this ineJustl'ytofind out 

• the problem. 

( TranslallbnJ 

SHAlASHOKANANDRAODESHMUKH: 
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Mr.SpeakerSir,lhaveaskBclquesllonsragard- tosaY,Sir,thatouroverallapproachshouldbe 
ingfertilizersOnmanyocca8ions. Lastyear,de- inlinewilhwhatJPChassaid. Unlesswemake 
control led to a price increase and where there aneffort,totheextentROSSlJletoreducethecost 
is a increase in prices then naturally industry of fertilizers our own entire macro-economic 
also suffers a loss. You had fKOITIised to give a policy wi" goOOt of gear and our fiscal debt wi" 
subsidy of As. 1000/· on fertilizers, which you increase. As the sources are not elastic, it 
gavepromptly,butithardlymadeanyclifference should be at the cost of planned expenditure. 
andfannersareindistress. NowJwanttoStbmit This will have a long effect on our economy .. 
thatasubsidyofRs.1000isnotsufficientforthe 
bringing the fertilizer prices at par with those [Translation] 
prevaingin 1990thenhowmuchSltlSidyshould 
be given? Secondly. there are 450 agricultural 
districtsinthecouotry.1SOofthesedistriclsuse 
80 percent offertilizers and other districts use 
less fertilizers. Duetoriseinpricesoffertilizers, 
there isa30percemshortfaJlin theuseofDAP. 
and 50 per cent in pertasium fertilizers as a 
resultofwhichthefoOdproduclion. which should 
'lavebeen 185 million tonne has bean only 181 
million tone . Therefore ,I requesttheGovem-
mantto give it a serious thought. .... 

. MR.SP~KER:Cometothequestion. 

SHRIASHOKANANDRAODESHMUKH: 
Mr. Speaker, I wantthatGovemmentshould 
give more subsidy on fertilizers and I have 
prepared and sent a policy in this regardtothe . 
P-rime Minister. I wantthatGovemmentshouid 
mak~ available fertilizers to the farmers at 
cheaper rates. What steps are being raken in 
thisregard? 

[EngisNj 

MR. SPEAKER: Iwlsummarizelheques-
tion. H~questioniswhatareyougoingtodoto 
reduce the cost offertllizers. 

SHRI EDUARDO FAlEIRO: Sir. weare 
taking several rneasuresin dlfferentdlr9clions 
which Ihaveal~ouIIined. Theaeare some 
benefits forthefarmers fori1fnlstructural delle!-
opment.lncentlvefortheinclJalryforilcr8ased 
Production. and maintalnlng subsidy on ma;or 
fertilizerwhlch is Ur881 would respeclfullylke 

SHRIASHOKANANDRAODESHMUKH: 
Mr. Speaker, Sir, I wantto know ..... 

MR. SPEAKER: This is nottherightway. 
Youpleasesitdown. Yourstaternentisnotgoing 
OIl record. Pteasesitdown. Shri ~Singh. 

SHRI RAMPALSINGH: Mr. Speaker. Sir. 
just now hon. Minister has stated thatasum of 
Rs.43B9.06crorein 1991-92asumofRs.4799.60 
crorein 1991·92 aM RS.3500croresfor1993-
94 has been given as subsidy on fertilizers. The 
hon. Minister had said while replying to the 
clebateatlhetimewhendemanclsforgrants~ 

were being passed that the concession being 
given for agriculture will not be curtailed but 
when prices are soaring high. the rupee is being 
devaluedthenwhylhesumofsubsidyhasbeen 
reduced In comparison with those of vester 
~? 

[Engish] 

SHRI eDUARDO FALEIRO: As I have 
already ~ntioned. compensation to the farm-
ers and aU these aspects are dealt with by the 
Ministry of Agriculture. 

[ Translation] 

SHRIMATISANTOSHCHAUDHARI:Mr. 
Speaker. Sir, the fact is thatthesubsidy~ 
actuaUy,goes to the farmersis only SOpercent 
and the rest of 50 per cent is grabbed by the 
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factory owners. The Comptroller and Auditor 
General in his report for1he year 1992hasstated 
that the subsidy meant fortarmers on thetertil-
izers is directly given to factory owners also. 
Through you. I want to know from the hon. 
Ministerwhetherthe Government has consti-
tute any committee forfixing the price offertil-
izersand givingsubsidytofa~oryowners? Ifso. 
the aim thereof and what norms have been fixed 
byit? 

[Eng/ish] 

SHRI EDUARDO FAlEIRO: We are Iook-
ing into this matter. Sit ..... 

[ Translation] 

SHRI DAU DAYAlJOSHI: I want to know 
from the hon. Ministerthe names of the states 
which gave relief the 1992-93 and on which 
items and amouDt I relief given by therse states 
separately? 

MR. SPEAKER: He does not have such 
information. This question isdisatlowed. 

SHRI SURYANARAYAN YADAV: Mr. 
Speaker. Sir. the Govemmentairnsat providing 
assistancetosmaUfarmers. lwoukfliketoknow 
frornthe Govemmentas towhomwill itconsider 
smalltarme~? Willa farrnerhaving 30 bight a 
of land with irrigation facilities be considerecl as 
a small farmer.? 

[Englsh) 

SHRI EDUARDO FAlEIRO: As I have 
already mentioned. our Qepartment has a lim-
ited responsibility in this regard. This matleris 
being dealt with by the Ministry of Agriculture. 
Recently. in the past few years we had schemes 
specially directed to small and marginaltarm-
ers. There have been difficulties in implement-
ing these schemes pr~isely because of its 
exact definition and otHeI'\':·"p.. 

[ Tlanslalion] 

SHAI ANNAJOSHI: Mr. Speaker. Sir. the 
hon. Minister has just now stated·that the 
GovemmentisprcMdingmanyincentivestothe 
producers including reduction in excise duty on 
fertUizers. The indigenousproducersandfertil-
izerfactoriesmourcountrycannotCOf!lpetewith 
multinational companies in our country and the 
import of fertilizers has resulted in the clos\Jre 
of about 12 fertilizer factories in our country. 
Therefore. I would like to know whether the 
Govemment has any scheme of providing pr0-
tection to indigenous production so that the~ 
~ay be able to compete with multinational 
compaines and provide fertilizers to the farmers 
at cheaper rates? 

(Englsh] 

SHRt EDUARDO FAlEIRO: Indigenous 
production should be given more eticourage· 
ment but they must also be able to compete. I 
had a meeting with the rel?resentatives of the 
FertitjzersAssociation,of India whentheycom· 
plained about.the dumping by foreign compa· 
nies. I suggestedthemtotake recourse to anti· 
dumping measures. I am happy to inform the 
Housethattheyhavealreadyfiledantidu~ 

proceeding in the Ministry ofCommeree .. 

SHRIANNAJOSHI: Youareaskingtherr 
to take action against the dumping policy. Wh~ 
not Govemment takes initiative in this direc· 
tion? 

MR. SPEAKER: Commence Mini$~ry is 
alsopartoftheGovemment. 

SHRI EDUARDOFALEIRO: Itisnotcon· 
templatedthattheGollemmentshouldtakeariti-
dumpingproceeding. InfacttheGovemment iii 
acting in a quasi-judicial capacity while decid· 

. ing on the proceedingthe Commerce Ministry. 
So. somebody who had ttle eleme':!t andwhc 
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complained. filed a petition. Thatpetition is now THE MINISTER OF STATE IN THE MIN-
lIndertheconsiderationbytheconcemedofficer ISTRY OF INDUSTRY (DEPARTMENT OF 
in the concerned Ministry. They also com- INDUSTRIALDEVELOPMENTANDDEPART-
plainedthattheyhavetoimporttherawmateri- MENTOFHEAVY INDUSTRY) (SHRIMATI 
alsandthatthepricesofrawmaterialsmustgo KRISHNASAHI): (a) and (b). Threeapplica-
down with the import of Phospharitic Acid. Sul- tions for industrial licences for entertainment 
furicAcid.phosphoricAcidandAmmonia.lam electronics items. fourproposalsforElectronic 
happy to inform the House Ihatthe prices have Haldware Technology Parklsoftware T echnol-
gonedowntosomeextenl. Forinstanoe Senegal ogy park units and eight proposals for 100% 
have reduced the price offertilizers. Similarly. . ExportOriented Units. that is. altogetherfifteen 
others have also reduced their price. Another proposals are underconsideration. 
approach is to have joint ventures with those 
countries which have those raw materials il1' (c) All steps are taken to expedite deci-
their countries which are not available in our 
country. We have made some progress in this 
regard. At the moment we are·explorin9 the 
~ossibility of wqrking with theJoltlans. 

We have also asked the GeoIogicalsurvey 
oiflndiatofindoursuchdepositsinthecountry. 
TheseareJUStafewstepsa!ongwi1h what I have 

. said earlier in replytoearliersupp'lementary. 

SHRI ANNA JOSHI: What about other 
industries which are fallen sick? 

+ 

'962. SHR~BOLLA BULLI RAMAIAH: 
SHRI.D. VENKATESWARARAO: 

WilithePRIMEMI~ISTERbepleasedto 

state: 

(a) thedetails of the investment proposals. 
including foreign tie Ups in 1he electronic sector 
which are pending withthe Union Government 
for approval: 

(b) the reasons fornotclearing these pro-
POsals: and . 

(e) the time by which these are likely to be 
elearid? 

sions. 

SHRI.D. VENKATESWARA RAO: Mr. 
Speaker. Sir. the h9n: Minister has stated that 
fifteen proposaIsallogetherareunderconsider-
ation. According to the information available, 
thereareabouttortyinvestmentproposalsoutot 
whith.seventeenarefore9l1ie-upswhichhave 
beenrecommet ldedandapprolledby1heStand-
ing ~rnittee on Industrial Approvals and 
Foreign Investment Promotion Board. 

Sir. the Minister has not answered about 
the reasons for the delay. This has been ap-

• proved by these two units. eight months back. 
Was it true that the Department of Electronics 
proposed a single windoW Clearance System 
wherabvthese delayscan be put an end to and 
tenseinvestmentscanbebrought in as eartyas 
possible? The investors like the USA. UK. 
Singapore and Th,ailand are there. So many 
sophisticated~devicesarebeingcon­

templatedinlhis. TheSepeoplearewilingtogo 
back because of the delay that is being created 
inlheDepartment.lsthereanyproposalwiththe 
Govemment like Single Window Clearance of 
something like that? 

I Transfaliof!l 

SHRIMATlKRISHNASAHI: Mr. Speaker. 
Sir. regardingthequestion raisedby the han. 
Member I would,_ to state that 15proposaiS 
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werediscllSSedwhel8asthehon. Memberwas 
saying that 45 proposals are pending with the 
Gcvemment. SeYenproposalsconcemingtor-
eigncapital investments are underconsitter-
ation. Out of them four proposals are from 
EJeetronIc Hardware and Software Technology 
Park Units aAd three proposals are from 1 00% 
~xport-oriented units. These proposals were 
receivedtilIMarch-ApriI,1993andtheproceed-
ing of the proposals take at least 4 to 6 weeks' 
time. In addition to that, there are five other 
proposals of 1 00 percent export oriented units 
under conside_ration in which foreign capital 
investment is not involved. Foursuchproposals 
received by the Governmentbetween Novem-
ber, 1992anc1MaJt:h, 1993. One proposal of 1 00 
percent export-oriented units is with theGov-
emmant for quite a long time. Some policy. 
decisions were to betaken in this regard which 
have since been taken. Three proposals con-
cerning electronics, are under consideration. 
The meeting of the commiltee forthe month of 
MayisschecUedtobeheidand Ithinka decision 
wouIdbetaken orlthem very soon. The other 
quesIionaskedbythehon. Memberis regarding 
45proposaJs ..... (/nterrupt;ons) 

MR. SPEAKER: He has asked about 
single windowclearance. 

SHAIMATI KRISHNASAHI: Mr. Speaker, 
Sir, the intention of the Government is to have 
uniformity in policy and its implementation. At 
the same time; there should be a simplified 
procedurafor1heenlrepraneursanclactionmay 
be taken as earty as Possible through single 

. windo)¥ agency. Only one units is taken for 
single window Ctearance and there is nO delay 
in it. . The Ministry concerned ....... . 
( If1IsIMJfions) 

MR. S~EAKEA: He has asked about the 
policy only. 

SHAIMATlKRlSHNASAHI: hisourpolicy 
but it is being cleared through single windOw 

system after getting information from the con-
earned Ministry and there is no delay in it. 

[English] 

SHAI D.VENKATESWAAA RAO: The 
electronic components industry is facing a great 
recession in the.current financial year. The 
capacity utilisation has gone down as much as 
30 per cent. The proposed growth rate of the 
electronic industry in the country is 12.1 per 
cent; and by the end of the Eighth FIVe YearPlan, 
per year, Rs.1 0,000 crore worth of electronic 
goods would be exported. But,atthesarnetime, 
the decision of the industry is that 40 per cent 
capacity utilisation will be there in the current 
financial year. Is it due to the import duty has 
been reduced on so many items orsOl)1ething 
like that orwhat exactly is the reason? How is 
the Government going to correct this system? 

[ Translation] 

SHRIMATI KRISHANSAHI: Mr. Speaker, 
Sir, what I understand from the question asked 
by lhe hon. Member is thatthere is decline in 
the development of electronics industry and it is 
OPt growing. In this regard I would like to inform 
the hon. Member that in the electronics sector 
lheannualproduction has increasedfrom9to 1 0 
percent during last 2-3 years and the increase 
in software export is also remarkable. It was 
Rs.220crore is 1991-92which has increasedto 
As.660 crore in 1992-93 which means an in-
craaSeof170percent. What can be more then 
that. 

[EngisIiJ 

SHAI MAUTYUNJA YA NA YAK: In the 
eastern region of the country, the economic 
prospects and the industrial development is 
inevitably merge and bleak. In the case of 
Orissa, particularly my district Phulbani is the 
most backward district and no industry district. 
While giving clearance tosuch projects, will the .I 
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Govemment consider to give priority to the thatmeanswithOutanyvalueadditialatai. And 
backward~tribalregionsofthecou!'"Y1 itisourunderstandingthatsomeproposalswith 

as little value ~dded as 8 per cent have been 
t TranSlation1 . sanctioned. 

SHRIMATrKRISHNASAHI: Mr. Speaker, 
Sir, though it does not relate to the original 
question, yet I would like to say that our new 
industrial policy stands for encouraging 
industrialisation. Under industrialisation plan 
we iAClude backward areas also. 

SHRI RA.,IESH KUMAR: Mr. Speaker, 
Sir,lwouIdliketoknowwhelher1heGovemment 
of Japan has offered to set up an Electronics 
Industry in collaboration with Government of 
Indiaat Bodhgaya in Bih8rwhk:h is a place of 
international importance. If so, the tenns and 
conditions oftheoffer7 

[Engish) 

MR. SPEAKER: This is about investment 
proposals. 

[ Translation) 

SHRIMATlKRISHNASAHI; Mr. Speaker, 
Sir, if sUch proposal comes from Bihar, we 
would definitely think over it. 

(Enrlish) 

SHRIPRITHVIRAJD.CHAVAN: Inthe 
electronic sector, rnanyforeign investmentpr<>-
posals are pending because of certain policy 
decisions have not been taken yet. In the 
scheme for electronic hardware technology 
parks. Original scheme had envisa9,..ed 15 per 
cent value added; that means minimum 15per 
cent foreign ext»~nge ,!alue wilIW added to 
production. . . 

There are multinational corporations who 
are pleading with the Govemmentthatthis per-
centagebe reduced to as low as zeropercent; 

Has any new initiative in the scheme for 
electronic hardwares technology park been 
takentoreducethevalueaddedcontantfrom15 
per centlo zero or 8 per cent? 

[ TransIaIion) 

SHRIMATlKRISHNASAHI:Mr.Speaker, 
Sir, these schemes relate to the Department of 
Electronics, hence I am unable to give any 
detailsaboutthem. 

[English] 

*963. SHRI BALRAJ PASSI: Wdlthe Min-
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) thepattem ofassistance proposed to be 
providedtovarious States during the EightFtve 
Year Plan to tackle the problem of educated 
~;and 

(b) the nature and extent of Central assis-
tancegiventoeachstateforthepurposeduring 
the current financial year? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) and (b). A statement is laid 
on the Table of the House. 

STATEMENT 

Employmentgeneration in various States, 
bothfortheeducated and uneducated, depends 
ing9f'leral,~thepaceandpattemofgrowth 
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anddevelopmentinthestates. Planassistance 
to states is provided on a bIockbasis. nopartof 
Which is specifICally earmart<ed tor special 
scher.nestoreducaledunemployed. Thcreisa 
Central Sector Scheme for Self-Employment 
for Educated UnemplOyed Youth (SEEUY) 
launched in 1983-84. which encourages the 
educated ooempIoyed youth to undertake seIt-

empIOymentvenluresltlrough provision of loan 
by banks and capital subsidy (@ 25% ot loan 
contracted) by Central Govemment released 
through the banks. The scheme extends to all 
areasoftheCountryexceptcilieswithmorethan 
one million population as per 1981 census. 
Stale-wise targets ot beneticiaries under the 
schemes for 19~3-94 are give(l in enclosed. 
Amexure. 
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[ Trans/ation] 

SHRI BALRAJ PASSI: Mr; Speaker, Sir, 
the hon. Minister has not given satisfactory 
reply to my question. In 1983-84 the Central 
Government started a scheme for providing 
employment to the educated unemployed. The 
scheme is meantfor encou raging unemployed 
youth but they have to run from pillar to postfor 
getting employment. I would like to submit that 
there IS vast difference between the pnce level 
of 1983-84and ottoday's price level. In view or 
Inflaction I would like to know from the Govern-
ment whether that amount is still sufficient orthe 
Government IS gOing to increase the amount? 
Further. I wouldliketoknowwhethertheGovem-
ment is gOing to do away with the obstacles like 
those of guarantors necessary for obtaining 
tunds underthescheme? 

[Eng/ish] 

SHRI GIRIDHAR GOMANGO. Sir. In the 
statement as I have explained that tile question 
IS regarding assistance provided to the states. 
We are providing assistance tothe states on 
block baSIS and a scheme IS being operated by 
the Government of India. Department of small 
scale Industries forself-employment foredu-
cated unemployed youth. The state-wise target 
of beneficlanes is fixed. 

The Government of India is not releasir:'g 
directly the subsidy of 25 per cent. It IS routed 
thrOWh the Reserve Bank of India and the Bank 
gNes subsidy 10 the benefICiaries. I have replied 
that state-wise assislance IS not earmarked or 
provided 

I have replied to the main question which 
thehon Memberhasasked. 

MR SPEAEKR Would you like to give 
moremoneyforthlspurpose 

SHRi GIRIDHA8 GOMANGO On the 

basis of beneficiary target we are providing the 
assistarlCe. 

[ Trans/ation] 

SHRI BALRAJ PASSI: Mr. Speaker, Sir. 
it is notclearwhat does the hon. Ministerwants 
to say. My question IS regarding allocallon of 
funds and assistance and It is not clear what 
does the hon. Minister want to say 

MR. SPEAKER: He has stated that as per 
the target the state Governments are allocated 
funds. 

SHRIBALRAJ PASSI Rs.30.000lsbeing 
sanctioned as per the norms of 1 983-84 but the 
value of money has drastically gone down 

[Engltsh] 

MR. SPEAKER PJease come tothe 
nex1 question 

[ Trans/atlon] 

SHRI BALRAJ PASS!. Mr. Speaker. Sir. 
the hon. Minister IS not giVing any categorical 
reply. But. In view of the grave unemployment 
situation .Ihe Government must senously view 
il. The hon. Prime Minister is present In the 
House and I would like 10 appeal to him 100 The 
Govemmentclalms to have formulated schemes 
al block levels In states but for Ihe educated 
unemployed no such scheme has been formu-
laled. People from rural areas and small towns 

_are migrating 10 cities. I would like to know 
whether the Govemmenlln consulallons wllh 
state Govemmentsconlemplales 10 formulate a 
scheme In view of the growing unemployment In 
Ihecnllnlrylocheck migration from rural areas? 

[Engllshj 

SHRI GIRIDHAR GO MANGO All these 
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aspects were considered by two Committees 
::m; One a Committee of MinistelS under the 
Chairmanship of Day Chairman Planning Com-
mission and the other one is NDCsub-Commit-
tee Whatever schemes or proposals are there, 
that are being implemented by the states. So it 
starts from village block level upto state level. 

The question relating to educated unem-
ployed. 

MR SPEAKER: Will you be able k>ptell 
thehon. Member, whataretheexistingsdlemes? 
If there are no schemes. would you like to have 
new schemes? 

SHRI GIRIDHAR GO MANGO: We have 
hon schemes to which the hon. Member has 
referred to. The other schemes which are there 
forthe rural areas. that I have explained In my 
statement. 

[ Translation] 

SHRI BALRAJ PASSI Thehon. Minister 
has stated that for the unemployed no scheme 
IS being Implemented. 

[EnglISh] 

SHRIGIRIDHARGOMANGO:TwoCDrQ-
mittees are already constituted. 

One Committee is oftM Ministers and the 
other IS a sub-committee 01 the NDC. The 
reports are yet to be considered by the Govem-
ment and the NDC respeectively. All these 
points have been taken Into consideratIOn. 

MA. SPEAKER. Are you in the process 
,01 making any new schemes? 

SHRI GIRIDHAR GOMANGO: No. The 
report which has been submitted is yet to be 
conSidered by the NDC. Then, anotherCommtl-

tee ofthe Ministers will consider it. It is yet to be 
completed by the Govemment. 

KUMAR I MAMATA BANERJEE: I am 
grateful to you I~r having called me to put a 
suplementary. ThiS IS an Important question 
( Interruptions) 

[ Translation] 

SHRI ANNA JOSHI Let hiS question be 
replied to as his question has not been replied 
( Interruptions) 

SHRI BALRAJ PASSI Mr Spepker. Sir. 
at present there are more than 4 crore unem-
ployed persons In the count I)' 

[EnlglSh] 

MR. SPEAKER: He has given It In wntlng 

KUMARIMAMATABANERJEE Thlslsa 
very Important question. The number of edu-
cated unemployed IS Increasing day by day. 
Accordtng to the reply given by the hon Minlste r 
there IS only one programme that IS. self-
employment programme for educated unem-
ployed. Nothing else IS there The number of 
educated unemployed youth IS now more than 
three crores In the country. In my state It IS even 
more than 50 lakhs. That is the number of 
educated unemployed We do not know the 
number In the unorgamsed sector. 

My submiSSion will be to the Pnme Mlnste r 
He IS the leader 01 the country and he Leader of 
the House. Therefore. my request will.be, 
whelherthe Prime Mlnlsterwlll call an eXClu-
sIVe meeting olthe NDC to dIscuss the problem 
of unemployment to Sit With the state Govern-
ments to chalk out a comprehenSive plan at 
action lorthe unemployed youth. Othervvlse 
these unemployed youth may create a dlttlcult 
situation in the country. because some pohtlca I 
parties. smugglers and terronsts are tl)'lng to 
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misuse the youth. That is why they should be 
utilised for constructive purposes. 

This is my requestandthismaybegiventhe 
first priority in the next meeting ofthe NDC. I 
requestthe Prime Ministerto call a meeting of 
the NDC specially forthis purpose. 

• THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Some. exercise has al-
ready been done in the NDC but as the hon. 
Membersuggeests, I will have no objection and 
, in fact, I would certainly like to have a meeting 
speciallyforthis purpose. 

AN HON. MEMBER: Than you very much. 

[Translation] 

SHRIMATI BHAVNA CHIKHLlA: Mr. 
Speaker, Sir, through you, I wouid like to submit 
to the hon. Minister that at present growing 
population and unemployment are the two most 
severe problems before the country. The hon. 
Prime Minister has statec' that efforts are being 
made in this regard but the manner in which 
schools and colleges are being openedandthe 
way the courses of Bachelor of Arts, Bachelor 
of Commerce and Bachelor of Science are 
being started generate further unemployment. 
Is the Govemment goingtoformulateascheme 
formakingthesecourses employment-oriented 
so that even while pursuing graduaqon course, 
students can choose and decide whatthey have 
todoinfuture? ~ecause in view of the grave 
unemployment situation and extreme poverty, 
the youth are notable to do any thing. Only due 
tolackoternployment opportunities the youth go 
astray. Unemployment drives the youth ofthe 
country on to the path of destruction instead of 
construction. To bring the misguided youth back 
tothe mainstream whether a self-employment 
scheme is beingformulated? 

MR. SPEAKER: This has already been 
replied to. 

(Interruptions) 

SHRIMATI BHAVNA CHIKHLlA: Mr. 
Speaker, Sir, this has not been replied. 

[English] 

MR. SPEAKER: There are existing 
schemes and the Committees are looking into 
the matter. The NDC will look into it and the 
Prime Minister has agreed that a meeting ofthe 
NDCwilibecalied. 

( Interruptions) 
[ Translation] 

SHRIMATI GIRIJA DEVI: Mr. Speaker, 
Sir. today he has statteci about the unemploy-
ment in rurall areas only. As our colleague has 
submitted that more that nothing is being done 
tto provide employmenttotheed~atedyouth. 

AsKumariMamataBane~eehasalsosaid 

that they have not been given any concrete 
assurancetothis effect, there is only a reference 
that the matterwouldbe looked into and projects 
na\ley been welcomed. Mf. Spea\t.er, Sir, I 
would like to submit that more than 10,000 
doctors are unemployed in Uttar Prade .. :sh and 
there are than 20, 000 doctors unemployed in 
Bihar in spite of the fact that a major amount of 
Govemment funds is spent on their education. 
Similarly engineers are also unemployed. 
These people are even unable tostarttheirown 
employment under ttie Self-Employment 
Scheme because they are eligible to get only 
25%amountintheformofloan. Moreoverthere 
are no banks in rural areas. 

MR. SPEAKER: Please don't deliver 
speech in this manner. 

SHRIMATI GIRIJA DEVI: Mr. Speaker, 
Sir, how long will it taketheGovemmenttotake 
concretemeasurestoeliminateunernployrnent 
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and whetherthe Govemment would assure the 
House in this regard? 

[English) 

SHRI GIRIDHAR GOMANGO: Sir, the 
han. Prime Ministerhas assured that there will 
be a special NDC meeting toconsiderthe report 
01 the NDC Committee on Employment, which 
was placed before it l<)Sttime. So, there will be 
a special meetingtoconsiderthat report. Apart 

. from that, a Committee of Ministers has been 
constituted on Educated Unemployed and it is 
awaiting Cabinet's approval. Weare not saying 
thatwehavejustconsideredthereports. Wewili 
discuss these two reports in detail. 

[ Translation) 

SHRI SURAJMANDAL: Mr. Speaker, Sir, 
there is TRYSEM scheme under Self Employ-
ment Programme to alleviate unemployment in 
rural areas. Underthis scheme not only training 
is imparted but loan is also provided to the 
unemployed people to enable them to start seH-
employment. f!\s per the prevailing situation 
people have been unable to get loan even for 4-
5 years after receiving traintng and could not 
start any self-employment. Does the Govem-
ment propose to provide financial assistance to 
the trained personsunderthe TRYSEM scheme 
during the Eigth Five Year Plan? 

[English) 

SHRI GIRIDHAR GO MANGO: Already 
the scheme is existing. 

[ Translation] 

Land Under litigation 

'964. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state: 

(a) whethera decision had been taken inthe 

meeting of the Revenue Ministers, held in March, 
1992 regarding settlement of land cases under 
litigahon; 

(b) if so, the details thereof: and 

(c) the directions issued or proposed to be 
issued by the Union Governmentto the state 
Governments particulartyto Gujarat in this re-
gard? 

[English] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR): (a)to(c).A 
statement iis laid on the Table ofthe House. 

STATEMENT 

(a) Yes, Sir. 

(b) and (c). It was decided interaliainthe 
Revenue Ministers' Conference held on ~ 4th 
March, 1992 at New Delhi that 75% of the land 
involved in litigation before the Rev~nue Courts 
must be freed from such litigation to make it 
availabiefordistribution lathe eligiblelandleess 
poor. Such distribution should be completed by 
30th September, 1992. The concerned state 
Govemments have been advised accordingly. 

Besides, the respective state Governments 
including state Government of Gujarat were 
requested through letters including d. o.letters 
from Prime Minister on 7th November. 1991. 
and from the Minister of state. Rural Develop-
menton2stNov .. 1991.6thApril.27theJuneand 
2Bth Nov .. 1992 and 16th Feb., 1993 to distribute 
available ceiling surplus land expeditiously and 
also to set up special Land Tribunal under Article 
323-BoftheConstitutionorrequesttheirrespec-
live High Courts to set up Special Benches for 
quick disposal of litigation cases. 
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SHRI KASHIRAM RANA: Mr. Speaker, 
Sir the land Reforms Act and the land Ceiling 
Actwereenactedtodistributeandtothelandless 
people but these laws were not implemented 
effectively. Only about 491akh acres of land out 
of the total 72 lakh acres have been distributed 
so far. 

Mr. Speaker. Sir. a meeting ofthe State 
Finance Ministers was held in March 1992. 
Priorto it. a meeting of Chief Ministe~ was held 
in October 1991 in which the partq,ants regret-
ted that through the Gcwemment wanted to dis-
tribute landamong the lanclessandpoorpeople. 
yet middle-men and land-lords were creating 
obstacles in the way. Asa result about 1 088842 
acres of land has been involved in litigation. It 
was decided in the meeting of Chief Ministersto 
dIstribute the entire land but only about 156742 
acres of land has been distributed till 
June ...... ( /ntem.J]lions) 

MR. SPEAKER: You are to raise your 
question. so p!ease cometoit. 

SHRI KASHIRMA RANA: lamcomingto 
my question. The state Governments were 
directedtotakestringentmeasurestoachieve 
IhetargetbysettinglheJandirMJlll8din IiIigaIion 
uptoJune1992,ByJuneabout156,743acr8s 
orland ha~been distributed. Sincelhetarget 
fixed~notbeachieved.anoIhermeetingof 

Finance Ministers of that of Chief Ministers or 
that of N.D.C. should be called and concrete 
measures be taken in this regard so that the 
landless people may get J8nd. It was decided 
in the meeting of the Finance 
Minister ....... ( Internplions)' 

MR.SPEAKER: You have asked such a 
IongquestionjusttoknowwhatlheGollemment 
propose to do in this regard. 

THE PRIME MINSTER 9SHRI 
P.V.NARASIMHARAO):Sir.thisquestionhas 
been engaging the attention ofboth the Central 
Govemment and the state Govemments. Right 
in 1991. no less than the Chief Ministersofthe 
states came and gave a commitment that all 
these cases will be settled. The distribution of 
the surplus lan~ would be '. compleeted by 
March, 1992. Now, we have to depend on the 
comrnimentgiven by the Chief Ministers. After' 
that it was foundthatthere was some progress 
andtheprogmsswasaquitegood. But. then the 
target of 1 00 percent distribution of the land by 
March, 1992 was not completed. Then. the 
Revenue Ministers were called because they 
weredealingwiththesubjectthemselves. Chief 
Minisaerscanmygivegeneralcirections, There 
alsotheymadecertaincommitments, some of 
which were completed: others were not com-
pleted. Now, except calling for Chief Ministers 
and Revenue Ministers. the administration of 
lhisatJjectbeingunderthestateGovemments. 
the Central Government has not muchtodo. 
How is itgoing to help by calling the Ministers 
againandagain? Theywillalsofeelthatweare 
tryingtosupefVise theirwortt. It is not going to 
be good. We will be writing them, we will be 
telingthern. But,hon. MembersofParJiament 
also could take up this matter with the Chief 
MinistersandRevenue Ministers of the state. If 
Ihey~atthestate level, we will certainly do 
whateverispoSsibJe. Olherwise. calling them 
again and again will not be proper. It will not be 
seen asa good methodology . 

( TtanSlationJ 

SHRI KASHIRAM RANA: Mr. Speaker. 
Sir,I have saidaboutconvening another meet- I 

ing because the state Governments have not 
beentaklng any stringent ,,!easure in this re-
gElId. WlhregardtoGujarat,lsubmiltedthatout 
ofI1edeclar8d2.51.528~ofland,l,32,358 
8CnIShavebeen distri6uted and out of the re-
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malning 1,19, 130acresofland97,OOOacresis 
still involved in litigation, The government had 
flxedatargettodistribute land byJune 1992. The 
GovemmentofGujaratdistributed 1651 acresof 
land among the landless, The Government of 
Gujarat does not seem to be serious in taking 
measures in this regard, though the land is quite 
fei\ile and big builders and landlords cIo not want 
to give the land. In view ofthis, what initiative is 
beingtakeQ by the Govemmentto monitor the 
entire work? The Central Go"!,emment cannot 
escape its responsibility onthis account. Keep-
ing in viewthe fact that the state Goverments 
have neitherbeen taking legal action norfollow-
Ing the instructions of the U~ion Govemment. 
whetherthe Government propose to take any 
action. The Government ofGujar§t has been 
making repeated annquncements to distribUte 
land to the landless people, and that it propose 
to give relaxation in ceiling of the land. What 
action does the Central Govemment propse to 
take in this regard? 

SHRI RAMESHWARTHAKUR: Thenon. 
Prime Minister has already given replytothe 
main question. I would like to submit to the hon. 
Memberthat as the hon. Prime Minister has 
pointedoutthatthemeetingswereconvenedon 
4 and 5.11.91 followed by a lenerfromthe Prime 
Minister on 7th November 1991. Thereafter, 
Shri Venkat Swamy and I wrote letters on 5th 
May,26.7.92,28.11.92and1S.3.93.ltisnottrue 
that no initiative was taken' in his regard. A 
special campaign was launched by the states in 
this regard and there arelwotactorsinvolvedin 
It. Some cases are involved in litigation while 
in some cases, considerable progress has been 
made. Under the special campaign 1.33,709 
rtcres of land was distributed for October 1991 
to March 1993 whereas from April 1992 to 
January 1993 this year 78490 acres ofland was 
distributed. So far as the matter of litigation is 
concemed, itis true that 13,02,923acresofland 
is involved in liigation . There are 22748 cases 
in total. out of which 14135 involving 5, 58.578 
acres of land are in Revenue Courts, while 7825 

cases are in High Courts and 778 cases are in 
Supreme Court. 

MR.SPEAKER~Thehon. Memberwants 
to know whether government can find out a 
solution constitutionally figures need not be 
given. 

SHRI RAMESHWAR THAKUR: Thehon. 
judge ofthe Supreme Court has been requested 
in this regard, who has soughtthe details of 778 
cases, Bench-wise. He has assu red to give a 
verdict which ,",ould Qe acceptable to the High 
Court as well as to the Revenue Courts. Con-
crete steps have been taken in this regard and 
states are directed to fumish the required infor-
mation. Th~ basic points will be decioed by the 
Supreme Court and directions will be imple-
mented by the High Court and the Revenue 
Courts. 

[Englishl 

SHRI ANKUSOHRAO RASAHEB TOPE: 
Mr. Speaker, Sir, I want to know from the hon. 
Ministerwhetherit is a fact that only some of the 
states have implemented this scheme ofdistri-
bution of land whic:h is in excess and some of the 
states have not implemented it at all. If so, I 
would like to know which are the states which 
have not implemented the scheme of distribu-
tion of land. 

SHRI RAMESHWARTHAKUR: Sir. we 
halleacompletelistotstatewisecaseswitharea 
involved in litigation in variOus courts. We have 
got a list ot twenty-two states. Complete details 
are there and if you like. I can place 
it.." ... ( Interruptions). 

SHRI ANKUSOHRAO RASAHEBTOPE: 
Sir, I wanted tp know whether all the states are 
implementing this scheme or not. If some of the 
states are not implementing it. which are those 

. states and twill the Govemment make it compul-
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sory for all the states to implement these 
schemes? 

SHRI RAMESHWARTHAKUR: Sir., vary-
ing level steps have been taken by different 
states. For instance, Andhra Pradesh High 
Court has set up a Special Bench and ... ( Inter-
ruptions). 

MR. SPEAKER: These are the things to be 
looked into by the state Governments constitu-
tionally. 

[ Translation] 

SHRI RAM NAGINA MISHRA: Itis a very 
serious matter. The administration also wants 
the land declared surplus afterimposing~iling 
to be distributed. I do know tnat the land-lords 
register wrong information in the names of their 
grandchildreo in Govemment records. besides, 
there are many legal obstructions. Cases re-
main involved in litigation for a long period even 
for twenty years. 

12.00hrs. 

Keeping this problem in view I wooidlike to 
submittothe hon. Prime Minister and also want 
toknowwhelhertheUnionGovernmentpropose 
to enact such a law at the national level as may 
provide that thecases concerning are notdistri-
bution of surplus land kept pending for a long 
time in courts, rather a restriction may be im-
posed on filing of such cases in courts so that 
surplus land may be distributed among the 
needy people. This law can not be enforced 
unless the Central Government enact a law to 

. this effect. Theproblemcanneverbesolvedin 
view of such litigation keeping these factors in 
view whether the Central Governmentpropose 
to enact any law? 

MR. SPEAKER: WhateverlawtheCentraJ 
Govemment can make it Yiould make. It I think 
so. 

SHRI RAMESHWARTHAKUR: TheCen-
lral Govemment has made itcleartoeverystate 

that there are different laws regarding land. Land 
tribunals have been setup in several states. Out 
ot975 cases otland ceiling in Tamil Nadu, 478 
have been settled and action is being taken with 
regard to the rest. The hon. Member raised the 
issue of Bihar. Land Tribunal has been formed 
there too butthe High Court struck the matter. It 
isnowlyingpendingintheSupremeCourt. The 
Supreme Court would decide whether there the 
formulation of land Tribunal is proper or not. B 
esides, the Patna High Court has also been 
requested that a special Bench may decide the 
cases. That Bench may deal with all the cases 
of dispute. 

SHRI RAM NAGINA MISHRA: Will the 
Central Government make a law concerning 
land at central level so that cases are not kept 
pending for longer period and the surplus land 
may be distributed among the poor ..... 

MR. SPEAKER: It is constitutionally diffi-
cult. 

WRITIEN ANSWERS TO QUESTIONS 

[ TntnSlation] 

SuperComputer'Param' 

965. SHRI BRIJ BHUSHAN SHARAN 
SINGH: 

SHRICHETAN P.S.CHAUHAN: 

Will the Ministerof PRIME MINISTER be 
pleasecttostate: 

(a) whether the Government have devel-
oped 'PARAMO multi-purposesupercomputer; 

(b) ifso, the main features of this computer; 

(c)thetotal cost incurred on its production; 

(d) whether all the parts used in it have been 
indigenously manufactured; and 
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(e) ifso, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTER OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRi 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes sir. The Center for Development of Ad-
vanced Computing (C-DAC) , a Scientific Soci-
ety under the administrative control of the De-
partment of Electronics, has designed and de-
veloped -general purpose super computer 
'PARAM' based on parallel processing archi-
tecture. 

(b): The Machine is available in 2 series 
P ARAM 8000 series provides a peak comput-
ingpowerof1 GFLops, supports 1 Gigabitsof 
main memory and a secondary storage upto40 
Gigasbytes. The PARAM 8600 series provid-
erspeakcomputingpowerof5GFlops,supports 
upto 5 Gigabits of main memory ands second-
ary storage of 40 Gigabits. Thesesupercomput-
ers are endowed with advanced programming 
environment'PARAS'Thesecan be used fora 
variety of applications such as image process-
ing, remote sensing, computational fluied dy-
namics. finite element modeling, computational 
chemistry, bie-technology, signal processing, 
graphics and visualization. 

(c) The total amount released by the Gov-
emmentof Indian forclevelopmentand produc-
tion ofthese machines till31.3.93 was RS.34 
crores. 

(d) and (e): Theentiredesign. development 
and engineering of PARAM supercomputer, 
both hardware and software, has been done 
indigenously. The only components which are 
imported are the microprocessors, memories, 
glue-logic chips and Winchester disks. 

[English] 

Arwspand National Drinking Water 
Mission 

966. MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
PRIME MINISTER be pleased to state: 

• (a) the objectives ofthe Accelerated Rural 
Water Supply Programme: 

(b) the exteyt to which these objectives 
have been achieved; 

(c) whetherannotherprogramme known as 
national Drinking Water Mission has also been 
introduced: 

(d) if so. the objectives of this Mission and 
whether it has any linkages With ARWSP; 

(e) the number of villages which been 
provided drinking water under these schemes 
sofar; and 

(f) the number of villages still tobe provided 
drinking water and the time by which these 
villages are likely to get drinking water facility? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTTAMBHAI H. PATEL) 

ANWSAND NATIONAL DRINKING 
WATER MISSION 

(a) The actuated Rural Water Supply 
Programme (ARWSP) aims at supplementing 
the efforts of the States/Union Territories in 
providing adequate and safe drinking waterfa-
citities to the population made by the Statesl 
WTs under the Minimum needs 
programme(MNP). The StateslUTS have to 
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provide funds underMNP equaltoo more then 
the central allocation through ARWSP. 

(b) 3.11.591 problem villages werecov-
ered with safe drinking waterfaciiities underthe 
Accelerated Rural Water Supply Programme 
and the State Sector Minimum Needs 
Programme during the periodtrom 1972-73to 
1985-86: the coverage thereafter is given in 
partee). 

(c) Yes. Sir. 

(d) The objective of "Technology Mission 
onDnnkingWaterinVlllagesandAeiatedWaler 
management (Iaternamed as" Rajiv Gandhi 
National Drinking Water Mission") are as fol-
lows:-

T ocoverthe identified problem villages as 
on 1.4.1986numbering 1.37,155. 

To supply potable water at 40 litters open 
caprtaperday(L.pcd)toaJIlhe human population 
in rural areas and to supply anadditional301pcd 
for cattle in desert areas. 

To evolvecost effective technology mix to 
acnivetheseobjeclives wilhinlheconstraints of 
plan resources and Totakeconservation mea-
suresforsustainedsupplyofwater. 

ARWSP is one of the main programme of 
the Rajiv Gandhi national Drinking Water Mis-
sion. Other programmes of the Mission have 
linkages with ARWSP and State SectorMNP. 
Coverage 01 identified problem villages is 
achieved Ihrough the various.programmes of 
the Mission, namely, 55minimissions, 5 Sub-
Missions, ARWSPsandtheStart SectorMNP. 

(e) During the period from 1986-87 to 
1992-93,1,36,353identifiedproblemvillages 
havebeenprovideddrinkingwaterunderthese 
schemes. This is in addition to 1.77,963partially 
covered villages which have been prcMdedsafe 

drinking water facilities during the same period. 

(f) Ason31.3.93,772, 'NoSource'prob-
lem villages were still to be provided with sate 
drinking water facilities. These villages are 

. planned to be provided with safe drinking water 
facilities during 1993-94. The partially covered 
villageslhabitations and the remaining uncov-
ered population are likely to be provided safe 

• drinkingwaterfacilities by the end of the Eighth 
Five Year Plan. • 

Reconstitution of National Building 
Organisation 

967. $HRINITISHKUMAR:WilltheMin-
isterofURBAN DEVELPPMENTbepleasedto 
state: 

(a) whether the national Building 
Organisation was reconstitute in August. 1992; 

(b) if so, the reasons therefor: 

(c) whetheraH the necessary sanctions in 
this regard had bOOn received; 

(d) if not, the reasons therefor; 

(e) whether the area of operation of the' 
National Building Organisation has also been 
modified after reconstitution: and 

(f) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOP-
MENT(SHRIMATISHEILAKAlJL: (allo(d)' 
Having regard to the requirements of National 
Housing Policy to straighten the management 
Information system a~d various other SOCIO-
economic and statistical functions connected 
with housing and building activities. and also 10 
ensure more effective and systematic technol-
ogy transfer at all levels involving large scale 
dissemination. use andcornmercial application 
of low cost and innovat,ve technology . the na-



45 Written Answers VAISAKHA22. 1915 (SAKA) Written Answers 46 

tionalBuilding Organisation. an attached office 
Iinderthe Ministry of Urban Development. was 
restructured in August. 1992. 

The restructuring was effected through a 
Government notification issued with the ap-
proval of the Ministerof Urban development. 

(e) and (f): The restructured national Build-
mg Organisation continues to function as an 
attached office under the Ministry of Urban 
Development through with modified functions. 
The majorfunctionsofthe restructured National 
Building Organisation are given in the attached 
statement. 

(a) Study and surv~y of Socio-economic 
aspects of housing. collection. collation. coordi-
nalion. analysis and dissemination of building 
and housing statistics. organisation ans. setting 
up of a Management Information System .~ 
monitor implementation of National He 
Policy. 

(b) organisation andcoordinalion of activi-
ties relating to housing census and sample 
surveys on housing condition. 

(c) Maintaing linkages with Central and 
State and Local agencies. financial. institions 
and all statistical agencies in order to collate. 
store. retrieve and disseminate information on 
shelter indicators and housing schemes on a 
continuousbasisandtonetwol1<withtheUnited 
nations and otherintemational agencies on1he 
exchange of information relatinqtoshelterand 
will also function as the United Nation Regional. 
CenterforESCAP. 

(d) StatistICal and soclO-eCOOomic tunc-
tions connected with housing and urban deveI-
opmentandprcper~ofdatathroughcom­

puterised data bank. 

(e) EdIting.production.distrbJtionoffilms, 
slidepresentalion.exchangeandSl4)plyofpub-

lications including technical pamphlets relating 
to housing and urban development activities. as 
also collection and documentation of technical 
literature, etc. 

Equipment in Mechanical and Electrical 
Stores 

968. SHRI RAM KAPSE: Will the Minister 
of be pleased to state: 

(a)whetherthe Comptroller and Auditor 
General (CAG) in paras8.2. &8.7of Report No.2 
of 1992hasstatedthatequipmentinMechanCal 
and Electrical Stores valued more than RS.2 
miHion was lying idle from 5to 11 years as it was 
purchased without properquality surveillance; 
cn:l 

(b) ifso. the reasons therefof; and 

,\ 'he remedial steps proposed In this 
-::;dId'? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE SHRI 
BHWNESHCHA TURVEDI): (a) Yes. Sir. C& 
AG in para 82 & 8.7 of Report No2 of 1992 had 
made observations regarding avoidable extra 
expenditufeon procurement of turbine blades 
for Tarapur At~ic Power Station and lead 
bricks forBhabha Atomic Research Center. 

(b) The turbine blades were procured for 
Taraopur Atomic Power Station since erosion 
forth turbine blades on the 17thand 18thstages 
was noticed in April, 1974. The turbine blade was 
an imported equipment and therefore ~ pro-
((ured and kept as insurance spares and was 
meant for replacement as and when Original 
blade failed to avoid any underirable eventual-
ity .In caseoffailure to the turbine blade, it would 
require 40 weeks forgetting new blades which 
could have resulted in a loss of about Rs. 623 
Iakhs. 
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The lead bricks stocked are tund to be very 
essential. day-to-day item for an laboratory 
engaged in Post Irradiation Examination of 
nuclear fuels and materials. In case of any 
bresas down in threactor , the entire qunmty 
stocked will be immediately consumed. Keep-
ing in view the exciting need for the lead bricks . 
are made these items were stocked. The entire 
stock of lead procured has since been used for 
setting up of a lead shielded facility forexami-
nation of full length pressure tubes received 
from operating Nuclear Power Stations. 

(c) Future requirements of lead materials 
will be assessed keeping in viewtl\e need for 
sustaining on going programmes and instruc-
tions have been issued accordingly. 

[ Translation] 

Technical know-how for rural Industry 

669. SHRIMATI BHAVNA CHIKHALlA: 
WiD the PRIME MINISTER be pleased to state: 

(a) whetherthe Govemmenthave formu-
lated any scheme to provide technical know-
howforthedevelopmentofruralinduslry; 

(b) if SO, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMAlL SCALE INDUSTRY ANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNMACHALAM) (a): Yes, Sir. 

(b): TIlestatementislaidonthe T able of the 
House. 

(c): Does not arise. 

The development of technology for rural 
industries as an instrumentfor improving pro-

ductivity and inCome ofthe artisans, is a continu-
ous process and is undertaken by different 
agencies/organisations engaged in the 
programme of rural industrialisation. Presently, 
about 8.7 percent of the total employment is 
provided by traditional industries. most of which 
are in rural areas. 

Khadi and village Industries Commission 
and Council for Scientific and Industrial Re-
search have jointly taken up a programme to 
improve the technology for rural industries. 
Khadi and Village Industries Commission 
(KVIC) has carried out "In-house Research" for 
improvement of the technology and has also 
sponsored the projects to other research and 
development organisations. The Appropriate 
Technology Cell of the Ministry of I ndustry is 
also engaged indeveloping and disseminating 
thetechnologyforrural industries on a counties 
basis and as numberofequiprnenfs have been 
c:teveq>ed. 

National Small Industries Corporation 
(NSIC). thrOugh its Prototype Development 
Centers, is engaged in developing new tech-
nologies for both rural and small scale indus-
tries. The Coif Board has also developed a 
mumber of improved equipment's for 
modemisation hand increasing the productivity 
oftheCoir Industry. 

[English] 

Coir Industry 

970. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) the steps taken by the Union Govem-
ment to modemise the coir industry; 

(b) whether any financial assistance has 
aIsobeengiventotheprivatesectortomodemise 
thecoirindustry: and 
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(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a)to(c) CoirBoardtaken 
a number of steeds for modemisation of Coir 
Industry viz. introduction ofmotorised rats and 
automatic spinning machines, motorisedbeam-
Ing arrangements, semi-automatic looms, in-
digenous fabrications of 2 mtr. and 4 mtrwide 
power looms. holding of quality camps, setting 
up of modem dye house. 

ItisthepolicyoftheGovemmenttoencour-
age modmisation and improve productivity in 
the coir industry. Govemment of I~a through 
ChoirBoardhasbeenextendingfinancialassis-
lance for modernisation of coir industry. The 

beneficiaries include private escort also. 
Cooperativisation scheme, Scheme of assis-
tance to Brown Fibber Sector and Scheme of 
financial assistance to Brovvn FibberSectorand 
Scheme, offinancial assistance forestablish-
ing mechanical deferring units in provaste sec-
torare someofthe schemes being implemented 
for modernoisation ofCoir Industry. Govern-
ment has also decided to assist the Project for 
Integrated Coir Development at an estimated 
cost of Rs. 44.24crores. Assistancewili also be 
provided to similar schemes when received 
from other State Governrnents. Government 
has also approved proposal of Coir Board to set 
up two Common Facility Centers to provide 
bleaching and dyeing facilities to sman scale 
manufactures. 

Following are the details of financial assis-
tance extended to private sector so far;-

1. Financial assistance extended to private unit 
in Brown Fibbersector. Rs.33.67Iakhs 

2. Financial assistance forconstructioo of 
Loom Sheds Rs.17.22Iakhs 

Industrial Townships 

971. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the PRIME MINISTER be pleased 
to state: 

(a) whether sorne foreign countries have 
shown interest in setting up industrial townships 
in India; 

(b) if so, the details thereof; 

(c)thedetailsoftheproposalsrac . 
far from each such country; 

(d) whether the Government have taken 
any final decision in this regard; and 

( e) if so, the details thereof 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT AND HEAVY INDUSTRY)(S':!RIMATI 
KRISHNA SAHI): (a) and (b): Yes, Sir. Japan 
has shown interest in setting up an Inciustrial 
Model Town (IMT) in India. Further, Singapore 

• has expressed interest for an Indo-Singapore 
Corridor (Madras Industrial CorridorlPaJ'1() 

IC) nearMadras: 

(c)to(e): NospecilicpropoSals have been 
received. The Japan IntemationaICooperation 
A.gercyisconductingaMasterPlanstucttofthe 
IMT Project. the Government of Tarnil Nadu 
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have offered about 1000 hectares of land near 
Madras forthe MIC. As the conceptual details 
are being worked out for both projects, no final 
decisions have been taken. 

[ Translation] 

DevelopmentotCitiesinRajasthan 

972 PROF. RASA SINGH RAWAT: Will 
the Minister of urban deve!opmentbe pleased 
to state: 

(a) the details of the various schemes in 
regard tothe development of cities in Rajasthan; 

(b) the details of schemes taken up on 
priority bais and the amount provided therefor 
during each of the lastthree years; 

(c) the total'amount provided for urban 
development in Rajasthan during the last three 
years and the amount spent thereon , year-wis'3; 

(d) whelherthe Govemment propose to 
formulate a concrete action plan tocheckmigra-
tion of rural people to cities; and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOP-
MENT(SHRIMATI SHEILAKAUL): (a)to(c): 

. urban Development is a State subject and 
schemes for development of cities are formu-
latedbythe State Govemments and union Ter-
ritory Administrations. A Centrally sponsored 
scheme ofintegratedDevelopmentof Small and 
Medium Towns (IDSMT) was Integrated in 6th 
Five Year plan (1979-80) and would continue in 
the 8th Five Year Plan. The objectives. of this 
scheme are to provide infrastructure in the small 
and medium towns having populating upto 3 
lakh. evolve resource generating schemes and 
arrest migration of rural population to larger 
cities. 

Based on vario s proposal received from 
the Govemment of Rajasthan. development 
schemes in 29 towns havebeen sanctioned and 
Rs. 11661akh released from 1979-80 10 31 s I 
March 1993. Duringthelastthreeyers 1110wns 
have been covered and Central assislance of 
RS.287.5Iakh prOVided as per dctilil<; qlven 
beIow:-

is. Period Amoun,otCentral Assistance No. oftowlls 
.. ___ ___ . _________ {Rs. inla_k!!_) ________ covered 

1. 1990-91 82.5 

2. 1991-92 100.0 

3. 1992-93 105.0 

TOTAL 287;' 

In the schemec1IDSMTtheprojedsrelat-
iog tositesandse~. construction of reads 
prq.risionc1bustemWlals.deveIopmentc1shop-
pingcenters. etcv. are taken up. 

Theschemec1IDSMT is implemented by 

3 

3 

5 
---.-.~------ --_ .. _--

11 
------------_ .. _. --.- ------- . _.- -

the State Govemance and details of year-wise 
expenditure are not maintained by the Central 
Govt.Howevef.periodicalprogressreportsare 
received from the State Govt. As intimated by 
IheGcNt.dRajasthan.anexpendiluredRs.2226 
lakh has been inCurred including matching con-

4 
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tributionmadebythestateGovt.frot'T!1979-80 beingfaced by the leather producers? 
to31.12.92againstCentral~ofRs.1166 

la~sanctionedupto31.3.1993. THE MINISTER OF STATE IN THE MIN-

. (d) and (e): The Bth Five Year Plan envis-
agesatwoprongedstrategytoreducemigration 
from rurlll areas to cities particularly the larger 
cities. viz. 

(1 ) implementation of programmes forthe 
generation of more employment opportunities 
arid creating of better facilities for living in rural 
areas. like the integrated Rural Development 
Programme. jawahar Rozgar Yojana. Develop-
ment of Women and Children in the rural areas. 
Accelerated Rural Water Supply Programme, 
Minimum Needs Programmes etc. 

(2) greater emphasis on the development 
o[ small and medium towns with a view to 
increasing OOlpIoymentopportunitiesand nec-
essary urban infrastructure for absorbing the 
surplus rural labor and to proliide necessary 
backward and forward linkages between the 
rural hinterland and urban areas. 

LeatherDevelopmentProgrwvne 

973. SHRI SA TYADEO SINGH: 
SHRIRAJENDAAAGNIHOTRI: 

Will the PRIM MINISTER be pleased to 
state: 

(a) whethertheGovemrnentproposetook 
introduceanyleatherclevelopmentprogramrne 
on a large scale with assistancefromtheUnited 
Nations Development Programme: 

(b) if so. the details thereof: 

(c) the target fixed for the production of 
leather during 1993-94 and the Eigth Five Year 
Plan;and 

(d) the stepstakento remove the difficulties 

ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND 
DEPARMRENT OF HEAVY- INDUSTRY) 
(SHRIMATI KRISHN~ SAHI): (a): A UNDP-
aSSisted National Leather Development 
Programme has been launched in April, 1992. 

(b): A statement is laid on the Table of the 
House. 

(c): No Production targets are fixed for the 
leather industry asproduction takes place Iargety 
in the unorganised small and cottage sectors. 

(d) Government makes appropriate policy 
changes from time to time to help the leather 
industry. 

The National Leather DE_lvelopment 
Programne (NLDP) aims at strengthening the 
leather industry in the country in some critical 
areas such as human resource development. 
desing and product development. research and 
development development of support indus-
tries. export enhancement, pollution conlrol and 
developmenlofsyslemsotcoordination. UNDP 
assislance in the programme istothe tune ot US 
Dollars 15. 05 miDion and govemment imputsof 
Rs.2B.43crores.:rheduralionofthe programme 
is four year and its implementation has com-
~encedwitheffectfrom 1stAprii. 1992. The 
programme is being implemented through the 
following ten institutions:-

1. Central Footwear Training Centre. 
Agra. 

2. CentralFOOIWearTrailingCentre. Ma-
dras. 

3. Councitfor leather Exports , Madras. 

4. Central leather Research Institute. 
Madras. 
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5. Footwear Design & Development In-
stitute, Noida. 

6. GovememntofWestBengal, Calcutta. 

7. Indian Institute of Leather Products, 
Madras. 

B. Khadi & Village Industries Commis-
sion, Bombay. 

9 National Institute of Fashion T echnol-
ogy, New Delhi. 

10. Prototype Development & Training 
Institute, Madras. 

Low Cost Sanitation Facilities 

974 SHRI CILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of URBAN 
DEVELOPMENTbepleasedtostate: 

(a) whether certain cities of Maharashtra 
have been selected to provide Ikowcost sanita-
tion facilities; 

(b) ifso, the details thereof; and 

(c) the extent to which such facilities have 
been provided in these cities? 

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI SHEILA KAUL): (a) Yes, 
Sir. 

(b) A Statement is laid on the Table otthe 
SaI:tla.. 

(c) 93,000 dry latrines have been con-
verted into pour flush latrines. 9577 low cost 
sanitation units have been constl\lcted in 
househoods\'A'lich previously had nosanitation 
facilities. 

L1STOFAPPROVED TOWNS 

APPROVED DETAILS 

TOWNS APPROVED BYMINISTRY-
STATE: MAHARASHTRA OF URBAN 

DEVELOPMENT 

SI. No. TownName 

1. Ahmednagar 

2. Akkalkot 

3. Amravati 

4. Aurangabad 

5. Balapur(Akola) 

6. Seed 

7. Bhum 

B. Billoli 

9. ChandurRIy 

10. Chikhaldara 

11. Dahanu 

12. Daryapur 

13. DeoIi 

14. Dhamangaon Rly. 

15. DtUe 

16. [)u(:IwIj 

17. Faijpur 

ed 
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SI. No. TownName 51. No. TownName 

19. Gevarai 41. GadohiroIi 

20. GonIia 42- Ga1gaJu 

21. IgaIpuri 43- Ghatarj 

22- JaIgaon 44. t-B:gD1 

Z3. JaIna 46. IndapJ' 

24. Jinlur 46. IiadgIbI 

25. ~ ifl. Javhar 

26. AkoIa 48. KaIamrui 

Zl. ~SuIji 49. KaIamb 

28. . Ausa 00 . KaImeshwar 

29. . Bashamagar 51. Karda 

3>. ~ 52. KarmaIa 

31. BhusawaI 53. ~ 

32. awqu 54. KOwal 

n Chnbbazar 55. 

34. ChikhaIi 56. LaU 

:Ii. DanhI 129- Tehn 

36. DeoIgaonRaja 13>. Tt$IJu 

:fl. IlIUgIDl 131. Umari 

38. DhIwr 132. Vengam 

:It. DalIdIIiaIa In Vnr 

40 ErondoI 134. VawaI 
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SI. No. Town Name SI. No. Town!"ame 

1~ AJibeg 
157 Ambad 

136. Ambejogai 
158. Balapur (Chandrapur) 

137. Baramati 
159. Bhakardan 

138. Buldhana 
160. Chiplun 

139. Da.nd 
161. DegIoor 

140. Desaiganj 
162. DhaJmabad 

141. Digras 
163. GoshiIgaon 

142. IsIampur 
164. Jaisinghopur . 

143. KagaI 
165. Karanja 

144. I<hed 
166. mahad 

145. MInnad 
167. Mathet'an 

146. Mlaswad 
168. Morshi 

147. Pan 
169. Patti-Vaijanath 

148. PhaItan 
170. Pusad 

149. RcnJri 
171. AatnI9ri 

150. Pdla 
172. Sailu 

151. Sangamner 
173. Satara 

152. Sawantwaci 
174. Shrirampur 

153. Sinnar 
175. Trimbak 

154. lJIa1 
176. Vasai 

155. W~ 
177. Warora. 

156. WaNd 



61 Written AnswetS VAISAKHA22, 1915 (SAKA) Written Answers 

[English} 

Planetariums 

975. PROF. PREM DHUMAL: Will the 
PRIME MINISTER be pleased to slate: 

(a) the name StatelUnion Territories which 
do not have even a single planetarium; 

(b) whether the Governemnt propose too 
provide the necessary assistance to these 
States/Union Territones to set up at least on 
planetarium; 

(c) if so. the details thereof; and 

(d) if not. the reasons there for? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONIES AND 
DEPARTMENTOFOCEANDEVELOPMENi) 
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Thefollowing States Union Territories. have no 
pIaneWia; 

STATES: 

Arunachal Pradesh. Mizoram. Haryana. 
Himachal Pradesh Jammu & Kashmir, Kerala, 
Madhya Pradesh, Mampur, Meghalaya, 
Nagaland.Sikkim. TripuraandGoa 

Union Territories: 

Andaman&Nicobar Islands, Chandigam. 

Dadra&NagarHaveli,Daman&Diu,lakshadeep 
and Pondicherry. 

(b) to (d) At present there is no plan to 
provide assistance for setting up planetary due 
to resource constraints. Government does give 
assistance foe acquisaition of inflatable dome 
type portable planetara against viable propos-
als. 

Most of the planeta ry were set up by the 
respective State Governments. Municipalities 
and lor private gropes. 

The portable planetasria were (or are be-
ing) acquired In the following Stales with central 
government support: 

Himachal Pradesh. Gujarat, Rajasthan, 
Hal)tana. Punjab and Tamil Nadu. 

Heavy Water plants 

976. SHRI K. PRADHANHI WIllIhePRIME 
MINISTER be pleased to state: 

(a) the detaifs ofthe heavy water plants 
commissioned so far and the location of those 
plants: 

(b) whetherthe Govemment have any pro-
posal to set up some new heavy water plants in 
thecountry: and 

(c) if so. the places identified for the pur-
pose? 

THE MINISTER OF STATE IN THE 
PRJME MINISTER'S OFFICE (SHRI 
BHUVNESHCHA TURVEDl): 
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Polar Satellite launch Vehicle '. 

977.SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the polar Satellite launch Ve-
hicle (PSL V) is likely to be launched by the 
Indian Space Research Organisation; and 

(b) ifso, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRt 
BHUVNESHCHATURVEDI): (a) Yes, Sir. 

(b) The first developmental launch of Polar 
Satellite Launch Vehicle (PSL V -DI) is expected 
to take place in the second he" of 1993. The 
primary aim of this launch will be to flight-prove 
all the subsystems and to inject the Indian 
Remote Sensing Satellite-IE (IRS-IE) into a 
polar sun synchronous orbit. 

Judiciall.1frastructure 

978. SHRtHARISH NARAYANPRABHU 
ZANTYE: Will the PRIME MINISTER be 
pteasedtostate: 

(a) the total allocation offuncls during the 
Eighth plan for judicial infrastructure, Statel 
Union Territory wise; 

(b) !he details of the schemes forwhich the 
allocatiOn relates; and 

(c) the details of judicial retormsproposed 
to be introduced during the Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAlRS(SHRIH.R.BHARDWAJ): (a) 
and (b): The Government is in the process of 
finalising details of the Centrally sponsored 
scheme intended to provide forinfrastructural 
facilities for the Judiciary. State/Union Terri-

tory-wise allocations are being worked out. As 
the expenditure on the scheme is to be shaed 
equally between the Central and State Govem-
ment, it is not possible to quantify the totat 
allocations that will be made during the Eighth 
Plan. 

(c); Judicial Reforms are a continuos pro-
cess. The Various recommendations of the 
malirnath Committee are proposed to be imple-
mented during the Eight Plan. 

[ Translation] 

Crisis in Public Sector Undertakings in 
Bihar 

979. SHRI LALBABU RAI: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the public sector undertak-
ings in Bihar at present; 

• (b) whether most of these public sector 
undertakings in crisis 

(c) ifso, the details thereof and the reasons 
therefor; and 

(d) the remedial stops proposed in this 
regard? 

THE MINISTeR OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTAIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI): (a) to (d): As on 31 March 
1992, there were 15centralpublicSectorEnter-
priseshavingtheirregisteredofficeintheState 
of Bihar. The names ofthese enterprises are 
given in the Statement enclosed. Out of the 
above mentioned 15 PSEs, the following 5 
PSEs are sick as per the provisions of sick 
Industrial Companies (Special Provisions) act. 
1985 based on the performance upto the year 
1991-92:-
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1. SiharRefractoriesLtd. 

2. India Fire-bricks & Insulation Co. Ltd. 

3. MicaTradingCorpn. 

4. Heavy Engineenng Corpn. 

5 projectsDevelopment(l~td. 

The general reasons for these units be-
coming sICk are locate al disadvanteges high 
initial capital investment, obsolete technology! 
machinery,excessman-power.etc. These sICk 
PSEs have been referred to and registered With 
the Board for Industrial and Financial Rs-con-
struction (8IFR) forformulallon of revival/reha-
bilitation schemes 

STATEMENT 

UST OF CENTRAL PSE SIN THE 
STATEOFBIHAR 

2 

1. Sharat Coking Coal Ltd. 

2. Sharat Refractones Ltd 

3. SharatWagon & Engg. Co. Ltd 

4. Central Coalifieds Ltd 

5. Central Mine Planlling & Design 
Institute Ltd. 

6. Engineenng PrOjects (India) Ltd. 

7. Ferro Scrap Nigam Ltd. 

8. Heavy Engg. Corpn. Ltd 

9. India Firebricks & Insulation Co. Ltd. 

1 O.Meta" orgical & Engg. Consultant 
(Imda)Ud 

11. Mica TradingCorpn.lndiaLtd 

12. Projects & Development India Ltd 

13. Pyrites, Phospates & Chemicals Ltd. 

14. Ranchi Ashok Bihar hotal Corpn. Ltd. 

15. Uranium Corpn. Of India Ltd. 

[English] 

Solar Energy For Cooking 

980 SHRI MANIKRAO HODL Y A GAVIT 
Will the PRIME MINISTER be pieasedto state 

(a') whether the Government have formu-
lated any programme forexploiting solarenergy 
for cooking purpose; 

(b) olso. the detaJlsthereofand the progress 
made in this regard; and 

(C) the steps proposed to be taken by the 
Govemmenttoencouragecommeretalproduc-
tion of solar cookers? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERG Y 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI. 
KRISHNA KUMAR): (a) The government has 
been Implementing a saarcooker programme 
for the promotion of solar cookers. The 
programme IS to contmue dunng Irh financial 
year 1993-94. 

(b) Underthe programme, a central sub-
sidy of As. 1501- is being !;jven to the user on ~ 
purchaseofsaarC()(jU)r. A totaIofover2.87 ,000 
solar cookers have been sold in the country 
underlhisprograrMletill31stmarch, 1993. A 
target tor the sale of 50 ,000 solar cookers has 
been setfol'the year 1993-94 

(c) The GoYemment has been providing 
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fiscal incentives such as exemption on excies 
and central sales tax, soft loan ancitechnical 
guidance to the manufactures for the 
commercialisation of solar cooker production in 
the country. 

Workshop on Integrated Rural Energy 
Programme 

8249.SHRI SANAT KUMAR MANDAL 
Will the Mintster of PLANNING AND 
PROGRAMMEbepteasedtostate: 

(a)whethera5-dayWOl1cshoponitegrated 
Rural Energy as held in the Capital dunng the 
last month to focus on experience-shanng. In-
formation disseminatlooand joint venture ac-
tivities in developing countries on the rural 
energy front; 

(b) the foreign partICipants In this Confer-
ence;and 

(C) the expeoence gained from othercoun-
toes which had achieved substantial progress In 
thefietd? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTING (SHRI GIRIOHAR 
GOMANGO) (a) 10 (c): A live-day IntematlOnal 
workshop on Integrated Rural Energy 
Programme was organhised by ~he Plannmg 
Commission, Rural Energy Division, and Deihl 
Administration at the Mahatma Gandllnslitute 
of Integrated Rural Energy Pianning and Devel-
opment. Bakoll. Delhi. from 12-16April. 1993. 
The Workshop was supported by the UNDP 
whICh sponsored the participation of delegates 
from 13 countnes as per statement enclosed. 
IndialS the. only country which has and on-gOlng 
operatiallntegreted Rural Energy Programme. 
Inlormationwasexchangedwittl the partiupabng 
countries on their experienced on different as-
pects on Integrated , Rural Energy 
Programmes. Including those tor new and 

nenewable sources of energy. rural electrifica-
tion, planning and implementation instilutional 
aspectsofruralenergy,amongothertopics.The 

,I.fnfemational Workshop concluded with a Bakoli 
beciaration on Rural Energy which endorsed 
the Indian model ofthe Integrated Rural Energy 
Programme as the basis for setting up Inte-
grated Rural Energy'Programmes in other de-
veloping countries. 

List of coun!nes which participated in the 
First International Workshop on IREP help at 
Mahatma Gandi Institute of Integrated Rural 
Energy Planning & Development. Bakoh. DeIhl 
from April 12-16. 1993. 

SINo Name of me COU'ltry 
_. --- - - --- - - . ~ - --- -,--

1. Nepal 

2. SnLakna 

3. Thailand 

4. Philippines 

5. South Korea 

6. Ghana 

7. Tanzania 

8. Kenya 

9 Nigeria 

10 Egypt 

11. BraZil 

12. Columbia 

13. MeXICO 

Encroachments in Cantonment Areas 

8250. SHRIINDRAJIT GUPTA: 
SHRIT ARA CHAND 

KHANDELWAL 
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Will the PRIME MINfSTEAbepfeasedto . (e) the steps proposed to betaken by the 
sIaIe' . Govemmenttoexpeditethe disposal; ofsuch 

(a)whetheI SOIlIecasesoft1eGcMlmment 
propertiesbeigalgedya lCrOaChedi'lcMerent 
Ccnonmentaraasahallecometothenoticeof 
theGoverrvnent; 

(b) if so. the details of such casesparticu-
lartyin Lucknowand~Cantorments: 

(c) whether any investigation has been 
orderedagainsttheconcemed~ 

ciaIs fortheirlapses in this regard; 

(d) if so. the details thereof; and . 
(e) if not. the resons fOl'delay in taking 

actioo againstthequiltyofficialslauthorities? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFDEF~E (SHRIMlWKARJUN) 
(a) and (b) Yes. Sir. There are 163 encroach-
ments covering an area of9524.35 sq. mtrs. in 
~AsregardsL.t.r::knowCan­

tonmert, thereare529a aoachmenIs<XM:ftlg 
an areaof5913.00sq.mtrrs. 

(e) to (e): No lapse on the part of the 
c:aw::emed~hasbeenmported 

in this regard. Hence, the Question of ordering 
an investigaIiOI, does not arise. 

OIdGnnstromca.lloIlI1I8I1ISendingin 
Courts 

8251.SHRI ANNAJOSHJ:WlthePRIME 
MINISTER bepleasedto state: 

(a)whetheralarge rumerofcasesof"Old 
GrantswfromvariousCanlonmerdsintheOJUl-
tryareopeninginc:iilfeRn~courtsal<wer 

theeotnry since long; 

(b) ;rso. the reasons therefor. and 

cases? 

THE MlNISTER OF STATE IN THE MIN-
ISTRYOFDEFENCE (SHRI MALUKARJUN) 
(a): Somecasespertainingtooldgrantsitesare 
pending in various courts since long. 

(b) and (e): The cases have arisen due to 
violation oftheterms of old grants by HoIdefsof 
Oc:clpIncyA91ls. mauIhorisedconsln.dions. 
anddispt.ms regardilgGovemment's title over 
1hese1ands. The judicial process in such cases 
is time consuming. 

8252. DR. K.V.R. CHOWDARY: Will the 
PRIME MINISTER be pleased to state: 

(a)whethertheUnionGovemment have 
started a National programme on improved 
C()()Qlg deYcides with a view to conserve for-
ests and fueI-wood and also to improve the 
healharohygienCc:a dIiOIlS. reducedrudgay 
dMJrneflarotomakeandoveralliri1prollement 
in quality of life; 

(b)ifso. the details thereof; and 

(c) if not. the reasons therefor? 

THEMtNlSTEROFSTA TE IN THE MIN-
\STRYOf~~ENERG'( 

SOURCES AND MINISTER OF STATE If:oI 
THEMNISTRYOF AGRICUl TURE(SHRIS. 
KRISHNA KUAMR): (a): Yes. Sir. NationaJ 
PtogialllMOrllmprowedCtd'tawastan:hed 
asadenlOl_IIDlI'progia,mecbingOecan-
ber. 1983. It was Sllb8eqIaencty cooveItedin to 
a~wlhelBctllOt"1.4.198S .. 

(b) Since the incepIioI. of the programme 
aboI..t 14""'" imprc:Nedchulhas have been 
iillltal&dinIlecxu*Y .• lthasbeanlo IhIIt'le 



VAISAKHA22, 1915 (SAKA) WtittenAnswers 74 

Programme could contribute a lot towards 
removal! reduction of smoke reduction in the 
drudgergdwomenandchildrenfromcookingin 
the smoky kitchens and collection of lueIwood, 
reduction of cookingtime etc. in the micro level 
and fueled conservation, check on deforesta-
tion, environmental up gradation and opening 
employment opportooiIytothe rural poor at the 
macro level. It has been estimated at 14 million 
improvedchulhas is saving about 98 tonnesof 

, fueIwoodIwoodequivalentperyear. 

(c): Does not arise. 

CoIourT.V.lndustry 

8253SHRIMATI BHAVANA CHIKHALIA: 
WiUthePAIMEMINISTEAbepleasedtostate: 

(a) the status of colour Television Industry; 

(b) the production by each coIourtelevision 
manufacture along with brand. name and the 
quantityproducedbyeach on lhemduting 1992; 

(c) the multinational companies approved 
for manufacture of colour television and the 
annual production by each of them; and 

(d) the steps taken by the Govemmenllo 
boost indigenous television industry so that it 
can cornpete with multinational television com-
panies? 

1\-\E. M\N\S1tRQf S1 ~ 1E. \N\\-\EM\N-
ISTAY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENTOFELECTRONICSANDDE· 
PAATMENT OF OCEAN DEVELOPMENT) 
AND MINISTER OF STATE IN THE MINIS-

TRY OF PAAUAMENTARYAFFAIAS (SHRI 
P. RANGAAAJANKUMAAAMANGALAM): (a) 
TheproductionofColourT eIevisioninthecoun-
try during last 3 years was as follows: 

Year production 

1900 : 12.0Iakhsno. 

1991 ; 8.8lakhs no. 

1992 : 8.3 lakhs no. 

(b) The names of Colour TV (CTV) manu-
facturing units and the brand names used 
aIongwithnumberofCTV setsmanufacturedby 
each during the year 1992 as reported to the 
Department of Electronics are given in the State-
ment-! 

(c) Kalyani Sharp India ltd., Pune and 
Peico Electronics & Electrical Ltd .. Calcutta. 
arethe twocompanies with foreign equity hold-
ingsapprovedfor manutactureoftelevision and 
theirproduclion of colour television during the 
last 2 years was as follows: 

Name of the Production 

Unit 1991 1992 

Kalyanni sharp 49.005 49.524 

Peico 36.520 38.454 

(d) Measures taken initiated by the Gov-
emmenttogilleboosttothegrowthofTVloOOs-
try are given in the Statement -II 
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STATEMENT -II 

Measures taken /initiated by the Government 
to give boost to the growth of TV Industry. 

1. General policy and procedural measures: 

Licensing: 

(a) the enire electronics industry has been 
exempted from the ocationallimtation improsed 
on there industries 

(b) Licensang has been abolistled for all 
Industrial undertakings including conmpaines 
CCNereCI underMooopolies and Aeslrdive Trade 
Practices (MRTP) and Foreign Exchange Regu-
lationAct(FERA)for8&WTVsets. 

(c) The system of phased manufacturing 
programme (PMP) has been abolished. 

(d) Developmenf of small scale industry is 
being enoouraged. Approvals registration have 
totally dccentralised10 the level of state Direc-
torates of Industnes. Investment limit forthls 
sector has been revised upwards to As.5O Iakhs 
and thatfor ancillary units to Rs. 751akhs 

(e) Existing unrts are parmitted to manu-
facture any artidewilhoutadditlonal investment 
underbroad-bandingsubjecttocertaincondi-
tion . 

(f) Amendment to the MRTP Act has re-
moved threshold limit of assets in respeat of 
MRTPCQIll)aMies. 

(g) Government decided to discontinue 
with the IITIpOSitioII ~the additional conditions 
... Letterof IntentllndustriaI Ucence in the case 
~CoIorTV Industry. 

Import and Export Policies: 

(a) Access to foreign exchange for the 

import of capital goods, parts and components 
required has been provided freely though the 
system of full convertibility introduced in the 
Budget 1993-94. 

(b) tools, Dies moulds are available under 
OGL at conessional rate of customs duty. 

(c) The New Exim Policy allows free im-
port of inputs except a tew items covered under 
the negative list. 

(d) The exporterif TV sets are now eligible 
forimport licences to import populated loaded or 
stuffed printed cirtuir boards and CPTs. The. 
value of import license will be limited to ~ of 
the FOB value of export realisation. 

Fiscal Policies: 

Custom Duty on components other 
than CPT brought down to a level of 
50% (custom duty for C PT brought 
down to 75c/,) 

Custom duty on glass parts for C PT 
brought down to 20% 

Excise duty on 14".20-'21 CTVsre-
W:ed 

Exist duty on CG and Instruments 
rodooed. 

ElectronICS Hardware Technology Park: 

Govemment has asnnoucedthe Electronic 
Hardware technology park Scheme to attract 
ma;or intemationl electronic companies to 
extTanlis gIobeI scale manufacturing facilities 
incorporating that last technology. ThIS wi also 
~ Indianentelprises toinatta global scales of 
operations and thereby enhance their product 
and process quality and internatioal 
~rs 



85 ~riffenAnswem 

Velocity of Business: 

VAISAKHA22, 1915 (SAKA) Wriffen Answem 

Action has been initiated fonmprovingthe 
Velicity of Business in the Electronics Industry 
It aims at removing procedural bottlenecks per-
taining to licensing customs intrastructureetc to 
speed up the development of electronics indus-
try 

III. Intrastructureand otherfacilities: 

Applications of Electronics. 

(a) For developing awareness of quality, a 
network of Standardisation, Testing a Quality 
Control (STOC) l..aboratories have been set up. 
Some of these laboratories are authonsedtotest 
and certify for international and national quality 
standards. Thismusl help in the export ofelec-
tromcproducts. 

(b) To assure consumers quality produc-
tion , B & W TV and CTV Certification Schemes 
have been introduced. 

(c) Forexportsto"Singie European mar-
ketaftef 1992", theindustryisbeingoffered~ 
and assistance in preparatiOn to meet the ISO 
9000 requirements. 

(d) Tech dogydevelopmentprojecthave 
beenintialedbytheTechnologyDevelopment 
Council, with a view to promote innovation, 
product design and development whK:h are at 
basic for the growth of a healthy industry. 

(e) Electronics Research and Develop-
ment Centers a have been set up to eany oUt 
R&D in well indebtified areas which is also a 
measure for developing aeIf-f8llant industrial 
baae. 

(f) A number of Ceftters for Electronic 
DesqlandTechnoIogy (CEDTs) have been set 

up in various parts of the country with the basic 
objective of importing training with emphasis on 
aspercts such as design. product development, 
technology and manufacturing processes with 
due regard to quality control. reliability, mainte-
nanceetc. 

(g) Six months service Technician Train-
Ing Programme for repair and maintenance of 
common consumer electronic products has 
been Initiated in 1011Tls. 

Expeditions to Antarctica 

8254.SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleased to state: 

(a) the number of Antarctica Expeditions 
undertaken by India so far; 

(b) the Significant achievementffindlng of 
these expeditions: and 

(c) when India IS likely to launch the next 
expedition? 

THE MINISTER OF ST A TE'lNTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT Of OCEAN DEVELOPMENT) 
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARUAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Sofartewelve Scientific ExpedItionhave been 
undertakentoAntarctica. 

(b) A summary of achievements IS at-
tached ...... , .. 

(c) The,,*_ dh IndianSdet IIIic Expan-
sion Is expected to be launched in NoIIemberI 
December, 1993. 

Scientific Achievements of the Antarctic 
. Expedition 
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EARTH SCIENCES 

1.' GEOLOGY 

Scientific studies have been carried 
out to unbderstsndthe strucvtrure 00 

Antarctic Geology, thevarious f0rma-
tion andmineralisation processes and 
the PaIeoenvironmentalchages. 

Survey of the entire Schiimmacher 
andWohlthat region have been c0m-

pleted and a geological map proper-
tied foran area ofBOOO sq.km. 

• • • Several rock samples have beencoi-

lected for laboratory analysis. 

•••• Denfification/extension of gravimet-
ric andrnagJelic measurements have 
been undertaken during the current 
expedition. 

2. GEOPHYSICS 

The geo-physical survey of 
Sdwmacher ranges and Patennan 
rangesdhewWhollhatregions have 
beenCOi I ipIeted. 

Rock samples have been coaected 
for gravimeterric and reo-chemical 
analysis. 

3. GEO-MAGNETISM 

Study of the eat1h's rnagteticfietl and 
contoiumnpois recording the mag-
netic parameters has been accom-
plished. 

4. TOPOORAPHfCAlSURVEY 

Geo-detrc control points have been 
estiablished at a numbefd points in 

. the Schiermacer ranges and topo-

graphical~oftheSchirmacher 

ranges lM1dertaken. 

ATMOSPHERIC SCIENCES 

Collection of meteorogin::sal param-
eters to study the monsoon and the 
ozone hole phenomena 

Mterorological data for helping the 
logistics personal for setting up of 
camp facilities. 

Studyoftheplanelaryboundarylayer 
andcol1ectionofairsampleforanaly-
sis of trace gases . 

BtO-SCIENCES 

Collection of oceanographic data 
enroute to Antarctica. 

Study of the sample collected from 
the Ikes near rnaitri station or under-
stand the fresh water ecosystem. 

••• CoIectionof aJgaehandsludyofnitro-
gen fixing blue green algae toundef-
stand the existence of primitive live 
grams. 

ENVIRONMENTAl PHYSIOLOGY 

Study of the human metabolism and 
psychological behaves in could and 
isolated conditions so as 10 enhance 
thephysicaJ performance of person-
nel. The application dlhedatawat*! 
also be useful for extremeconditions 
10 India. 

POlARHOATICUL TURE. 

A green House has been established 
at Martn Station and some plant like 
tomatoes,carrotsandcucumberhave 
beengrown. 
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Strategy by BHEL 

8255. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the PRIME MINISTER be 
pleased tostate: 

(a) whether the Shart heavy Electricals 
Limited (SHEL) hci:; worked out any strategy for 
expanding. diversifying and strengthening its 
operations during the Eighth Five Year Plan and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 

tential areas. A company wide 
programme to obtain ISO-9000Qualily 
certification is being pursued. 

Diversification into new synergistic 
growth are as where SHEL's existing 
infrastructure skills and capabilities 
could be gainfully utilised. 

I Translation] 

Assistancethrough national renewal 
Fund in Madhya Pradesh 

8257. SHRI KHELAN RAMJANGDE: Will 
the PRIME MINISTER be pleased to state 

KRISHNASAHI):(a)and(b)Yes.SIf, SHELlS (a) the names of industries In Madhya 
adopting the follOWing approach . pradesh to which assistance has been provided 

Joint working With reputed compames 
by formulating bids With consortium 
arrangements for power generation both 
In private and public sectors. 

Marketing dnve to obtain balance or-
ders of VIII plan for power generating 
equipment. 

Selting up power stations with privatel 
public sector companies including eq-
uity participation. 

Mopping up business from existing 
powerstations thorough life extension 
renovationlmodemlsationofoldequip-
mant, 

Graterthrust on exports (both physical 
and deemed)byfocussing specific po-

through the national Renewal: Fund during the 
last two years: and 

(b) the nature of assistance provided to 
these industnes in Madhya Pradesh? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENTOF HEAVY INDUSTRY) (SHf3IMATI 
KRISHNASAHI) (a) and (b): In the first instance. 
assistance is provided from the national Re-
newal Funds for meeting payments ofthe Vol-
untary Retirement Schemer (VRS) in Central 
Public Sector Enterpnses including those in 
Madhya Pradesh. Details of such allocations for 
the year 1992-93 and 1993-94 are given in the 
Annexure. Apart from assistance for VRS pay-
ments.funds have been made available to the 
nationalised textile sector for meeting immedi-
ate liquidity requirements. 
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Houses in Rural Areas in Bihar (b) Doesnotarlse. 

8258. SHRJRAMTAHALCHOUDHARY [Engish] 
: Will the PRIME MINISTER be pleased to state 

(a) whether the Union Govemmentpro-
peseto provide financial assistanceto Bihartor 
the construction of houses in the rural areas of 
the State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR) :(a) No, Sir. 
However, uncIerindiraAwas Yojanahousesare 
provided free of costto the SCsi Sts and freed 
bonded labourers below poverty line in rural 
areas in all the states I UTs including Bihar. 
trnraAwas YqanaisaSlb-«hemeaJawahar . 
AazgarY~~dtleflni>I.J'lOOrJawahar 

AozgarYoujanaareearmalkedforlndialaAwas 
Yojana and allocated among the States UTs 
including Bihar. 

Name of the Units LDcaIkJn 

Tarapur Atomic Tarapur, 

Nuclear Power Reaclora 

8259. SHRI RAM NAIK: WiUthe Prime 
Ministerbe pleased to State: 

(a) thelCx:ations of the nudearpower reac-
tors in operation, at present; 

(b) the arrangements made for safe dis-' 
posal of radio-active fISSion products of each 
nuclear reactor ; 

(c) whetherthe latestavailabletach IOIogy 
hasbeenusedin~asuchwasae;and 

(d) if so the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESHCHATURVEDi): (a) Thedetalsa 
location of nuclearpower reactors in commer-
cIaIoperation at present are given below :' 

CapacityMWe 

Unit-l 100 
Power Station Maharastdra lH-2 100 

Raias\han A\omic Per IIIttBa, \.Xit-"\ "\00 
Power Station R I shn Ulit-2 200 

Madras Atomic KaIpakkam, lH-l ZD 
Power Station TamilNaclI lH-2 ZD 

Narora Atomic Narora. lH-l ZD 
Power Station UltarPradesh lH--2 ZD 

Kakrapar Atomic KaIaapar. 1,H!...1 ZD 
PowerStation Dist. Surat. . 

GujaraI. 

(b)to(d). Moetofthetisalonproduclsinthe 
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with Zircaloy material. Spent fuel after use are 
storeduriderwaterinspentfuelbayinthereactor 
plant for an interim period. Each plant with 2K 
220 MWwunits has aspentfuel baycapablleof 
storing discharged spent fuel for about 8 years 
ofoperationofthe units. Afterthis periOd, these 
willbesenteitherforreprocessingorforstorage 
for further periods to an Away from Reactor 
facility. 

The lasterstavailabletechnologyls used in 
thewastemanagementschemesemployedin 

. the nuclear power plants. These schemes are 
drawn up to meet the safety stipulations of the 
Atomic Energy Regulatory Board (AERB). 

Air releases from the reactors are passed 
throng high efficiency particulate filters which 
essentially remove aU particulate matters. Fil-
tered airis releasedthrough a tall stack ailevefs 
wellbelowthelimitsstipulatedbyAERB. 

liquid wastes aftersegragation aresub-' 
jectedtotreatmentmethods likefillralion, Ion-
exchange, evaporation andchel I IicaItleatment 
and the residue solidified forsafe burial within 
the exclusion zone of the plant. Very low active 
liquid wastes are disposed of by dilution and 
dispersal aftermonitoring. 

SoIldwastesaftercondItIoningandcom-
passion. arebunedw\tlW\the exclusion zone. 
Cancnnel~.R.C.C.~auMsandT~ 

hoIesareuaedforaold.,..storagewithinthe 
plant complex. Tesestorages are subjectedto 
survelancebyaatof~the 

burialareaforchecldng.-.ypoeaiblenligration 
of radioactivity. 

8260.SHRIN.J. RATHVA:Wlthe PRIME 
MINISTER bepleaaedtostate: 

(e) therunberof SuIIIbh Souchefeyuln 

Gujaratasondate; 

(b) the number of additional Sulabh 
Souchhalayas proposed to be constructed in 
Gujarat. particularly in Chota Udaipur Adivasi 
area during Eighth FIVe Year Plan; 

(c) the estimated expenditure proposed to 
be incurred thereon; and 

(d) the time by which these Sulabh 
Souchalayas are likely to be constructed? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURL DEVELOPMENT) 
(SHRIUTTAMBHAIH. PATEL) : (a) The State 
GcwemmentofGujarathasreportedthatSuiabh 
Souchalayas are not Constructed in the rule 
areas. 58,965 sanilary latrines were constructed 
in the rural areasduringtheperiodfrom 1stAprii 
19891031 stMarch, 1993underthe State sector 
Minimum Needs Programme, Centrally Sp0n-
sored Rural Sanitation Programme and the 
projects assisted by the World Bank, UNICEF 
and the Nether1andsGcwernment. 

(b) The number of additional sanitary la-
trines proposed to be constructed in rural areas 
in Gujarat under the State sector Minimum 
Needs Programme is60.000during the remain-
ingfour years of the Eighth Five Year Plan i.e. 
1993-9o\\o'99&-SJ7 .IJrdeI1heCemaly~ 
sored Rural Sanitation Programme, 53,540 
sanitary latrines areproposedtobe constructed 
in Gujaratduringthe Eighth FIVe Year Plan. This 
includes SOOOsanitary latrinesatan estimated 
costotRs. 1 crore to be constructed in Baroda 
district which incIudeschhota Udaipur Adivasi 
area. 

(c) The estimated expenditure J.iroposed to 
be incurrec:f on construction sanitary latrines 
during the Eighth FIVe Year Plan RS.15crores 
underStatesectorMininumNeeds Programme 
and Rs. 10. 70 crores under Centrally Spon-
SOled Rural Sanitation Programme. 



103 Written AnswelS MAY 12, 1993 WrittenAnswelS 104 

(d) The sanitary latrines referred to in part 
(b)arelikelytobeconstructedby31. 3. 97. 

[English] 

Assistance for Sick Whits 

8261. SHRI HARADHAN ROY: Will the 
PRIME MINISTER bepleasedtostate: 

(a) the total assistance provided by the 
Union Govemment to each State during each of 
the last there years for the revival of sick small 
scale industries; and 

(b) the assistance proposed to be given for 
1992-93, State-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALLSCAlEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M 
ARUNACHALAM): (a) and (b) : The amount 
sanctioned by the Union Govemmentunderthe 
margin money scheme for the revival of sick 
small scale industries was Rs. 10 lakhs during 
1989-90 to the state of Uttar Pradesh, Rs. 28 
LakhstothestateofKamatakacUing 1"990-91 , 
As. 3.37 Lakhsand As. 24.02 Lakhstothestates 
of Rajasthan andTamiinadu respectively during 
1991-92. During 1992-93, the amount of As. 
15.17 lakhs was sanctioned to the state of 
Karnataka. Other states except those men-
tioned above have not clailned any such assis-
tance during the last 4 years underthe scheme 
. Besides the banks are also helping in revival 
ofsickunitsasperABlguidelines. 

Traffic Mechanismfor Drug Equalisation 
accooot. 

8262. SHRI B. DEVARAJAN : Will the 
PRIMEMINISTERbepleasedto: 

(a) whetherthe Government have any pro-
posal fortratfic mechanism to replace the drug 

. equalisation account. and safeguard the interest 
of indigenous producers; and 

(b) if so, the time by which the list of drugs 
to be covered under this scheme is to be 
finalized and the guidelines , if any, laid down for 
identification of these drugs? 

THE MINISTER OF STATE IN THE 
MINISTEAY OF CHEMECALSAND FERTIL-
IZERS (SHRI EDUARDO FALEIRO) (a): No, 
Sir. 

(b» : Does not arise. 

'Working ofC. 5.1. R. Laboratories 

8263. SHRI BAPU HARI CHAURE: Will 
thePRIMEMINISTERbepleasedtostate: 

(a) whether the Government have made 
any study of the working ofthe council of Scien-
tific& Industrial research (C. S.1. R) laboratories 
and the newtechniques andprocessevolved by 
them in their respective fields; 

(b) ifso, the details ofsuch new techniques 
a,ndprocessesevolved by them overtheyears 
and the number, out ofthose which have been 
followed by industries for commercial use; 

(c) whether any steps are being ti3ken to 
make working of the C. S.1. R. laboratories more 
efficient and purposeful; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
EDEPARTMENT OF OCEAN DEVELOP-
MENT) AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS) 
(SHAI RANGARAJAN KUMARA-
MANGALAM): (a) A Review Committee ap-
pointed as recently as in 1986 had gone into the 
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workingofCSIR laboratories. The Committee, a Heat wheel (Rotary Generator) 
however, didnotmake any specific study about 
the new techniques and processes evolved by 9. Gallic acid & trimethoxy benzoic acid 
variousCSIRSlaboratoriesintheirrespective 
areas. 10. Fishing hook. 

11. Projection lens objectives (lOx, 20x, 
(b) Of the 232 processes and techniques 25x ,SOx, 100x,) 

evolved between the period 1987 to 1992 by 
various CSIR laboratories, 105 processes I 12. Distillation of rose oil 
techniques have been licensed to Industry for 
commercial use. Some of the important pro- 13. Precipitated silica (light density) 
c;:esses /techniques licensed to Industry are 
given in the attached statement. 14. Pressure sensitive adhesives & its 

formulations 
(c) and (d) Yes, Sir. Stes have been taken 

toreorienttheresealdlprogrammesandprc:1eds 15. Corrugated adhesive 
in CSIR laboratories to make them more user 
oriented. Further, new measures and mecha- 16. Stationery adlesive 
nisms are being put into placeto build an efficient 
marketing system in CSIR to increase interac- 17. white oil 
tion between its laboratories and the industry 
andotherusers. 18. Mobile laboratory for water analysis 

ProcesseslT echniques LicensecJto Industry 19. ~ 

1. Automatic free fall hammer 20. WinQ battery charger 

2. Concrete block making machine 21. Alkyl carbonates by non CO route 

3. High frequency DC link converter 22. Water analysis kit 

4. Digital PH transmitter 23. Watertreatmentplant 

5. Uninterrupted power supply system 24. Automatic tide gauge 

6. Traditional instant foods (Pulse, 25. Flexible graphite tapes & sheets 
!>8mber. 
Rasam. Tamarin, Rice. Pongal. 26. Multifuel domestic chulla 
Blackgram 
Tamarind Beaten Rice) 'Zl. Carbon paper 

7. Synthetic high Alumina cement by 28. Extraction of coconut milk/cream 
Sintering 
technique. 29. Ferrocement manhole covers. 
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Foreign Investment In Drugs Sector THE MINISTER OF STATE INTHE MIN-
ISTRYOFCHEMICALSAND FERTILIZERS 

8264 SHRI PARASRAM BHARDWAJ: (SHRI EDUARDO FALEIRO): (a) Nosir, Dur-
WaIIlhe PRIME MINISTER be pleased to state ingthe last two years Industrial Approvals with 

(a) whelherforeign multinational compa-
niesoperatingin India in drug/pharmaceutical 
sectorhave hardly madeany new investment in 
thissectorsince long; 

(b) if so, the details of such companies 
which have morelhan 25 percentforeignequity 
in drugsector; and 

(c) theproduclion ofvariousdrugs by each 
such company and importoflhesedrugsduring 
each of the last two years ? 

investrTlentindicationstolheextentofapprox. 
As. 1 04crores have been given tothese Com-
panies. 

(b) Information to the extent available is 
given at the enclosed statement I 

(c) We do not maintain data regarding 
~importofdrugs. Detalsofoduction 
fortwoyearsbythesecompaniesofthesedrugs 
which are monitored by us are given a the 
encIosedstalemellt--4 
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Import of Fertilizers 

8265.SHRIANNAJOSHl:WlthePRIME 
MINISTER be pleased to state : 

(a) the total quantityoffertilizers imported 
afterderegulalion ofphosphateandPotassium . 
fertilizers; and 

(b)thenameof~agenciesandthe 

Fertilizer QuanIlly 

landed cost of these fertilisers? 

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRIEDUARDOFAlEIRO):(a)and(b)The 
quantities& landed cost (weighted average of 
major fertilisers (viz. Urea, DAP and MOP) 
imported on Govemmentaccounttill31.3. 93. 
following decontrol of phosphatic and potas-
siumfertiliserson 25th August, 92 are as follow: 

(m lakh tonnes) 
We9lIedawwage 
landedcost 
(Rs.pertonne) 

UREA 11.91 

DAP 1.78 

MOP 5.86 

In sofaras Urea& MOP areconcerned, aI 
imports have been on government account. 
Import of DAP was however, decanalisedwith 
effect from 17th Sept.. 92 and it can be freely 
imported. The statistics of imports made on 
non--Govemmentaccount are notavailable. 

Setting Up of solar Thermal Power Plant 
AtGaya 

8266. SHRI BASUDEBACHARIA: Will 
the PRIME MINISTER be pleased to state : 

(a) whether there is any proposal under 
consideration oftheGovemmentforsetting up 
of Solar Thermal Plants in Bihar' 

(b) if so, thedetailsthereof ,Iocation--wise 

(c) whether the Union Government have 
receivedanv proposals from theGovemmentof 
Bihar for setting up of Solar Thermal Power 
Plants in the State' and 

4121.07 

4737.ClJ 

374420 

(d) if so, the action taken by the Govern-
rnentthereon ? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF NON-CONVENTJONAl ENERGY 
SOURCES AND MINISTER OF STATE IN 
THEMINISTAYOFAGRICUL TURE (SHRI s. 
KAiSHNAKUMAR): (a) and (b) No proposal tor 
setting up any solar Thermal Power Plant in 
BilarisunderconsiderationoftheGovemment. 

(c) Feasibility Reports for2.x 'JOMW Solar 
ThennaI PowerPiantseachatGayaandChakai 
had been received from Bihar State Electricity 
Board (BSEB). 

(d) BSEB was suggested to modify the 
Feasbility Aeportbasedon recorded meteoro-
logical data forthe sites. However,generationof 
powerthrough Solar Thermal Route is a new 
technology which is not yet cost effective. The 
T ecIllO--EcOllOlTlicviabilityoisuchpowerplants 
is being looked into by the government in view 
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of very high capital investment involved . 

[ TtanSIatiooI 

Purchase of G. D. A. and M. D. A. Flats by 
IlDI' 

8267. SHRI SURENDAA PAl PATHAK : 
Will the MinisterofURBAN DEVELOPMENT 
be pleased to state : 

(a)whethertheOelhiDevelopmentAulhor-
ityproposetopun:hasehousingl.l1itsofvarious 
categories constructed by the Ghaziabad De-
velopment Authority and the Marut Develop-
mentAulhority; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER of STATE IN THE MINISTRY OF 
WATER RESOURCES ,(SHRI P. K. 
THUNGON) : (a) The DDA has reported that 
there is no such proposal underconsidefation. 

(b) Quitrent does notarise. 

[Engtish) 

Bomb Explosion in PuIgaonCity 

8268. SHRI RAMACHANDRA 
GHANGARE: Will the PRIME MINISTER be 
pleased to state : 

(a)whetherabombbelollQingtotheCentral 
Ammunition Oepot, Pulgaon district, Wardha 
exploded in denseIy-;xlpuIa PuIgaoncityin 
March,1993; 

(b) if so, the details thereof; 

(c) whether the Govemment have made 
any inquiryintothepilferage of the bomb from the 
Depct; 

(d) ifso, the details thereof; and 

(e)theactiontakenorpoposedtobetaksn 
against the guilty officials and also to check 
recurrence of such incidents ? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFDEFENCE(SHRI MAWKARJUN) 

(a) to (e) A minor explosion took place in 
PuIgaontown In March 1993. From the preIimi-
nary investigations carried out and on the basis 
of information obtained from the civil police 
authorities, although it is difficult, at this stage, 
to identity the precise nature andsouR:eofthe 
rnaserialwhichexploded, itdoesnctappeartobe 
bomb belonging to Central Ammunition Depot 
(CAD) PuIgaon.Alpossi)Ieseadymeaswes 
in all ammunition depots are takento prevent 
any theft of arms and ammunition. 

Drinking W .. PIobIem 

8269. KUMARI PUSt1PA DEVI SINGH: 
W. thePAlMEMINISTERbepieasedtostale: 

(a) whether the Govemmenthavesanc-
IionedsomeamooottoGowmmentofMacl1ya 
Pradesh to improYe the drinking waterproblem 
in the drought affected areas; 

(b) if so, the amount sanctioned; and 

(c) the steps taken to release the amount ? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENn 
(SHRI UTT AMBHAI H. PATEL) : (a) to (c) : A 
sum of As. 31. 54croreswasreleasedtoGov-
emmentofMadlyaPradeshdumg 1992-93for 
improving the drinking water problem in rural 
areas including drought affected areas. Asum 
ofRs.l0.60croreshasalsobeenreleasedas 
first instalment of funds under Accelerated Au-
raI Water Supply Programme for 1993-94. 
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Production by NagIIon Paper Mill Umtted 
(e) and (f) VCJIuptuaJy Retirement Scheme 

8270. SHRI UDDHAB BARMAN: Withe (VRS)hasbeen introduced in Hindustan Paper 
PRIME MINISTER I::1epleasedto state: Corporation including Nagaon. 

(a) whether Nagaon Paper Mill (HPC) at Dlel8nv..tlnentofstw.ofPSUa 
Jaoiroad is producing much beIowils instaJIed 
capacity; 8271. SHRI SYED SHAHABUDDIN: Will 

(b) ifso, the details of the instaIed capacity 
and actual production during each of the last 
three years; 

(c)thereasonsforlesscapacityutliSation 
by this Mill; 

(d) the steps taken proposed to betake to 
improve the production of NPM; 

(e)whethertheGcMmmenthaYedecided 
to reduce the manpowerin NPM; and 

(f) if so, the details thereat? 

THE MINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIALDEVELOPMENTAN>DEPAAT-
MENTOF HEAVY INDUSTRy) (StiRIMATI 
KRISHNA SAHI) : (a) and (b) As against the 
instaIedcapacityofonelalchtomesperanrun 
theproductionatNagaon PaperMls,Jagiroad 
in the last 3 years was :-

Year Production in M. T. 

19D-e1 66125 

57544 

(c) The low production isOOeto qlerational 
p!dlIemsmechanicalbreakdowns.~ 

ability of stable and uninterrupted power from 
State Grid and sluggish mali(etconditions. 

(d) ThetechnicalprOOlemshavebeeniden-
tified and action initiated to overcome them. 

the PRIME MINISTER be pleased to state : 

(a) the total amount realised from 
disinvestment in shares of the Public Sector 
Undertaking in the first, second andthird round, 
ptJlIcsector~; 

(b)thereasonsforlhellOfl-6Chievemed 
thetarget; 

(c)~isruetothe 

lack of the profits in purchase of shares; 

(d) whethermost of the shares have been 
puchasedbyUTIandahersemi--GcMmnent 
financial institutions; and 

(e) if so, the reasonslherefor? 

THE MINISrER OF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVl:LOPMENT AND 
DEPARMENT OF HEAVY INDU~TRY) 
(SHRIMATIKRISHNASAHI):(a)to(e):During 
1992-93, againstthetargetofRs. 35OOcrores, 
Govemmentthrough disinvestment of apart of 
its equiey holdings in 16 PSEs, realised Rs. 
1912.51 crores. The amount realised, undertak-
ing-wise, is given in the attached statement. 
Since the prices for PSE shares quted by the 
bidders were less than the ~pricesfixedby 
the Govemment, a1lthe shares offered were not 
sold. The PSE shares were sold by inviting 
tenders from banks, companies, institutions, 
mutual funds, individuals, etc., who were per-
mitted to buy, hold and sell shares in India. 
During 1992-99 UTI and other public sector 
financial institutions have purchased PSE 
shares for Rs. 1906.56 crores as they were 
successfUl in the bidding. 
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AllotmentoflligflatstoRetiredGovem- RAMACHANDRAN:WilithePRIMEMINIS-
'. nwwtSentaiIls TERbepieasedtostate: 

8272. SHRI RAJNATH SONKAR 
SHASTRI: Will the MinisterofURBAN DEVEL-
OPMENTbe pleased to state: 

(a) whether the High Court 01 Delhi have 
asked the Delhi Development authority not to 
cancelthe allotment of M.1. G. flats to retired 
government servants on the grounds of their 
inability to pay the cost of the flats in cash; 

(b) if so, the details thereof and the action 
taken thereon; and 

(c) whether it is proposed togive the option 
to the retiring! retired government servants to 
purchase the DDA flats on hire purchase keep-
ingtheirfinancialstatus/pu~capacilyin 

viewottheabnOlTnal increase in thepriceclftats 
booked by them 14 years eariier? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATERRESOURCE(SHRIP.K.THUNGON) 
: (a) : Yes. Sir. The DOA has reportedlhat in Civil 
Wril PeOOon No. 1102l93theHon'bleHi!tlCol.rt 
has ordered not to cancel the allotment 0164 
persons mentioned in the Petition. 

(b) the Hon'ble High Court. Delhi, while 
issuing orders on 23.2.93. has and 12. 3. 93 
directed that each member mentioned in the 
write petition should pay 20% of As. 2.1 0, 0001 
-toDOAwilhinalortnightfromthedafeclorder 
and, if this is done. the allotment offtats totham 
should not be canceled lin further orders. The 
matter is subjective. 

(c) No, sir. 

(a) the amount allocated to the state of 
Kerala forconstrueting dwelling units for the 
Scheduled Castes and Scheduled T riles under 
Indira Awas Yojana as on 31 March. 1993. 

(b)flenumbercldwelingunitsconstructed 
in North Wynad in Kerala under Indira Awas 
Yojana; 

(e) whetherthese dwelling units wereeon-
structedbythebeneficiariesoranymiddlemerv' 
contractors have been engaged; and 

(d) ifso, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR) : (a) : The 
amount allocated to Kerala State for construct-
ing Dwelling units for Scheduled Castes and 
ScheduIedTriles under IndiraAwas Yojanaas 
on 31 st March, 1993(1992-93)isRs.214.66 
Iakhs. 

(b )248 House wereCOl11lleted in Wynad in 
Kerala under Indira Awas Yojana. 

(c) As reported by the State Govemment. 
beneficiaries themselves construct the Houses. 
No O(herirnitancesclengaginganymicdemen 
I contractors have so farcorne to notice. 

(d) does not arise. 

Con.,acl ••• IIlion~ResidentieI ttou.s 

8274. DR. ASIM BALA: Willthe Minister 
clURBANDEVElOPMENTbepleasedtostate 

(a) whether the Government have an-
Dwelling Units for SC8ISTa in K...... nouncedanyschemeforthecommerciaJisati 

otresidential Houses on the main roads having 
8273. SHRI MULLAPPALL Y 80ft. wide road; 
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(b) if so, the reasons therefor; 

(c) whether the houses on the main 
Aurobindo Marg specially Green Par1<are also 
covered underthe scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THi MIN-
ISTRY URBAN DEVELOPMENT AND MINIS-
TEROFSTATEINTHEMINISTRYOFWA-
TER RESOURCES (SHRI P. K. THUNGON) 
(a) No, Sir. 

(b) to (d) Question do not arise. 

Posting of Spouses 

8275.SHRIJAGATVIR SINGH DRONA: 
WillthePRIMEMINISTERbepleasedtostate: 

(a)whetheralargenumberofcornplaints 
have been received by the Department of Public 
grievances for not posting the spouses in ser-

Departmerit of Personnel and training on 
3.4.1986. Information regarding the requests 
agreed to and still pending forconsideration is 
not centrally maintained. 

Funds for SuperconductorPI'Oject 

8276.SHRIROSHANLAL:W~lthePRIME 

MINISTER be pleased to state : 

(a) whether attention of the Govemment . 
has been drawn to the news-item captioned. 
"Super~orprojectfreezesasfundsdry 

up" appearing in th~ Business Standard dated 
April 8. 1993. 

(b) if so. the. facts thereof; 

(c) whether the proposals for a Rs. 200 
crore project submitted byformerChairman of 
the National Programme ManagementCounc~ 
torsuperconductivity, have since been rejected; 
an 

vice at the same sta.ion; (d)ifso.thereasonsthereforandtheextent 
. to which disapproval of funds has hit the super-

(b)thenumberofsuchreques1Saccededto conductivity programme in the country? 
during the last one year; 

(c) the number of requests still pendingfor 
consideratiorY. and 

(d) the time by which the Govemment 
propose to decide these cases? 

THE MINISTER OF STATE IN THE MIN-
. ISTRY OF PERSeNNEL. PUBLIC GRIEV-

ANCESANDPENSIONSANDMINISTEROF 
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA):(a) No, Sir. 

(b)to(d) It isforthevarious Cadre Control-
ling authorities to consider requests from 
spousesforpostingatthesamestationkeeping 
in vieW the guidelines issued in this regard by 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEAN DEVELOPMENT) 
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes,Sir. 

(b) The superconductivity Basic and Ap-
plied R&D under the National Programme is 
being supported as a long term programme 
involving more than 60 groups with 8th Plan . 
budgetaryallocationsofaboutRs.25crores. 
Some good results have been achieYedboth in 
Basi and Applied research wor1< and qualified 
trainedll'l8f1)OWel'base has been created. 
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(c) and ( d) While the initial projections for 
ttle 8th Plah period (1992-97) were Rs. 65 

. crores for Department of Science and T echnol- • 
ogy Department of Atomic Energy and Council 
of Scientific and Industrial Research, Planning 
Commission's indicative outlay is about RS.25 
Crore5. 

Water Supply Project for Chethala taluk 
and KuttanadTaluk 

8277. SHRI THAYLJOHN ANJALOSE; 
Will the PRIME MINISTER be pleased to 
state; 

(a) whetherthe Govemment of Kerala has 
forwarded a final report about a project of water 
supplytotheChethala Talukand KuttanadT a1uk' 

(b) ifso, the details thereof; and 

(c) the action taken by the Union Govem-
ment in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENTOFRURALDEVELOPMEND 
(SHRI UTI AMBHAI H. PATEL) (a): No, Sir. 

(b) and IC); Do not arise. 

Unauthorised Constructions Made By 
C.P.W.O. 

8278. SHRI CHANDRESH PATEL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a)whetheranumberofunauthorisedcon-
structions have been made by C.P.w.D. offi-
cials fortheir own use nearbungalowslflats of 
Members of Parliament in North Avenue South 
Avenue, Ferozeshah Road, Kushak Road and 
other places in New Delhi areas; 

(b) if so, whether a number of complaints 

have been received from M .Ps in this regard; 
cn:I 

(c) if so, the action taken I proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON) : (a) while no pucca constructions 
for residential purposes have been made in 
these areas by CPWD officials, some workers 
have put up unauthorised jhuggies and made 
encroachments behind North Avenue . 

(b) and (c): The matter has been reported 
to the NDMC Authorities for removal of 

. unauthorised jhuggiesand isa1sounderconsid-
eration of both the House committees of Parlia-
men!. The unauthorised encroachrnents in the 
nearside of accommodations allotted to work-
ers are being removed by the C.P.W .0. 

[ T ranslatiooJ 

Demolition of Houses in Pull PnIhaIadpur 

8279. SHRI RAM BADAN : 
SHRI B.L. SHARMA PREM: 
SHRIMATI SAROJ DUBEY: 

Will the Minister of URBAN DEVELOP-
MENTbe pleasedto state: 

(a)whetherthousandofhouseshavebeen 
derOOIished in the name of sanitation and beau-
tification in Pull Prahaladourarea of south Delhi 
as reported in some newspapers; 

(b) ifso, whether there houses were iIIe-
gaily constructed; 

(c) if so, the reasons for which no action 
couldbetakeninthisregardtilldate? . 
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THE MINISTER OF STATE INTHE MIN- observationswere attended to by the project. 
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P. K. 
THUNGON): {ii,tO(C}: AccordingtotheMooici-
pal Corporation of Delhi, only 15 stn:cturesand 
2 boundary walls coming in the right of way of 
Suraj Kund Roadwaredemolished, afterfoIIow-
ing the legal provisions as these houses were 
(;()ffitructed unauthorisedly. 

Work done byNBCC in PragatiSathan 
and pragati Vihar 

8280. SHRI SWAMI SURESHANAND: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthework done by the National 
Buildings Construction Corporation and the 
Contractors in Pragati Sathanand PragatiVIhar 
wasofSlb-standard; 

(b) ifso. whelherthe quality control officers 
of NBCC have conducted any inquiry in this 
regard:and 

(c)ifso. theacliontakenagainsttheofficers 
01 NBCC found guilty? 

THE MINlSTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P. K. 
THUNGON) : (a) The National Buildings Con-
struction Corporation Umited is not executing 
any work in Pragati Sathan.ln respectofwortls 
beingexecutedbyNBCCinPragatiViharnet-
therthe work done by the Corporation northe 
work of the contractor is Slb-standard. 

(b) As is thepradice in the Corporation for 
ensuring qualitycontrot in construction. a roo-
tinesurprisecheckoftheprojectwasconduc:ted 
on 1.3. 1993. Cartainobservationsweremade 
bytheOualitycontroi Team ofNBCCandlhese 

(c) In view of the fact that observations 
made by the Quality Control Team of NBCC 
have been attended to. the question of taking 
action against the officers 00es not arise. 

GovemmentAcc:ornmodationto 
Journalists In Press Information Bureau 

8282. SHRI UPENDRA NATH VERMA 
:WllltheMinisterofUABANDEVELOPMENT 
be pleased to state: 

(a) the prescribed qualification for accred-
ited journalist in Press Information Bureau and 
the rulesforpl'CNi<ingGovemment accommo-
dation to them: 

(b) the names of the Joumalists to whom 
Govemment accommodation has been pro-
vided and the duration for which it has been 
provided; 

(c) the names of such journalists out of 
Ilemwhohavenotvacatedtheaccommodation 
even afterthe expiry of tenure; and 

(d)the steps.taken I proposed to be taken 
to get the accommodation vacated and provide 
to the needy journalists? 

THE MINlSTEROF STATE INTHE MIN-
ISTRYURBANDEVELOPMENT AND MINIS-
TEA OF STATE INTHE MINISTRY OFWA-
TEA RESOURCES (SHRi P. K. THUNGON): 
(a) ~ IS granted by Press Information 
Bureau to any Joumalistwho has more than 5 
yearsprofessionaJexperience. Unclertheexist-
ing policy guidelines Press Pool accommoda-
tion isaloaedtotheaccredited Presscorespon-
dents & News Cameramen on the recommen-
dationsoftheScreeningCommitteesubjectlo 
conditions given in the enclosed statement. 

(b) The names of the Journalists to whom 
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aooonlInOdaIionhasbeenprovidedisgivenra 
SIaIaI. 181 II R 

(c) and(d) TheacaeditedJoumalistwho' 
flMthe eligibility criteria have been aIctted 
accommodatipn, under the guidelines as 
amendedfromtimeto1ime. However, keeping 
in view the existing aBotments, the PlB is re-
viewing the policy guideines in consuIIation 
wilhthe Ministrydlhban DeveIopmentwilha 
view to provide accorrvnodationtotheneedy 
JolmaIisIs. 

STATEIIENT 

ANNEXURES REFERRED TO IN REPlY. 
TO PARTS (a) & (b) OF UNST ARRED 
OUESTION NO. 8282 FOR 12.593lOK 
SABHA.. 

Guidelines for aIotmenI ofGeneraJ Pool 
CIiCXXlIII11OdationtoacaedledPressc:mespon-
dents andJovrnalisls. 

AIan'lenofacx:aI.,IIldiWoI.fromtepmss 
Pool to accredited Press Conespoi ldenlsand 
Journalists is made subject to the foIowing 
COIIditioIIS : 

a HeIShe does noIowna house rahisl 
her name or in the name of family 
memberordependenlsatlhetimec:l 
allotment or subsequently in Delli. 

b. lhecase shalbefinalisedaftertakilg 
into consideration the recommenda-
tionsc:lthe Screening Committee set 
up by the Ministry of 1& Bheadedby 
the Principal I formation Officer of 
whichJointSecrelary Additional Sec-
retary (Estate andDiroctorc:l Estates 
shalbeex-dfice Members, andfour 

JoumaIsIstobenorflRdedbylhe 
Minislryof I&Bshalbe MeI.1bers.. 

c. Ha'Sheisawilespollic"IlRlpiesall-
ing Indan Pressandnolanvlore9t 
PresslMedia. 

d ThepersonsCOIlCem8dare~ 

saIary~As.8,920J-

e. Suchoft1esealoaeeswhoarechw-
~As.8.92Q1---pm. 

wouktbechargedlicerlOO tee under 
fR..-.45 A orftal rate of ticence fee 
lRBFR--45-A~. 

f. thetypeclacoommodalionwouktbe 
determi led onlhebasisofhbasic 
payoftheoflicialbutlimiledto Type 
V . .A or lower types: aIoUed cI the 
acx:a1 •• lIldiWoIihqlertB I TypeV...A 
maybealobedtypeV . .A~ 
dation, iflhey areolhel .. ise eligible 
imIe1i ' \. 

g The<baIiond,,**ii91llbe~ 

years, hposilionbeleliielll8deia&9 
aIIer. 

h. There wouki be periodic nMew of . 
accreditation of Press CorraspOIr-
denlslNewsCameramantJvbMn-
istry of I&B and the DiredonIle cI 
EslMeswcUdbeirDmeddchanges. 
ifanv, toenalliecalC8laliood aIot-
I'IIIrt. 

i. No Ecitor of Newspaper should be 
eligib6eforaIkAI.l8lltfrom Press Pool 
IGeneraI Pool. 

j. TheaIkAIllentshaibemadekeeping 
inviewtheseniorilylistmanailedby 
thePIB. 
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[English} 

Loanby Khadi & Village Industries Board 

8283. SHRIMA n GEETA MUKHERJEE: 
Will the PRIME MINISTER be pleased to state 

(a) whether the Khadi and Village Indus-
tries Board provides loans to the poor entrepre-
neurs; 

(b) if so, the details thereof; 

(c) whether the Punjab Khadi and Village 
Industries Board has failed to recoveroutstand-
ing loans of about Rs. 3. 25 crores; and 

(d) ifso. the steps taken !beingtaken to 
recoveerthese loans? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMAUSCALE INDUSTRY ANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a) and (b) Central Govem-
mentprovides financial assistance to Khadi and 
Village Industries Commission (KVIC) by way 
of grants and loans forthe development of KV I 
Sector in the country. KVIC in tum provide funds 
to its directly aided institutions throughout the 
country for starting and continuing KVI work. 
KVIC also gives funds to 30 KVIBoards working 
atthe State / U. T. level for promoting KV I work 
within their respective jurisdiction through c0-

operative Societies and individual entrepre-
neurs. All details such as loans sanctioned, 
loans recovered etc. in respect of jndividual 
entrepreneursarernaintalnedatthe State Board's 
level. 

(c) and (d) : The MemberSecretary, Punjab 
KVIBoard has informed that Rs. 1 .08 crores 
have been recCNeredduring 1991-92andan 
amoutotAs.1.75croreshavebeenrecCNered 
in 1992-93bytheBoard. Board has assured 
thatthe masinilgamc:JU1twillaisobe recovered 
on priority basis. The Chairman of the Board is 

personally looking after the recovery matters 
and is in touch with the Revenue Authorities. 
Recently Finance Commissioner(Revenue is-
sued an instruction to District Collectors tota~9 
effectivestepsforrecovery of the Board's dues. 
Recoveries of the Board's dues will be effected 
as arrears of land revenue by the DistrictCoIlec-
torconcemed. 

Renting Out of Public Place by C. P. W. D. 

8284. SHRI JEEWAN SHARMA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether public parks and other open 
spaoeare rentedoutbyC. P. W. D. forcommer-
cial and other purposes; 

(b) if so, the details with reasons and norms 
laid down therefor; and 

(c)thedeta~sotthefundscollected,byway 

of rental value during 1992 and how the same 
compare with the preceding three years ? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI P K. 
THUNGON): (a): Yes, Sir. 

(b) No rent is charged when such allot-
ments are given for social functions. For allot-
ments given forcommercial purposes rent at 
the rate of As. 620/- per hectare per day is 
charged in advance. 

(c) Aent realised during 1992 and the pre-
ceding three years is as under: 

1009 

1991 

1992 

Rs.22,042.oo 

As. 14,334.00 

As. 1 ,09,532.00 

As. 75,274.00 
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Unauthort8edConstructionInOkhia DelhiDevelopmentAulhorilyhasreported 
a.rage that it has taken following action to detect 

8285. SHRI MANJAY LAL: Will the Min-
isterof URBAN DEVELOPMENT bepleased 
to state: 

(a) whetherthe Govemment are aware of 
the unauthorised construction around Okhla 
Barrage; 

(b) if so, the details of the unauthorised 
constructions in this area; 

(c)whether1he DelhiOevelopmentAtJhor-
ity has demolished these constructions; and 

(d) the actionprq')OSedtobetakenagainsl 
the builders as "I9U officials of the Delhi Devel-
opment Authority who allowed this illegal I 
unauthorisedconstructions? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI P. K. 
THUNGON) : (a) to (d) According to Delhi 
Develapmentf'uthOOty,43,6acresoflandwas 
acquiredfortheplanneddeveqlmentinvlage 
Ok"'a. However, possessionofonty37 acres 
wastakenOief. Possessionof1heramari1g6.6 
acres could not be taken over due to built up 
natureoftheareaorstayorclelSfromthecourts. 
The positionofencroachmel1tsasb.rld~ring 
a site inspection oftheareabyDOAinJooe, 1992 
wasasunder:-

i. Out of the 37 acres of land, possession of 
which was taken over, 19.3 acres were 
underencroachment. 

and remove the encroachments 
unauthorisedconstnJctions: 

i. Field staff has been deployed to check 
unauthorised constructions! encroach-
ments. Wheneveranyunaulhorisedcon-
struction encroachment takes place, a 
report to the Police Stationisimmedately 
launched. In respect of encroachments 
taking place at Batla House 37 F. I. As. 
were lodged. A case has also been regis-
teredwilh IheSriniwaspuri Police Station 
against the land grabbers. 

ii. Securitygildshavebeendeployedn:uld 
the clock to check the unauthorisedoon-
sIIUdionsa It1'08d"maltsbyllelandgrat> 
baIS at site. 

iii. Demolition programmes went fixed for 
removing the encroachments/ 
ooauIhorisedconsln.ldionson3.9.1991, 
2110.1991,l.2.19E12.22.4.111R 22 6 1992, 
12.9.1992.n26.9.1992.HowrMIr.'" 
couIdnotmMarilla I d~1eto~ 
abIlyofP«*e~orclJetoadrnillisba­

Mreasons.Pcblfon:awasmade~ 

ablelordaaalaqaalioi,atBallaHouse 
on 13.3. 1993andintheprocess 13acres 
of land was radaimed. 

8286. SHRI BOLLA BULLI RAMAIAH : 
Will Ihe Ministerof URBAN DEVELOPMENT 
be pleasedtostate: 

(a) whethertheWorId Bankassislancehas 
beenpnMdedtoAnclva PradeshforinlJlemen-

, ii. Out of 19. 3 acres of encroached area, . tation ofwaterstipply and sanitation projects; 
~on 10.4act8S, which com- ad 
prisesof300-350~, wereold(5--0 
yealS) and the remaining areas lie. 8.9 
;.creswereencroachedintherecentpast. 

(b) ifso~ nurnberofschemes under the 
World Bank aid so far imp!emented ? 
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THE MINISTER OF STATE IN THE MIN- have been cleared are in the fields ofengineerir 
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI P. K. 
THUNGON) : (a) : Yes, Sir. 

(b) : The Hyderabad Water Supply and 
Sanitation Project is the only scheme being 
implemented with WOrld Bank assistance. 

Foreign Investment 

8287.SHRI ASHOK ANANDRAO 
DESHMUKH : Will the PRIME MINISTER be 
pleased to state : 

(a) the details of investments made by 
NRls and foreign companies during the each of 
the last two financial years and during the current 
financial year till date; and 

(b) the projects forwhich these investment 
have been made? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA SAHI) : (a) and (b) Details of the 
investment approved by foreign companies in-
cluding NRlsduringthefinanciai years 1991-
92; 1992--93;andl993-94areasunder:-

Total No. offinancial 
proposals approved 

Amountof 
investments 

approved 
(Rs. in millions) 

---------------------

1001----fQ 

1003-94 
(April '93) 

415 13278.9 

679 46110.6 

65 4036.5 

----- -----------
The main sedors in which these proposals 

.' 

goods, machirierytimes, textiles, electronic 
chemicals, petroleum & natural gas, oil refiner 
power, food processing & agrC>-4Jased indu: 
tries, fermentation, granites and ceramic dec< 
rated tiles, rubber and leather goods, POW{ 

generation equipment, transportation, hospital! 
hotels etc. 

[ Trcmslationj 

Gratuity to Central Government 
Employees 

8288. DR. MAHADEEPAK SINGf-
SHAKY A : Will the PRIME MINISTER bE 
pleased to state : 

(a) whetherthe Union Government pro· 
pose to increase the amount of gratuity to tre 
Central Govemment employees; and 

(b) ifso, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA) (a): No, Sir. 

(b) Does not arise. 

Foreign Investment Proposals 

8289. DR. RAMESH CHAND TOMAR: 
Will the PRIME MINISTER be pleased to state 
the total amount oftoreign investment proposals 
cleared during February and March 1993 vis-
a-vis the foreign investment proposals ap-
proved in January 1993 ? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
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KRISHNASAHI): Detailsofforeign investment during January ,February and March, 1993are 
proposals and amount of investment approved asunder:-

No. of Foreign Investment 
Proposalsapprovedin '93 

Amount of Foreign Investment 
apprcNed 
(Rs. mcrores) 

._._. __ --_._. __ . - __ ------_._ .. _ .. __ .. _-- -.---.------

January 

February 62 

March 52 ___ .. _---_. 

LossIIaking Public Sector Undertakings. 

8290. SHRIMATI VASUNDHARA RAJE: 
WillthePRIME MINISTER be pleased to state: 

(a) whether the Government have identi-
fiedthe loss making public sector undertakings 
in the country; 

(b) if so. the names of such public sector 
undertakings; 

(e) how many of them are in the eoal sactor; 

(d) whether the Government propose to 
close down these loss making undertakings: 
cnj 

(e) the loss sustained by these public 
sector undertakings during the last three years? 

THE MINISTER OF STATf IN THE 
M1NISTRRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY (SHRI 
JRISHNA SAHI) : (a) and (b) . As per the 
performance upto the peliod 31 st March. 1992 
1 02publicsectorundertakings have been iden-
tified as loss making enterprises. The details 
have been indicated in Statement NO.7 B. Page 
S-47 of Volume-I of Pub he Enterprises Sur· 

815. 85crores 

1579. 11 crores 

181.40 crores 

vey 1991-92 placed before Parliament on 26th 
February. 1993. 

(e) There are two enterprises in the Coal 
Sector. 

(d) No, Sir. 

(e) the loss sustained by these undertak-
ings during the last three years have been 
detailed in Statement - 7 B referred to above. 

Drinking Water in Delhi 

8291. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the watertreatment plant purchased fOI 
Delhi which are yel to be commissioned stating 
the period for which these plants are pending 
commissioning and the reasons therefor; 

(b) the estimated drinling water demand 
risen by the end of 1992 as against the demand 
in 1990and 1991 andbywhatpercentagethe 
demand for drinking water in Delhi has been met 
during these years; 

(cllheareaswhichhavebeenconlinuously 
suffenng from water shortage statIng the extent 
olthe demand met In these areas. and 
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(Statement) (d)themeasurestakenbytheGollerrvnent 
to augmentthe drinking water supply in Delhi 
duringthesummerseason: 1. The present installed capacity of the 

water treatment plants is 472 MGD. By 
maximising. on average 500 MGD of 
waterisbeingproducel:1. RecentlyDWS 
&SDU have commissioned one Ranney 
We" in village Hirankii is and village 
AJipur Block. thereby improving water 
supply considerably. The Undertaking 
hasalsocompetedtheworkoffirstphase 
of(50MGD) c:A 100MGDwatertreatment 
plantatHaidepur.Afterflushi1gandtest-
ingc:Athernain30MGD hasalreadybeen . 
injected in the grid and remaining 20 
MOO is likely to be injected very shortly. 
Water supply has already been im-
pnMldconsiderablyin North West Delhi 
andRohini areas, 73 nos oftugewells 
have been installed in various areas. 

THE MINISTI:ROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCE3 (SHRI P. K. 
THUNGON) : Delhi Water Supply & Swage 
Disposal Undertaking has reported that: 

(a) First Phase (50 MGD) of 2nd 1 00 MGD 
WaterTreatmentPlantatHaiderpur~been 

completed. Out of 50 MGDtreatment capacity 
30 MGD of water Sl.Ipptt has been ir;ectedinthe 
eXisting system after flushing of conveyance 
mains. The remaining 20 MGD of potabIewater 
wi" alsobe injected in the water supply, system 
after flushing of conveyance mains is com-
pleted. The work of construction ofwatertreat-
ment plant in Nangloi along with laying of the 
pumping mains has been awarded by D.W.S. & 
S.D .U. recently and is targeted tor compilation 
by December, 1994. The raw water require-
ments forlhisplant are to be metfrom Haryana 
in exchangetortrea:edsewage aflluent. 

(b) The requirement of during water has. 
ncreasedasLRier: 19E19--9O:585MGD 1~ 
91622MGO 1991-92 655MGOThepercent-
age of drinking water requirement met is as 
under: 1989-90: 88.47"10 199O---Q1 : BO. 300/0 
1991-92:76.33% 

(c)DWS&SDU repor1sthatwalershottage 
exists in areas in South Delhi, Mehrauli and 
otherareassiluatedattheta.:endrjcontrhllion 
system rnainlyconsisting of rural areas. Per-
centage of drinking water requirement met at 
presem in:' I Ih Delhi varies from 50% to 60% 
whereas in rural areas the requirement met is 
abouI400/0. 

(d) As reported by DWS & SOU as per 
cnciosedstatemenl. 

2. The Undertaking has deployed trucks 
mounted with sintex tanks tractors, 
rnotrtecItrailersetc. to meetthe demand 
in short supply areas of Delhi. 

3. To altendvarious complaints regardng 
waterSUJlPly. 13contro1 roomsroundlhe 
clock in various zones. 2 control rooms 
from6.00am,to10.00p.minKarol~ 

ZoneandMehrauliZone have been sel 
up. One control room at Varunalaya 
Phase II. Jhandewalan isalsofunction-
ing round the clock. 

4. Amabile laboratory has been deployed in 
rural areas of Delhi for monitoring the 
quality of water. in addition to 4 well 
equippedandmoclemlabdratoriessetup 
aithe treatment plants. 

5. All shallow hand pumps instaUed in re-
seIIIemenlcolonieshavebeen painted in 
red coIourwith indication 'WATER NOT 
CIT I=OR DRINKING". 
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6. The drinking water being supplied by (b) & (e) The Grants-irr-Aid Scheme is 
the DWS& SO UndertakingispotaDle being refined underthe new name "Support to 
and conforms to standards laid doWn N<»-Gover:nmentOrganisationsforDevelop-
bytheMinistJyofUIban~ mentofWasteIands". Thechangesinthescheme 
Thequalityofwaterischeckdatevery will take into consideration the new mandate of 
stage of treatment right from1he raw the National Wastelands Development Board 
water s~age upto storage in service and suggestions given at the consultations held 
reservoirs and aIsoindistri>ution sys- with the No~vemment Organisations re-
tem in service reservoirs. Besides cently regarding procedures and cost norns 
.watersuppliedfromtheRanneywells currently adqpted by the scheme. 
andtubewells is aIsotested on regular 
basis to ensure that nocontainations 
has taken place duringtransmission of 
water through municipal mains. Near 
about 200 water samples are lifted 
daily from the distribution system i.e. 
individual taps and public hydrants 
etc . Testing kits have been provided to 
aIlJ.Es. to periodically test the quality 
of water at consumer's endduring their 
rounds to the area 

... 
To be Answered on Wednesday. the 12th 
May1993"ChangesinGrants--4n-Aid 

Scheme" 

8292. SHRIGEORGE FERNANDES :WdI 
the PRIME MINISTER be pleased to state : 

(a) WhethertheGovemmentarecontem-
plalinganychangesinthe~scheme 

forthedevelopmentofnon--furestwastelands; 

(b) ifso. whether1hesechanges have been 
introduced in view of the difficultiesexperienced 
in the implementation of the on--goingprojects; 
en:! 

(c) if SO, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENTOFWASTELANDSDEVELOP-
MENT) (COL. RAO RAM SINGH) : (a) : Yes, 
Sir. 

Was1aIands 

8293. DR. K. V. R. CHOWDARY: Will the 
PRIME MINISTER be pleased to state: 

(a) the estimate of wasteland in country. 
~; 

(b) the schemes implemented and pro-
posed to be implemented by the National Waste-
IandsdellelopmentBoardciJringtheYearl992-
93;and 

(c) the financial outlay fixed I proposed for 
the year 1 ~ fortheseschernes? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF WASTELANDS DEVELOP-
MENT) (COL. RAM SINGH): (a) No detailed 
survey for identification of wastelands has yet 
been carried out in the country. However. ac-
cording to one estimate. theextentofwastelands 
in the country is 129. 574 million hectors out of 
which 93. 685 million hectares is non-forest 
wastelands. State-wise estimates of waste-
lands (including non -forest wastelands) in the 
country is given in enclosed statement. 

(b) The National Wastelands Development 
Board in 1992.-93 implemented the schemes 
given in the table below:-
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Serial 
(IJo. 

1. 

2. 

3. 

4. 

Name of the 
scheme 

integrated Wastelands Development Project scheme 

F uelwood and Fodder Projects schene 

Grants---in-Aidsttleme 

Decentralised People's Nursery scheme 

WrittenAnswe15 196 

Central Assistance 
released during 

1992-93(Rs. in Lakhs) 

1672.38 

326.00 

84.96 

316.00 

\ C) The list of schemes alngwith financial outlay for 199~94areglVenthetabtebelow:-

Senai 
{IJo 

1. 

2. 

Name of the 
scheme 

Integrated Wastelands Developillt nt Project Scheme 

Investment Promotional Scheme 

3. Support to Non-Govf'mmentOrganisations 
forWastelands Development 

4 Technology Development and Extension Scheme 

5. Scheme for Promotional and Critical 
Support Services 

6. Wastelands Development Task Force 

Outtayfor 1993-94 
(Rs. inlakhs) 

3032.00 

400 .00 

500.00 

150.00 

450.00 

200.00 
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AshokaPaperMilisUmited 

8294. SHRI BHOGENDRAJHA: Will the 
PRIMEMINISTERbepieasedtostate: 

(a) whetherthe Govemment of Biharhave 
sent any proposal to the Union Govemment to 
revivethe unit of the Ashoka Paper Mills Umited 
at Rameshwar Nagar in Bihar; 

(b) if so, the details thereof; 

(c) the reaction of the Govemrnentthereon; 

(d) whether the Govemment are contem-
plating to makethis Unitself-reliant by produc-
ingpu~ from rags and setting up its own captive 
powerstation; 

(e) if, so the details thereof; and 

Earth Station at Bhubaneswar 

8295. DR. KRUPASINDHU BHOI:Wdlthe 
PRIME MINISTER bepleasedtostate: 

(a)whelherGovemmenthaveaproposalto 
set up any Earth Station at Software Technology 
Park, Bhubaneswar; 

(b) if SO, the detaiis thereof; 

(c) the time by which it is likely to be set; 
cn::I 

(d) the total cost likely to be incurred 
thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMENT 
) AND MINISTER OF STATE IN THE MINIS-

(f) if not, reasons therefor? TRY OF PARLIAMENTARY AFFAIRS ( SHRI 
RANGARAJAN KUMARAMAt-JGALAM): (a) 

THEMINISTEROFSTATEINTHEMIN- and (b). It hasbeendecidedtoestablishlBS 
ISTRY OF INDUSTRY (DEPARTMENT OF -Earth Station at Software Technology Park, 
INDUSTRIALDEVELOPMENT AND DEPART- Bhtbaneswar. 
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI): (a) to (c) : The State Govem-
ment of Bihar had agreed before the B.I.F .R. to 
nationalise and revivethe Bihar unit of Ashoka 
Paper Mils Limited because of which the case 
pending before B.I.F.R. wasclosed.ltis, there-
fore, forthe State GoIIemmenttotakeappropri-
ate measures for revival of the unit. 

(d) to (f) No such proposal was received 
recently. No Industrial licence is required for 
rnarUactureofpulpt?asedon ragsorforcaptive 
powergeneratlon. Under the liberlised policy 
rrif an Industrial EntrepreneursMernorancUn 
(IEM) has to be filed with the Department of 
Industrial DeveIoDmentforthis DUI'DOS8. 

(c) IBS Earth Station is likely to be estab-
lishedbyJanuary, 1994. 

(d) The total estimated cost for the high 
spead Date Communication facility is As. 3.05 
crores. 

NCCBaItaIiac. 

8296. SHRI SUDHIR SAWANT: will the 
PRIME MINISTER be pleased to state: 

(a)the numberand locations of the National 
Cadet Corps (NCG) Battalions in Maharashtra; 

(b) the criteria laid down tor locating the 
NCC Battalions; 
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(c) the increasiqgthe NCC coverage dur-
ing 1992-93andtheproposedincreasetherein 
during 1993---94,State--wise; 

(d) the details of the rural and urbanpopu-
lation separately, covered by the NCC so far; 

(e) the criteria laid down for shifting of a 

(vii) Availability of proper infrastructure for 
raising of NCC in the Institution, and a 
secureplaceforkeepingweaponsetc., 
sufficient place for carrying ('ut training 
and availability of associate NCC Offi-
cer. 

NCC Battalion unit from one location to an- (c) The Govemmenthas approved increase of 
other: 50,000 cadet strength forplan period 1991-

96 attherateof 1 Q,OOOperyear. Directorate-
(f) whether there is demand for shifting of wise allotment is given in statement II The 

the NCe Battalions located at Kolhapur to proposed increase for 1993-94 is under 
. Sindhudurg and Ratnagiri districts; and finalisation. 

(g) ifso. the decision taken by the Govem- ,(d) The statistics on rural and urban population 
ment in this regard? covered by the NCe are not maintained. 

THE MINISTER OF STATE INTHEMIN- (e) the Criterion taken into consideration tor shift-
ISTRY OFDEFENCE (SHRJ MALLIKARJUN) ing of an NCC Battalion are :-
: (a) Thereare 59 National cadet Corps Battal-
ions in Maharashtra. Statement I containing 
place-wise Senior Division Units in 
Maharashtra is enclosed. 

(b) The allotment of NCC is made on the 
following criteria :-

(i) Demandtrom Institutions. 

(ii) Adequate student population. 

(ii) Recommendation ofthe Directorates. 

(iv) Availability of funds and cadet strength. 

(v) Sanction from State Govemment. 

(VI) Coverage of backward areas ! popu-
lation; 

(i) NOll-functioning of unit at a particular place; 

(ii) Demand for NCC at a new place, including 
infrastructure and Associate NCC Officer 
support: 

(iii) State Government concurrence for all sup-
port, including finance for running the unit at 
the new location; 

(iv) Recommendation of Deputy DirectorGeneral 
ofthe State. 

(f) There is noformal demand for shifting the 
NCC units from Kolhapur to Sindhudurg and 
Ratnagiri by State Government. 

(g) Quesllon does not arise. 
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IndiraAvas Yojana 
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8297. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the PRIME MINISTER be 
pleased to state: 

(a)thenumberofhousesconstructedunder 
Indira Avas Yojana during the current yearin 
Uttar Pradesh; and 

(b) the total expenditure incurred thereon? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR): (a) During 
1992-93,21577 houses are reported to have 
been constructed in Uttar Pradesh and 655 
houses are reported to be in progress underthe 
Indira Awas Yojana (lAY). Allocation of houses 
under IA Y for the current year Le. 1993-94 is 
being finalised. 

(b) During 1992-93,anamountofRs.2853. 
87 lakhs was spent on Indira Avas Yojana 
houses in Uttar Pradesh. 

Scientific Society for Advance 
Research 

8298. DR. LAXMINARYANA 
PANDEY: 

SHRICHETANP.S.CHAUHAN: 

WillthePRIMEMINISTER be pleased to 
state: 

(a) whetherthe Govemmentpropose to set 
up a scientific societyforadvance research and 
development in the electronic sector; 

(b) whetherthe society has since been set 

(c) if so, the details in this regard; 

(d) if so, the time by which the society is 
likely to be setup? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
THE DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPMEND 
ANDTHEMINISTEROFSTATEINTHEMIN-
ISTRYOFPARUAMENTARY AFFAIRS(SHRI 
RANGARAJAN KUMARAMANGALAM) (a) to 
(d). The Govemment of India. Department of 
Electronics vide Resolution No.25 (i)/92-ER & 
DCI, dated 8th April, 1993 published in the 
Gazette of India, have decided to establish an 
autonomous registered Scientific Society known 
as Electronics Research & Development Cen-
tre of India (ER&DCI), New Delhi by erging the 
five autonomous registered Scientific Societies 
presently known as Electronics Research & 
Development Centre (ER& DC) located at 
Calcutta, Lucknow, Mohali, Pune and 
Thiruvananthapuram, into a single Registered 
Scientific Society. The main objectives of ER& 
DClareasfollows:-

(i) To undertake application oriented, 
region specific research, deSign and 
development in the State of the it 
Electronics Technology including ru-
ral applications so as to generate and 
develiver know how for 
poroductionisation to various manu-
facturing units in the country. 

(ii) To promote growth of electronics in-
dustries in the country by providing 
R& D support to the industries in the 
region small scale industries in par-
ticular. 

(iii) To play the nodal role in the region for 
technology development and main-
tain close linkages with othernational 
Iaboratoriesand academic institutions 
in the country so as to attain and 
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maintain technological competence, 
enhanced self reliance and reduced 
Vulnerability in strategic areas per-
taining to electronic technology. 

[ Translation] 
Hand Pumps 

8299. SHRI ARJUN SHIGH YADAV: Will 
the PRIME MINISTER be pleased to state: 

(a) whether allocation has been made to 
install handpt.Jl1l)Sinthe ruralanddroughtprone 
areas of Uttar Pradesh during 1991-9;2 and 
1992-93; 

(b) if so, the number of hand pumps in-
stalled in such areas by the end of December 
1992;and 

(c)thenumberofhandpt.mpStobeinstallted 
during the current year? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTTAM BHAI PATEL): (a) Separate 
allocation for installation of handpumps was 
made by the StateGovemmentof Uttar Pradesh 
to all the districts including drought prone dis-
tricts in 1991-92 and 1992-93. 

(b) 44. 463 handpumps were installed in 
Uttar Pradesh during the period from 1st April, 
1991 to 31st December ,1992. 

(c)TheGovemmentofUttarPradeshprtl-
posetonstall15,000' handpumpsduring 1993-
894subjecttobudgetaryprovisions. 

[£ng1ist4 

ConetructionofGo~Quar­

tars 

fDlO. SHRI RAM SINGH KASHWAN: 

DR. RAMESH CHAN DTOMAR: 
SHRI SURENDRA PAL PATHAK: 

Will the Minister of URBAN DEVELOP-
MENTbepieasedtostate: : 

(a) thenumberofGovemmentquarters 
constructed in Delhi during 1992. Iype-wise; 

(b) whether an y irregularities in the allot-
ment of Government accommodation have 
come to notice during the last two years: and. 

(c) if so. the number of guilty officials found 
and action taken against them? 

THE MINISTER OF STATE INTHE MIN-
ISTRY FOR URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCES (SHRI PK THUGON): 
(a) Thetype-wisenumberofquartersconstructed 
in Delhi during 1992 is as under: 

Type-N 255 Nos 

TypeV 21 Nos. 

(b) Yes, Sir. So far one case otfake allot-
ment has come to notice. 

(e) The erring official has been placed 
undersuspension. 

Land to Sadhu Vaswani Mission 
School 

8301 SHRI SANAT KUMAR MANDAL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to referto the reply given on March 
24, 1993tothe UnstirredOuestion No. 4201 and 

. state; 

(a)whether~relSanylimituptowhichthe 
School can coverthebuilt-in areas at this plot; 

(b) if so, the details thereof; 
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(c) whether Including an audtoriummas- THE MINISTER OF STATE IN THE MIN-
siveaddilionshave been made to the existing ISTRY OF INDUSTRY (DEPARTMENT OF 
building by the Mission; SMALlSCAl..EINJUSTRIESANDAGROAND 

RURAL INDUSTRIES) (SHRI M. 
(d)whethertheyhavebeenapProwdbythe ARUNACHAlAM): (a) No, Sir. 

Urban Arts Commission; 

. (e)ifso, whethertheauthoritiesc:oncetJl8d 
have built up any infrastructure like water and 
electricitysupply andseweragesystemtocope 
with.Ihis additionaIloadwilhout affectingi nany 
mannertheinterestsofthenearbyresidenlsof 
the colony; 

(f) if so, the details thereof; and 

(g) if not. the reasonstherefor? 

THE MINISTER OF STA TE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (g). Information is being 
collected and will be laid on the Table of the 
.Sabha. 

[ Translation] 

Training CenIre by Khedi and VIllage 
InduItrtesConI. i •• 1on 

8302. SHRI RAM PRASAD SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Khadi and Village Indus-
tries Commission proposes to set up some 
trainingcentresineachPanchayat; . 

(b) if so, the details thereof; 

(c) whether this is likely to reduce rural 
unemploymentconsidefably; and 

(d) if so, lheextenttowhich rural employ-
mentislkelytobegBIl8l'8f8dasa resuIIthereof? 

(b) to (d). Does notarise. 

(Engish] 

ScavengIng System in Cantonments 

8303.SHRIV. SHREENIVASAPAASAD: 
WiIIthe PRIME MINISTER be pleasedtostate: 

(a) ~,;hetherin some Class 1/A Class Can-
tonmentsworkingl.A"lderCentralCommandthe 
scavenging system by manual labor for re-
moval of night-soils is stiH continuing; 

(b) if so, the details thereof; and 

(c) thesteps taken orproposedtobetaken 
bytheGovemmenttocheckSOCh practice? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFDEFENCE(SHRIMALLIKARJUN): 
(a) to (c). The system of scavenging by manual 
Iabourfor removal of night-soil is in practice in 
some araasof ceratain Class Cantonments 
oodertheCentralCommandasaipublicgroup 
latrines andprivatelatrlNs have not yet been 
convertednowaterbomesystem. PrasentIy 
ther88182452drypublicgrouplalrine8and 10, 
046 private latrines in 16c_1ass I c.ttoments 
oodertheCelWalCommand. 

DrylatrlnaeinC81 iIOIIIMr1IS8I8beingcon-
vertedgradually, ~onavallabllliyof ..... . 

OnIIrBookPoeltJonofBHEL 

SHAI SHA.\VAN KU MAR 
PATEL: 

SHRIGEOAGEFEANAOES: 
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WlIIthePRIMEMINISTERbepieasedto and deemed) by focussing on specific potential 

state: araas.Acompanywiseprogrametoobtain 1~ 
9000 quality certrification is being pursued. 

(a)whetherttliheaYyeledricalequipment 
divison of the Bharat Heavy ElectricalsLimiled 
hasbeen~amatorcisruptioninprocU:tion 

forwant of orders as reprotedinthe 'Eoonomic 
TImes'datedApriI,1,1993; 

(b) whether the company has been 
rnanufacurtingthermalselsfor1hepast 15years; 

(c) if so, whether these have been lying 
underutlisedfora longtime; 

(d)ifso,lhereasonstherefor; 

(e) the precise orderbookposilion of each 
unit of BHEL at present; and 

(f) the steps takentbeingtakentoimprove 
the order book positon of all these units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 1NDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AM> DE-
PARTMENT OF HEAVY INDUSTRY) 
(SHRIMTI KRISHNASAHI): (a) BHEL is hav-
inga lean order book position forpowergener-
atingaquiprnentinitsunilsatHardwr.8hopat, 
HyderbadandTrichy . 

(b) Yes, Sir. 

(c)No,Sir. 

Mooping up businees from exsting 
power stations though life extension 
rencweIionlrnodemislaionofoldecM>-
mant. 

Diversiofication into new synergistic 
growth areas where BHEL'sexsting 
infrstructre, skills and capabilities 
mcould be gainfully utilised. 

Jointwortdngwilhreputedcon Ip8fIies 
by formulalng bids with consortium 
arraI'9'1'l8'lSfcrpow8rgall9f8liontdl 
in private and public sectors. 

Mar1<ating drive to obtain balance or-
dersof a VIII and IX Planforjx>wer 
gall9I'BtiIlQ ~. 

Retaining rnatkat leadership in exist-
ingareasby~nmodersniaIiorV 

,uyprgadation of facilties and 
technnoIgices. 

GovemmeIIltAc:commoct.liontD 
PrivateOlglrisalion -

InlSSHRI N.K. BAUYAN: W.thheMin-

(a) whether pprivate organisations. 
(d) Question does notarise injstitutions and societies regestered orother-

wise are aIotted Govemment accomodation; 
(e) The total orders in hand for power 

generating equyipment are 5716 MW as on (b) if so, the details thereof; 
1.4.93. 

(c)theaiteria laiddowninthis regarctend 
(f) BHELis adoptingthefolowingapproach 

10 improve the orderbookposition:-
(d)the number of such casessanctionad 

Greaterthrust on exports (both physical druingeach of the last three years? 
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THEMINISTEROFSTATEINTHEMIN- 1990-91,1991-92 & 1991-93were As. 3.02 
ISTRY OF URBAN DEVELOPMENT AND crores out of1ls Rs. 0.1997 crores were 
MINISTER OF STATE IN THE MINIUSTRY r9leasedtotheBoardduringtheyears 1992-93. 
OF WATER RESOURCES (SHRI P.K. Dueto severe budgetary constrcuaints, if has 
THUNGON): (a)to (c). There is no provision for not been possible forthe Govemmnet to dis-
allotment of acommodation to private organiza-
tions. institutions and societies registered or 
otherise from General Pool. In idnividuyal cases 
howerver. attimes such bodies are given allot-

bursethe reguisite service charges. The pay-
ment o;f service Charles in full is subject to 
avaiulability of funds. 

ments on spacial considerations. with the ap- J Translation] 
provalofCCA. 

(d)ThenUrl)" ofcasessantionedduring 
the lastthree years is given below: 

1900 

1991 2 

5 

Payment of MES service charges to Pune 
cantonmnet Board 

8306.SHRIANNAJOSHt:WillthePRIME 
MINISTE R be pleased to state: 

(a) the amount the Govemment have to 
pay to the Pune Cantonmnet Board towards the 
MESservlcechar ],,3; 

(b) the date since when the payment is 
<iIe: 

Ic) the reasor,s for dely iln making the 
payment: and 

(d) the time by which the dues are likely 
to be paid? 

THE MINISTER OF ST ATE INTHE MIN-
ISTRYOFDEFENCE(SHRIMAlLLIKARJUNj 
(a)to(d). The arrears of s~rvlce charlges be-
came due to Pune Cantonments since 1990-91. 
The total arrerars of service charges payable to 
PuneCantonment as on 31..1J3-93fortheyears 

DDA Cases Pending in Courts 

83]7. SHRI JANGBIA SINGH: 
SHRI MOTILALSINGH: 

Will thhe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the total number of D.D.A. cases pend-
-J in various Courts. 

I, hetotainumberoftheperSonstmembrs 
submitted applications fortheout oIcourtsettle-
ment of the cases and the total number of 
applications out of them cleared so far; 

(c) the time which the remaining 
appIicasions would be cleared; 

(d) whether meetings for these settlement 
have been held rarely; and 

(e) if so. the main reasons therefor? 

THE I,'INISTEROFSTATE IN THE MIN-
ISTAY CY' 'jRBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHAI P.K. 
THUNGON): (a) DDAhas reported that. as per 
the records 20. 379 court cases by! agaisnt DDA 
were pendln91n vanuous courts ason 31-3-
1993 

(b) 216 per.>uns ahV8 submittedaphcatJons 
to DDA till date for out of court settiementof tt-". 
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cases. 33 cases have already been disposed of 
by the Committee set up by DDA forout of court 
settlement of the court cases. 

(c) DDA hyas reported that it is to possible 
to fix any time limit forthe final disposal of all the 
remaining aplications. 

(d) No, Sir. The meetings for considering 
out of court staement are held from time to time . 

(e) In view of 'd' above q8estion does not 
arise. 

Medical Facilities to Quasi-Central 
Government Pesnsiners 

8308. SHRI VIJAY KUMAR YADAV: Will 
the PRIME MINISTER be pleased to state: 

(a) whether an Inter-Departmental 
Commitee set up under the Ministry of Person-
nel, Public Grievances and Pensions toexam-
me the Issue of extending medical facilities 
(amenditRS) toquasi-Central Government pen-
sioners whgo are not covered underthe CGHS, 
has since submitted its report; 

(b) ifso. the recommendations of the Com-
mittee:and 

(c) the reasons fordealy in implementation 
of these recommedations? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNNEL. PUBLIC GRIEV-

. ANCESANDPENSIONSANDMINISTEROF 
STATE IN THE MINISTRY OF 
PRLlAMENTARY AFFAIRS(SHRIMATI MAR-
GARET ALVA): (a)Nosuch Inter-Departmental 
Committee to examine the issue of extending 
medical facilities to Quasi-Central Government 
pensioners who are not coverted under the 
CGHS was appointed under the Ministry of 
Personnel. Public Grievances and Penssios 

(b) and (c). Do not arise 

Blanket Expetiontosmall scale 
industries 

8309. SHRIV. SOBHANADREESWARA 
AAOVADDE:WilithePRIMEMINISTERbe 
pleased to state: 

(a) whether blanket exemption to small 
scale sector from price control nas resulted in 
a numberof malpractices; 

(b) whetherthe Government have received 
any such cases; 

(c) if so, the details thereof? 

(d) the reasons giving for granting blanket 
exmption instead of exemption from price con-
trol upto a value limit as recommeded by the 
Kalker Committe; 

(e) whether a number of small scakle sec-
tor units are selling producing the brand prod-
ucts organised sector units by getting the brand 
name duly transferred /assigned; 

(f) if so. the details of such products: and 

(g) the names of the multinational drug 
com panes getting their products manufactured 
by small scale units? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILZERS 
(SHRI EDUAAOS FALEIRO) (a) to(c). (e) and 
(f). At present., exemption to Small Scale 
Sector Pilarmaceutical units from the provlsons 
of DPCO. 1987 is regulated in accordance with 
the prOVisions of Goverrnment SO 719 (E) 
dated 21 .7.1988. \Whereever Instances of 
companmes avalaling exemplin in Violation of 
the conditions of the said order come to the 
noticeofthegopvemment thesame are looked 
into and dealt with in accordance with he provi-
sionsofDPCO, 1987. 
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(d) Govemmenthastaken an independent celedby A and Ihe possession was taken back 
view in exempting small scale sectorunits from fromlheaHottees on 6-2-84. 
pricecontrolinl'8Sf)eCteiCategory II forarnaIIioos 
underDPCO, 1987. (c) and (d). In viewcl(a) and (b). above, do 

notarise. 
(g)Atpresenmt,thereisnobanasuchon , , , 

multinationalcoampanies orotheroraganised 
sector unmts gating the products anutatured 
from SSI unmits. SSI omits, however, in such 
cases are QOt eligiblefor9XJY'4)tionundera.S.O. 
No.719(E)9daed21.7.88 

AlIobMntofLandtoAndh 
MahavidhyalllyaNawDalhi 

8310 SHRIVILASMUTTEMWAR: 

WhoIesaIeG.mentMarbt 

8311.SHRI~.LSHARMAPREM:Wilithe 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether1heGowlmlenthaveacqiured 
land in Gandhi Nagar, East Delhiforsetting up 
cI any wholesale garments market; 

SHRI RAMCHANDRA (b) ifso,lhe details thereof; 
VEERAPPA: 

(c) whethersomeportioncl acquired land 
WlllthheMinisterofURBANDEVELOP- hasbeengrabbedbyprivateparties;and 

MENTbepieasedtostate: 

(a) whetherthelandfor1heoonstruction cI 
school building and hostaIs to the Aneth 
MahavidyaIaya. PanchkuIan Road. New Delhi 
wasabledinHaringar, CharDjlar, NewDefli; 

(b) ifso, when and the area of the land 
~; 

(c) the name c11he builderand1he time by 
which the construction wort< is IikIey to be 
canpletedand 

(d)thereasonsforthedelayint1eoonstruc-
lion c1the bulding 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF !lRBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). It is reported that a 
piece c11and measLWeing2 acreasat Narinagar, 
Clock Tower was allotted to Andh 
Mahavidhyalaya on 25-1-57 due to non-con-
struction of building, the lease deed was can-

(d) if so, the details of the land grabbed 
and the action taken in the regard? 

THE MINISTER OF STATE IN THE 
MlNISTRYOFURBANDEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WAlEA RESOURCE (SHRI P.K. THUNGON): 
(a) As reported by the office of the Deputy 
CommisssionerofDelhinospecificproposal 
for acquiring the land in Gandhi Nagar, East 
OeIhiforsetting up wholesale garment maket 
has been received, DDAhas reportedthatithas 
notacquir8d anylandforsetling up the garment 
1'\1IIIt{et. 

(b) [to(d). OueSllon doesn't arise. 

8312. SHRICHHEDI PASWAN:willthe 
PRIME MINISTER be pleased to state: 

(a) the detailsofthe economy measures 
taken by the Ministry of Rural Development to 
minimise the expenditure; and 
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(b)lheamountsavedsofarasresultlherecl? IheCementCorporationc:llrKiahasbeeneroded 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR): (a) and (b). 
On the Plan side, the expenditure is mostly 
incurred by the States/District Rural Develop-
mentAgencieslZil1a Parishads, etc. forimple-
mentationc:l Rural Development Programmes. 
Funds are released to them according to ap-
proved allocation criteria and on fulfillment of 
prescribedcondtions. Releases are made un-
der Plan Programmes after adequate scrutiny 
antakingi1toaccountlheneedc:llhe~­

ing agencies under each Programme. 

AsregardsNon-Planexpenditure,though 
measures have been takentocontain thesame, 
it is notpossible to quantify the amounts saved. 
The main economy measures implemented 
recently are:-

(i) 18 posts have been abolished and 11 
more posts are likely to be abolished! 
drowngraded in the due course . 

(ii) 12te1ephoneshaYebeensurrendered. 

(iii) Elcpenditure on overtime allowance is 
to be maintained at last year's level 
despite rising OT A expenses on ac-
count of increased DA, etc. 

Performance of Cement Corpondion of 
Incia 

8313. SHRI AMRITLAL KAAUDAS 
DR. L.K. PATEL: 
SHRI ATAL BIHARI 

as reported in the 'Hindustan Times' dated 
March 13, 1993; 

(b) if so, the reasons therefor; and 

(c) the remedial action proposed to be 
taken by the Govemmentto prevent losses in 
C.C.I. and to improve its production perfor-
marce? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI 
KRISHAN SAHI): (a) AsperC& AG's review on 
the working c:I CCI, which was reported in the 
Hindustan Tunes dated the 14th March, 1993, 
thecapitalc:lCClhasbeenerodedtotheextent 
c:l50%. 

(b) The erosion is mainly the result of the 
accumulated losses incurred by the Corpora-
tion in the past due to a host of reasons which 
include low productivity, infrastructural con-
straints, delayed implementation of projects 
et:. 

(c) Gc:wt. isconstanlly monitoring the ilfra-
structure position like supply of coal, power & 
wagons. Chronically l.108COIlOIl1CuniIsJprojects 
are being revieWed. Intensive monitoring for 
management infonnation is takningplace 

I Translation) 

Mobile Courts 

8314. SHRI RAJENDRAAGNIHOTRI:wiII 
VAJAPYEE: the PRIME MINISTER be pleased to state: 

WilithAPRIMEMINISTER be pleased to (a)whetheranymobilecourtsintherecent . 
state: past were orgnised in thecapitalforthe first time 

to provide Justice to the people at their door 
(a) whetherfifty percent paid up Capital of steps: 
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(b) if so, the details thereof; 

(c) the names of the institutions which 
helped in organising these cou rts; and 

(d) the extent of success achieved there-
from? 

THE MINISTER OF STATE INTHE MIN-
ISTRYOF LAW. JUSTICE AND COMPANY 
AFFAIRS(SHRI H.R. BHARDWAJ): (a) to (d). 
The information is being collected and wiN be 
laid on the Table of the House. 

(EngishJ 

AssistanceILoanby KVIC 

8315. SHRI RAM NItiOR RAI: Will the 
PRIME MINISTER be pleased to state: 

(a)the details of the new industriee re-
served for societieslindusriduals by the Khadi 
and Village Industries Commission and the 
IoanJassistance being given by these societies 
and individuals forthe purpose; 

(b) the decision taken by the Khadi and 
Village Industries Commission at its meeting 
held in November. 1992 regarding listing of 
societies; and 

(c) the time taken in disposing of the appli-
cations submitted by the societieslinstitutions 
fortheir new projects/proposals? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY(DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND AGRO AND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM):(a)UndertheamendedAct, 
96 industrious have been earmar1<edforimple-
mentation by Khadi and Village Industries Com-
mission (KVIC) through its directly aided insti-
tutions and 30 State/UT KVI Boards. The KVI 
Boards mturn provide fmancial assistance to 
Co-operative SOCieties and individuals. Thete-
lal amount of loan provided by KVIC for imple-
r:1entation of various KVI schemes and 

programmes underthe purview during 1991-92 
is Rs. 87.85Crores. 

(b) The Commission in its meeting held in 
November, 1992 redelegated the powerfor di-
rect listing (Registration) to its State Directors 
in respect of cases of Hill and Border Areas/ 
Scheduled Caste and Seheduled Communitiesl 
Tribal Areas and North-Eastern States. In re-
spect of remaining cases, a committee com-
prising of Joint Chief Executive Officer. Deputy 
Chief Executive Officer (Khadi) and Deputy 
Chief Executive Office (Village Industries),. 
KVIC has been constituted in Head Office of 
Khadi and Village Industries Commission 
(KVIC) forexamining and finalising the proposal 
for direct listing duly recommended by Zonal 
MembersofKVIC. 

(c) Such proposals are disposed offexpe-
cJitiously . 

CentralJySponsoredScheme 

8316. SHRI HARISH NARY AN PRABHU 
ZANTYE: Will the PRIME MINISTER be 
pleased to state: 

(a) the details of Centrally sponsored 
schemes in operation in various States under 
Rural Developnlent Programme; and 

(b)thedetailsof allocation offunds scheme-
wise during each of the lasl three years in 
general and for Goa State in particular with 
performance thereof, State-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTTAMBHAI H. PATEL): (a) and (b). 
Majorcentrallysponsored scheme in operation 
in various states are (i) Integrated Rural Devel-
opment Programme (IRDP) (ii) Jawahar 
Rozagar YOlana (JRY) and (iii) Accelerated 
Rural Water Supply Programme (ARWSP) 
The details of allocation offunds underthese 
programmes during the last three years as well 
as phYSical performance in various states in-
cluding Goa are given In statement I to III. 
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83\1. MAJ.GEN. (RETO.) BHUWAN 
CHAORAKHANDURI:W~lthePRIMEMlNIS­

TER bepleasedtostate: 

(a) whetherlhe Govemmentare aware 01 
thepoorconditiol'lofthe RishikshBadrinalhroad 
due to landslides during rainIy seesvo; 

(b) the amountofexpenditure incunedon 
the repairs oIthe road during late three financial 
years. year-wise; 

(c) whetherthe Government propose to 
declare this roadasa NationaIHi!jlwaykeeping 
in view its strategic and tourists importance; 

(d) if so. the time by which decision is likely 
10 be taken in this regard and if not. the con-
straints therefor; and 

(e) whether the Govemment propose to 
widen the roadforthesafetyofpasseng91S. ifso. 
the amount aIIocatedforthepwpose during the 
current financial year? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF DEFENCE (SHRIMAlUKARJUN): 
(a) Land slides dooccurlike any other hiJI road 
buttheroadconditionsnorrnaltyremainsatis-
factory during the raIny seasons 

(b) The details are given beIow:-

Year 

1990-91 1.3) 

1991-92 1.70 

\. '1992-93 1.3) 

(c) and (d). The road in question has not 
been recommended by the Govt. of Uttar 
Pradesh for its declaration as a new National 
Highway during the Sth Plan. Besides, the Min-
istryol Surface Transport have also advised that 
due to meagre allocation of funds. it is very 
difficult toconsiderdeclaration of any new Na-
tional Highway. 

(e)Yes.Sir.AsumofaboutRs.3.70crores 
has been allocated during 93-94 

World benkAssistance for water Supply ScI_._ 
8318. SHRI HARDHAN ROY: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a)the World Bank assistance provided for 
water supply scheme in different cities during 
the last three years. State-wise: 

(b) whether the Union Govemment have 
receiYedanyrequestforWoridBankassistance 
forwatersuppJy scheme in West Bengal; 

(c) if so. the details thereof; and 

(d) the action taken by the Union Govem-
mentthereon? 

THE MINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRY OF 
WATER RESOURCE (SHRJ PK THUGON): 
(a) A list ot citiesltowns tor which World Bank 
assistance has been provided forwatersupply 
and other amenities during the last 3 years IS 

enclosed as statement. 

(b) No. Sir. 

(c) and (d). Do not arise 
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Gujarat Anand, Godhra, Nadiad, 
Bhavanagarandtamnagar 
Tamil Nadu 

Coimbatore. Madukkarai. 
Chettipalayan. Ettimadai, 
Othakkalmandapam. 
Thirumalvampalatam. Velialore, 
Porivanalchennalyan, Koodalur. 
Naras immanaickenpalayam. 
Thdiyalur, Sakrasamakulam 
Chinnavadamapttl. Idikarai. 
Kalapattol, Aravancmcatti, VoIIai<inar. 
Karumathampatti, lrugur. PaUadam. 
Madura!. Corpn., Salem. Attur. 
Suramanoalam Mohert. 
Omalur,Karupour, LKannankurichl. 
Auyathapattinam, ValapadJ. 
Yethapur, Pothanaickenpalkyam 
Narasinagapuram, Kaniyar. Gu~. 
Veerapandy, Kombaim Panna~ram, 
Thevaram, Paraval. Vodasandur. 
Keeranolunn, Kamuthi m Abiramam 
Puduvayal, Kandanur. 
Sambavarvadakari. Koolapavoor, 
Alwatkurichi. Thevour, Araslramani, 
Kuaalunn, Athani, Choonamudram. 
,(nshanryapuram" Kattuputhur. 
Kallakudi. Pullambadi, Ariyalurm, 
Udayarpakayam IIluppur. 
Perumagalur, Needamangalam, 
Sitkali, Killai, Pennerim, Pallipet, 
Summidipoondi, Pallikonda, 
Thiruvalam. Ammur, Kilapnnalhur, 
Odugathur, Ponnamdam. 
Vadakkanandal. Valavanur. 
Thitlakudi. Coonoor. Kodaikanal. 
Thenkasl, Theni-Allingaram, 
~layam.Altur,Aranthangt, 

Ambur. Panurll, Pollachi. Puddiketta, 
Manapparal, Sankarankjopil, 
Thiruvaannamalai 
Kancheepuram. 

and 

4. 

5 

6. 

1 

PuthP.ncruZ. GreaterCochin 0eveI-
~area, OuiIonMlri::ipal,Adoor. 
Chithara. Vilappil, Panchayat. 
Attingal. Punalur. Mavelikara, Palai. 
Moovattupuzaha. Trichur. Shomur. 
Ponnani. Vadakara. Kasaragod. 

MAHARASHTRA 
l3on'tlay 

ANDHRAPRADESH H~ 
and Secunrdelabad 

UTTAR PRADESH: Kanpur. Agra. 
Varanasi. Allahabad. Lacknow. 
BantIyMoradabad. ~.AIigartl, 
Saharanpur. GhaziabadDehra<bl, 
Nainital.JhansiandMeerut. 

WEST BENGAL Calcutta. 

CBltnquiryintoF ..... UiNIs 

8319. SHRt MOHAN RAWLE: Will the 
PRIME MINISTER bepleasedtoretertothe 
reply gien to Unstarred Queslloo No. 927400 
May6, t992andstate 

(a) whelherCBI has since eompleted in-
quirylinvestigationinaUthecasesrefefredtoit; 

(b) fi so. whether the Govemment have 
sinceexaminedthereportsofC8Isubmiltedby 
it so far; 

(e) if so. the suggestions and 
recommedations made by CBI in their 
1epOIts;and 

(d) the action taken by the Government 
taem7 

ll£...sTEROFSTATEINTHE .... 
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ISTRY OF CHEMICAL AND FERTILISERS above, the reports of aCBI are being examined 
(SHRIEDUARDOFALEIRO):(a)Outoftttesix bytheGovemmentandthe advice of the CVC is 
cases mentioend in the reply to Lok Sabha aWailed.lnthe case relating to purchase offax 
Unstarred uetion No. 9274 on 6-5-92, the CBI machines at exOfbitant rates. the report of the 
have since completedtheirenquiry andsubmit- CBI is yet to be received. In the matter of 
ted report in the following four cases; purchaseofplantimum ingoIsby ReF. the note 

(i) cases relating to award of contract for 
paintingworkcostingRs.3.5crorestoiaprivate 
firm involingChariman cum Mansging Director 
(CMD). Rashtrya Chemicals and Fertilizers 
Ltd. (RCF). otherofficesof ReF and private firrn. 

(ii) The case relating topurhase of jute and 
HDPE bags through the Central Pruchase 
Committe involving CMD, RCF, the then Man-
; 19in<J Dicctor. National Fertilizers Lmited(NFL) 
cllldthcthenManagingDorector,KrishakBharati 
Cooperatie Limted (KRIBHeO) 

( IIi) case I elating to payment of brokerage 
to a prNatc party for deposit of Rs. 20croresby 
RCF in tlte Canara Bank Financial servcies 
L.lmilcd 

I !V ) The case relating to purchase of sub-
.1.lIlil.'trdextrudcdpacklngmatetalatexerbitant 
1,lt" l1Y ReF Invollilng CMD and otherolfices of 
I1CF 

(b) to (d) In aH the above cases the CBI 
have recommended initiation of Regular De-
partmental a Action for malor penailty against 
the CMDandotherofflCers of ReF. TheGovem-
ment have since examined the reports of CBI in 
thefirsttwocasesmentionedabweconsulalion 
with the Central vigilance Commission (CVC) 
and as remodeled by the CBI. RegularDepart-
mental major penalty has been inittatedagainst 
the CMD and three other officers if RCF in the 
firsts case . In the second case too, the recom-

~ mendations of the CBI to inttiated Regular De-
partmental Action formajorpenalty againstthe 
aCMD and another officer of RCF have been 
accepted, and chargeshs issue to the officer 
concemed. In the cases (iii) and (iv) mentioned 

oftheCBlwasexaminedbythe Department and 
theCBlhall'ebeen requestedtocooduct an open 
enquitry into the matler and submittheir report. 

coat "'Open Spac:esinODA FIIIts 

8320. SHRI SANAT KUMAR 
MANDAL: 

SHRI TEJ NARAYAN SINGH: 

Win the Minister of URBAN DEVELOP-
MENT bepleasedtostatetheformuiaadopled 
by the Delhi Development Authority in appor-
tioning the cost of open spaces and lawns while 
determining thecOSl offlats in the DDA's deval-
opedcolonieswhere LtG. MIG and SFS flats are 
constructed in separate blocks but In one com-
pru1d 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATERRESOURCES(SHAlPK THUGON): 
(a) TheOOA has repOf1edtttat while determining 
thecostof LlG. MIG. andSFSflatsconstructed 
inseparateblocksbulin onecorr.,ound. thecost 
of open spaceandlawns IS cisaributed Inpropor-
tion of gross area of the scheme and net plinth 
area olthe flats of LlG. MIG and SFS. 

SoflwaIwPackagesbyComputerFinns 

6321. SHRI B. DEVAAAJAN: Wi" the 
PRIME MINISTER be pleased to state: 

(a) the concessions offeredtothosefirrns 
forin1Jortofcomputefshavingsubstantialcom-
putersoftwaleexportobligation: 
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(b) the steps being taken to prevent those 
companies which are providing services of 
computerspecialists through deputation: 

(c)whetherlndiancomputerfirmsareable 
to develop software packages which can be 
patented: and 

(d) if so. the details thereof? 

THE MINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANOEVaOPMENT) 
AND THE MINISTER OF STATE IN THE MIN-
ISTRYOFPARUAMENTARYAFFAlRS(SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
IfI1)OI1d~hardwareforsoftwareelcport 

IS permitted at a concessional customs duty d 
1 5°~ under export promotion capital goods 
scheme asstipulated in the Export inport Policy 
1 992-97 with export obligation equivalent to 4 
tllne~theCIFvalueofthehardwaretobecom­

pletedin5years. 

Import of computer systems forsoltware 
export is permitted at zero duty under 1 OOO~ 
EOUIEPZ/SpofwareTechnoIogyPat1«STP) 
schemes for 1 00% export obligation. 

(b) while there is no policy to prevent 
companies deputing Computer Specialists .. 
encouragement to offshore development is be-
1119 given by prOllidingwide band data commu-

nication networks being established through 
Earth Stations at Bangalore.. Hyderabad. 
Gandhinagar. Thirvananthapuram and 
Bhubaneswar and through microwave eqUlp-
mentsat Delhi.. Bombay and Madras. 

(c)and(d).lndianpatentsActs 1970doest 
not prohibt software products from being pat-
ented. However. softwaredevelopersprefertheir 
products to be protected through the Indian 
Copyright Act. 1957 as amended in 1984. 

Chemicalsanc:l Fertilizer Units in 
Maharastra 

8322. SHRI ANNAJOSHI Will the PRIME 
MINISTER be pleased to state. 

(a) the names of chemicals and fertilizer 
units in Maharashtra and their production (:,1-

pacity during the last two years. 

(b) the annual requirement of fertilizers 10 

the State; and 

(c)themannerin which the gap In demand 
and supply is likely to be mer? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDOFALEIRO): (a) The details 01 
fertilizer units as also some dthe malorchemi-
cal units in Maharshtra With their installed ca· 
pacity aspennformallon readily available are 
given beIow:-

SNo. Name of the Units 
Fertilizers 

Product Annual Installed 
capaclty(MT) 

1. Rashtnya Chemicals & 
Fertilizers Ud., Bombay lJIea 

Complex 
Fertilizers 

ANP 

427.500 

3.00.00 

3.61.00 
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S.No. Name of the Units Product Annual installed 
FertilizelS capacity(MTJ .- ---_-- ---

2. Rastriya Chemicals 
Fertilizers Ltd .. Thai Urea 14.85,000 

3, Deepaka Fertilizers & 
Petrochemicals Corpo- ANP 
tatioo Ltd,. TalOja (23:23) 2.~,000 

4. Bharat Fertilizer Unlt-
II,Bombay, SSP 66.000 

::; Bharat Fertilizer 
Unit-III. Bombay SSP 66.0Xl 

6. Dharamasl Moraji 
ChemICals Company, 
Ambemath SSP 3.00,00 

7 Maharshtra Agro Indus-
tnal Development Cor-
portion Ltd., Panvel SSP 45.0Xl 

8. Hldustan Farms& Fert-
ilizers. Raigarh. SSP 50.000 

9 Noble FertilIZers, 
Talpa SSP 20.000 

10 Rama Krishl Rasayan. 
LOlli Kalbhor SSP 66,0Xl 

11 Vldharbha Phos. & Fertil-
hzers. Pulgaon. SSP 66.000 

12 Patel Narayan Das Bhag-
W<ln Das Fertilizers. 
Gatgaon SSP 33,0Xl 

13 Raashl Fertilizers 
Naslk SSP 33.0Xl 
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S.No. Name of the Units Product Annual ;nstalled 
Chermca/s cnpacity(M. T) 

-_ --------,_ -~ . 

1. Rashtriya Chemicals & Methanol 49.500 
Fertilizers Ltd .. Bombay 

Ammonium 
Bicarbonate 4.000 

Dimethy!ether t:Q5 

Sodiym Nitraatei 
Nitnte 4.000 

Crncentrated 
Nitric Acid 20.000 

Methylamme 4.000 

2 Rashtnya Chemicals & 
Fertilizers Ltd .. Thai Methylamine 5.000 

Dimethyal 
Foonamlde 2.500 

3. Deepak Fetilizers & 
Petrichemicals Corpo- NitOioc Acid 2.00.000 
ration Ltd .. Taloj. Ammonum 

Nitrate 36.000 

C<n::entrated 
Nitric Acid 33.000 

Methanol 3OOTonnes 
perday. 

4 Hindustan Insecticdes 
Ltd .. Rasayanl Tech. DDT 5.000 

Form. DDT 10.000 

Tech. MaIaIhion 1.1n) 

Form. Malathion l200 

Tech. BuIachIor 1.00J 
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S.ND. Name of the Units 

5. HItldustan Organic 
Chemicals Ltd .. 
Rasayant. 

Product 
Chemicals 

Annual instaHed 
capacity(M T) 

Form. Butacholr ~ 

Tech. Monocratocphons :IX) 

Form. Monocrotphos 255 

Nitrl>rodutcts 38.~ 

~ 1200 

Aniline 12.001 

Acetainlice 2.001 

Acids 6O,D) 

Formaldehyde ~.OOJ 

ChIorOOenzene 8.150 

Acetyl Products 6.331 
Other Chemicals 1.646 

---"--_ .. - - _- -- -

(b) The comsumpbon offertilizemutnents 
In Maharashra dUring last two years is given 

bebN:-

1991-92 

NItrogen 725.00 

341.00 

196.00 

Total 1264.00 

('OOO'MT) 
1992-93 
AntlClpated 

782.00 

294.00 

140.00 

1216.00 

~---- ---,---_.--

(e) Theproducbon of nitrogenous fel1iliz-
ersin Maharashtra State is ITlOf8 than its con-
5UrIl>fion. However. the gap in the demand of 

phosphatic fertilizers In the Mahrashtra State IS 

rneteitherthrough imports orlrom the reduc1ion 
of phosphoric units situated in other States. The 
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entire requirement of potassic fertilizers is met 
IhroughimporlsinMaharashraasinf!NefVother 
State. 

fingerPrint Proiect 

8323. SHAI AAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether attention of the Govemment 
has been drawn to the news item titled 'India's 
fingerprinlingprojectdyingslowdeath' appear-
ingin the 'Indian Express' dated April 22, 1993; 

(b) if so. the facts thereof and action taken 
thereon: and 

(c, the time by which the project is likely 
to come in shape and the reasons forthe delay 
therein? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFQGEANDEVELOPMENT) 
AND THE MINISTEROF STATE IN THE MIN-
ISTRYOFPARLIAMENTARY AFFAlRS(SHRI 
RANGARAJANKUMARAMANGALAM): (a) 
Yes,Sir: 

(b) and (cl. The OepartmentofBiotechnol-
ogy (DET) in association ~lhtheMin. of Home 
Affairs and the Council of Scientific & IndusIriaI 
Research is finalising a Memoranda of Under-
standing. organisational details and the struc-
tureofthepropcsedorganisationinCOOlI8Ction 
wdhtheDNAFingerPrintingFaciIity. TheDET 
is 10 theproess of obtaining necessary approv-
als. and thereafter the projectwil becomeop-
erationaI. 

8324. SHRiNAWALKlSHORERAI:WII 

the Ministerof URBAN DEVELOPMENT be 
pleasedtostate: 

(a)whelherarunberofalolteeofDDAUG 
flats in Ashokvihar(Phase I) Delhi have con-
structed a thirdstoreunauthorisedy; 

(b) if so; the total number 01 such 
unauIhorisedcoostructions; 

(c) whelherthesedot.*lleslofaquarters are 
technicalysoundtobeartheburdenofan addi-
1iooaIstoreandifm, the actiontheGovemment 
propose to demolish these unathorised struc-
turesand 

(d) the action the Govemment porpose to 
lake against the offiCials responsible in this 
regard? 

THE MINISTER OF STA TE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a)to(dl. The information is betng 
collected and will be laid on the Table of the 
Sattla. 

IIiIIionWeisSchemein KenIIa 

8325. SHRI MULLPPALY 
RAMACHANDRAN: Will the PRIME MINIS-
TERbepicasedtoslatc: 

(a) the number 01 wells dug In the Siale of 
KeraiaunerMillio"WellsSchcmeasonMarch 
11,1993; 

(b) whether fresh allocations are being 
made to the State of Kerala for this scheme 
during 1993-94: and 

(c): if so. the details thereof? 

THE MINISTER OF STATE IN THE MIN-
I5TRY OF RURAL DEVELOPMENT tOE· 
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PARTMENT OF RURAL DEVELOPMENT) 
(SHRIRAMEsHwARTHAKUR):(a)6269weIIs 
havebeenconatructedin KeraIa underMilion 
Wells ~(MWS) dOOnglheperiodfrom 
the inceplionof MVS in 1988-8910 31 stMan:h 
1993. 

(b) Yes. Sir •• 

. (c) Duringlheyear1993-94. Rs.212.51 
lakhs has been released on 19.4.93 as first 
instalment of Central assistance to Kerala un-
der MVS. Total allocation for various States! 
UT sLnier JawaharRozgarYojanaincludingits 
sub-scheme MWS forthe year 1993-94 is yet 
to be finalised. 

Villages Elllc:b ified"-'Inlegrated 
RuraIEnergy~, .... 

8326 SHRI SYEDSHAHABUDDIN: Will 
IheMinisterot PLANNING AND PROGRAMME 
IMPELMENT ATlONbepieasedto refertoreply 
~livcnin ApriI21.1993tostarredOucstionNo .. 
fiB7 and state: 

(a) the total outlay in the integrated rural 
enorgy programme dunng the Seventh Five 
Yoar Plan with State-wisebrealt·up. numberof 
blocks covered and numberof villages eJectri-
Ited:and 

(b) the total proposed outlay for the 
programme under the Eighth Five Year Plan 
withtargetrsin termsofpowergeneration. addi-
tional number of villages to be electififed and 
additional population to be covered? 

THE MINISTER OF STATEOFTHEMIN-
ISTAY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) and (b). Under the Central 
SectorlREP Scheme amountreteasedOOring 
the Seventh FIVe Year Pian was As. 605crores 
as against approved outlay of As. 5.91 crores. 
This amount was utilised as grants-in-aid to 
StateAJTsforsetlingupoflREPcellsattheState 
level and in the selected blocks. as well as for 
trainingandR&Dactivities.Thetotainumberof 
blocks covered inaHStatesr\JTs in the Country 
by the end ofthe Seventh Plan (1989-90) was 
205 (The State-wise break-up of block is giveo 
in enclosed statement. In the eighth Plana Pro-
viSion of Rs. 500 crores hasbeenmade forthe 
n,~', .. m domestic energy needs of the eco-
nomlCallyweakersectionsinthelREPbIocks. 
Aseparateprovisiond Rs. 250croreshasbeeo 
made for development of capabilities for the 
plamingandiqllerre tIationdlntegaledRurat 
Energy Programme in State and UTs. The 
Village Electrification Programme is a partof 
the State Plan and is nottakeo up separately 
Lniercentrallyspol ISORIdscheme of IREP. 

STATEMENT 

St,1to-wise8teak-updIREPBIocIcsCoveredUnderCentrallySponsoredIREPScheme 
bytheendot the Seventh FIVe YearPlan. 

SI. Stat&1J.1. No. otblocks 
No. 

1. Anctlra Pradesh 8 

2. AruanchaI Pradesh 4 

3. Assam 10 
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SI. SIatI&tJ. T. No. ofbloc:G 
fib. 

4. Bihar 7 

5. Goa 4 

6. GI4arat 12 

7. ~ 12 

a Himachal Pradesh 13 

9. Jammu & Kashmir 5 

10. KarnaIIiIIa 8 

11. KeraIa 4 

12. MattlyaPradesh 7 

13. Mahaiasllba 11 

14. ~ 2 

15. Mecjtataya 6 

16. Mizoram 3 

17. ~."d 2 

tR. Orissa 7 

19. Plf1ab 6 

20 HajasI1an 6 

21. S,"klm 2 

:C'2. T.tmr! f\:., hi 8 

;"'3. Tt1Jura 5 

;'." UttarPr,ldc"..h 33 
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SI.

No.

State/U. T

...__ ._---_.-_._------- ." --- "-------_ .._--- .._----_.- ."

25. West Bengal

No of blocks

5

Total %()

'1j~ A& N Islands.».

27. Chandigam

28. Dara & Nagar Haveli

29. Daman&Oiu

30. Delhi

31 lakshadweep

32. Pondicherry

.... - ..----- -.

Total

Total: ST A TES/UTs.

Encroachment on Mirdard Road,
Delhi

b3'27 PROF' RREM OHUMAL' Will tr:e
linister of URBAN DEVELOPMENT b(:

,J!easedto state.

(J h,vhett1Grr.(~1~'pi;:) mts have llt:~n re(;uvf'~i

;~b('lIt a!l!C·qedenero,v hl:1-ent In MlrJar d R?lC{1

';andt11 Mdl k··~ H<.:\·'-! Delt'liby stac I<:jn~~c;",-1i .1fyj

-bnir:s~on the rood\JnuLlthoriS€:dit fo·~tn-: 1:'151
Severe' ye:JPs and

(b)lfso \:v:· aC1!onldken 'proD'Js""d to t-(~
''lk>:''~r)';th.:·'GoveJn~te:httoremovesuchst(»-
F'i'les ~nd enclOoch. nent:s?

THf M'NtSTfROf STATE '''lTt-IE :'Jll~.;

ISTRY OF URBAN DEVELOPMENT AND'

o

1

1

5

1

4

15

205

\/v ATE R RES 0 U F C f S I :-; HR' P K
THUNCCNL iell Yes. Sir

(n)AC1lon o~(Jinst unavthori<;Hi Slli,~t!(;iS

runnmQco~1 ctepots IS bE:tn:1 taken under P !-, F:~ ,

Act ror~VictlonJrr:cnvu'/ OfUdl-nag(;s Further
procedl~S underP P t= Ad havt'?b"~8f! "uvt.' ..i
by'lheDelhi1tti3'hC~IlJr.t er, tr't' p(-~t:tlcnc ;ll((i ~)V

t+-e Sq,ua.1fte\.s ·The matt-. is SUb-JUid'!eC

Complaints Regarding Bungling in
J;l'!/~lhar Rojgar Yojan a

t1l6 SHRIMATt BH,',VAtJA
CH/KHALfA

SHRtMATI KRISHNf::N~A
kAVRcOfEPA)

WiJ1rftuPRIME MtNiSiER! .f'; pic'lScd to
state .
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(3) whethertheGoYerrvnenthaveraceiYed 
several complaints regarding bungding in the 
funds of Jawahar RojgarYojana; 

(b) if so. the action taken thereon: and 

(c)thestepstakento~ 

smoothly? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAl DEVELOPMENT (DE-
PARTM·ENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR):(a)and(b). 
JawaharRozgarVojana(JRYOisbeingimple-
mented by District Rura! Development Agen-
cies (ORDAs) !Zilla Panshads (ZPs) at the 
distric1leve1andbyvilage panchayatsatvilage 
level. A few complaints have been received by 
the Government of India regarding misuse of 
JRY funds. Whenever such complaints are 
received. they are referred to the concerned 
State Government for appropnate remedial 
actJon. 

(c) The system of checks and balances is 
built into the Jawahar Rozgar Yojana (JRY) 
Programme so that misutialisation of funds 
does 110( take piace. The resources under JRY 
allocated to the villagepachayatsare kept in a 
bank account oraposl cMice account in the JOint 
names of the Sarpanch and another member 
nominated by the panchyat. Every drawl from 
IhebankisrequiredtobeatAhoredintherneeting 
ofthevilagepeanchayat. Theaccot.rltci[)RAs! 
ZPsIGPsare Sl.bjectedtoa regular audit on the 
basis of which funds are released. Besides this. 
asystemofaiuditalthevilagepanchayatlevet 
has also been prescribed in the guidelines 
Meetings ofthevillage pachyanlsare tobe held 
every month on a fixed date and time in which 
every member of the village community cam 
rillse any ISsue regarding implementation of 
.IAY 

S,llCcJRY is tmpIemented by about 2.20 
lakhs village panchayats all over the country. 

the State Governments have drawn up a 
programme of inspection of these wof1(s by 
senior offICers. from the StatelDistrictlBlock 
IeveIwhoare mquiredto inspect thewortcs in the 
villages/district at a frequency decided by the 
State Level Coordination Committee. This is 
supplemented by the visits of Central Govern-
ment Officers from the Ministry of Rural Devel-
opment, who have been assigned speCific areas 
for such visits and follow up. Monthly andquar-
terty reports are prescribedfor a regular flow 01 
information from the districts to the State and 
Central levels sothat both the State andCcntral 
Govemments can monitorthe performance of 
the programme periodically. 

With the enactment ot Constitution Sev-
enty Third Amendment Act. 1992. durability 01 
the Panchyati Rajlnstrtutions (PRls) WIll be 
ensuredthroug, regular electlons The PRls will 
aIsohaveadequatepowerstocheckanvrntSUSe 
offunds 

[English] 

la1dCeiIingCases 

8329. SHRI BAU rARI CHAURE WiUthe 
PRIME MINISTER bcplca5cdlostate 

(althe States which have special courts 10 
deal with the land ceiling cases. and 

(b) the time by which the remaimng SIate5 
are likely to have such speciill courts? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWAR THAKUR): (a) The 
States of Bihar. KCfala. Tamil Nadu and West 
Bengal have enacted Icglslallons for setting up 
land Tribunals under ArtICle 323-B of the Con-
stituhon to deal with land dIsputes Also. Land 
reforms T nbunalls fumcholOg in Gujarat and 
Maharashtra while Special Bench has been set 
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up in High Court in Bihar. .. •• : ~. h In Andhra 
I Pradesh where two addltH)" .. i PnmaryTribu-

nals and six full time dlstncts level Appellate 
Tribunals have also been set up. 

(b) States like Assam. Haryana. 
Karanataka. Madhya Pradesh. Orissa. Punjab. 
Rajasthan and Uttar Pradesh have already ini-
tiated or are initiating action for setting up land 
T ribunallSpecial Bench. 

(English] 

Price of Acquired Land 

8330SHRI MANJAY LA~ WII!theMlnls-
trrof URBAN DEVELOP~Y' JT bepleasedto 
state 

I ai the pnce at which the land from farms 
'Jil'.· acquired by the Government In Delhi dunng 
, ')')2 ami the pnce at which land was sold tothe 
I Jc I ""as dur Iflg the penod 

i b i the difference between the purchasc 
pnce and sale pnce of land per yard dunng Ihe 
'lear 1992. 

IC) whether a large numer of farmers have 
filed cases In the Court for iliegally acquinng 
their land paying less price: and 

(d) the steps taken by the Delhi Develop-
ment Authonty to give the farmers their nght 
share? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHE MINISTRYOF 
WATER RESOURCES (SHRI P K 
THUNGON): (a)and(b). Theagriculturalland 
in rural area in the national Capital Territory of 
Delhi IS accuired by the Government asperthe 
minimum price of the agricultural land fixed as 
under: 

(i) Rs. 1 .5lakhs per acres for lands situated 
in the river bed between the forward bund. 

(ii) Rs. 4.65lakhs per acres for all other 
agricutturallands. 

In addition to these minimum pnce the 
farmers/land owners would also be entitled to 
30% solutium and otherbenetits provided fOrln 
the Land Acquisition Act. 

The Pnce fixed for plots vanes according 
tothe use designated for each plot. In the cases 
of Dwari<a residential colony . the Govemment ot 
1i1Q1a has approved the predetermined rate of Rs. 
1650.65 persq. mt. for 1992-93 forthe allotment 
of altercate plots tolandownerwhose lands were 
acquired the same rate has been provISionally 
fixed tor other zones 

(c)andld) There is nosuchcase regarding 
illegally aCQUlnngthe land. However. according 
tothe proviSions of H1C Land AcqUISition Actthe 
Interested persons cCln make reference under. 
Section t 8 tor seeking higher compensation 
from the Court of additional Dlstnct Judge. 332 
persons hClve filed the applications under Sec-
tion 18 for seeking the hl(]her compensatlon-
agillnst the comrensatlon Clwarded by the Land 
ACQUlSlhon Collector 

Agro based Industries in Andhra 
Pradesh 

8331. SHRI BOLLA BULLI RAMAlAH 
SHRI D. VENAKTESHWAR 

RAO: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the total capital investment proposals 
received during the last two yeas for setting up 
of industries in agro based sector in Andhra 
Pradesh; 
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(b) the details of the foreign investment
proposals approved during the period; and 

( c) t he time by which these proposals are
likely to be implemented? 

THE MINISTER OF ST ATE IN THE MIN­
ISTRY OF INDUSTRY (DEPAR TMENT OF 
INDUSTRIALDEVELOPMENT ANDDEPART­
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNA S A Hi): (a) Asperthe N ew Industrial 
Policy ( as amended). most of the agro based 
industries are de licensed. For Andhra Pradesh, 
1171ndustrialEntrepreneursMemoranda(IEM) 
during the period August 1991 to March 1993 
havebeenfiledformanutactureofvariousagro­
based lndsu treis like vegetable oils. industrial 
alcohol. cotton yam and baggase-based paper 
etc. Forthe agrobasedindustries undercompul­
-.oiyhcensing. 93applications pertain to sugar, 
::"itopotableak:oholl.beerand2forvedgretablc 
r··!I manufactureforlocating industries in Andhra 
Pr;;<iesh 

(b) Approvals for foreign collaborat100iin­

w:,stmenl generally do not indicate location ct 

1heprojecltobesetupunder thecollaborat1on 
:md accordtnglydetatls of approval;. specific to 
a location are nol centrally ma1nta1ned. 

(c)Approvalsforforeigncollaborationare
accorded in responsetotheproposalsmade by 
entrepreneurs and aregeneraly clearedwithil 
·l'.>days.

! Translafionl

ForeignlnveslHIMI in Indian 
Col'nperllies 

8332.SHRILALBABURAl:MthePRIME 

MINSTER bepleasedtostate: 

(a)WhehdleGcMWmienlhaveiue ased 
the percentage odlor89l tnVestment in India 

COOl)aflies; and 

(b) ifso, the investment made dunng last 
year as a result of steps taken in this 

regard? 

THE MINISTE R OF STATE INTHE 
MIN­ISTRY OF INDUSTRY (DE 
PARTMENT OF 
INDUSTRIALDEVELOPMENT 
ANDDEPART­ME NT OF HEAVY 
INDUSTRY) (SHR IMATI KRISHN A S AHi): 
(a) and (b). The Reserve Bank of India 
accords automa t ic approval for raising 
foreign equity unto 51 % in existing 
com­panies provided they undertake an 
expansion of t he high pnorty sector (AnMx Ill) 
or if they are already engaged in Annex ill 
-,ct1vitv. 0ther proposals for raising foreii:in 
equity or inducting loreign equ1tyrnexist1nq 

companies or outside the  parameters for 
automatic clearance are also considered and cleared 
on merit by the  Government.

Since the announcement of New Industrial policy 
on 24th July, 1991.100 Approvals have been given for 
raising foreign equity in existing cpmpanies envisaging 
total foreign direct investments of Rs.562.30 crores till 
March, 1993

      Super Computer 

8331 SHR I UPEl'JO; lA N.A fH VERMA 

WillthePRIMEMINISTER bcpk:,lSe(:lostatc. 

(a) whether a ,,upcrcompurcrworth Rs. 
400crores was 1mportcc1from USA in 
1987-88 and was install1:<i 11, 1111 u.:in 
Mcteorolog,cal De­partment ,it Locth1 Hoad. 
NewOclh1forLongRangeweatherforccasting
but11hasneverbeen usedsotar: and 

(b) if so. the reasons therC'for and the 
steps taken or proposed to be taken to 
make up ttie losses? 

THE MINISTER OF STATE IN THE 
MIN­ISTRY OF SCIENCE AND 
TECHNOLOGY (OEPARMTENT OF 
ELECTORNICS AND 
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OEPARTMENTOFOCEANDEVELOPMENT) THEMINISTEROFSTATEINTHEMI! 
AND MINISTER OF STATE IN THE MINIS- !STAY OF INDUSTRY i['i:.PARTMENT o,
TRY OF PARLIAMENT ARY AFFAIRS (SHRI INDUSTRIAL DEVELOPMENT ANDDEPA:�T
RANqARAJANKUMAAMANGAI..AM):(a)and MENTOF HEAVY INDUSTRY1 (SHRIMA; !
\b):ASupercompu1erCrayX-MP/14wasim- KRISHNA SAHi) 1.1) Yes. �,,r
ported at a cost of Rs. � 2. 40 crores during 
Octber, 1988 trom/M/s. Cray Research Inc. 
USA by the Department of Science and Tech­
nology for National Centre for Medium Range 
Weather Forecasting and was instaNedat India 
MeteoroloticalDepartmentcampus.LodiAoad. 
NewDelhitorqewlopmentotnumeocalwealher 
predic11onl�meciumrange(3-1 Odays 
in advance) weathertorecaslinq It has been 
operationalsinceendolMarch. 1 989 1t1<;also 
being used for crop-weather modehng studies 
by the lncia Metorological Department and 1nstt­
tutionslike Indian lnstilule of Tropical Mcteorol· 
�. Forthesescienlillc applications the lnrl,an 
,;aenlislshavebeenusingthe f' ,,..;circomcputf'' 
11depe11de1111v. 

.......... yElectlicall.imiled. 

.......... 

8334. SHAI BALRAJ PASSI 
SHRIAAJENDAAAGNIHOTRI 

Will the PRfME MNISTER be pleased to 

stale: 

(a1whether a lire broke out recently 1n a 
lrUbinc of a local unit of the Bharat Heavy 
Bectrical Limited. Haridwar: 

(b) it so. whether the causes of fife have
tJeenascertained: 

(C) if SO. the delalls thereof:

(d)tlellaOflle andpropeltyst"8reddue 
to this fire; and 

(e) lhetMa&Ures contemplated by the
('�todleck the recurrence of such 

INidlns? 

(b)and(Cl There was a seepageof 0tl trom
theoilguardnngoflhefrontbcannqpe , · ialin!n 
the thermal ins, 11.1 t1on of the steam PIP<' 
lines lhe oil came to 1111od1rect contw:t w11r, 
!-int ,ctc;im and caused a !111. 

Id) Therr, w:.i!'. no 10<,;s of lite rt1r> loss of  
property WilS approximately Rs.500/-

Ir IT:he Company has made the 
fol••.,w1n<1 ,mangements 10 ,WOid recun ence 
of such 1nc1- denls: 

ii, Increased frequency 01 periodic,. 
sp,xhon 

, 111 A thorough 1nsr1:ction. rect1fic<'!t1 
anareplac(i1nent<icomponents. whe, 
0.ver nPce::.sary wo11ld be carnod out 
rlunnq the nr;xt scheduled maintc· 
n;inr,e in June 93. 

f Engltshj 

I ompulsoryVoting 

8335. SH Rt N. DENNIS Will the PF�IME 
MINISTER hrple;isc<1tostal1: 

I a) whPlhcr the G0vPmmP111propose to · 
make vo•ino compulso1 v in all thP clPct1011 

(b 111 so. the detail� th<-rf'nt: an<i 

1c)thesteps !:-ikon 1us\lenmlmeth(pro 
- cess? 

THE MINISTER OF ST ATE IN THE MIN 
ISTRV OF LAW .JUSTICE AND COMP AN 
AFFAIRS(SHFII H.R. BHARADWAJl: (al Nn 
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Sir. 

(b) and (c). Do not arise. 

Public Sector Undertakings inAndhra 
Pradesh 

8336.SHRID.VENKATESHWARAAAO: 
WillthePRIME MINISTER be pleased to state: 

(a)thetotalinvestmentmadeineachptblic 
sector undertakings in Andhra Pradesh: 

(b)theamountofprofiteamedandlosses 
incurred by these undertakings during each of 
the last three years; 

(c) the number of employees working in 
each of them; and 

(d) the details of the Central projects in the 
St lte in which the Union Government propose 

tomakefurtherinvestments7 

THE MINISTER OF STATE IN THE MIN-
ISTAY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIALOEVELOPMENT ANDDEPART-
MENTOF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI):(a) tcr(c).ason31-3-1992 
therewerelwefve Central Public SectorUnder-
takings in the State of Andhra Pradesh. names 
oftheseenterpricetogetherwith thetcXalinvest-
ment. No. of employees and profits and loss 
during lastthree yeas are given in the enclosed 
S1atement. 

(d) The details of Central Projects costing 
more thaI"' Rs. 1 OOcrores underCentralpub~c 
Enterprises which areunder implementation as 
on 31-3-1992 are given in public Enterprises 
Survey 1991-92. Volume-I atpages43-48.laid 
on Parliament on 26-2-93. This includes details 
of original and anticipated costs of proejcts 
located in Andhra Pradesh Also. 
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i i r,mslation) 

WnatherFon!castby.R.-.r.,.... 

,m7 SHRI SATYA DEO SINGH: 
$HRI OATTATRAYA 

BANDRAU: 

Wlilihe PRIME MINISTER be pleased to 

(ilj whether the Indian Scientists have in-
e,;"i ied ;' meteorlogicall Radar near Triuapti 
wnteh can forecast eatherof one year: 

Ib) whettlerthis Radarcan forecastatxlut 
drought ormore rain in any part the country 

(c) the time by which the facilily ofwealher 
forecast is likely to be available; and 

(d) the expenditure incurred thereon? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVANESHCHATURVENOI): (a) No. Sir. 
fheraaarw" "'asbeencommissionednear 
Tirupati IS the Mesosphere. Strat~re. Tro-
posphere(MST) Radar and not a weatherfore-
casttng radar. TestobselVations have already 
i )()pn carried out by the raderwhich is expected 
10 be made available tothe atmospheric scien-
hSlsnlthecounbybythemiddleofthisyear. This 
projecttorlhedevelq>mentandcommissioning 
(A MST radar was taken up as a mUlti-agency 
!lJndedactivitytocarryoutfundamentaireseardl 
ill the ft~lds of atmo&phertc dynamics and re-
, 1I'1d Phcnomf.nan. This r3Jaris dlfterentfrom 
.'1 '·lei3'herfor(>castlOf) (a,jar .~ilI '1 ,.1I~e(1 tor 
.)';(11i,)nalpurposeeg.trad.lngofo::vdr,nesillld 

(lr;prCSSlOflsoverth€ coastal r('glons. 

(t. , Nrj. Sir ThiS radar IS not ment for 
13C-castJnq >'\I(.;atnel.jJ!'<::dlCflngCJroughtalttlCfcd 
'1~"'a:;·.)(l."'redtcttngirlM",qlOn<; receivir!gheavy 

'. "'1'!1!1 dn'.' part of t'1e country. The basic 

studies which are tobecarriedOUl usingMST 
radarwill ~ improvingtheunderstandinqot 
atmosphericphenomena~refaIedto 

lhewindfields. wavesandturbulenee.lt1safso. 
expectedlhatabetterooderslalldofthesealmO-
spheric processes mavprovide addiIionat in-

puts tothepresent systemotW8lllhertorecast-
ingwhichusesdatafmmgmundbases.baIoon 
and satellite sensors. 

(c) TheMST radarhasalreadybeoo'in-
stalled near Tirupati and the ttialobsetYations 
have been conducted. The scientificvalidalion 
oftheMST radardata ISpiannedtobeCOII!PeBt 
in 1-2 month·s time aftcrwhtchthetacilitywiU 
become aYlabieforthe userClentiststo<xlrlWc1 
various experiments tostudy atmospheIicflhe- . 
nomena, 

(d) An amount c:l Rs. 8. 777croreshasbeen 
spentforthedevelopment. tnStaIaIionandtest-
ing of the radar. The amount has been pooled 
fromlhefundingdepaJ1mentsl.e.Departmentof 
Space (DOS). Defence ReseardlandOellelcp-
mentOrganisation iDROO) . Colw1ciIotSooc:ilic 
and Industrial Research (CStR). Department of 
Science & T ochnologv (OST). Department of 
ElcctrorliCs (DOE) oM Department of Enwon-
ment & Forest (OOEfl & F). 

[English) 

Fire Safety Measure in BuiIdingII 

8338. SHRI TARA CHAND 
KHANDELWAL 

SHRI V. SREENIVASA 
PRASAD' 

Will the MiOlsterof URBAN OEVELOP-
MENT be pleased to state: 

(a)thedet~llsotlhebuddingsin1hecapdal 

inwhichescap<:rOlltf'!Sand~ 

have been PHlpt;rtv budl upWllhltlJP'OPlllU':fk(' 
salety eqUlpml;>nt· s 
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(b) whether a large number of high rise 

buildings and Govemment offices lack such 
routesandcompartmcntisation: 

(c) ifso,'tte remedial measures proposed 
in thIS regard: 

(d) whether any Commitee of engineers 
has been constituted in this regard: 

(e) if so. the composition and terms of 
f(!feren(~c of thIS committee 

(t) whethernostandarisedforeprotection 
force are available in the country; and 

(g) if so, the efforts made to make such 
doorsavailable? / 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRt P.K. 
THUNGON): (a) Thedetailsof224suchbuld-
ings which have been dealedbytheOel'li Fire 
Service is given in encIosedstatement. 

(b) and (c). The works of 
compartmentallisalion of muIIi-stofeyedbuld-
ings are carried cut wherever required . Simi-
lartyescaperoutes,byclearingconidorandby 
additions laltemations in partition walls, are 
being provided, 

(d) and (e). NosuchComrnittee has been 
constituted by the Central P .W.D. 

(f) Stanmderdisedfireprotedion doors are 
available in the country. 

(g) Question does not ariseinviPwof reply 
topatt a of above. 
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SchameForRemovelofBectcwMII 1.1n 
RunIIA.-ofBiIw 

8339.SI-lIRI RAMTAHALCHOUDHARY: 
Will the Minister of' PLANNING AND 
PROGRRMMEIMPEMENTAllONbepieased 
tostate: 

(a)whether a concrete scheme has been 
formulatedtosoivethe problem of backward-
ness and unemployrftent in the rural areas of 
Bihar; 

(b) ifso. thesalientfeaturesthereof; 

(c) whether any survey has been con-
ductedinthisregard; and 

(d) if so. the IePOrtthereof? 

THEMINISTEROFSTATEOFTHEMlN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) to (d). Removal ofbackward-
ness and unempIoymenIin any Statedepencls 
on the pace and pattem of development in the 
StalefonuhichlheStaleGovemmentisrespon-
sive. TheUnionGovemmentsupplementsthe 
efforts of the StateGovemment in thecrealion 
of employment opportunities and removal of 
backwardnesslhor'olq1Cenlra1y SponsoradI 
Central Sector Special Employment 
Progammes. important among which are the 
Centrally Sponsored Schemes of Integrated 
Rural Development programme (IROP). 
JawaharRozgarYQjana(JRY)and .. CeMaI 
Sector Scheme 01 SeIf-ernplc¥nentforedu-
cal8dand~ycd\. 

~ ......... 8IIac:tadrI 
Bihar to serve as magnet ~ _acting the 
lndusIryblDwan:l-. Thepn:JiactftlPOdSb 
the8e Centres are under pnJpeI'8tion ." the 
StaIaIGcMmrnarC 

Dftllopnalt of~Scalefnduatriesin 
GujaraI 

8340. SHRI N.J. RATHVA:WiltheM"1nis-
ter of PLANNING AND PROGRAMMa:,: 
IMPEMENTA TIONbepieasedtostate: 

(a) whetherthere is any proposal allocate 
more funds to GujaraUorthe development if 
small scale industrieS 

. (b) if so. thedetaJlsthereof; 

(c) the aUocation made for this purpose 
during the current Five Year Plan; and 

(d)lheextenltowhichitislessascompured 
toprovions Five Year Plan? 

THE MINISTEROFSTATEOFTHE MIN-
ISTRYOF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO): (a) and (b). The Planning Com-
missionhas not received anyproposalfromlhe 
StateGovemmentofGujaratforincreasinglhe 
aIIocationoffunc:lsforlhedevelopmetltofsrnal 
scaJe industries 

(c) and (d). In the eighth FIVe Year Plan 
(1192-97). thepublicsectorouttayforVIIIage& 
SmaIIscaJe Industries Sector (including Small 
Scale Industries) forGujarat State is Rs. 435 
crores which is higherthan the Seventh Five 
Year Plan (1985-90)'s outlay Qf As. 13023 
aaas. 

[~ 

. :. 
.. :~ .. > 

8341. SHRIV.SREENlVASAPRAsAo: 
WlthePRIMEMlNlSTERbe~toSlale: 

-
(a)whaIIerIIe~ 

inthe_sixmonthsinthe T8IU8and Foot-
waarCoIporaIIanoltndald -_ 
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(b)thedetailsofl'9SOUf9CSdepIoyedbylhe Will the Ministerof URBAN DEVELOPMENT 

Company in the sameperiodforthe production be pleased to state: 
only; 

(c) the details of consequent reduction in 
the target during the same period; 

(d) whether the Company is unable to 
mobilise other resources for achieving higher 
production; 

(e) whether the Govemment propose to 
make available desired financial resources to 
boost the production thorough institutional fi-
nance;and 

(l)lrd.1'erEa:o Sf eaY? 
THEMINISTEROFSTATEINTHEMINISTER 
OF INDUSTRY (DEPARTMENT OF INDUS-
TRIAL DEVELOPMENT AND DEPARTMEN 
OFHEAVYINDUSTRY(SHRIMATlKRISHNA 
SAHI) (a) Yes, Sir. 

(b) Duringthe period November, 1992to 
April, 1993 T AFCO has deployed around Rs. 
125 Iakhs for procurement of martial forproduc-
tion purposes. 

(c) The targets were mot reduced. 

(d) The Company is unable to mobilise 
otherresourcesforachievinghigherproduction 
on account of several reasons such as i) Lack 
of orders, (ii) in competitive prices, (iii) Low 
productivity, (iv) High overheads and (v) Sur-
plus man-poweretc. 

(e) ad (f). The Company has been refereed 
to BIFR. The Board had delacred TAFCO as 
sick unit. Depending upon the recommenda-
tionsoftheBoard,appropriatepackagewilibe 
thougltof 

Desalination Planls 

8342. SHRI CHETAN P.S. CHAUHAN: 

(a)thelocatiooofdesalinationplantsset-up 
in the country so far to convet sea water into 
drinking water; 

I 
(b) whetherttlere is any proposals to set up 

more such desalination plants; and 

(c) if so, the locations thereof? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) This Ministry is not aware of 
any desalination plants set up in the country so 
fartocovertsea water into drinking waterfor use 
in urban areas. 

(b) and (c). Proposals have been received 
recently from the Govt. of Tamil Nadu for setting 
up of desalination plants in the following urban 
areas of the State:-

(i) Sayaludi; (ii) Rameswaram; 
(iii) Ramanathapuram; (iv) Uchipuli; 
(v) Madras: (vi) Titieorin; 
(vii) Nagapattinam; (viii) Cuddalore; 
(ix) Thirupullani; (x) Karungulam; 
(xi) Pottagavayal; and 
(xii) Rajakkalpalayam. 

Drug Price Equalisation Account 

8343. SHRI. SOBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER be 
pleased to state: 

(a)whetherintemstandpenally8lecharged 
from the companies under the Drug price 
Equalisation Account on amount due against 
1hem; 

(b) whether the Govemment have issued 
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any final notices to each defaulter and fixed any 
time limit for paying the amount; 

(c) the names of the companies to whom 
notices were issued and the amount involved in 
each case; 

(d) whether the Govemment have made 
any fresh assessment of these companies dur-
ingJanuaryandFebruary, 1993; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI EDUARDO FALEIRO) (a): interest is 
leviable on amountsfounddue forpaymentinto 
the Drug Equalisation Account. 

(b) and (c): In respectofall unpaid amounts 
theconcemedcompanieshavechallengedthe 
computed figures and are either being heard in 
the Department or their cases are pending in 
various courts. 

(d): No, Sir. 

(e): Does not arise. 

Institute of National Integration 

8344. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to state: 

(a) whetheran Institute of NationaUntegra-
lion has been set up by the Army at Pune; 

(b) if so, the details thereof; 

(c) whetherarrangementshavebeen made 
for admission to civilian students in the institute 
after passing the Matriculation Examination; 
and 

(d) ifso, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF DEFENCE (SHRI MALLIKARJUN) : 

(a) and (b): The Institute of National Integration. 
Pune was established in 1985 with the aim of 
promoting national integration in the Army in an 
organised manner. The Institute runs two 
Courses-

(i) National integration Course fortheOffic-
ers, JCOs; and NCOs; and 

(ii) Religions Teacher's Course for the 
newly recruited religious teachers in the Army. 

(c): No, Sir. 

(d) Does notarise. 

AllocationsforTubeweilslWells 

8345. DR.K.V.R.CHOWDARY:WHlthe 
PRIME MINISTER be pleased to state: the 
state-wisefinanci8laltocationsofCentralfunds 
forthe assistanCe to smaH and marginal farmers 
for construction ofshallowtubewellslwellsdur-
ing1992-93? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI UTTAMBHAI H. PATEL): The objective 
of Integrated Rural Development Programme 
(IRDP) is to enable selected families in rural 
areas to cross the poverty line. It is achieved by 
providing productive assets and inputs to the 
target group consisting of small and marginal 
farmers, rural artisans and agricultural labourers 
etc. The assets which could be in primary, 
secondaryortertiarysectorareprovidedthlOl.9l 
financial assistance in the terms of subsidy by 
Govemment and term credit advanced by the 
financial institutions. 

Small farmer is given 25% and marginal 
farmer 33.33% subsidy. There is no monetary 
ceiling on subsidy for minor irrigation shemes. 

..... 
As far as minor irrigation scheme is con-

cerned, under IRDP assistance on the above 
pattem is given to target groupsfortubewells, 
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dug-wells, pump sets, Diesel engines, electric 
motors, tank irrigation,lift irrigation etc. Com-
munity irrigation projects are also sponsored 
underlRDP. There are no activity-wise financial 
allocations fixed under IRDP. 

UnderjawaharRozgaryojana(JRY),20% 
ofthe total resources are earmarked forimple-
mentation of million Wells Scheme (MWS) with 
the objective of providing open irrigation wells 
free of cost to poor small and marginal farmers 
belonging to Scheduled Castes/Scheduled 
Tribes and freed bonded labourers. Thealloca-
tion is intended for open wells only and where 
construction of wells is not feasible due to 
geological factors, other scheme of minor irriga-
tion like Irrigation tanks, water harvesting struc-
ture can be taken up. The state wise allocation 
forMWSduring 1992-93under JawaharRozgar 

Yojana (JRY) is given in the enclosed State-
ment-I 

A Centrally Sponsored Scheme of Assis-
tance to Small and Marginal Farmers forcon-
struction of Shallow TubewellslDug Wells was 
in operation from 1998-89to 1991-92 underthe 
Special Food grains Production Programme of 
Ministry of Agriculture for wheat and rice dis-
tricts. As perdecision of t;.!ational Development 
Council (NDC) the Scheme has been trans-
ferred to the STATE Sector for implementation 
with effect from 1.4.92. As perthe decision of the 
Planning Commission. Central Funds allocated 
forthe implementation ofthe Scheme to that 
Ministry during 1992-93 were to be transferred 
tothe StateGovemmentsalongwiththe Scheme. 
The amount of Central funds transferred to the 
StateGovemments during 1992-93 are given in 
the enclosed Statement -II. 

STATEMENT 

ALLOCATION UNDER MILLION WELLS SCHEME (MES) DURING 1992-93 

--_---_- - -.-~----. 

SI. STATEAJTs ALLOCATION 
/lb. 

1. ANDHRAPR. 3738.64 
'" 

2. ARUNACHALPR. 64.50 

3. ASSAM 997.67 

4. BIHAR 7503.49 

5. OOA 1.88 

6. GUJARAT 157821 

7. HARYANA 375.85 

8. HlMACHALPR. 221.45 

9. JAMMU & KASH. 314.35 

10. KARNATAKA 2362.42 
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-----. 

51. 5TATEA/Ts ALLOCATION 
/'It). 

11. KERAlA 1247.67 

12. MADHYAPR. 5150.18 

13. MAHARASHTRA 3984.16 

14. MANlPUR 82.67 

15. MEGHALAYA 96.74 

16. MIZORM 40.76 

17. NAGALAND 103.69 

18. ORISSA 2554.35 

19. PUNJAB 326.86 

20. RAJASTHAN 2497.85 

21. SIKKIM 37.75 

22. TAMILNADU 3:!i9.73 

23. TRIPURA 107.38 

24. UTIARPR. 9966.48 

25. WEST BENGAL 4249.87 

26. A&Nislands 30.54 

27. DADRA&N.HAVELI 16.58 

28. DAMAN & DIU 9.77 

29. LAKSHADWEP 15.31 

:I). PONDICHERRY 29.89 
--.------

Total 51056.69 ._---_ .. _--_.-----_-----
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AIJocation under Special Foodgrains Production Programme 

State Allocation (Rs. iniakhs) 

1. Andhara Pradesh 452.08 

2. Assam 45.00 

3- Bihar 146725 

4. Gujarat 34.25 

5- Haryana Nil· 

6. Kamataka Nil· 

7. Madhya Pradesh 472.43 

8. MaharashIra Nil· 

9. Orissa 134.90 

10. TamllNadu 106.94 

11. UttarPradesh 2626.40 

12. west Bengal 197.75 

Total 5537.00 

* Funds nottransferredtothese States as they had sufficient Unspentbalance ofprevious years. 

Irregularities in D.DA 

8346 SHRI JEEWAN SHARMA: Will the 
Minister of URBAN DEVELOPMENT be 
pleasedtostate: 

(a) whether attention ofth)Govemment 
has been drawn to the press reports regardillg 
allegedcorruptionchargesagainsttheofficers 
of D.DA in many cases as appeared in 'Nav 
BharatTimes'datedApril22,l993; 

(b) if SO, the facts thereof; 

(c) the action taken thereon, if any; and 

(d) the time bywhich D.D A is proposed to 

be trifurcated for better control and manage-
ment? 

THE MINISTER OF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI 
P.K. THUNGON): (a) : Yes, Sir. 

(b): Four cases of irregularities are enu-
merated in the press clipping in New Bharat 
Times dated April 22, 1993, resulting in the 
overpayment to the contractors. 

(c): DDA has reported that in one case 
responsibiIityforthedeiayin taking action against 
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aretirlngofficerhasbeenfixedand1hedisciplln- (b)ifso,1hedetaHsthereof;and 
ary authority have ordered initiation of minor 
penaltyproceedingsasJainstoneSuperint8lId-
ingE~andoneExecutiveEngineer. The 
VigiianceDepar1mentofDDAhasbeenasked 
to concluct detailed investigation in 1he remain-
ingThree~asreportedbyDDA. 

(d): TheGovemmenthasalreadydecidecl 
tol8Sln.lCture1heDDAand1he~ciactions 
have been taken in pursuance of this. 

FualSavIng ....... InArmad 
~Vehlclae 

8347.SHRIK.PRADHANI:WlI1ePRIME 
MINISTER be pleasecltostal8: 

(a) whether1he Govemment have taken 
anyfuel saving measurasinthevehlclesbelng 
operaIBdbythethJaeWflgscitheArrnadFaas; 

Army 

Navy 

AirFon:e 15% 

(iii) Upwards revision of consumption 
norms in terms of Kilometers perlitre. 

(iv) Training ofdrivers to improve driving 
habits forachievingfuelefflciency. 

(v) Use offield kits foroiltesting. 

(vi) Use of muHi grade lube oiJs. 

(viii) Recovery of used engine oils. 

(vIll) Trials foruse ofCOl1'lPf'8SS8Si natural 
gas. 

(c): As a result of the above measures, 
substantial savings by way of reduced con-
sumption offuel 011 have been achieved, and 

(c)theresullsachieved1herefrom? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFDEFENCE:(SHRIMAlUKARJUN) 
(a): Yes, Sir. 

. (b): Severalmeasureshavebeentakenby 
the Defence Services to reduce the fuel con-
sumption. These measures include the follow-
i'1g:-

(i) Introduction of fuel efficient vehicles. 

(i) impositioncicutsinconsumptionoffuel 
oils taking 1987-88 as the base yearfor Army 
and 1989aslhebaseyearforAirFoR:eandnavy. 
During 1992-93, the following cuts were im-
posedin the consumption Otdiesel, petrol and 
kerosene bylhe Ihree Defence Services:-

10lC. 

10lC. 

expenditure has been limited within Budget 
allocations inspiteofincreases in the adminis-
teredprices. 

FeeforConversion of Leasehold Into 
Freehc*I 

8348. DR.ASIMBALA:WHltheMinisterof 
URBANDEVELOPMENTbepieasedtostate: 

(a)whetherdoublestorysingleunithouses 
constructed by DDA on 40 sq. yds plots in 
Janakpuriareexemptedfrompaymentoffeefor 
conversionintOfreehold; and 

(b) if not , the reason for discriminating 
themfrom50eq.matersplotswhicharetotally 
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exemptedfromfree? INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 

THE MINISTEROFSTATEINTHE MIN- KRISHNASAHI): (a):no. Sir. 
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a): No, Sir. 

(b): Asper Schemeofconversion. theflatsl 
tenements falling under janata category have 
beenexemptedfromthepaymentofconversion 
charges. whereas the flats mentioned above in 
part (a) are of LlG category. 

Restructuring of Sick Public Sector 
Undertakings 

8349: SHRIGEORGE FERNANDES: WiU 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment are consider-
ing to set up expert committees forre-structur-
ing the sick public sector undertakings in the 
services sector; 

(b if so. whether these committees are 
prcposedtoworitoutarevivalpackageforthese 
undertakings: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 

Year 1989-90 

Production 9.70.754 

Import N.A. 

(b) and (c): There is no statutory control 
over distribution and price of Soda Ash and 
Caustic Soda and the chemicals are freely 
available in the market. 

(b) and (c): Do not arise. 

Production of Caustic Soda 

8350.SHRI HARISHNARA Y ANPRABHU 
ZANTYEWiUthe PRIME MINISTER be pleased 
to state: 

(a) the total requirement? production and 
import of Caustic Soda in thecountyduringeach 
of the lastthree years and the projected require-
ment during the Eighth Five Year plan period: 

(b) whether the private parties are en-
trusted with supply of Soda Ash and Caustic 
soda required by the public sector undertakings: 
en:! 

(c) the arrangement madeforprocuringthe 
same along with the commission paid to such 
private parties during last one year? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS & FERTILIZERS 
(SHRI EDUARDO FALEIRO) (a): No demand 
estimated has been made for Caustic Soda for 
the Eighth Five Year Plan Period. The produc-
tion and imports otCaustic Soda. tothe extent 
available. during the last 3 years are as under:-

1990-91 1991-92 
(figures in Metric T onnes) 

10,40.906 10.00,585 

66,446 53,481 

OverCharging by Pharmaceutical Units. 

8351. SHRIANNAJOSHI:WdlthePPRIME 
MINISTER be pleased to state: 
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(a) whethertheGovemment al9aware that KRISHNASAHI): (a) and (b): Yes. Sir. Jessop 

some pharmaceutical units are overcharging & Company Umitedhas been incurring losses 
the users by 40 percent more for atieast on 20 mainly due to paucity of orders for longwall 
types of drugs; and mining equipment and cranes. Surplus man-

power has also contributed to the loss. 
(ll)ifso.theremedialstepstakerVprOposed 

to be taken to stop such overcharging by these 
units? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS 
iSHRI EDUARDO FALEIRO) (a) and (b) This 
MInistry had received some complaints alleg-
ing overcharging of prices of bulk drugs which 
have been forwarded to the concerned state 
Drug Control Administration for investigation 
and necessary action underthe Essential Com-
modities Act. 

To the extent information is available. the 
State Doug Controllerof Maharashtrafiledcom-
plaints in Court of Law against 9 units including 
traders and manufactures. The state Drug Con-
troiler. Gujarat have also initiated action against 
3 unit on account of overcharging of prices. 

Losses by Jessop and Company 
Umlted 

8352. SHRI SANAT KUMAR MANDAL: 
Willthe PRIME MINISTER be pleased to state: 

(a)whetheftheJessopandCompanyUm-
ited. Calcutta continues to sustain losses; 

(b) ifso. the reasons. therefor; 

(c) the net accumulatedlosssufferedbythe 
company as on March 31.1993; and 

(d) the steps being taken to improve the 
working of this company and to prevent further 
losses? 

THE MINISTEROF SATE INTHEMINIS-
TRY OF INDUSTRY (DEPARTMENT OF IN-
DUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 

(c): The provisional accumulated losssuf-
fered by the company and on 31-3-93 amounts 
to Rs. 2n9lakhs. 

(d): The Company is taking several mea-
sures to improve its working which include 
diversification of production base. augmenta-
tion ofproduction of EMU coaches and reduction 
of manpower through Voluntary Retirement 
Scheme. 

HarmfulWastesIChemicals in the 
Seas 

8353 SHRI MULLAPALLY 
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether any study has been made to 
determine the existence of harmful wastes! 
chemicals in the seas of the Malabar coast of 
Keralaat cannanore. Calicut etc .. 

(b) if so. the finding thereof; 

(c) the sources for these harmful wastes! 
chemicals; and 

(d)the steps taken/proposed to be taken to 
prevent these hazardous substances from pol-
luting the seas? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENTOFOCEANDEVELOPME~ 

ANDTHEMINISTEROFSTATEINTHEMIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes,Sir. 

(b) Presence of dissolved petroleum hy-
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drocarbon of Cannanore; mercury, petroleum 
hydrocarbons, ammonia, phosphates, nitrites 
and nitrate off Kozhikode; acidityin water at near 
Trivandrum, have been reported inthestudy 
conducted by the Department of Ocean 
Development's pollution Monitoring Units in 
Kemla. 

(c) The findings have been referred to the 
Kerala state and pollution Control Board for 
identifICation of the 

(d) Sources and fortaking suitable action. 

Complaints against KVIC 

8354 PROF.PREMDHUMAL 
DR. LAXMINARAYAN 

PANDEYA: 
SHRI CHANDRESH PATEL: 
SHRI PRABHU DAYAL 

KATHERIA: 
DR. G.L.KANAWIA: 
SHRI SANTOSH KUMAR 

GANGWAR: 
SHRIGOPINATHGAJAPATHI: 

Wilt the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Government have received 
some complaints against the chairman of the 
Khadi and Village Industry Commission regard-
ingthe alleged irregularities belOg made in the 
Commission: 

(b) if so. the details of the complaints so 
made:and 

(c) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIESANDAGROAND 
RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a): Yes. Sir. 

(b): Some of the major complaints re-
ceived relate to: 

(i) Supply of mill-made barrack blankets 
to DGS & D by KVIC. 

(ii) DisbursementofloansinMeerutregion 
by KVIC without obtaining feasibility 
report etc. 

(iii) Appointment of officers in KVIC, violat-
ing Government's ban order. 

(iv) Excess Administrative expenditure in 
KVIC. 

(c) Onthebasisof an assurance given by 
the Prime Minister on the floor of the House, an 
enquiry has been conducted by an Additional 
Secretary in the Ministry of Industry regarding 
some complaints. Action has already been 
inilisted by the Government on the basis of his 
report. The Government has also issued some 
directives to the Commission which are as 
under:-

(i) notto register any new institution for manu-
facture of Khadi including polyvastra ex-
cepting In areas selected for special em-
ployment programme: 

(ii) no new institutions for village Industry 
should be directly aided by KVIC. In all 
such cases. they should be financed by 
State KVI Board: 

(iii) KVIC should immediately review the func-
tioning of the institutions which have been 
registered during the last three years and 
send a report to the Government of India. 

(iv) Commission should not purchase any 
property without getting separate alloca- . 
tionoffunds forthis purpose in the budget 
approved by the Central Government. 

(v) The present Commission should not sanc-
tion any funds to any society/institution till 



349 WrittenAnswer.s VAISAKHA22, 1915 (SAKA) Written Answers 360 

the new Commission is constituted. 

Amendment to land Ceiling Act 

8355. SHRI BOLLA BULLI RAMAIAH: 
~HRI D. VENKATESWARA 

RAO: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whethertheGovemmentare aware that 
implementation of Land Ceiling Act has been 
very tardy; 

(b) whether the Government propose to 
make amendmentto the Land Ceiling Act; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR) (a): It is not 
COl'fect to say that implementation of Land Ceil-
ing Act has been very tardy . .As a result of 
effective implementation ofthe laws for ceiling 
on land holdings in the States, 72.94lakh acres 
of land has been declared surplus out of which 
50. 081akh acres has been distributed t04 7.78 
lakh beneficiaries. 

(b) and (c): 'Land' being a subject ofthe 
State Ust of the Constitution, the Land Ceiling 
Acts fall within the jurisdiction of the State 
Govemments. Therefore, it is for the states to 
make changes in their respective ceiling legis-
lations. 

Allotment of Accommodation in 
Westem Court and Vithal Bhai patel 

House 

8356 SHRI MOHAN RAWALE: Will the 
Minister of URBAN DEVELOPMENT be 
pJeasedtostate: 

(a) the rules for allotment of accommoda-

tion in Western Court Hostel and Vithalbhai 
Patel House; 

(b) the number of persons overstaying 
unauthorisedly at both these places; 

(c) the reasons for their overstay; 

(d) whether some ofthe persons have not 
yet paid the dues fortheirstayloverstay; 

(e) the steps taken to realise the dues from 
them orfromthe persons on whose recommen-
dationstheflatswereallotted at these plaes;and 

(f) the measures taken to get the 
unauthorised occupation vacated in these 
places? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINSTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
PKTHUNGON): (a): ,There are no rules for 
allotment of accommodation in Westem Court 
Hostel and V. P House. However. as pernormal 
procedure. in General Pool, the allotment is 
made to the Ministers for accommodating their 
guests for short period of 7 days, which is 
extendiable by the another7 days on request. In 
one case, the allotment has also been madefor 
regular residential purpose to a Minister. 

(b); There are 7 cases of unauthorised stay 
in respect of general pool accommodation in 
Westem Court Hostel and V.P.House. 

(c): The Government is not aware olthe 
reasons therefor. 

(d); Yes, Sir. 

(e) and (f) : In cases of unauthorised occu-
pation, the allotment has been cancelled after 
the expiry of the stipulated period of allotment 
and action forvacation of the premises has been 
initiated underthe Public premises (Eviction of 
Unauthorised Occupants) Act, 1971 . The re-
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queststoclearthe due havealsobeen made and 
the bills have accordingly been sent to the 
sponsoring Minister. 

Financial Helplo Weaker Seclions of 
Society 

8357SHRI RA.JNA TH SONKAR SHASTRI: 
Will the MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased tostate: 

(a) whether there is any provision to help 
weaker sections of the society financially on 
regular basis: 

(b) if so, the details thereof; and 

(c) the procedure to get that financial help 
regularly? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) (a) to (c): The particulars of the 
schemes at the Centre which are being imple-
mented to help weaker/poorersections of soci-
ety are given below; 

(i) Integrated Rural Development Programme 
(IRDP): This programme aims at providing 
self-employment opportunities tothe rural 
poor through assistance in the form of 
subsidy and bank credit with which they 
can purchase productive assets and in-
puts, and/or receive training. 

(ii) Jawahar Rozgar Yojana (JRY): This 
programme aims at providing additional 
gainful employment for the unemployed 
and under- employed (men and women 
alike) in rural areas who are below the 
poverty line. This programme gives only 
wage employment and no financial assis-
tance is given to the beneficiaries. 

(iii) Financ~tance to SCs and STs: 
UndeTthis scheme assistance is provided 

toSCs/Ststhrough ~IedCastesand 
Scheduled Tribes Finance Development 
Corporations for Self-employment. In ad-
dition there are some other schemes like 
Scholarships/stipends, Educational Aids 
for for Promoting education as also im-
proving the skills among SCs and STs for 
Which financial assistance is provided on 
a regular basis. 

(iv) Nehru RozgarYojana (NRY): Underthis 
scheme the urban poor are provided finan-
cial assistance for setting up Urban Micro 
Enterprises. 

(v) Schemeforself-employment forthe Edu-
cated Unemployed Youth (SEEUY): Un-
derthis scheme financial assistance is of 
given to educated unemployed youth be-
longing to a family with an annual income 
less than Rs. 10,0001- per annum, for self 
employment. 

Powerfrom Garbage 

8358. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME MIN-• ISTERbepleasedtostate: 

(a) whether the Govemment have formu-
lated any plan to generate powerlromgarbage 
waste; 

(b) if so, the details thereof along with the 
proposed location: 

(C) whether it is likely to create any heaHh 
hazards: and 

(d) if so, the details thereof and counter-
measures proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF NON-CONVENTIONALENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) and (b): Although no 
plan foruseofgarbageforpowergenerationhas 
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been formulated. the existenceolthispotential ined the impact of libera Ii sat ion of major indus-
is well recognised. A pilot R&D project for trial attitudes on the survival of small scale 
generation of 3.75 MW power from garbage industries: 
(Municipal Solid Waste) was installed at Delhi 
In 1987 butfailed to demonstrate successful (b) if so, the details thereof: and 
operation. 

(c) and Cd): Does not arise. 

Retired Judges for Enquiry Commis-
sions 

8359. SHRIMATI BHAVNA 
CHIKHALIA: 

SHRIRATILALVARMA: 

WIRthe PRIME MINISTER be pleased to 
state: 

(a) the number of retired judges of the 
SupremeCourtandH91Courtswhohavebeen 
authorisedtositonenquiryoommissionsduring 
the last three years; 

(b) thecriteriafollowedforselectingajudge 
lor conducting such inquiries; and 

(C) the poJicy of the Government in regard 
to assignment of inquiries to retired judges? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFLAW.JUSTICEANDCOMPANY 
AFFAIRS (SHRI H.R.BHARDWAJ): (a): The 
informationisbeingcollectedandwillbelaidon 
the TabJe of the House. 

. (b) and (c): As per section 3(2) oICommis-
sionsof Inquiry Act, 1952. it isfortheappropriate 
Govemmenttoappointa Commissiondlnquiry 
andnocriteriahavebeenlaiddownforappoint-
ing a member of the Commission of Inquiry 
underthe said Act. 

SmalIScaleIndustries 

(c) the steps taken to check the formation 
of cartels in these sectors? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
SMALlSCALEINDUSTRIESANDAGROAND 
RURAL INDUSTRIES)(SHRI M. 
ARUNACHALAM): (a)to(c): Govemment has 
constantly been reviewing the impact of 
liberalisation and isoftheviewthatthis will help 
this sector to grow at faster rate. Govemment, 
however. is also aware of the apprehensions 
expressedfromvarious quarters on the adverse 
impact of liberalisation including formation of 
cartels. etc. With this end in view. the policy of 
reservation is being continued. fiscal conces-
sions have been enhanced and to make SSI 
units more competitive. Govemment isprovid-
ing support for modernisation. assistance for 
qualityupgradation. etc. ACommittee under1he 
Chairmanship of Shri P.R. Nayak. former Dy. 
Govemorof RBI was constituted toexaminelhe 
adequacy of institutionaicredit and related as-
peets. The Committee has submitted its report 
which is being examined by the RBI. RBI has 
already announced its acceptance of some 01 
the recommendations. So far as formation of 
cartels is concerned these are regulated by 
MRTPAct . 

Development of Cities in Andhra 
pradesh 

8361. SHRID. VENKATESWARARAO: 
WIlIIhe Ministerof URBAN DEVELOPMENT 
be pleasedto state: 

(a) whether the Union Government pro-
8360. SHRI N. DENNIS: Willthe PRIME posetodeveklpsometownsandcrtiesin An<ilra 

MINISTER be pleased tostate: Pradesh; 

(a) whethertheGovemmenthaveexam- (b) if so. whether some forl'H)1l countries 
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have provided aid to Andhra Pradesh Govem-
ment in this regard and 

(c) ifso, the details thereof 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON); (a): Since 1979-80, a Centrally 
Sposored Scheme for Integrated Development 
of Small and Medium Towns (IDSMT) is in 
operation in the various States and UTs includ-
ing the State of Andhara Pradesh. Project pro-
posal for Central assistance underthe IDSMT 

Scheme are formulated by the State Govem-
ments and UT Administrations cery year in 
accordance with the guidelines in force and 
submitted to the Central Government for ap-
proval. Based on various proposals received 
from the State Govemment, schemes have 
been sanctioned in 40towns and Central assis-
tanceamountingtoRs.11.54croresreleasedto 
the Govemment of Andhra Pradesh under the 
IDSMT Scheme from 1979-80 till 31 st March, 
1993. 

(b) and (c):- Habitat improvement projects 
are being implemented in three towns with as-
sistance from U.K. as per details below 

(Rs. incrores) 

Name to towns No. ofs/ums tobecovered: project cost 

Hyderabad :IX) 

Vrzakhapatnam 174 

Vijaywada 136 

Besides a Water Supply Project for 
Hyderabad city is being implemented at a cost 
of Rs. 257.06 crores with assistance from the 
World Bank, 

[Translation] 

'Beat System' 

9362 SHRISATYADEOSINGH: 
DR. RAMESHCHANDTOMAR: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whethertheDelhi DevetopmentAuthor-
Ity has started 'Beat System' in Rohini area to 
protect public land and to check the case of 
accidents due to open manholes; 

(b) if so. whether the above system is 

". 
34.36 

28.64 

49.16 

helpfull in preventing the encroachment of the 
D.D.A.land and to check the theft of lids of the 
manholes; 

(c) whether it is'possible toavoidthe prac-
tice of shifting responsibility afterthe accidents 
by implementing the above system; 

(d) if so, whether the 0.0 .A. proposes to 
launch the same scheme in other areas of the 
capital; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE FOR URBAN 
DEVELOPMENT (SHRI P.K.THUNGON)(a) 
to (c): Yes, Sir, as reported by DDA. 

(d)and(e):- This system has beenstarted 
in all zones as reported by DDA. 
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Unemployment in Gujarat 

8363 SHAI N.J.AATHVA: Will the Minister 
of planning and programme implementation be 
pleased to state: 

(a) whettlerunemploynment has been in-
creasing in Gujarat during'the lastthree years; 

(b) if so. whetherthe Planning Commission 
contemplates top formulate different schemes 
in orderto create employment opportunities in 
the State: 

(c) if so. the details thereof; and 

(d) the amount allocated to Gujarat forthe 
purpose during each of the last three years. 
Scheme-wise? 

THE MINISTEROFSTATEOFTHE MIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 

Schemes 19'.*).91 

!flOP 11 33 

,!.h Y b,-1.73 

NHY 3.79 

S.E.E: L' 't 'J 4S 

GOMANGO) (a) As perthe assessment indi-
cated in the State Govemment's draft Annual; 
Plan 1993-94 document. the number of unem-
pIoyed persons in Gujarat isestimated to be 5.99 
Iakhs. 6.20 lakhs and 6.69 lakhs atthe beginning 
of 1991-92. 1992-93and 1993-94 respectively. 

(b) to (d): Employment in any State. in 
general. depends on the pace and pattern of 
development in the State. for which mainly the 
State Government is responsible. The Union 
GovemmentsupplernentstheeffortsoftheState 
Government in the Creation of employment 
opportunities through CentrallysponsoredCen-
tral Sector special employment programmes. 
the more important on-going schemes among 
which are the Centrally sponsored schemes of 
Integrated Rural Development Programme 
(IRDP), Jawahar Rozgar Yojana (JAY) and 
Nehru Rozgar Yojana (NRY) and the Central 
Sector Scheme of Self-Employment foredu-
cated Unemployed Youth (SEEUY). The 
scheme-Wise and Year wise amount allocated 
by the Centre to Gujarat are given below: 

(Rsin Crores) 

1991-92 1992-93 

10.66 10.05 

64.73 63.13 

2.91 1,93 

1.6·1 0.33 

. AmoLllllof I , IIi' Ili· lu, 1.'(!otC:entr;~lsubsldyof25%oftheloanlsanctionedbybankstobenefic 

iEnqllsllJ 

ProjectslSchemes of GUJarat. Orissa 
and Biharfor Inclusion in Eighth Plan 

8361 SHRI LAL BABU RAI: Will the Min-
Ister "I PLANNING AND PROGRAMME 
1M PL E ME NT A TION be pleased to state 

('1) whether the Governemnt of Gujarat , 

Onssa and Bihar have sent any projects! 
schemes for inclusion III the Eighth Five Year 
Plan: 

(bl if so. the details thereof: and 

(c) the names of the projectsischemes 
proposed to be implemented with World Bank 
assistance? 
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THEMINISTEROFSTATEOFTHEMIN- as agreed by the Planning Commission are 

ISTRY OF PLANNING AND PROGRAMME given in the enclosed statement. The details of 
IMPLEMENTATION (SHRI GIRIDHAR the proposals araavailable in their respective 
GOMANGO) (a) to (c): ,The proposals of the EighlhFIVG YearPIan (1992-97)andtheAnnual 
Govemmentsofthe StatesofGujarat. Orissa Plan (1992-93) documents which have been 
and Biharforthe Eight Five Year Plan amooot placed in the parliament Library. The informa-
to:Rs. 10,2OOl-,Rs. 11,5OOI-andRs. 13.000f- tionregardingtheprojectslschemesproposed 
croresrespectively, The majorhead-w1s8 oul- topbeimplementedwith world Bankassistance 
laysasproppedbytheStateGovemmentsand are also given in these documents. 
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Production of Liquorfrom Molasses Govemmentthrough excise duty on liquor/wine 
produced from one tonne of molasses; and 

8365. SHRI SOBHANA DREESWARA 
RAO VADDE Will the PRIME MIJ:)IISTER be 
pleased to state: 

(a)lthe controlled rate of molasses per 
tonne paid to sugarfactories and approximate 
quantity of liquorlwine produced therefrom; 

(b) the amount of revenue earned by the 

i) Grade I molasses As. 

ii) Grade II molasses Rs. 

iii) Graqdelll molasses As. 

iv) Below Grade III Rs. 

(c) the total revenueeamed by the Govem-
mentthrough excise on liquorlwineinthecurrent 
financial year, so far? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFCHEMICALS&FERTIUZERS(SHRI 
EDUARDO FALEIRO) (a): The controUed prices 
of sugar mill molasses are as follows:-

144pertonne 

115pertonne 

86 per tonne 

8.60 for every 40 Kilo gramme reducing 
sugarcontenttherein 

-------------.---

Forproducing 1 Kilo Litre of rectified Sprite 
ConformingtoISlstandardNo.323-1959.naked 
for equivalent volume a 100percentvlvstrength, 
approximately 4.3 Tonnes of Grade I molasses 
isc'onsumed. 

(b): The Control Govt. do not charge any 
Excises Duty on liquorlwine. 

(c): Does notarise. 

[ Translation] 

Unauthorised occupation of Govern-
mentLand 

8366. SHRIMATI SHEELA GAUTAM: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthe land belonging to Govern-
ment of India Press Aligarh has been occupied 
unauthorisedly by the land Mafia; 

(b)whethertheq..aartersaresidentialcolony 
of Govemment of India PressAligarh are being 

occupied and misused by unauthorised people 
forthe lastfour years; 

(c) whether the Govemmentare aware of 
anysinisters alliance between the land grabbing 
Mafiaandthepersonswhohaveunauthorisedly 
occupied those quarters of press colony; 

(d)whetherthe rights and powersconferred 
upon the Management Board ofGovemment of 
India Press for securing these Government 
quarters and land from unauthorised occupa-
tion;and 

(e) ifnot, the action being taken by the Union 
Govemmentto remove such encroachments? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE INTHE MINISTRYOF 
WATER RESOURCES (SHRI 
P.K.THUNGON): (a): Nosuch unauthorised 
occupation of land has come to the notice of the 
concemedauthorities. 

(b): Yes, Sir. Some quarters have been 
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foundtobe under unauthorised occupation. ISTRY OF PERSONNEL, PUBLIC GRIEV-

(c) : No, Sir. 

(d) and (e): ManagementsoftheGovt. of 
India Presses enjoy sufficient powers underthe 
Public premises (Eviction of Unauthorised 
Occupants) Act, to get unauthorised occupants 
evicted with the help of local police after follow-
ing the procedure prescribed in the said Act. 

[English) 

EncashmentofHalf-Pay-Leave 

8367. SHRINAWAlKISHORERAI: 
SHRI SHASHI PRAKASH: 

Will the PRIME MINISTER be pleased to 
stale: 

(a) whether the orders regarding 
cncashmentofHalf-pay-leaveofCentralGov-
emment ErnpIoyees on superannuation have 
since been issued; 

(b)ifso. thefinancialbenelitthatwilaccrue 
to the retiredCentralGovemmentemployees 
priortoJanuary 1. 1986 andthosewho retired 
after January 1, 1986separatelyinaccordance 
with1heformulapresaibedundertheseorders; 

(c)whetherpension is calculated at 50% of 
the average emoluments i.e. averagepayand 
under these orders no benefit is admissible to 
retired and retiring Central Government Em-
ployees after January 1,1986 under the pre-
scribedformuladcalculationfoc:encashmentof 
haIf-pay-leave;. . 

Cd) itso, the rationale behind issuing such 
orders;and 

. . (e)thesteps taken/proposedtobetakento 
modify the existing orders on the pattern of 
ordeisregartingencashmentdeamedleave? 

THE MINISTER OF STATE INTHE MIN-

ANCES AND PENSIONS AND MINISTER OF 
STATE IN THE MINISTRYOF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA): (a) : Yes Sir. 

(b) and (c): Thefinancialbenefitwilldepend 
ontheamountofhalfpayleaveatthecreditofthe 
Govtservantandthepensionandpensionequiva-
lent of gratuity drawn by him on the date of 
~uation. 

(d) and (e): 0Iders have been issUed stricily 
in accordancewiththeAwardgivenbythe Board 
of Arbitrationonthedemandoflhestaffside. The 
question of modification of these orders on the 
pattemotordersregardingencashmentofeamed 
leave therefore does notarise. 

Water Supply to cantonment Areas 

8368. SHRI K. PRADHANI:WillthePRIME 
MINISTER be pleased to state: 

(a) whetherthe Govemment have identi-
fied the cantonments in which the residents ~re 
facing scarcity of drinking water: 

(b)ifso. the names of these cantonments: 

(c) whether the Govemment have formu-
lated schemes to augment drinking watersup-
ply in these cantonments: and 

(d) it so, the details thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OFDEFENCE(SHRI MALlIKAAJUN) 
(a) to (d) Majority of the Cantonment Boards in 
thecountl)'aredependentonwatersupplyfrom 
the MES. The water is received in bulk and is 
further distributed by the Cantonment Boards 
through theirown distribution net-work. Due to 
increase n civilian population intheCantonment 
areas. Cantonment Boards havehadtodrawup 
their own schemes 10 augment the existing 
water supply. These schemes are based on 
tube-wellsandhand-pumps.lnsomeCanton-
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ment. watersupplyaugmentation schemes have 
been executed through the public Health Engi-
neering Departments of the State Govemment. 
Some others have also made arrangements 
with the adjacent Municipal Corporations for 
supplementing the existing watersupply. 

\ 

2. In as many as 25 Cantonments, the per 
capita availability of waters up ply is less than 50 
liters per day. As the augmentation of water 

supply schemes will require heavy capital in-
vestment, Cantonment Boards with their mea-
gre resources base have nol been able to take 
uplheseworksontheirown. TheneedyCarrton-
mentBoardshavedependedonspecialgrants-
in-aid from the Central Govemment to meet 
eilherpartiaUy or fully the capital project costs. 
The Central Govemment have sanctioned spe-
cialgrants-in-aidoftheorderofRs.433.11Iakhs 
sofarfor augmenting watersuppty schemes to 
the following 9 Cantonments:-

Name of the Cantonment Special grants-in-aid 
sanctioned (in lakhs of Rs.) 

_. -.----------.------
Aurangabad 

Cannanore 

Dalhousie 

Danapur 

Dehradun 

Deolali 

Ferozepore 

Ramgarh 

Wellington 

Murthy Cornrnittee on Leather 
Industry 

Rs. 

8369. SHRI SANAT KUMAR MANDAl: 
Will the PRIME MINISTERbepieasedtostate: 

(a) whelherthe Govemment have set upa 
Murthy Committee on Leather Industry; 

(b) if so, the details ofthe recommenda-
tions made by the Committee: 

(c) the action taken by Government on 

37.45 

5.41 

8.63 

9.62 

60.84 

206.00 

22.09 

69.66 

13.41 

433.11Iakhs 

these recommetldatiaas;and 

(d) if not, the reasonsthefefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIALDEVELOPMENr ANJDEPART· 
MENT OF HEAVY INDUSTRy) (SHFJIMA TI 
KRISHNA SAHI): (a): Yes. Sir. 

(b): A statement is attached. 

(c) and(d): TheprtnaryracommerldatiorlS 
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StreamHning of procedures have already been taken up with theconcemed 9. 
authorities for necessary action. As one of the 
follow up measures, Government has since 
announcedthedelicensingofleathersectorvide 
press Note No.4 (1993 series) dated the 28th 
April, 1993 issued by the Department of Indus-
trial Development. 

The major recommendations of the Com-
mittee include thefollowing:-

1. Dereservation and Delicensing 

2. Jointventures in I ndia and abroad 

3. Establishment of bonded werehouses 

4. Augmentation of domestic availability of 
Rawmaterials 

5. Mobilisation of finances 

6_ Manpowerdeveloprnent 

7. Technologyupgradation 

8. Infrastructure improvement 

10. Classification of the industry as an Ex-
port Growth Industry. 

Public $ector Undertakings in Kerala 

8370-. SHRI MUllAPPAll Y 
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleased to state: 

(a) the details of the public sector Undertak-
ings functioning in the State ot Kerala at present; 
an:l 

(b) the profit eamed by each undertaking 
during each of the lastthree years? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRiAl DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI) (a)and(b):Ason31-3-1992. 
there were 5 Central Public SectorUndertak-
ings with their registered Offices located In 

Kerala . The details along with the profit/loss 
eamedduring 1991-92 ,1990-91 and 1989-90 
are as follows: 

(Rs. in lakhs) 
----------------------_-----_--_---_--_--

SI. NameofPSU "fofitlloss (-) during 
199HJ2 1990-91 1989-90 

1. Cochin Refineries Ltd 5004 row 6876 

2_ Cochin Shipyard L:td -1492 -2097 -2771 

3. Fertilizers & Chemicals 200) 2361 301 
(Travancore) ltd. 

4. Hindustan latex Ltd. 217 276 297 

5. Hindustan newsprint Ltd. 1448 2112 2036 
--- ------------_-------------- -- ----.----.----------.-.--~-------

Electronic hardware Technology park in 
Goa 

8371 SHRI HARISHNARA Y AN PRABHU 
ZANTYE: Will the PRIME MINISTER be 

pleased to state: 

(a) whetherlhe Govemrnenthave decided 
to set up Electronic Hardware Technology park 
(EHTP)$:heme in each state during the Eighth 
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(b) if so, the details ofthe scheme under 
execution and changes if any proposed for its 
coverage in each state in identified industrial 
growth cen,tesrparticular1y in Goa; 

(c) the details of proposals received from 
private partiesforsetting up of EHTP in Goa and 
decision taken thereon; and 

(d) the steps envisaged for promotion of 
environment friendly technology and electronic 
labour intensive industries in Goa during the 
Eighth Plan? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOPMENT) 
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM) (a) 
and (b): The Government of India. Ministry of 
Commerce vide their notification No. 42(N.8)/ 
92-97 dated September 14, 1992 published in 
Ihe Gazetteoflndia hasannouncedthe Electron-
ics hardware Technology park (EHTP) Scheme 
for building up a strong electronics industry in 
the country with facues on enhancing its export 
potential and developing an efficient electronic 
component industry. The Govpmment of India is 
not investing in setting up infrastructure facili-
ties under the EHTP Scheme during the 8th 
Plan. State Govemments are being encouraged 
to set up mfrastructure facilities in their respec-
tIVE" states. 

(c): No proposal has been received from 
;my pany for setting up an EHTP In Gao. 

(d): The Government of India have an-
n()uncecl5 years tax holidaycommencingfrom 

. 1993-94 for setting up new industrial undertak-
ing in Goa to encourage establishment 01 Units 
In the field of Electronics. An Electronics Test 
& Development Center has also been estab-
lished in Goa to support local electronic 

Sick Public Sector Undertakings 

8372. SHRI BOLLA BULLI RAMAIAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment have any pro-
posal to set up various expert committees for 
restructuring the sick public sectorindertakings; 

(b) if so. the details thereof: 

(c) the time by which these committees are 
likelytobe set up; and 

(d) the number of sick public sector under-
takings at present and the number of those 
chronically sick? 

THE MINISTER OF STATE IN THE MiN-
!STRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT OF HEAVY 
!NDUSTRY) (SHRIMAT! KRISHNA SHAHI): 
(a):No.Sir 

(b) and (c): do notarise. 

(d): As per the performance upto 31-3-
1992.50 public Sector Enterprises have been 
categorised as sick under SICA Act and refer-
abletoBIFR. 

Electricity from Sea Waves 

8373 MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Will the PRIME MIN-
ISTER be pleased to state: 

(a) whetherthe Department of Ocean De-
velopment have established a pilot unit forgen-
eration of electncltyfrom sea waves: 

(b) If so. the details thereof: and 

(c) the estimated cost of the project? 

THE MINISTER OF STATE IN THE MIN-
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ISTRY OF SCIENCE AND TECHNOLOGY High Courts are being made. Sofarsince 1983. 
(DEPARTMENT OF ELECTRONICS AND appointment of 41 Chief Justices in terms of 
DEPARTMENTOFOCEAN DEVELOPMENT) Article 217 oftheconstitution of India to outside 
AND MINISTER OF STATE IN THE MINIS- High Court have been made. Interms of Article 
TRYOFPARLIAMENTARYAFFAIRS) (SHRI 222 ofthe Constitution, 22 Chief Justices have 
RANGARAJAN KUMARAMANGALAM): been transferred from one High Courttoanother 
(a)Yes, Sir. and. in addition. 20 puisne Judges have also 

been transferred from one High Courttoanother. 
(b) An experimental wave power plant has 

been installed at Vizhinjam, near T rivandrum in 
kerala. Thetechnologyforgenerationofelectrify 
was successfully demonstrated in October 
1991. 

(c) The expenditure incurred on the project 
.is Rs. 2.4 crores. 

High Court Judges from States 

8374. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to refertothe reply given 
tOUnstarredOuestionNo2376onAugust9.1991 
regarding posting of High Court Judged from 
other states and state: 

(a)thedetailsoftheeffortsmadeforimple-
mentation of the decision so far; 

(b) the States where one-thirdof High Court 
Judges are from other States at present; 

(c) the steps taken to implement this deci-
sion in other States also; and 

(d) the reasons fordelay in this regard? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOFLAW.JUSTICEANDCOMPANY 
AFFAIRS: (SHRI H.R.BHARDWAJ): (a) to (d): 
The Govemment have accepted as a policy , 
recommendations of the Law Commission. in 
its 80th Report. that by convention. 113rd of 
Judges in each High Court should be from any 
otherstate. TheGovemmentalsodecidedthat 
this be implemented either by making initial 
appoiIlb i I8f1ISfrom outsideorbyeffecti'lgtrans-
fers.Abeginninginthisdirectionwasrnadein 
January. 1983by adopting the policy of having 
Chief Justices from outside. Pursuant to this 
policy. appoinIrnertJIrofChiefJusticesof 

So far initial appointments of 6 Judges to 
outside High Courts have been made. The pro-
cess of appointment/transfer of Judges and 
Chief Justicesof High Courts in orderto achieve 
the ratio of 1/3rd of Judges from outside High 
Courts has to be gradual. 

Sikkim is the only High Court where, out of 
the sanctioned strength of 3,2 Judges are in 
position and both of them are from outside the 
State. 

Stock of Phosphatic Fertilisers 

8375 SHRI SOBHANADREESWARA 
RAO VADDE Wi" the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment are aware of 
the mounting stock of phosphatic fertilisers in 
the countrythreateningthe viability of the fertiliser 
production units in 1993; 

(b) the estimated unsold stock of these 
fertilisers wilhthe phosphatic fertiliser units and 
the various cooperative bodies in the States: 

(c) thepercentaQe offa" in the sale of DAP 
in 1992 rabiseasooascomparedtotheprecious 
Year: and 

(d)thestepstakentodispose otthe unsold 
stock and help these units? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS & FERTILISERS 
(EDUARDO FALEIRO) (a) and (b) Following 
decontrol of phosphatic fertilisess. imported 
Dia-Ammonium phosphate is available at a 
coosiderabIyJowerpricethanthecostofproduc-
tion of indigenous Dia-Ammonium phosphate. 



m WrittenAnsW91S VAISAKHA22, 1915 (SAKA) Written Answers 378 
Indigenous manufacturers of phosphatic 
fertilisers have accordingly been finding it diffi-
culttodisposeoftheirstocks. As on 1.4.93, 6.88 
lakh tonnes of Dia-Ammonium Phosphate pro-
duced by indigenous units were reported as 
lying unsoldwit_hthe manufacturers. Taking into 
account both indigenously produced and im-
ported Dia-Ammoniumphos.>hate, the amount 
of stocks lying with manufactures and handling 
agencs as on 1.4.93wasreportedas9.35Iakh 
tonnes. In addition, stocks of Dia-Ammonium 
phosphate with inslitutionalagenciesason 1.4.93 
amounted to 3.081akh tonnes. 

(c) During Rabi 1992-93, Dia-Ammonium 
phosphate sales declined by about 23% as 
compared tothe sales during Rabi 1991-92. 

(d) Certain measures have been taken by 
the Govemmentto reduce the cost of production 
of indigenous phosphatic units and thereby im-
prove therr competitiveness. These include 
abolition of customs duty on import of phospho-
ric acid, refund of customs duty paid on capital 
goodsbyunitscommissionedonorafter1.1.91 
and also concession of 3% in interest rate on 
term loans taken by such units, providedlhatthe 
net interest rate afterthisconcession remains at 
a minimum of 12%. To the extentthecompeti-
tiveness of the indigenous fertiliser units im-
proves, it would be easier to sell their produce 
and avoid large accumulation of stocks. Gov-
emment have in addition to price concessions 
to farmers in the purchase of decontrolled 
fertilisers, also hicked the procurement prices 
of major cereals to compensate farmelS forthe 
increase in prices of fertilisers. All these these 
steps have been taken with a viewtostimulating 
thedemandforfertilisersandhelpindisposalof 
the stocks. 

UNDP AssistanceforLeather 
Industry 

8376. SHRIINDRAJIT GUPTA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have worked 

out any plan or programme to improve the 
leather industry with united nations Develop-
ment Programme assistance; 

(b) if so, the details thereof and the total 
funds received 50 far; 

(c) whether the funds received from the 
UNDPhavebeenrestrictedforthedevelopment 
of leather industry in private sector; 

(d) if so, the reasons therefor; 

(e) whether the Govemment have been 
askedbythestipulationsintheUNDPfundsnot 
to deploy the given resources to the cause of 
deveIopmentofleatherindustry in public Sector 
Undertakings; 

(f) if 50, the details thereof; and 

(g) the action proposedtobe taken toassist 
the public sector leather industry in securing 
foreign buyers fortheirproducts? 

THE MINSTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF 
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI 
KRISHNASAHI):(a)Yes,Sir. TheGovememnt 
launched a national leather Development 
Programme with UNDP Assistance in April, 
1992. 

(b) The UNDP assisted national Leather 
Development Programme aims at strengthen-
ing the leather industry in India in some critical 
areas such as human resources development, 
research and development, product develop-
ment, pollution treatment and control, export 
promotion, development of support industries 
and development of systems of coordination. 
The UNDP assistance to the programme is 
estimated at US Dollars 15.05miHiontobespent 
over a four year time frame. The amount re-
leasedforexpendituresupt031stMarch,1993 
bylhe UNDP forthe programme are of the ordAr 
of US Dollar 3.0 millinn 
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. (c) No, Sir. 

(d): Does not arise. 

(e): No, Sir. 

(f): Does notarise. 

(g): The Conncil for leather Exports, which 
is the nodal agency for promoting exports in the 
leather sector, assists the leather industry, in-
cluding the public sector, in securing foreign 
buyelS fortheirproducts. 

[T ranslationl 

Reduction in Export Duty on Alcohol 
in Uttar Pradesh 

8377 SHRI SANTOSH KUMAR 
GANGWAE!: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe UltarPradeshGovemment 
have reduced the export duty on alcohol; 

(b) if so, the reasons therefor; and 

(c) the total loss of revenue likely to be 
incurred by the State as a result thereof 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND 
FERTIUZERS(SHRIEDUARDOFALEIRO)(a) 
Yes,Sir. 

(b) This is for1hepurpose of improving sale 
ofRectilied Spirit.IpaabIe aIcohoItodeficit States. 

(c) There maybe IossperunitofaJcohoi but 
on over all basis, the Govt. of Uttar Pradesh is 
likelytoeammorerevenuebyincreasedsales. 

[English] 

Utilization of Amount Sanctioned to 
Madhyapradeeh 

8378. SHRI PUSHPADEVI SINGH:Will 
theMinisterof Planningandprogramme ImpIe-

mentation be pleased to state: 

(a) whetherthe amount sanctioned under 
different centrally sponspored schemes have 
not bee utilised by the Govemment of Madhya 
pradesh in laslthree years: 

(b) if so, the amount sanctioned to Madhya 
Pradesh in those years; and -

(c) the amount already spent and the 
unspent amount returned to the Centre during 
this period? 

THEMINISTEROFSTATEOFTHEMIN-
ISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI GIRIDHAR 
GOMANGO) : (a) to (c) : Centrally Sponsored 
Schemes are formulated by the various Central 
MinistrieslDepartments and are implemented 
by the State Government or their agencies. 
Funds for such schemes are provided to the 
States by the concemed Central Ministries/ 
Departments who also monitortheseschemes. 
Consolidation 01 data regarding amount already 
spent on the implementation of these schemes 
andthat remaining unspent, in respect of States 
including Madhya pradesh for any particular 
year has not taken place. 

Profit earned by Drug Companies. 

8378-A SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment have issued 
notices to some of the drug companies to deposit 
the unintended profits earned by them in a 
Govemmentaccount; 

(b) if so, the details thereof and the action 
taken thereon; 

(c) whether there is any proposal to ask 1 

othercompaniesmanufacturingconsumerprod-
ucts to follow the suit; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS & FERTILIZERS 
(SHRIEDUARDOFALEIRO)(a)and(b):Yes, 
Sir. The liability of a number of companies was 
computed and communicated and the compa-
nies were directed 10 pay their dues into Drug 
prices Equ~lisation Account and in case of 
default, theGovemmentwouldbeconstrainedto 
process action for recovery of the amount as 
arrears of land revenue along with interestfrom 
the date of default 

Most of the companies have not so far 
discharged their liabilities. Some ofthem have 
challenged the computation of liability and have 
asked for personal hearings which have been 
granted are granted. A few have filed writ peti-
tions in various Courts and have obtained in-
lerimorders. 

(c) and (d): The DPCOs 1979/87 do not 
cover consumer products. 

[ Translation] 

12.00hrs 

SHRI GEORGE FERNANDES ( 
Muzaffarpur): Mr. Speaker. Sir, I have given a 
breach of privilege notice and this notice was 
given in youroffice in the moming in time. 

Sir, a news item has appeared in the issue 
of Guja rati daily 'Sandesh' dated may I, whose 
photocopy I have annexed with my notice ...... . 

MR. SPEAKER: I will look into it thor-
oughly ..... . 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I have also given its English 
translation. 

[English! 

Absence during voting on Budget: Political 
observers suspect George Femandes is finally 
sold out. 

MR. SPEAKER: I will carefully look into it. 

[Translation] 

SHRI GEORGE FERNANDES: This is-
sue has been raised here on the basis of news-
item which has appeared in newspaper. There 
was an election ofthe National Welfare Board on 
Sea-farers.1 was in Ahmedabad. My name was 
given by my party leader as a candidate forthe 
election. When the Congress party came to 
know about this. They decided to vote for me 
instead of their own candidate .1 do notknowwhy_ .. 
this decision was taken? Later, it was told thatthe 
hon. Prime Minister had said that vote should 
have been cast in favour of George Femandes. 
This led to some dispute in the Congress party. 
'do not know why. on the other hand, it has 
appeared in the newspaperthat vote is cast in 
favour of another candidate defeating their own 
candidate, presumably Prof. K.GV. Thomas 
was their candidate. If George Femandesdoes 
not remain present here during voting on the 
Budget, a deal will be struck as he is being sent 
to attend the election of the national Welfare 
B~rd on Sea-farers. ithink not a single meeting t 

of this Board has ever taken place, at east, not 
in the last one year when I was in it. This 
newspaper says that I have finally been sold 
out ........ 

MR. SPEAKER: Itsaysthatall olhers have 
already been sold out and I was sold out in the 
end ....... 

[English] 

MR. SPEAKER: I will carefully look into it. 

[T rans/alion] 

SHRI GEORGE FERNANDES: Mr. 
Speaker. Sir. this is not against me alone. An 
,"suit a Member like this· 

fEngllsh; 

ThiS IS a strong and Prima faCie case 01 
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contempt of the House. 

[ Translation] 

MR. SPEAKER: I have received the no-
tice ...... lreceiveditjusttwo-threeminitesbefore 
coming to this House. 

[English] 

SHRI GEORGE FERNANDES: This is 
conternptoftheHouse. 

MR. SPEAKER: I will carefully look intoit. 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, thereisnoneedtogiveanOOce 
in this regard. Therewasonlyonepost,~we 
askedthemtosupport ourcandidate. Shri Vidya 
Charan Shukla had said that ifthey wanted to 
fieldaCongresscanctidate, theymightdosoand 
he hadnoOOjection, but ShriGeorge Fernandes 
was there in ittillnow. There is only one post and 
underthe parliamentary dem6cracy it has been 
the practice, sotheyshouldsupport. Shri Shukla 
saiclthathewouldtalktothememberofhisparty, 
and it appears to us that it is right. So, they 
withdrew the name on the basis of such notice. 
There is nothing to hide all the facts in it. But if 
anewspapermalignsaparticularmemberon 
thebaisofthesefacts,ithinkthefreedomofthe 
mediadoesnotmeanthattheycansayanything 
about any member. 

SHRI LALK. ADVANI (GANDHI NAGAR): 
Mr. Speaker. Sir. regarding privilege motions, 
the members are being told that if they give 
notice late their motions will notbeconsidered. 
Thedisposaloflhese motions should also not be 
delayed. As Shri George Fernandes has given 
a privilege motion against a newspaper, simi-
larly. an hon. Member of our party had given 
notice about the Uttar Pradesh Government 
stating that he was arrested in a wrong manner 
!Jut you were not Informed about his arrest. This 
amounts to a prime.facie case of contempt in 

itself, which should be taken into notice. 

MR. SPEAKER: Withduerespect,l would 
like like to say that I have received a number of 
privilege motions. But most of them have given 
notices about some outside dispute with police 
orsomeoneelse. Suchcases do not come under 
privilege motion. Beforedisposingofsuchcases, 
I go into them. if you want,l can dispose olthe 
matter immediately without even asking the 
member. In this case it will not have the little 
effect which it does have at present. 

SHRI SHARAD Y ADAV (Madhepura): Mr. 
Speaker, Sir, thisisnotthequeslionofoneortwo 
cases. 

MR. SPEAKER: "not even a single issue 
amounts to breach of privilege in that case no 
Mernbercan ask me to take it up in this House. 
If it is a privilege issue, I will certainly take it up. 

SHRISHARADYADAV:Mr.Speaker,Sir, 
please listen to me . I am saying that it is not a 
matterconcerdedwith ShriGeorge Fernandes 
aIonebuteffortsofcharacterassassinationare 
always made against those who are ina public 
life. There are not only one or two cases. Shri 
George Femandeshasmowda privilegemotion 
here. He is in public life for long, but even then 
doubts were raised about his character. 

MR. SPEAKER: I do this everyday when • 
you raise the issues during zero-hour. 

SHRI SHARADYADAV: Mr. Speaker, Sir, 
we arevery careful about the issues we raise in 
zero.hour. Weneverwantlhatcharacterassas-
sination of any person is done unnecessarily. 
Wehaveneversaidanddonesuchthing.1 would 
request you to take up this privilege issue,sothat 
the Pressbecomesawareof its responsibilities. 
It should not be so that they can print anything 
theywant. Several such cases were brought to 
your notice and such cases are broughtto your 
noticeevetynowandthen. 

SHRIRAMVlLASPASWAN:Mr. Speaker. 
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Sir,tomakeallegationsortogivestatementsis 
a different thing. Severalotherlypeofissuesare 
also raised here. Two days ago, we raised here 
an issue regarding a conupt DDA official who 
had misappropriated funds to the tune of As. 45 
crore. The Press also came out with some 
news. This isSue was first raised in the House 
by a B.J.P. Member and on the basis of his 
question, we again raised it here. eve had 
alreadyinquiredintothematterandthecharges 
have been proved, but even then the Govem-
ment is trying to save him: If we raise any issue 
against him, such statements are given to the 
press that Shri Aam Vilas Paswan was saying 
this and that such. Mr. Speaker, Sir, what I want 
to say is that you should take such issues a bit 
seriously. 

MR. SPEAKER: It is good that you have 
raised this issue in zero hour. I would like to teU 
you that our country has several seers of laws 
andthisHousealsofunctionsaccordingtosome 
rules. It you wanttoget remedyon certain issue, 
which has come out inthepress, but is not linked 
with the proceedings of the House, you can 
challenge it in the court. But if it is related to the 
proceedings of the House orcauses impedi-
ment in discharging of your duties, it can come 
up in the House. 

If you wantlo bring any outside issue here 
and say that since this is the highest authority, 
You will move privilege motion against anyone 
here and itsh<?llld be taken up,l think the entire 
House will agree with me that outside issues 
should not be raised here. 

SHAIRAMVILASPASWAN:Wedonot 
bring such issues here, but the issue raised by 
Shri George Femandes is certainly a privilege 
issue. 

MR.SPEAKER:lhavenotlookedintoityet 
and you are raising it here. I have asked Shri 
Geroge Femandes only toraiseithere, but you 
also raising it andadvancingatpUments.1 have 
saiditearliera/soandwouldliketosayagai1f1B1 

I will only take up such issues, Which are 
actually aboutbreach of privilege. Do not ask me 
to take up otherissues also. 

Outsidersalso have some riglits and they 
do deserve respect. if you have any dispute with 
any outsider and you find no fault of yours in it, 
you can move the court. 

Then you can move the court of law. !twill 
not be good to raise the matter. ThIS WIll go 
against your dignity and againstthe dignity of the 
House as well. 

[English] 

I will dispose of all the cases immediately 
whenlhey come to my hand. 

[ Translation] 

SHRI SA TV A DEO SINGH (Balrampur): 
Mr. Speaker, Sir, I would like to ask you a 
question. 

MR. SPEAKER: I am not supposed 10 
answeryourquestions. 

( Interruption) 

SHAI SA TV A DEO SINGH: Mr. Speaker. 
Sir, the matter does not constitute any dispute 
regarding breach of Privilege. He was unlaw-
fully detained lor 5 days. Themernberwasthus 
pe!fectedfrom participating on the proceedings 
01 the House as House was in session during 
these days. (/ntlinuption) 

Mr. Speaker, Sir, you are not ready to listen 
to any body's submissiOn. If you do not give a 
hearing to oursubmission, whereetseshallwe 
go then? (Interruption) 

Mr. Speaker., sir, you happen to be the 
speaker of the House, so if you do not listen to 
what we wanttosubmitthen before whom else 
can wemalceoursubmlssion. Mr. Speaker. Sir. 
weneedyourproteG1ion. 
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MR. SPEAKER: Well. whalsortofprotec-
lion you need from me? 

SHRi SAT~'A DEOSINGH: Sir. you said 
that a personal quarrel or a persona! dispute has 
notmgto do with ltle activities of this House. I 
would liketo ask a differentauesllon from you. 

MR. SPEAKER Youhavenorighttoput 
'" question to me . 

SHR: S.'" TY A DEO SINGH: Mr. Speaker. 
Sir. I wantto make a suhmlssion. 

MR. SPEAKER. Ail fight. say what sub-
mission vC'u have to makE 

SHR, SATYA DEO SINGH Mr. Speaker. 
sir. an hon. memberofthe rlousewas unlawfully 
detained in Jail tor 5 da 'IS and was.presented 
from taking part in the proceedings of the House. 
Moreover. mtormatlon in that regard was not 
conveyed to you. Does it nvt constitute a breach 
of privilege That partleu lar memberwas uncon-
stitutional prevented from taking part III the 
proceedings of the House. Does it also not 
constitute a breach of privilege? Sir. How long 
the matter IS likei}' to be lingered on? (Interrup-
tion) 

MRSPEAKER You should understand It. 
I have said It appears to me that I have received 
Information In this regard. (Interruption) 

[English] 

MR SPEAKER' You have no facts with 
you Unnecessarily you are arguingsomeone 
elsescase 

SHRI SATYA DEO SINGH I am making 
an argument on behalf olthe House 

l Translation] 

SHR! BR:J SHUSHAN SARAN SINGH 
IGonda)' Mr. Speaker, Sir. have you received 
tne information regardmg detention of the mem-

berbythe Uttar Pradesh Govemmentfrom 17th 
to 21 st of the month ornot (Interruption) 

MR. SPEAKER: I will listen toyourpoints. 
You meet me personally in my chamber along 
with your lawyer. (interruption) 

MR.SPEAKER: Please be seated. it is not 
like that. (interruption) 

[English] 

MR. SPEAK E R . Yau should be very clear 
III your minds. If you have a quarrel with some 
police officer 01 any otficeroutside this House 
which has nothing to do with the activities ofthis 
House. it does not constitute a breach of privi-
lege. 

If anybody has written against you in any 
nawspaper and It has noting to do with activities 
of this House. It also does not constitute a breach 
of privilege. The remedy lies in a Court of Law. 
remedy does not lie with the Speaker. I expect 
youtogotothe law of privileges. study it, from 
the opinion and come to me correctly. I have no 
difficulty in dispOSing all the pnvilege cases on 
the same day. But i triad to give you some relief 
by doing It and it you don't understandthataiso. 
well, i am helpless. 

SHRi LAL K ADVANI' Mr. Speaker, Sir. 
your observation as to what are the limitations 
and parameters of the cases of privilege vacant 
be disputed. They are Perfectly correct. But in 
this particular case , as I pointed out on aneariier 
occasion. I wan\(.>dtoknowwhetherthedetention 
of an hon Member. Information in that regard 
has been conveyed to you ornot . Today, you 
said perhaps infonnalion has been sent.I do not 
recall haVing seen it In the bulletin. If it was there 
In the bulletin. then the matter would have ended . 
We are not complalrtlllg about anything else 
exceptthat pnme faCie if the detaining authori-
hes have done so illegally, unlawfully, when 
there is another resort. Ifthey have not commu-
nicated that. it constitutes a breach of 
pnvilege. 
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MR. SPEAKER: Yes: it constitutes a 
breach of privilege. 

SHRI LALK. ADVANI: As faras I recall you 
have pointed out on that very day that there 
seems to have been a lapse. 

SHRI CHANDRA SHEKHAR(Ballia): Mr. 
Speaker. Sir. the matter is simple whetherthis 
matter has come in the bulletin ornot. First of all, 
let us know on what day in the bulletin it was 
published that the hon. member was arrested 
and then the matter Will beover.lfit has not come 
In the bulletin. whetheryou said one thing orthe 
other it does not make any difference. 

Has the matter been reported H1the Bullelin 
lhvt the Concerned Officer informed the House 
that the han. Member Shri BrlJ Bhushan Saran 
Singh has been arrested? If that is not given in 
the Bulletin. it IS a clear breach of privilege. 
whether the breach of privilege goes to the 
Secretariat of the Lok Sabha orto the Police 
OffiCer. This IS not private affair. It is a matterfor 
which rules and procedures have been laid 
down. If the matter was Informed by the Police 
Officer. that should have been reported on the 
same dav In the Bulletin of the Lok Sabha If the 
maUerhilS not been reported In the Bulletin otthe 
Lok Sabtla, somebody IS at faut! fOrlt. whether 
,1.$ the police Officer orlhe Secretariat of Lok 
Sabha. 

MR. SPEAKER' I will look Into It. 

l TranslatIOn! 

SHRI BHOGENDRAJHA (Madhubani) 
Mr Speaker Sir. you have said, what is gener-
ally a fact. But wtlen we go outside in the capacity 
of a Member of Parliament and are arrested or 
beaten then it should be treated as a matter of 
breach of pnvilege. There has been such pre-
cpdents In the House. (Interruption) 

MR. SPEAK E R . I will give yOU a chance 
lorargumenl. 

SHRI BHOGENDRAJHA: You say some-
thing, that will become a ruling. 

MR. SPEAKE'R: I will notpassanyjudg-
ment in a hurry in such matters. It will not be 
proper also. You can argue which I will certainly 
hear. 

( Interruption) 

MR. SPEAKER: You can enlighten me. 

SHRI BHOGENDRAJHA: When a mem-
beris arrested or assaultedorhe sustains injury 
outside the House, it should then be a mater of 
breach of privilege. 

MR. SPEAKER: You tell methe case and 
I will look into it. 

SHRIMATISUMITRAMAHAJAN(lndore): 
Mr. Speaker. Sir. with much anguish and resent-
ment I would like to repeat the something 
Terrorists have hit the offices at Srinagar with 
rockets killing two persons. There is nosecurity 
there. Moreover. the Chief of Hindu Raksha 
Samiti and the worker ofthe B.J P. Shri Satish 
Bhandari was killed al Kishtwar in Doda district 

12.17hrs. 

[SHRI RAM NAIK in the Chalfj 

The same sat ish ji was attacked a few 
months back and then being put in a bag he was 
thrown In Jungle under the impreSSion that he 
was dead. But somehow orthe other he man-
aged to escape. he was fighting a battle against 
terrorists there . Today he has been killed. When 
we had raised this ISSue fourdays back. The hon. 
Minister of Home Affairs had assured that he 
would look Into the matter. Even atthattime we 
had demanded that military should be posted 
there to provide protection to the people living 
those areas. People of the area should be pro-
Vided arms from forthe sake of self-protection 
Moreover relief should beprovidedtothe fami-
lies ofthose persons who are killed by terrorists 
None 01 these measures have however. been 
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taken sofar and killings are going on there. The 
situation as it prevails in the whole of Doda 
district is compelling the rest of the Hindu 
famnilies to think interms of fleeing that district. 
That is to say the whole of Dodadistrict is under 
the grip of terrorists. 

Through you I woul'd once again reiterate 
the demand that the Govemment should make 
a statement regarding the time by which it is 
likely to take action and deploy army in orderto 
provide proledtion to the people. , The common 
employees were attacked in Srinagarwhilethey 
were going to attend their offices. People there 
fear from going oulto report for duty . The district 
of Doda is also in the grip ofterrorism . Tension 
prevails throughout the district, curfew has been 
clamped and moreover a call forthe band in 
Jammu has also been given. Does the Govem-
ment intend to handovertheJammu and Kash-
mirto terrorists? Does the Govemment intend 
notto take any action? 

I would like that the Govemment should 
give a categorical assurance that it would pro-
vide protection to the people of the whole of Dada 
district. i would further like to know the steps 
proposed to be taken by the Government for 
helping the victims ofterrorists. (Interruption) 

DR. LAXMINARTAYAN 
PANDEY A(Mandsaur): The incident of rocket 
attack in Shrinagar in kashmir valley killing 
many persons causes concem. There is panic 

. all around following the incident. Terror prevails 
throughoutthedistrictofDoda. Theworkerofthe 
Bhartuya janata party has been killed there .It is 
a serious mater,. There is unrest all around. I had 
drawn the attention otthe hon. Ministerto this 
matertwo days ago. He should now State as to 
what concrete steps are being proposed to be 
taken. (Interruption) 

SHRI DAU DAYAL JOSHI (Kota): Em-
pIoyees of the State Govemment have not been 
attendingtheirofficesformanydays. TheGov-
emmentshould therefore take sorneconcrete 
steps fortheir security. (Interruption) 

SHRI LAL K.ADVANI (Gandhinagar): Mr. 
Chairman, Sir, normally, I should not have 
raised this issue to day but I am doing so 
because the present session of parliament is 
going to be overthe day after tomorrow and we 
will meet only in July thereafter. It would have 
been beter, had there been a discussion in the 
House on the overall situation of kashmir that 
has emerged there in the last two months and 
the shift in Govemment policy on kashmirin the 
last two months. Now that is perhaps not pos-
sible. Nevertheless, I would appeal that before 
the House is adjoumed the day after tomorrow, 
theGovemmentshould make a statement in the 
House regarding the current situation of Kash-
mir referring to all the incidents that took place 
there, taking the house into confidence. The 
overall situation as is being reported by news-
papers is quite serious and alarming. We pre-
sume that when the Govemorwaschangedtwo 
months go, the policy also changed with thatthe 
situation has deteriorated there duetothecha,ge 
in policy. 

In understand thatthe Government itself 
feels that changing of policy is not a right step. 
An effort is being made to streamline it but it will 
be batter if all relevantfacts are presented in the 
house before Friday and a darificationbe made 
about the Govemment's policy. 

SHRI CHANDRA JEET 
YADAV(Azamgarh): To my mindthe leaderof 
opposition has rightly said that it is a serious 
matter and the situation in Kashmir is deteriorat-
ingdaybyday.1 know that itcannol be discussed 
now but it is true that before House adjoums for 
the day the Govemess should come forward 
with a comprehence statement on the situation 
of kashmir in orderto apprise us with the factual 
position there. When we go to our areas the 
people will enquire about it Therefore, I support 
this demandthatthe Govemmentshould make 
a statement in this regard. 

SHRI SHARAD YADAV (Madhepura): Mr. 
Chairman, Sir, what Advaniji has said is true. 
Various news items have appeared about 
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Kashnir in the newspapers in the lastfew days. 
An incident of R.D.X. bomb blasttook place. 
Such material has reached kashmir and differ-
ent parts ofthe nation in huge quantity. This is a 
materifgraveconcem. The people belonging to 
a particularorganisationb were prevented from 
boardin~ a plane. many such incidents took 
place. The police revolt and the changes in 
Administration have created many problems. 
There is no harm in presenting a clear and 
accurate picture of the situation prevailing there. 

The Government should tell the country the 
accurate position prevailing there . This is very 
essential. The next siting ofthe House will take 
place after a long time therefore, I request the 
Govemment to come forward with a statemen.t 
Inthis regard. 

MMGEN.(RETD)BHUWANCHANDRA 
KHAN OUR I (Garhwal): I very well know the 
situation prevailing there. I may also be given a 
chance tospeak 10 this regard. (Interruption) 

MR. SPEAKER: You have not given a 
notICe. 

( Intenuption) 

MR. CHAIRMAN: I have called out his 
name. 

SHRI BHOGENDRAJHA: Mr. Chairman, 
Sir. so laras the issue raised by the leader of the 
opposition ids concemed, I think that there can 
be no two opinions in this regard in the House. 
It is feared that incidents taking place afterthe 
strike of the security force will continue in future 
also. Has the Government evaluated the posi-
tion for changing the policy and what will be its 
luturecourseof action. 

We have experienced in the pastthat a soft 
attitude towards terrorism or a policy of ap-
peasement is not in the interest of the nation. We 
have learntthis lesson in Kashmir. We had to 
face difficulties in 1990 as a resent of this 
appeasement policy. Therefore, you must give 

an assurance to the House thatGovemmentwill 
come forward with a statement giving details 
regarding present position and the steps pro-
posed to be taken byitbeforethe adjoumment 
ofthe House and will take the House into confi-
dence. 

SHRI CHANDRA SHEKHAR: Mr. Chair-
man, sir, daily there is a news about kashmir in 
the newspapel"'3. The Ministers also give state-
ments.lt is also told time and again as to what 
policy and strategy is being adopted in this 
regard.Thisquestion is being raised inthe House 
forthe last so many days. Today, hon. Advani ji 
has raised this issue. Probably, this is the only 
Parliament in the Word, Where almost every 
important declaration is made outside the House 
and not a single world is uttered in the House 
aboulthat. Mr. Chairman, Sir, will the parlia-
mentarytraditions be observed or not? Suppos-
ing, there is any secret matter and the Govern-
ment does notwanttodisclose it, then we can 
understand it. But have the statement are being 
given outside the House. Details of the secret 
meeltng are leaked out and get published in the 
newspapers but if hon. Members or leader of 
opposition demand that a statement should be 
given then the Government keeps mum. 
Mr.Chairman, Sir, this is not a praiseworthy 
situation therefore you should give instructions 
that the Govemment should at least inform the 
House about the news published in the 
newspapers .... ( Intenuption) 

MRJ.GEN (RETD.) BHUWAN CHANDRA 
KHANDURI: Mr.Chairman, Sir, I ciIong with four 
otherMembershave been to Dodaforthere days 
and we havewitnessed a numberofthongthere. 
I would like to remind you fourpointsonce agrun. 
Like the recent murder of Shri Bhandari ji, Shri 
Santhosh Thakur ji who was a office bearer of 
B.J.P., was killed on 19th Decemberataplace 
which was at a distance of 200 yards from D.C. 
's otficeandthe local police post . He had written 
a taterlo D.C. that he had and apprehension that 
his life is in danger and therefore, he had de-
manded police security but no action was taken 
thereon and he was murdered on 19th. He had 
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mentioned names offour persons accordingto 
him, who were planning to kill him but no action 
was taken in this regard Secondly ,I wanttotell 
youthatfourGovemmentemployeeswerekilled 
in Bhadrawah, two of them were killed in April 
and other two were killed in May and Govern-
ment offices, schools and shops are closed for 
the last 23 days. We wentthere and persuaded 
the people there.(/nterruption) Let me speak. 
One more thing is there, four passes are open 
and though these passes people are coming 
from Anantnag to Bhadrawah and Doda Dis-
tricts, therefore,hon. Ministershould give a state-
mentlo this effect in the House. 

[English] 

SHRI SAIFUDDIN CHOUHURY (Katwa): 
I, on behalf of my party. also fully support the 
demand for a statement on the kashmir situa-
tion. The point is. it seems. we do not have any 
coherent policy on Kashmir. We should have a 
very well-coordinated policy on Kashmir sup-
ported by a national consensus. It should in-
clude many features including, howtocombat 
the hard core militants. how to deal with the 
people, how to coordinate the activities of the 
different security forces and how to bring back 
the people to the mainstream of the country. 

These are the questions that are really 
causing concern in the minds olthe people ott his 
county.So,ldemandthatGovemmentcomeout 
with a statement and take the House into conf.-
dence and by that take the county intocondience. 

SHRI MRUTYUNJAYA NAYAK: 
(Phulbani): My only submission is, it is very 
sensitive matter and this problem is a very 
chronic one also .In ordertoprovide immediate 
justice to the people of Jammu and kashmir. It 
is necessary that ,amoung all MPs trom differ-
ence parties, a JPC group is constituted to visit 
theJammuandKashmirStateandgiveareport. 

[ Translationl 

SHRI MOHAMMAD YUNUS SALEEM 
(Katihar):Sir,theleaderofoppositionhasraised 
an important question in the House about the 

situation in Kashmir and have demand a state-
mentfromthe Govemment about the prevailing 
situation in kashmir. Recently, there was a news 
items in the newspapers, according to which 
some people trom Kashmir applied forgoing on 
Haj butthey were treated in such a mannerwhich 
shows thatGovemment do not have any proce-
duretodothethings ina right manner. It is a well 
know procedure thaltor going for Haj, first of all 
applications are invited. Afterthe acceptance of 
application money is deposited then the tickets 
are handed overtothe persons concerned .In 
this case. aftertaking money from them they 
were issued tickets and were brought from 
Srinagarto Delhi. Here In Delhi. they were given 
tickets for Jeddah and ~fter giving boarding 
cards they were instructed to board a plane, 
When they were approaching the plane, they 
were intercepted and told thattheirpass ports 
had been impounded, This shows that the Gov-
emment does not have any policy. When these 
people had submitted their applications, if their 
credentials were doubtful. they should have 
been stopped then and there, They should not 
have asked them to deposit the money and 
should not have been allowed to fly to Delhi. 
When they were in Delhi they should not have 
been given boarding cards. I want that If the 
Govemment comes fon'lard with any statement 
in this regard then it should clarify that why did 
they act in such manner? The way the Govem-
ment has stopped pilgrims trom goi~g Haj has 
agitated the people not only in India but in the 
entire world. 

SHRI GEORGE FERNANDES: Sir. a 
discussion is going on the issue of kashmir and 
the question of terrorism but I am unable to 
understand that how much should we expect 
tromtheGovemmentinthis regard. TodaY,Anti-
Terrorist Bill is proposed to be presented in the 
House and if some one has read the aims and 
objects ot the Bill he must have noticed 

[English] 

• Trrorism which was initially confined to 
the StatesotPunjab, Jammu & Kashmirandthe 
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North-'East... .. " 

after their taking over the Government 
again, 

...... has spread its tentacles to the States of 
UP,MP. Himachal Pradesh, Maharashtra, 
Haryan~, Delhi, Gujarat and West Bengal. 

[ Translation] 

It bears the signature of Shri S.B. Chavsan. 
It is coming up for disussion today itself there-
fore. Whatcan be expected from them isyour 
concem. But Doda ..... 

MR.SPEAKER:Whatdoyouexpectfrom 
the Govemment? 

SHRIGEORGEFERNANDES: lwantthat 
Governmentshouldgo. But what can we do? I 
know that it is there because of us. Mr. Chair-
man. Sir, I wanttosaythata question about Doda 
has been raised but leave aside Doda, to my 
mind the situation in whole Jammu and KastI"'1f 
1[. deteriorating. Therefore, I waattosayson1. -
thing. If Govemment makes a statement, which 
I think It will not then it should include all data 
about the number of shots fired by terrorists and 
the number of the terrorists arrested in that 
moreover it should not restrvet itself only to this 
delive but it should also include the details 
regarding the steps taken by them during the last 
two-three months .1 may let you know its reason 
because it would make easyfortheGovemment 
to make a statement in this regard. Farooq 
Abdullah was called from Britain. He partici-
pated in negotiations. A message were sentthat 
National Conference and Congress are jointly 
making efforts to form a Govemment there, 
which evoked serious reactions. 

[English] 

MRCHAIRMAN:Youareextendingthe 
scope ofthe demand. 

[ Translation] 

SHRI GEORGE FERNANDES : People 
are reacting to it which is further deterioration of 

the situation. You have virtually handed over 
Kashmirto the two Generals-General Rao and 
General Zaki. I am not going into the capacities 
of these two Generals. On the one hand the 
Govemment talks about the political process 
and on the other hand, it is talking to solve the 
problem by giving command in the handsol two 
Generals. Besides. it also talks about asking 
two parties to run Government there which 
further deteriorate the situation. Therefore, we 
would like to draw the attention of the Govern-
menttoall these issues ... ( interruptions) 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Chairman. Sir. as has been 
stated here that the situation In Kashmir is 
deteriorating day by day, I would like to state that 
the youth Congress leader Shri Majaffar Baig. 
who is working in Debara. IS receiVing threaten-
ing letters. Yesterday j received a telephonic 
message that two-three attempts were made to 
attack him at night . (interruptions) The situation 
in Debara is very critical and the Government 
should pay attention to it. 

Sir, threatening letters are being received 
thereforthe last five months and efforts are being 
made to attack Congress workers there. Iwould 
like to submit to the Government that earlier 
Debara area was not affected by the terronst' s 
activities but now terrorism has also spread in 
Debara and many other parts of Jammu region. 

Sir, today we read in newspapers and some 
hon.Members have also stated that terrorists 
are making attacks there with rocket launchers. 
Now terrorism is spreading in peaceful areas 
aiso and therefore the Govemment should take 
firm action to check it. I also would like to 
requesttheGovemment to make a statement on 
it to dispel the fears from the minds of the 
peopIe .... (lnterruptions 

MR. CHAIRMAN Many hon Members 
have expressed their views on this important 
issue. I hope the Govemment would make a 
statement on it before the end of the current 
session. 
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[Eng/ish) 

KUMAR I MAMA TA BANERJEE (Calcutta 
South) : Mr. Chairman Sir, I wantto raise and 
important issue. Sir, the Govemment had set up 
the BIFR, Board for Industrial and Financial 
Reconstruction in the year 1987. Afterthat, so 
many industries have registeredtheirnames in 
the BIFR. But what is the result? Metal box 
Company, which is very important and reputed 
company in Calcutta, had registered its name in 
1988. Now it is 1993. Five years have already 
passed. 67 workers have already died. 2,100 
workers are now starving for food. It is reported 
in the press that this industry may be wound up 
on the 15th. I raised this matter so many times 
in the Partiament. If you want me to read the list, 
i will read it Sir. There are 32 industries and 
1.560workershavealreadydiedbecauseofthe 
negligence ofthe BI FR . So, I demand that if you 
wanttodojusticetotheworkers,the BIFR should 
be abolished and it should be wound up. Indus-
tries should not be wound up. This BI FR is not 
helping the industries and workers in any way. 
The workers are only asking for justice. What 
istheroleoftheBIFR? What is it doing? I feel 
that it should be closed. Government should 
give an assurance that all the industries which 
are pending for five years would be revived. I 
appealtothe Govemmentthatthe BIFRshould 
be wound up and the indus!ries mustberevived. 
The Government should give an assurance. 
( Interruptions) 

SHRI KODIKKUNIL SURESH (Adoor) : 
Sir, wehavegivenanewnametotheBIFR. It 
is not Board for Industrial and Financial Recon-
struction. It is Bogus Industrial and Financial 
Reconstruction. (Interruptions) 

KUMARI MAMAT A BANERJEE: Sir, we 
wantan assurance frorn the Govemrnent (lnter-
ruptions) 

MR. CHAIRMAN: The Minister is 
repsonding. Please listen tQ her. 

THE MINISTER OF STATE INTHE MIN-

ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESAND PENSIONS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA) : Alii can say is that we can certainly 
covey the sentiments ofthe House to the Minis-
terconcerned. (Interruptions) • 

KUMAR I MAMATA BANERJEE: Other-
wise ,I will sit here on 'dhama'. (Interruptions) 

[ Translation) 

SHRI MOHAN SINGH (Deoria): Mr. Chair-
man, Sir, I would like to raise a very serious 
matter in the House. Recently, the Central 
Govemment has lifted control on molasses. 
Recently, the Chief Minister of a state was also 
removed because he was trying to size licenses 
for manufacturing liguorto some factories in 
some other way but in other states also, State 
Govemmentsare issuing licensesformanufac-
turing liquorto all industrial alcohol manufactur-
ingfactories. Recently it appeared in a newspa-
per also that in spite ofthe total ban imposed by 
the Central Govemment on issuing license, one 
officer of Madhya Pradesh Government has 
issued license to industrial alcohol manufactur-
ing factory for manufactu ring liquor as a result 
of which spurious liquor will be manufactured 
which will kill people who consume such liquor. 

Sir, it is a serious matter and I would like to 
draw the attention of the Government to this 
problem that in spite of the complete ban and 
clear directions given to the State Govemment 
licenses are being issued. Therefore, I demand 
from the Govemmentto order inquiry into it and 
cancel all such licenses issued so far by the 
states. 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : Mr. Chairman. Sir. through you, I 
would like to raise a very important matter in the 
House. Sir. the hon. Speaker has also given an 
assurance that on the matterof reservation and . 
Mandal Commission many questions are being 
ra~. so there should be a full fledged discus-



401 WrittenAnswsrs VAISAKHA22, 1915 (SAKA) Written Answers 

sion in the House on this issue. 

Sir, the entire House and the country know 
that the provision of reservation was made for 
socially and economically backward classes 
buttheCongressGovemmenthasnottaken any 
action on i.t in 42 years of its rule and injustice is 
being done to the 52 percent population ofthis 
country. They are being denied theirparticipa-
tion in bureaucracy and political power of the 
country. The question oftheirparticipation in the 
power is a fundamental issue and the Supreme 
Court has stated initsjudgmentthattheGovem-
ment has not done anything forthem during last 
42 years and nowtheGovemmentshould imple-
ment it. It is an important matterso I am raising 
it in Parliament. Sir, it should not be done that 
something is given from one hand and taken 
away by the other. The Govemment hasconsti-
tuted an Expert Committee on the question of 
creamy -layer and surprisingly the Govern-
ment. which could not do it in 42 years, has 
accepted its recommendations within 15 days 
The Expert Committee has set the whole rec-
ommendations ofthe Mandai Commission at 
naught. Now it is not going to benefit any one. It 
has created great resentment among the people 
and it is also a violation of the Supreme Court's 
judgement. The Supreme Court has stated in 
itsjudgementthattherecannotbeanyeconomic 
criteria but the Expert Committee on creamy-
layer is ofthe opinion that it can be provided on 
economic basis only. That is why there is great 
resentment among the backward classes. No 
only this, the Govemment has made its mind to 
do away with the reservation given to SCs and 
STs in promotion on the basis of Supreme 
Court's judgement. The Govemment is trying to 
Implementitonthefarmers,becausethereisno 
income tax on agriculture. The farmers who 
have more than 8 acres of land have been 
excluded form the reservation. The officers of 
class II category have also been excluded. The 
persons who have annual income of Rs. one 
lakh, which wiH come to Rs. 6O,OOOafterdeduc-
lion of income tax, will also not getthe benefit of 
reservation. (Interruptions) Sir, through you, I 
would like to request that there should be a 

discussion on this issue and if the Govemment 
does not agree to the constitutional rights of 
those classes, it will have to face the conse-
quences. We do not wanttocreate more prob-
lemsforthe countrybystarting an agitation. We 
have never experienced such a Tliolation of the 
constitution and mockery of democracy. Every 
day they are taking the names of Gandhiji and 
Baba SahebAmbedkiu and reiteratinglheirfaith 
in social justice but do nothing. We would like 
to challenge the Govemment that if it does not 
agreetoit, we will start an agitation inthecountry. 

(Interruptions) 

MR CHAIRMAN: I am calling the mem-
bers according to the notices. 

( Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Chairman, Sir, the hon. Speaker, has said 
. ~ the House that the Welfare Minister, in 

. ,ullation with leaders of concerned parties, 
will take an early decision on it. The Welfare 
Ministercalled us and we have given ouropinion 
on creamy layer and 27 per cent reservation 
quotatoOBCs. The current session is going to 
endaftertwodaystheyouth ofBackwardclasses 
are being deprived of the reservation benefits . 
Evenafterthe judgement of the Supreme Court, 
advertisements are being given for the vacant 
posts but in the wake of non-settlement of the 
question of creamy-layer, OBCs are being de-
prived of the benefits of reservations. The 
GovemmentshouldteHabout itsintentionclearly 
whether it is going to implement it or not. The 
Congress Government cannot be allowed to 
play with the sentiments of the youth of back-
ward communities. (Interruptions) 

SHRI SANTOSH KUMAR GANGWAR 
(Sa reilly) : Sir, it is a serious matter and hence 
an early decision should betaken by the Govem-
ment on it. (Interruptions) 

SHRI BHERU LAL MEENA (Salumbar): 
Mr. Chairman. Sir, I would like to raise an 
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important issue. Many people ofthe backward 
areas of Rajasthan have migrated to Gujarat as 
they halle no work. I urge the Government to 
immediately take a decision in this regard. As 
a i esult of excess rainfall crops in the backward 
areas were destroyed and subsequently the 
region came in the grip of drought. People have 
no work nor has drought reliefworkbeen started. 
I woul<;llike to urge the Government to immedi-
ately start drought relief work in the backward 
areas, especially in the Udaipurdivision, as no 
elected Government is in powerin Rajasthan 
and nobody is sympathetic towards the plight of 
the people. Ifthis is not done the people will die 
of hunger. (Interruptions) 

SHRID.J. TANDEL(Daman&Diu):Mr. 
Chairman, Sir; through you, I wouldliketodraw 
the attention of the House towards a matter 
raised by me in the previous session on 11 th 
August, 1992 regarding the Union 'r ermory of 
Daman. On 1-8-91 the then Govemorof Goa 
and Administratorof Daman and Diu Shri Bhanu 
PratapSinglinviewoftheimageoflheSarpanch 
of Bhimpir Panchayat, Shri Rami Bhai Patel, 
appointed latterasCouncillor. However, some-
timeslaterShriBedwan,anlASwasappointed 
as the Govemorof Goa and the Administratorof 
Daman and Diu. The new Administrator was 
pressurised by the hon. Minster of Home Af-
fairs. ShriS.B. Chavan and the then hon. Min-
isterof State in the Ministry of Horne Affairs, Shri 
M.M. Jacob that Shri Ramu Bhai Patel is the 
friend of BJP Member of Parliament, Shri D.J. 
T ande!. .. (Interruptions ) Congress Workers in 
Daman are very much agitated and are de-
manding removal of Shri Ramu Bhai Patel from 
the post of Councillor and are also pressurising 
the hon. Minister in this regard. 

MR. CHAIRMAN :PIeasebe briefandcorne 
to the point straightaway. 

SHRI D.J. TANDEL: I am coming to that. 
The hon. Ministerpressurised theAdministra-
tor tor removing the Councillor because of his 
BJP affiliations. The post has got nothing to do 

with politics as only competent persons are 
appointedtothe post. Therefore, I demand that 
the removal of Shri Ramu Bhai Patel for no 
ostensible reason need be got investigated. I 
raised this issueearliertoo and at that time Shri 
Ghulam Nabi Azad promised thalthe reasons 
will be got investigated. In place of Shri Ramu 
Bhai Patel, Stiri Daya Bhai Patel has been 
appointed Councillor. Shri Daya Bhai Patel was 
fined and arrested earlier for smuggling activi-
ties. Shri Daya Bhai patel should be removed 
from the post and Shri Ramu Bhai Patel should 
be reinstated. 

THEM1NISTEROFSTATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENTOFRURALDEVELOPMENT) 
(SHRI UTTAMBHAI H. PATEL): It is not correct 
on the part of the hon. Memberto allege that I 
exerted pressure for the removal of Shri Ramu 
Bhaipatel. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad ) : Many perons died in natural 
calamities and many houses also collapsed in 
Bihar. People do not have shelter to live in. 
Since the financial position of Bihar is in bad 
shape, the State is helpless in providing assis-
tance to the needy. I urge the Central Govem-
menlto pay Rs. one lakh each to the next of kin 
of the deceased and financial assistance to the 
poor and the Scheduled Castes tor repair and 
rebuilding of houses. 

SHRI MANJAY LAL (Samastipur) : Mr. 
Chairman, Sir, the hon. Minister of Finance 
announced a five yeartax holiday In the Budget 
of 1993-94 as an incentive for industrial devel-
opment in the backward States. This proposal 
was putforth to encourage industrial develop-
mentin the economically backward and remote 
areas. This benefil will be extended to the States 
enumerated in the Backward Areas Official 
Notification No. 165 dated 19-12-1986. Bihar 
has been left out of the list even though it is 
industriallybackward. I urge the Govemmentto 
stop discrimination with Bihar and include the 
State in the aforesaid list. In addition ... 
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[English] 

MR. CHAIRMAN: Whateverhe is speak-
ing nowwill notgoon record. 

(Interruptions)* 

[ Translation] 

SHR! TEJS!NGHRAO BHONSLE 
(Ramtek) : In the vicinity of Municipality of 
Ramtek Constituency there is a village with a 
population of more than one lakh. An agitation 
is going on there. This area does not receive 
transmission of the relay centres of either 
Nagpur or Amravati. Experts have failed to 
identify the problem. I urge Ihe Govemmentto 
resolve this problem in the Eighth Five Year 
Plan forthe benefit olthe population of the area. 
People have sPent Iakhs of rupees in purchasing 
TV sets but these are lying packed as the 
transmission is not available in the area. The 
govemment should immediately look into this. 

[English] 

DR. KRUPASINDHU BHOI (Sambalpur) 
Hon. Chairman Sir. I want to bring to the notice 
of the whole House the matter aboutthe bomb 
explosions. We are very much alarmed about 
the bomb explosions. In Chemobyl there was a 
thermo nuclear explosion. But in India there will 
be the population explosion, unless we contain 
it. 

In the Eighth Lok Sabha there was an 
official resolution forthis ... 

MR. CHAIRMAN: On which subject are 
you speaking? The subject which you have 
given here is 'deterioration of standard ofmedi-
cal education' 

DR. KRUPASINDHU BHOI:II ispopula-
tion explosion. 

MR. CHAIRMAN: No, thans the only point 

• Not recorded 

which I have received. 

DR. KRUPASINDHU BHOI: No, SirPopu-
lation explosion is there. 

MR. CHAIRMAN: It is not there. Do you 
want to speak on this issue? 

DR KRUPASINDHU BHOI: Population 
explosion is also there. 

MR. CHAIRMAN: I havegotlhepapersand 
according to that the subject is deterioration of 
standard of medical education' Do you want to 
speak on this subject? Otherwise you give a 
notice tomorrowforthat subject. 

DR. KRUP.ASINDHU BHOI: It is written "' 
and population explosion ... 

[ Translation] 

[Eng/ish] 

MR.CHAIRMAN:PleaseSpeakonMedi-
cal Association, Be bnet and conclude immedi-
ately. Otherwise I will caU the next Member. 

DR. KRUPASINDHUBHOI : This is a very 
serious matter. I want to made my point that 
unless there is a comprehensive legisfation on 
two-child or one-child norm. there win be a 
population explosion. 

32 very distinguished Members of Parlia-
ment of this House have suggested1hat a com-
prehensive legislation fortwo-childorOOEH:hild 
norm should be brought. 

Now the population of our country is 850 
million. Naturally everyyearwe are adding one 
Australia to our population. More than half a 
million tonnes of food is required per day. One 
lakh schools are required for the increasing 
population. So I urge the Govemmentthrought 
you that from the Government side a compre-
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hensive legislation should be brought. 

My second point is ... 

MRCHAIRMAN:No,onlyonepolnl You 
have to speak only on one point. 

SHRI DATTATRAYA BANDARU 
(Secunderabad) : Sir, in Andhra Pradesh very 
severe drought affec!ed areas ofT elengana. 
Rayalaseema's projects like Sriram Suger, Sri 
Sailam RlQht Branch Canals are under set back 
because the Wor1d Bank aided loan for develop-
ment of these projects is totally misused. The 
World Bank sanctioned Rs. 600 crores for SRSP 
and SREC projects intheyear1988. Inthese 
six years Andhra Pradesh Government utilised 
only RS.300crores. 

Three sets of tenders were called. Thefirst 
set of Rs. 125crores worth works was called in 
1988. In the fir:st set of works due to some 
irregularities there was a dispute between the 
Government and thecontractors and the work is 
stiH pending. 

In 1990 asetofRs. 240 crores worth works 
was called. As compared to the 1988schedule 
It was 120percentexcess. 

In prequalifications itsef lot of illegal things 
tOOK place. Then the Chief Minister, hon. Shri 
JanardhanReddyintheAssemblyassuredthat 
these standards will be sent to inquiry by the 
World BanI. 

In August 1992, third set of tenders worth 
Rs.230 crores was called. In this third set of 
tender also 1 00 percent excess quotations are 
there. In spite of this, now the han. Chief Minister 
has issued new G. O. fortenders in which lot of 
excess amounts are there. In Andhra Pradesh 
the corruption is on the increase by selfish 
contractors. There is acontractor, bureaucrats, 
politician nexus, who are Ie .ting the public 
money. 

I urge upon the hon. Prime Minsterthat 
thorough CBI problem should be ordered to 

. :.()rdcrl 

expose the corruption. 

[ Translation] 

SHRIMATI SAROJ DUBEY (Allahabad): 
Mr. Chairman, Sir, I will be brief as the matter 
pertains to the atrocities on women. 

Sir. incidents of bride burning in our country 
forpetty dowry reason is widespread. However. 
the attempt to burn his wife after sprinkling 
kerosene by an offical ofthe Ministry oj External 
Affairs and the subsequent shielding of the guilty 
by the Indian Mission in Bangladesh is a chal-
lenge to the laws meantforthe safety of women . 
The official' posted in Indian Mission-Dhaka 
conspired to kill his wife after sprinkling kero-
sene. That woman somehow survived and 
came back to India and lodged FIR under section 
498 (a) in Model Town Police Station. 

13.00hrs. 

Even after one year no action has been 
taken against the accused. The women is 
running trom pillarto postforjusllce. I demand 
that most stringent punishment should be meted 
out to the guilty Government officer. At present 
'is posted in MauritiUS. 

MR. CHAIRMAN: The name of the officer 
mentioned by the hon. Member will not go on 
record. 

SHRIMATI SAROJ DUBEY: I demand 
that 'should be immediately recalled from 
Mauritius. The Government must ensure safety 
of the women going abroad as wives or posted 
abroad. His wife should be rehabilitated and all 
t~e arrangements fro hertreatment should also 
be made. 

Me Chairman, Sir, just imagine how the 
beauty of the woman wasspoiled by her husband 
by burning. I demand most stringent punish-
ment against the guilty persons. (InterruptIons) 
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MR. CHAIRMAN: She has presented the ISTRY OF HUMAN RESOURCE DEVELOP-
case nicely. 

( Interruptions) 

[ Translatior] 

SHRILAKSHMINARAINMANITRIPATHI 
(Kaisarganj): Mr. Chairman, Sir, the specula-
tors and middlemen have hiked the price of 
sugarin Uttar Pradesh by Rs. 100perquintaland 
this in tum has led to steep increase in the price 
of sugar in the open market. 

The sugar mills announce to sell particular 
quantity of sugar at a particular time. On the 
basis of this announcementthe middlemen buy 
this sugarfrom the mill and sell itto the licensed 
sugar wholesalers and charge Rs. 100 more per 
quintal. As a result, the market rate of sugar is 
continuously increasing. 

Through this House, I would like to demand 
from the hon. Minister of Food to immediately 
Issue instructions to the sugar mills that while 
selling the sugar in open market, they should 
directly deal with the licen~d wholesalers and 
deliver the sugarto them. In the public interest, 
I would like to demand that immediate action 
should be taken on this issue (Interruptions) 

M R. CHAI RMAN: You please give notice 
tomorrow. All of you will get opportunity to speak 
tomorrow 

( InterruptIOns) 

[English] 

13.02hrs. 

PAPERS LAID ON THE TABLE 

Review on the Working of and Annual 
Report of Nuclear Power Corporation of 
India Limited, New Delhi for 1991-92 etc 

THE MINISTER OF STATE INTHE MIN-

MENT(DEPARTMENTOFYOUTHAFFAIRS 
ANDSPORTS)ANDMINISTEROFSTATEIN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): On behalf of 
Shri Bhuvnesh Chaturvedi, I beg to lay on the 
table:-

(1) A copy each of the following papers 
(Hindi and English versions ) under sub-section 
(1)ofsection619AoftheCompaniesAct,1956:-

(i) Statement regarding Review by the 
Government not he working of the 
Nuclear Power Corporation of India 
Limited, New Delhi. forthe year 1991-
g'2. 

(ii) Annual Report ofthe Nuclear power 
CorporationoflndiaUmited. New Delhi, 
forthe Year1991-92alongwithAudited 
Accounts and comments of the 
Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and English versions) 
showing reasons for delay inlaying the papers 
mentioned at (1 ) above. 

[Pleaced in Ubrary. SeeNo.L T 4049/93] 

NotificationunderCompaniesAct, 1956 

THEMINISTEROFSTATEINTHEMIN-
ISTRY 01= LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI H.R. BHARDWAJ):I beg to lay 
on the table a copv ofthe Companies (Appoint-
ment and Qualifications of Secretary (Amend-
ment) Rules. 1993 (Hindi and Englishversjons) 
published in Notification No. G. S.R. 372 (E) in 
Gazette of India dated the 13th April. 1993. under 
sub-section (3) of section 642 of the Companies 
Act. 1956. 

[Placed in Library. SeeNo.L T 4050193] 
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Notification under Industries (Depart-
mentand ReguIation)Act, 1951. 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESANDPENSIONSANDMINISTEROF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA): On behalf of Shrimati Krishna Sahi, I 
beg to lay on the table:-

(1) A copy 01 the Notification No. S.O. 218 
(E)/18AIIDRA/93(HindiandRnglishversions) 
published in Gazette of India dated the 31 st 
Mrach 1993 regarding extension of period of 
take over of the management of Messrs Lily 
Biscuit Company (Private) Limited and 
Messrs lily Barlley Mills Private Limited, 
Calcutta, upto the 31 st March, 1994, under 
sub-section(2) of section 18A of the Industries 
(Development and Regulation) Act. 
1951. 

(2) A copy ofthe Notification No. S.0.219 
(E) 118AIIDRA 93 (Hindi and English versions) 
published in Gazette of India dated the 31 st 
March, 1993 regarding extension of take 
over of management of Messes Apollo Zipper 
Company Private limited, Calcutta, upto 
the 31st March, 1994undersub-section (2) of 
section 18AA of the Industries 
(Development and Regulation) Act, 1951. 
[Placed in Library. See No L T .4051/93 

Notification under AI Indiaaervic:es Act, 
1951 

THE MINISTER OF STATEINTHEMIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESAND PENStONSAND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA): lbegtolayonthetable:-

(1 ) A copy each the following Notification 
(Hindi and Engishversions ) lIldersub-section 
(2) of section 30fthe AI In<Ia Services Act. 1951 

(i) The Indian Administrative Service Pay First 
Amendment Rules, 1993 published in 
Notification No. G.S.R. 84 in Gazette of 
India dated the 13th February, 1993. 

(ii) The India Administrative Service (Fixation 
of Cadre strength) First Amendment 
Regulations, 1993 published in Notifica-
tion No. G.S.A. 85 in Gazette ofthe India 
dated the 13th February, 1993. 

(iii) The Indian Police Service (Fixation of Cadre 
Strength) Amendment Regulations, 1993 
published in Notification No.S.G.S.R.97 
in Gazatte of India dated the 20th February, 
1993. 

iv) The India Administrative Service (Fixation of 
Cadre strength) Amendment Regulations. 
1993publishedin Notification No. G.S.A. 
98 in Gazette of India dated the 20th 
February, 1993. 

(v) The Indian Police Service (pay) First Amend-
ment Rules, 1993 published in Notification 
No. G.D.A. 99in Gazette of the India dated 
the 20th February. 1993. 

(vi) The Indian police Service (Fixation of Cadre 
(Strength) Second Amendment 
Regulations, 1993 published in Notifica-
tion No. G.S.R. 100 in Gazette of India 
datedthe 20th February, 1993. 

(vii) The Indian Police Service (Fixation of 
cadre strength) Third Amendment Regu-
lations, 1993 published in Notification No. 
G.S.A.118Gazetteoflndiadatedthe27th 
February 1993. 

(viii) The Indian Police Service (pay) Second 
Amendment Rules, 1993 published in 
Notification No. G.S. R. 119 in Gazette of 
India dated the 27th February, 1993. 

(ix) The Indian Administrative Service (Fixation 
of Cadre Strength) Second Amendment, 
Regulations. 1993 published in Notifica-
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tion No. G.S.R. 125 in Gazette of India 
datedthe6thMarch,l993. 

(x) The Indian Administrative Service (pay) 
second Amendment Rules, 1993 pub-
lishecl in Notification No. G.S.R. 126 in 
Gazette of India dated 1he6th March, 1993. 

(xi) The Indian Police Service (FIXation of Cadre 
Strength) Fourth amendment Aegulations. 
1993 published in Notification No. G .S. R. 
335 (E) Gazetle of India dated the 26th 
March, 1993. 

(xii) The Indian Police Service (Pay) Third 
Amendment Rules, 1993 published in 
Notification No. G.S.A. 336 (E) in Gazette 
of India dated the 26th March, 1993 

(xiii) The Indian Forest Service (Cadre) Amend-
ment Rules 1993 pubhshed in Notification 
No. G.S.R. 379 (E) in Gazette of India 
dated the 19th APRIL, 1993. 

[Plced in Library See No. L T 4052193) 

Annual Report and Review on the working 
of electronics Research and DeveIQpment 
centre, Calcutta for 1991-92 and statement 

for delay in laying these papers 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNEL. PUBLIC GRIEV-
ANCESAND PENSIONS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET 
ALVA): On behalf of Shri Rangarajan 
Kumaramangalam\ I beg to lay on the Table.-

(1 «i) A copy ofthe Annual Report (Hindi 
and English versions of the Elec-
tronics research and Development 
Centre, Calcutta, forthe year 1991-
92,a1ongwithAuditedAccounts. 

(ii) Statement (Hindi and English ver-
sions)regarding ReviewbytheGc1.<-
emmenton the WOI"king of the EIec-

tronies Research and Development 
Centre, Calcutta for the year 
1991-92 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1 ) above. 

[Placed in Library. See NoLT -4053193] 

13.03hrs. 

MESSAGES FROM RAJYA SABHA 

[English} 

SECRETARY-GENERAL: Sir, I have to 
report the tollowing message received from the 
secretary -General of Rajya Sabha :-

(i) '1 am directed to inform the Lok Sabha 
that the Rajaya Sabha at its Sitting held on 
Tuesday. the 27th April, 1993, adopted the fol-
lOWing motton in regard to the Committee on 
public Undertakings:-

.' That this House concurs inthe recom-
mendation of the Lok Sabha thatthe Rawa 
Sabha do agree to nomiate seven mem-
bers from Rajya Sabha to associate wtih 
the Committee on Public undertakings of 
the Lok Sabha forth~ term ending on the 
3OthAprit. 1994. and do proceed to elect 
in such manner as the Chairman may 
direct. seven members from among the 
members of the house to serve on the said 
Commiitee." 

(2.1 am turthertoinform the Lok Sabha that 
in pursuance of the above motion, the following 
members of the Ra/ya Sabha have been duly 
elected to the said Committee:-

1 . Shn Sunil Basu Ray 
2. Shri R.K. Dhawan 
3. Dr. Murli Manohar Joshi 
4. Shri V. Narayanasamy 
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S.StvlSInIoshKumarSahu 
6. ShrIPravatKumarSamantaray . 
7. ShriG. Swaminathan 

(ii) I am diractedto inform the LokSabha 
thattheRajyaSabhaatllssitlingheldonTue. 
day, the271hApnl,1993, adopIedthefc*JlMng 
motion in regard to the Commiltee on the w •. 
faredScheduladCastasand~TrIle8 
:-

"That this House resoIvesthatlhe Rajya 
Sabha do join the Commilteeof both the . 
HousesonhWelfaredSchecl.lladCaal 
and Schec:kAedTribesforthetennending 
on the 30th April, 1994anddoproceedto 
elect. in accordance with the system of 
proportional rapteSentation by means of 
the single transfemblevote, ten members 
from among the membersofthe Houseto 
serve on the said Committee." 

2. I amfulthertoinformtheLokSaabhathlll 
inpursuancedtheabav&motion, thefollowing 
members of the Rajya Sabha have been duly 
elected to the said committee :-

1. Shri Prakash Yasl'nlatAmbedkar 
2.ShriN.E. Balaram 
3. Shri Ram OeoBhandari 
4. Or. Faguni Ram 
5. Shri Oipen Ghosh 
6. Shrimati KaiIashpati 
7.ShriG.Y.,Krishnan 
8.Shri Mentay Padmanabham 
9. Shri Ram Ratan Ram 
10. Shri Nyodek Yongnam' 

(iii) 'I amdirectedtoimfonnthe Lok Sabha 
thattheRajyaSabhaatitssittingheidonTues-
day, the 27th April. 1993.adoptedthefollowlng 
motion in regard to the Committee on Public 
Accounts:-

"That this House concurs in the recom-
mendationoftheLokSabhathaltheRajya 
Sabha do agree to associate with the 

Banking TransaG1Jons 
Commilteeon Public Accoun1softhe Lok 
Sabha klrthetermendngonthe 3OIhApril, 
1994, and do proceed to elect in such 
manneras1heChairmanmaydirec:t,seven 
membersfranamong1he members of the 
HousetoserveonthesaidCommittee." 

2. I amfurthertoinformthe LOkSabha that 
In pursuance ofthe above motion, the following 
members of the Rajya Sabha have been duly 
elected to the said Committee :-

1.ShriS.S.Ahluwalia 
2. Shri Somappa A. Bomma; 
3. Shri Anant Ram Jaiswal 
4. Miss Saroj Khaparde 
5. Shri Murasoli Maran 
6. ShrimatiJayanthi Natarajan 
7. Shri Viren J. Shah' 

JOINT COMMITTEE TO ENOUIRE INTO 
IRREGULARITIES IN SECURITIES AND 

BANKING TRANSACTIONS 

ExtensIon oftimefor Presentation of 
Report 

(English) 

SHRIRAMNIWASMIRDHA(Barmer): I 
begtomove: 

"'ThatthisHousedoextenduptothelastday 
ofthefirst week of the Monsoon Session, 
1993,thetimeforpresentationofthereport 
of theJoint Committee to enquire into 
~ ofati!iesin securiliesanclJankingtrans-
actions." 

MRCHAIRMAN: The question is: 

"ThatthisHousedoextentuptothelastday 
of the first week of the Monsoon Session, 
1993, thetimefor presentationdthe report 
of the Joint Committee to enquire into 
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irregularities in securities and banking ~workbetweenYlndiandVlIquam 
transactions." a1dbetweenVll4JU'am~peape 

Themot!on was adopted. 

13.08 .... 

MATTERSUNOER RULE3n 

, (I) ~ to provide a Road Unk between 
SeonI-BeI8ght and Arjunland dec ... It 
NIIIIoI"'~ 

( TtanSIaIioo) 

SHRI VISHWESHWAR BHAGAT 
(BaIaghat):Mr.ChairmIin.Sir.onlhe~ 

. NagpurNational Highwaya roadinkshouldbe 
provided between Seani BaJaghatandAljlnl. 
These are tribal dominated areas and are not 
linkedwithanyinportantroad. No~ 
is taking place in the tribal areas of Balaghat. 
Railway facility is also not available in this area. 
There are coppermines in Balaghat Mancha; 
bloh. Due to the lack of roads, several prob-
1ems are cropping up in the way of mining of 
copper. The development of raods in these 
areaswillalsoencouragetheagro-basedindus-
tries 

So, I would like to request the Govemment 
that a road link should be provided between 
SeoniBalaghaI-Arjunianditshouldbedeclared 
a National Highway. 

(ii) Need to Introduce Train Services 
between Kanyakumari and Madras Via 
Tirnelvefli- Madurai- Dindigul- Karur- Sa-
lem-Jolarpet 

. [Englsih] 

SHRI R. DHANUSKODI ATHITHAN 
(Tiruchendur): Sir, conversion ofmetre-guage, 
railwaytineintobroad-gaugebetween TwneIveIi. 
T uticorin and Madras has already been com-
pleted. But due to inordinate delay in the 

from all walks in the souIhemdlstrtc:t& of Tamil 
Nadu are facing lot ofdi11icu11i18 in reaching not 
only Madras but other parts of the country as 
wei. However, with the avabIebroad-guage 
rootebetwgenKanyakLmariandManlachl~ 

services could be maintained between 
Kanyakumari and Madras VIa TIrunelvelli-
Madurai- Dindigul-Karur- Salem-Jolarpet. I 
would therefore request1he han. Minlsterfor 
Railways to immediately Introduce train ser-
vices between Kanyakumari and Madra in 
broad -gauge route Via Tlrunevelll-Madurai-
Dindigul-Karur- SaJem.JoIarpetwhich is now 
available so that the sutferInga of people in 
southem districts is eased .. also tourists 
visilingKanyakumariandolhertemplec:iliesin 
the south are notaffec:ted. 

The Express traIna with 21 bogies with 
modemfaciliesshouldbenamedas 'KUMARI-
NELLAI EXPRESS' and1hetrains should be 
abletoCCMlrthedislancebelween~ 
andMactasin 12ho1n.lwouIdalsol8qU8lll18 
GovemmenttocoqJlela"broad-gaugecon-
version\VOl1(onlnMlkroulebatwaanMadlaaand 
Kanyakumarion warfooting. 

(iii) NMdto ......... CenInIUnMIwIlyat 
RourtreIainOrtsu 

KUMAR I FRIDA TOPNO(Swldargarh): 
Sundargartl. atrbaldominafeddistrictinOnisa. 
is one of the most backward districts in resped 
of providing highereducation. BarringtheSteei 
city of Roukela which alone has the maximum 
numberofcollegesinthedistrict. restpaJtsofthe . 
district, have been deprived of the facility for 
higher education. On public initiative it is very 
difficulttoopena degreeorpostgnd.latec:ollege 
as most ofthe people are poor and can hardly 
afford to contribute to run a college. Since there 
has been no scope forhighereducation,there is 
95 percentdropouts at Post Graduation level 
among the tribal students. In higher positions 
under the Central or State Government or in 
otherpublicandprivate undertakings hardly any 
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[Kllmar! Frida T opno} 

person is found from this area. In the years to 
corne this may tum out to be a matter of great 
public concem and which may lead to public 
resentment. Sir,l therefore request the Central 
Govemmenttoestablish a Central University at 
Rourkela in Orissa. 

(iv) NeedtodevelopGopaIpurMinorport 
in Orissa into an All-weather Major port 

SHRI GOPI NATH GAJAPATHI 
(Berhampur) : The proposal for upgrading 
Gopalpur Minor Port to an All-Weather Major 
Port has been pencingsincelong. Apartfromthe 
Major Port at Paradip, Goplapur is the only 
Minor Port in Orissa coastline. 

Duetomass industriIIIiaaIprO!J'BmI1'I8S, 
the sea-boundtraffic has increased consider-
ably. Moreover, due to establishment ofcoal-
fired Thermal Power Stations in the Southern 
States, the demandforcoastal moYementof 
large quantity of coal has surfaced in the recent 
past. Many Southem States vigorousIysean::h 
to provide port facilities, formovementofcoal. 
GopaIpur Port is ideaBy located for meeting the 
requirement of entire Southem India. This is 
possible, iffreight-handlingcapacilyofthePort 
is enhanced to 3,000 to 4.000tonnesperday. 
fmmtheexisting, \,500to2,OOOtonnasperday. 
It is necessary foraugmenting the additional 
fleet capacity, storaQespace and godwon faci1i-
ties. Since the vast hintel1and of the Port 
consists of backward and tribal areas. the up-
gradationofthisPortwouldac:tasacatalyst.for 
theeconomicdevelopmentofSoulhemOriasa 
asa whole. The present Fair-WeatherPortwllh 
an infrastructure already created. remainskle 
for six months in a year. 

Hence to male the existing Port ec0nomi-
cally viable. I requestthe Central Govemment 
that the Gopalpur Minor Port be developed into 
an All-Weather Major Port. 

(v) NMdforConstructionofSeparate 
Bridges for Raodand Road Tralficon River 
Ganga Katchhala in UttatPredesh. 

[ T ranslationj 

SHRI RAJVEERSINGH(Aonla): Sir,a 
railway bridge is there on river Ganga at 
Katchhala, which is situated in between Barely-
Badman-Mathura road. Metre-gauge trains as 
weH as vehicles pass through this bridge. This 
bridge is very old and is in bad shape. The 
experts have declared that it can collapse any 
time, resulting in loss of property and life. There 
is single line linking North with West going upto 
Bombay. It will be totally blocked in such 
cin:u'nstancesandessenlialcommodilieswould 
notreachthere. This is single lane track. Sol 
woUdrequestthe Union Govemment1hatsepa-
rate bridges for road and rail traffic should be 
constructed, otheIwise. a serious accident can 
take place any time. It is necessary to take 
apprq>riaae measures toavoid such accident. 

(vi) Need tobrtng Legislation Banning all 
l.otteriM in .... Country 

(~ 

SHRI DATTATRAYA BANDARU 
(Secunderabad): Mr. Chainnan. Sir, there has 
been a mushrroom growth ofprivale lotteries in 
the country . The laudable philosophy behind 
Goverrvnent owned lotteries forthe putpOSe of 
raising fundsto rehabilitate famine and drought 
hit areas is no more visible. Now it is a scene 
ofcommertialvictimisalion and rampant cheat· 
ing to deceive the gullible public. The private 
Iotlerieshavebeen violating all norms in order 
toalurethe public with affluent gains ovemight. 

A lottery market in our country will reveal 
an anay oflottery counters exhibiting hundreds 
of operations with many denominations. There 
~re the monthly, weekly, daily and even hourty 
draws. This vividly reflects 00 the fa\lerbehtnd 
amassing illegal wealth on the party of the lottery 
operators for what other logical reason isavail-
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able to substantiate 'hourly lotteries'. In fact, it 
has been observed that many of the 
lotteries ,especially the daily and hourly lotteries 
are nothing more than 'MADKA BUSINESS' in 
the guise of lottery. 

The State Govemment has not been able 
to place pr~.r checks and controls. The Gov-
emmentofMadhya Pradesh has rightly banned 
all lottery busin~s.ln Andhra Pradesh with the 
ban on arrack there will be immediate tendency 
on the part of the delinquent rich to channel their 
moneys into the lottery business. More than half 
of the State Govemment have supported ban on 
lotteries and have appealed to the Central 
Govemment to bring about a legislation. 

I request the Central Govemment to con-
sider the immediate necessity of banning all 
lotteries in the country by means of a central 
legislation. 

(vii) Need to provide financial assis-
tance to Orissa Government to tackle 
drought and drinking water Problem in 
Keonjhar district 

SHRI GOVINDA CHANDRA MUNDA 
(Keonjhar): Mr. Chairman, Sir, Keonjhardis-
trict in Orissa is now reeling under severe 
drought. This year, drought has been prevailing 
In all the three sub-divisions of the district. 
Starvation deaths have been taking place in 
Ghatgaon, Harichandan Pur and the Juang belt 
of Banspal block. Despite increasing incidents 
of starvation deaths. the matter has not come to 
lime-light. The Administration is not responsive 
and no steps have been taken tocombantthe 
drought situation. 

The Kharif crops were affected last year 
due to scanty rainfall. The rabi crops yield in the 
plain areas were also notsatisfactoryforwant of 
proper irrigation facilities. Drought situation has 
prevailed now as there has been no rains for last 
7 to 8 months. This has also led to the severe 
scarcity of drinking water. The situation is very 
grim. Therefore, it is necessary to distribute 

relief in the district on warfooting. The small and 
marginal farmers should be supplied with cer-
tified seeds and good quality fertilisers free of 
cost. The short-term loans takenbythefarmers 
should be converted into long-term loans. The 
loan taken upto rupees ten thousands by au the 
farmers may be waived. I also request that 
special grants should be sanctioned by the 
UnionGovemmenttotackleprOOlemsofdrOl.9rt 
and drinking water in Keonjhar district. 

(viii) Need to providebetterroad communi-
cation system in Barpeta, West Bengal 

SHRI UDDHAB BARMAN (Barpeta): Sir, 
my constituency Barpetacomprises .costlyof 
rural areas with Assembly segments falling in 
three districts. It is very backward in road 
communication system. In the absence of a 
suitable road system. the people have to make 
a long and tedious roundabouttoreach Barpeta 
town, the district headquar!erof Barpeta district. 
Naturally. the people in my constituency de-
mand the improvernentin the road system and 
building up of new roads. 

The long-standing demand of the people of 
my constituency is to construct a lateral road 
from North Salamara to Guwahati. connecting 
Abhayapura, Lengtichinga. Kalgachia. Jamia 
Barpeta. HalO etc. Coveringmajorpartsoffour 
districts in lower Assam which are very back-
ward. both economically and socially. 

The importance of this proposed lateral 
road has been recognised by many personali-
ties. social and political workers. A survey had 
also been conducted. There is a broad agree-
ment of opinions in that. II built up, this road 
would go a long way to help socio-economic 
development 01 the potential of backward rural 
areas. In addition to saving energy consumption 
and minimising the hardship of the people. 

I urge upon the Central Govemmenttogo 
into the matter and make steps for improving a 
social and economically backward area .. 
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(ix) Need to expedite construction of Minister, Shri Salman Khursheed. 
bridgeson River Asanand Pali inMorena 
district, Madhya Pradesh 14.28hrs. 

[ T ranslationl 

SHRI BARE LALJAT AV (Morena) : Mr. 
Chairman, Sir, in my Constituency Morena, a 
bridge is under construction on river Asan on 
Agra-Bombay National Highway. The bridge 
should be immediately completed and opened, 
as the river water swells up during the mon-
soons and thounsnds of trucks get strandedfor 
1 o days on both sides of the river. In the public 
interest, theconstructionofthisbriclgeshouldbe 
expedited. 

The construction work of Pali bridge, which 
istolinkSheqlurilMorena~Rajasthan 

border, should also be expedited. The work is 
goingatasnails' pace at present. Theconstruc-
tion work on Usaid ghat bridge, the foundation 
stone of which was laid by Late Shri Rajiv 
Gandhi and which is going to link Porsa in 
Morena districlwith Uttar Pradesh, shouIdaiso 
be undertakenattheear1iest. I, therefore, would 
like to request the Union Government that the 
above mentioned construction works should be 
completed on priority basis. 

[English] 

MR. CHAIRMAN: The HOUS&nOWstands 
adjoumed for Lunch till 220 p.m. 

13.18hrs. 

The Lok Sabha then adjoumedfor Lunch till 
Twenty minutes past Fourteen of the Clock. 

1427hrs. 

The Lok Sabha re-assembled after Lunch at 
Twenty -seven minutes past Fourteen of the 

Clock. 

[SHRISHARADDIGHEintheChairj 

[English] 
, 

MRCHAIRMAN: Now, statement by the 

STATEMENT BY MINISTER 

RE: The visit of Bangladesh Minister of 
Communicaton Col. Oli ahmedtoChakma 

Refugees camp on May 8-91 
THE MINISTER OF STATE IN THE MINIS-

TRY OF EXTERNALAFFAIRS(SHRI 
SALAMAN KHURSHEED): 

Sir, The Bangladesh MinisterforCommu-
nications CoI.(Rtd.) Oli Ahmrf paid a visit to 
Indaatthe invitationofthe ministerforRailways 
Shri C.K. Jaffer Sharief from may 2-9,1993. 
Both Ministers held comprehensive and wide-
ranging discussions on cooperation in the 
railway,sector.laccompaniedCoI.OliAhmed 
on his visit Tripurafrom May 8-9, 1993tomeet 
with representatives of Chakma refugees with 
a view to encouraging their early retum to 
8aJ9adesh. 

In this connection, it may be recalled that 
during the visit of the Prime Minister of 
Bangladeshto India in May 1992, the two Prime 
Ministers agreedto arrange the speedy repatria-
tionof all Chakma refugees to Bangladesh in full 
safetyandsecurity.lnthiscontacttheBangladesh 
side agreed to set up a representative Political 
LeveiCornrnitteethatwouldencouragetherefu-
gees to retum. The Indian side assured the 
Bangladesh delegation that its authorities would 
cooperate fully in the process of repatriation. 
The issue of repatriation of Charkma and other 
tribal refugees was discussed during our For-
eign Secretary's visit to Dhaka in August 1992 
and the visit of the Foreign MinisterofBangiadesh 
to India in November 1992. The issue was also 
discussed at bilateral meetings during the 7th 
SAARC Summit held in Dhaka in April 1993. 

Prior to his visit to Tripura on May 8-9, 
1993, the Bangladesh Minister held1alks with 
the Home Minister as well as the Minister of 
State forExtemal Affairs Shri R.L. Shatia on the 



425 StatementbyMinister VAISAKHA22, 1915 (SAKA) StatementbyMinister 4a5 
subject. In Tripura the two delegations had repatriaIioncouldbeexpediliouslyimplemented. 
formal discussions on May 8, 1993. The 
BangladeshMilistervisitedthreemfugeecamps 
in South T ripura and addressed tribal refugees 
of Chitta gong Hill Tracts on May9, 1993. Fol-
lowing the talks as well as the visit to the 
refugees camps, thetwodelegationsagreed on 
the followi(lg: 

(a) Recalling the Agreement reached be-
tween PM and the Prime Ministerof Bangladesh 
in May 1992, the Bangladesh side reiterated its 
commitrnenttotakebacktherefugeeswhereas 
the Indian side reiterated its willingness to 
renderfull cooperation to facilitate their mtum to 
Bangadesh. 

(b) The Bangladesh side agreed to under-
take aU necessary measuresthatwouldencour-
age the refugees to return and restore their 
homes and legitimate properties and assured 
that theywifllive in dignity, safety and security. 

(c) The two side agreed to begin the pro-
cess of repatriation within 30 days and ex-
changed views on the broad pararneters of the 
process. 

(d) TheGoYemrnentofBangladesh agreed 
to accept all tribal Bangladeshi refugees from 
Chittagong HillT racts based upon the available 
records of both side and information fumished 
by theconcemed village headmen. 

(e) The Govemmentof Bangladesh agreed 
to ensure retum of land and homestead bel0ng-
ing to a refugee. 

(f) The Bangladesh Govemment agreed to 
sustain by way of rations a refugee during his 
stay atthereception camp and also give him 
cash grantforconstruction of a house and other 
necessities tor his rehabilitation. 

Finally, both the sides agreed that one or 
more teams of concemed officials as consid-
ered necessary, could meet immediately on 
May.191993tofirm-upallthedetailssothatthe 

As the Hon'ble Members are aware, the 
Primary concern ofthe Government of India is 
the quick repatriation ofthe tribal refugees to 
Bangladesh . II is hoped that the Govemment of 
Bangladesh will now fulfill its commitments by 
taking back all the tribal' refugees from the 
Chittagong Hill Tracts speedily. As regards the 
Govemment of India, we are already to extend 
full cooperation and assistance to facilitate the 
repatriation of these Bangladeshi nationals to 
theirhomeland. Wealsohopethattherepatria-
tion of these refugees to Bangladesh will pave 
the wayforthe resolution of other outstanding 
issues between India and Bangladesh. 

MAJOR. GENERAL (RETO) BHUWAN 
CHANORAKHANOURI (Garhwal): Mr. Chair-
man, Sir, the Communications Minister of 
Bangladesh has visited ourcountry on the invi-
tationoftheRailwayMinister. Now. were these 
Extemal affairs items on the agenda fordiscus-
sions or were they off the cuff discussions? I 
want to kriow whetherthesediscussions were 
planned already or not. 

SHRI SALMAN KHURSHEEO : Sir, 
although clarifications are not sought in the Lok 
Sabha,the hon. Member has asked a pertinent 
question. The Bangladesh Ministerhadcome 
prepared. He had sanction from the Govern-
ment of Bangladesh and the Prime Ministerof 
Bangladesh. He had detailed discussions with 
the Home Ministerwhois aIsopresenthere. \ 
had already made preparations for him to be 
receivedinarefugee~andforallauthorities 

to be present there. He had a meeting with the 
Chief Minister of Tripura also and everything 
was laid out in order to facilitate maximum 
exchange of views with the Bangladesh side 
which was accompanied by six MPs of various 
parties of Bangladesh in Parliament. 

[ Translation] 

SHRI SATYAOEO SINGH. Mr. Chair-
man, Sir. the Minister of Communications of 
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Bangladesh visited India and held discussions 
at several levels. The issue ofChakma refugees 
also came up. The Bangladesh side agreed to 
undertake all necessary measures for 
repartiationofrefugeesandassuredtocreatean 
atmosphere of safety and security forthem. I 
would like to know whether any discussion was 
held at any other level forthe measures being 
taken to send back the Bangladeshi infiltrates. 
Does the Govemment not consider it a national 
problem? 

SHRI SALMAN KHURSHEED: The han. 
Member's question is not related to Chakma 
refugees. A discussion was held in rega rd to 
Chakma refugees and it was in this context thai 
the statement was given (Interruptions) 

(EnglISh) 

MR. CHAIRMAN: Now, there are four 
Statutory Resolutions of the same nature. Isit 
the pleasure of the House that we take up all the 
four Resolutions together? 

SHRI RAM NAIK (Bombay North): That 
would be better. Sir. 

[ Translation] 

SHRI MOHAN SINGH (Deoria) : There 
should be separate discussions on the four 
different resolutions. This will provide us an 
opportunity to have separate discussions on the 
different problems being faced by the different 
States. The Proclamations by the hon. Presi-
dentweremadeondifferentdates. Forexample. 
there was a proclamation made on the sixth of 
the month while another proclamations were 
madeOlI16thofthemonth.ltwouldthereforenot 
be propertotakeupauthe Resolutions together. 
( Interruptions) 

[English] 

MR. CHAIRMAN: We can avoidduplica-

tion of debate and it will save the time also. 

( Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Chairman. Sir. 
since the points which will be raised during the 
debate are goingto be the same almost, there is 
no paint in having separate discussions. 

MR. CHAIRMAN: Do you agree? 

SOME HON. MEMBERS: We agree. 

MR. CHAIRMAN: They will be discussed 
together. Minister may move the.Statutory 
Resolutions now. 

14.34hrs. 

[English] 

STATUTORY RESOLUTIONS RE: CON-
TINUANCE OFPROCLAMA TIONS IN 

RESPECT OF UTTAR PRADESH, 
MADHYA PRADESH. HIMACHAL 

PRADESH AND RAJASTHAN 

THE MINISTER OF HOME AFFAIRS 
(SHRIS.8CHAVAN): Ibegtomove. 

"That this house approves the continu-
ance in force of the Proclamation. dated 
the 5th December. 1992in respect of Uttar 
Pradesh. issued under article 356 of thr 
Consittution by the President. for a further 
period of six months with effect from the 6th 
June. 1993." 

"That this House approves the continu-
ance in force oflhe Proclamation, dated 
the 15th December. 1992 in respect of 
Madhya Pradesh. issued under article 
356 of the Constilutionbythe President, for 
a further period of six months with effect 
tromthe 15thJune. 1993." 

.. Thatlhis House approves the continu 
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ance in force ofthe Prpclamation, dated 
the 15th December, 1992 in respect of 
Himachal Pradesh, issued under article 
356 of the Constitution by the President, for 
a further period SIX monthswith effect from 
the 15th June, 1993." 

" That this House approves the continu-
ance In force of the Proclamation, dated 
the 15th December, 1992 in respect of 
Rajasthan, issued under article 356 of the 
Constitution by the President, for a further 
penod of SIX months with effect from the 
15th June, 1993 " 

As the House IS aware, the President was 
pleased to Issue a Proclamation under Article 
356 of the Constitution imposing President's 
Rule in uttar Pradesh on 6th December, 1992 
Similar proclamations were issued on 15th 
December, 1992 in respect of the States of 
Madhya Pradesh and Rajasthan The Legisla-
tive Assemblies of all the four States have been 
diSsolved 

The Proclamations impOSing President's 
Rule In uttar Pradesh, Madhya Pradesh, 
Himachal Pradesh and Rajasthan were ap-
proved by thiS august House on 23rd December, 
1992 and by the Rajya Sabha on 21 st December, 
1992 The Proclamation In relation to the State 
of uttar Pradesh shall cease to operate on 5-&-
1993 whereas the proclamations In relation to 
the States of Madhya Pradesh, Himachal 
Pradesh and Rajasthan shall cease to operate 
on 14-6-1993 

As the hon Members are aware under 
Clasuse (4) of Article 356 of the Constitution, a 
Proclamation ISSUed by the President and duly 
approved by the Parliament shall, unless re-
voked, cease to operate on the expiration of a 
penod of SIX months from the date of issue of the 
Proclamation, prOVided that If and so often as a 
ResolutJonapprovmgthecontlnuancernforceof 
such a Proclamation IS passed by both Houses 
of Parliament, the Proclamation shall, unless 
revoked, continue in force for a further pened of 

SIX months from the date on which under th IS 
clause itwould otherwise have ceased to oper-
ate 

We have made a careful and critical as-
sessment of the situation prevailing In these four 
States, to determine jf elections could be heid 
wrthoutanyfurtherextenslon of the penod of 
President's Rule. It IS found that the internal 
security and the law and order situation In these 
States, though under control, IS still fragile As 
the hon. Members are aware. the Ayodhya 
incident of6th December, 1992 hadtnggered off 
a chain reaction In vanous parts of the country 
including In these four States. This had resulted 
not only in loss of lives and properties but also 
In a general heightening of the communal ten-
sion Following the Imposition of PreSident's 
Rule In these States and the deciSion of the 
Union Govemmentto ban certain communal 
organisations, the fall out of the Ayodhya InCI-
dent was contained byfirm action against com-
munal and fundamentalist elements from both 
the communities. These forces are presently 
lYing low and have not been altogether curbed 
Itlsour assessment that, Intheeventofelec- ' 
tions betng held In these States In the Immediate 
Mure, communal passIOns would Inellltabty be 
aroused by political parties leading to confron-
tation and clashes between the communities 
The communal diVide created by the nots had 
left deep scars on the psyche of the people 
While sincere efforts are being continuously 
madeto repalrthedamage and bndgethedMde 
any announcement of holding elections at thiS 
Juncture IS bound to causes a set-back to the 
process of normalisation which has been set In 
motion by the administration of these States 

The Process oftoOlng up the administra-
tion and purging the administrative set up of 
certain communal elements which had taken 
roots has been Initiated In nght earnest In these 
StatesanditwouldreqJ;resomettmebeforethe 
same IS completed 

In Vlewoftheobtalnlng pOSition, as briefly 
descnbed by me, It IS our honest assessment 
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thatthe process of normalisation and consolida-
tion in these States should not be allowed to be 
affected in the middle by diverting popularatten-
tion to the electoral process. Besides, the very 
process of electioneering, in the event of elec-
tions being announced, would most certainly 
arouse and incite communal passions which 
could pose a grave threat to the still delicate 
communal situation in these States. 

We, therefore, propose that President's 
Rule in these States may be continued for a 
further period of six months with effect from 6th 
June, 1993 in respect of Madhya Pradesh, 
Himachal Pradesh and Rajasthan. 

I would like to assure hon. Members that 
restoration of popular rule in these States shall 
not be delayed a day longer than what is abso-
lutely necessary. 

Sir, I solicit the approval of this august 
House to the Resolutions moved by me. 

MR CHAIRMAN: Motions moved 

"The continuance in force of the Procla- , 
mation, dated the 6thDecember,1992in 
respect of UttarPradesh . issued under 
article 356 of the Constitution by the 
President, fora further period ofsixmonths 
with effect form the 6th June, 1993." 

"That thiS House approves the cOf'ltinu-
ance In force of the Proclamation, dated 
the 15th December, 1992 In respect of 
Madhya Pradesh, Issued under article 
356 of the Constitution by President. for 
a further penod of SIX months with effect 
from the 15th June, 1993 " 

"That thiS House approves the continu-
ance In force ofthe Proclamation, dated 
the 15th December. 1992 In respect of 
Himachal PradeSh, Issued under article 
356 of the ConstItution by the President, 

Pradesh IJIJd RtJjasIhIlll 
for a further period of six months with 
effect from the 
15th June, 1993." 

"That this House approves the continu-
ance in force ofthe Proclamation, dated 
the .sth December, 1992 in respect of 
Rajasthan. issued underarticle3560fthe 
Constitution by the President, fora fur-
ther period of six months with etfectfrom 
the 15thJune, 1993," • 

SHRI RAMNAIK(BombayNorth):Sir, I 
beg to move my amendmentto the Resolution 
in relation to Uttar Pradesh: 

" That in the resolution, --

for"six months" substi'ute"threemonths ' 

Sir, I beg to move my amendmentto the 
Resolution In relation to Madhya Pradesh. 

.. That In the resolution,-

for I "SIX months" substitute 'lhree 
months" 

Sir, I beg to move my amendment to the 
Resolution In relation to Himachal Pradesh 

.. That In the resolutlon,-

for "SIX months" substitute' three 
months" 

Sir, I beg to move my amendment to the 
Resolution 10 relation to Rajasthan 

"That In the resolutlon,-

for"slx months" substitute "three months" 

SHRI SUSHIL CHANDRA VARMA 
(Bhopal) Thank you, Mr. Chairman Slr,onels 
greatly distressed to find thattheGovemment of 
India Intend extending the Proclamation by an-
other SIX months. Even the first proclamation 
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under Article 356wasarbitrary, ulljustunfairand 
undemocratic. The situation certainly varied 
from State to State. I am sure, my colleagues 
from the States concerned would place their 
case In respect of their States. But I would like 
to htghlightthecircumstances under which the 
Proclamation under Article 356 was Issued in 
the States of Madhya Pradesh. The sequence 
of events would show how frivolous, how unnec-
essarythe action taken by the Government of 
India was I. Article 356 very clearly says 

'lfthePresldent, on recelptofa report from 
the Governor of a State or otherwise, IS 
satisfied that a situation has ansen In which 
the government of the State cannot be 
camed on In accordance with the provI-
sions of this Constitutions, the President 
may by Proclamation ... " 

There are several provIsions The pOint IS 
:nat the President may ISSue that Proclamation. 

What was the justification to cometo the 
conclusion that In the State of Madhya Pradesh 
therewas a ConstitutJonalfaliure? In ordertosee 
t he problem In the correct perspective, I would 
I'~e to refer to the sequence of events which took 
piace I would refer to the reports which were 
sent by the Governor of Madhya Pradesh from 
time to time to the Government of India 

Thewholethlngstartedwithwhathappened 
In Ayodhya on the 6th of December TheGov-
",mor sends a report on 8th of December saying 
that the death -toll In Bhopal or In Madhya 
PradeshduetounabatedVlOlenceforthesecond 
Clay In succession invarious parts of Madhya 
Pradesh has risen to 39, about half of them are 
reported to be In police firing. Deaths in police 
flnngtakeplacewhenthepoltceisacbveandthe 
law and order machinery is alert. I can say that 
With some kind of confidence having been my-
self In charge of law and order, haVing worked 
as the District Magistrate for six years as also 
as the Chief Secretary of the State of Madhya 
Pradesh how the law and order situation 
developes. The report says at leest 365 persons 

were injured in the violent InCidents In the State 
Of them, 62 policemen were Injured In Bhopal 
alone 

When do the policemen get Injured? It IS 
when they are active In the maintenance of law 
and order. Thetotal number ofpohce personnel 
Injured In the State IS said to be 90. Of the 39 
deaths, 24 were In Bhopal, four In Burhanpur 
which IS a very sensitive area, two in Jawara, 
eight In UiJain and one In Jabalpur. The Gover-
norhlmseif admits that curfem has been C!amped 
for an Indefinite penod In the police stations of old 
Bhopal Prohibitory order have been Imposed 
In 29towns of Madhya Pradesh In the letter of 
8th December, the Governor admits that army 
has been deployed In the curfew bound areas of 
Bhopal Despite that, despite the shoot at Sight 
orders which were given, fresh inCidents of 
arson, policefinng stonethrowmg have been 
reported In severallocahbes ThiS does happen 
when there IS law and order problem Nowto 
tackJethe problem of continued Violence In the 
States capital, theStateGovemmentdeadedto 
replace the Dlstnct Collector of Bhopal and 
Supenntendent of Police The State Govern-
mentwas not satisfied wrtt1 the performance of 
the Dlstnct Magistrate, the Superintendent of 
Police. Very cunously enough, the Governor 
only two days after the law and order situation 
deve!opedintheStatesaysthatthefaddeteno-
rating law and order situabon of the State In the 
wake of a wide-spread acts of violence, arson. 
looting and the lack of faith of the public in the 
ability of the State Governmentto stem the tide 
prlmanly because politicalleadershlps overt 
and covert support to the communal 
organisations seem to pOint out that there IS 
break down of the administrative machinery of 
the State How prejudiCial the whole attitude IS. 
From the action and inaction on the part of the 
State Government. The Govemorwrites two 
days after the situation developed, the kind of 
situation that I have referred to, thattheGovem-
ment of the State cannot be camed out in accor-
dancewith the proVIsions of the Constitution of 
India. Hence it is recommended that Your 
Excellency, the President of India, should pro-
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claIm the President's lule under Article 356 of 
the ConstItution of IndIa and dissolve the State 
Legislature ThiS IS a letter from the Governor 
on the 8th of December 

I represent Bhopal constituency in the Lok 
Sabha lwasmyselfpresentinthecitywhenthe 
law and order SItuation developed. On the 6th 
evening we received reports about what hap-
penedatAyodhya Bhopalwasabsolutelyquiet 
Nothing was happening there. I myself returned 
from outside at about one In the mornIng and 
Bhopal was QUiet TI";erewas no law and order 
situation In the cIty at all Even in the mornIng, 
parents sent theIr chtldren to SChOOl. there were 
buses plYIng on the streets of Bhopal itwas 
absolute!y qUiet Suddenly I do "lot know what 
happened. In the afternoon there were these 
cases-arson lootmg. klll!ng and all that Bhopal 
IS not a city which has a history ofcommunal 
tension or communal Violence. But It suddenly 
developed I made a statement that rioting was 
bemg engmeered by outside people who were 
not mterested ,n the continuance of the BJP 
Government In the State of Madhya Pradesh 

The Governor shoots off another letter two 
days after December 8 He says that acts of 
violence. arson lootmg contInue in Bhopal The 
death toll has gone upto62 rtlsafact Itcannot 
be denied Ittakes tlmeto get control overthe 
SituatIon. I have handled the law and order 
SItuatIon many times In my career as District 
MagIstrate. It IS notthatsomething happens and 
thatrtwould be controlled within halfan hour or 
two hours. Thetotal number of deaths reported 

Nine deaths were reported in Unaln . four 
in Burhanpur: three In Khargon: one each at 
someotherptaces. Look atwhattheGovernor 
hImself says. "Total number of arrested per-
sons IS reported to bee 5. 000 IftheStateGov-
ernmentwas not aliveto its responsIbility do 
youthlnkthattheywouldhavetakensuchstrong 
steps as to put behind bars. 5,000 persons? The 
Governorwrites Several acts of arson, VIOlence 

and llooting rocked new Bhopal area yesterday 
Yesterday the district administration extended 
curfew in all the three police stations of New 
Bhopal. Indorewas relatively quiet. on the first 
two days. Despite curfew, violence erupted in 
one area of the city yesterday, resulting in one 
death and injuries to 12 persons. The Governor 
In this letter concedes that more columns of 
army and polices forces had been requisitioned 
In Bhopal This is his letterwritten two days after 
hewrotethe first letter. 

HevvntesathlrdletteronDecennber13 The 
UnIon Government In their wisdom Issues the 
proclamation uddner Section 356 I do not know 
what conVInced them during thIs penod of SIX or 
seven days, as to motivate them to pass that 
order. The 3rd letter of December 13 says that 
the death toll in group clashes and police firing 
in vanous parts of the State reached 125 on the 
13th morning. It was ali subSiding ''The break 
up ofthedeaths as dlstnbuted among different 
citIes was Bhopalwasleadrngwltf) 100. UJJ31n 
wrth 9 which is a very sensitIve area) Khargon 
with 9, Burhanpurwithfive, nolncldentatJabaipur 
Indore. Neemach, etcwhlch are very sensitive 
otherwise Onthenightof11thDecember police 
had to resort to flflng in Khargon to control 
clashes between two groups ... A!I the actIons 
that were possible were being taken by the State 
Government One \ "SAF Jawan was kIlled In 

Govlndpun a locality m Bhopal The army had 
surrounded the areas and combmg up opera-
tIons were Imdertaken. 1954 noters were ar-
rested till 12th December" The Governor hIm-
self explainS all these steps that were taken by 
the State Government \The army raided the 
farm house at aboutsDCkJlometers from Bhopal 
on Raisen Road Thearmywas alert and actIVe 
It arrested a number of persons and recovered 
a large quantity of arms and ammunitIon. Ac-
cording to eyewitness account narrated by the 
Press, the mIscreants exchanged fire with the 
army mwhlchsomeofthemwere killed. It was 
all pre-planned. 

I would not like to sayvery clearly-I do not 
havetheproofto say-as tolNhowereenglneer-
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II1g all thIs. But. it is certainly not the State 
Government The Governor himself says that 
this kind of happening strengthens his convic-
tion that the spateoftroubles leading to incalcu-
lable los's of life and property is the handiwork of 
well-organised and well-planned strategy of 
antl-Oationalelements. ThislSwhattheGover-
nor writes. In the meantime. the Union Govern-
ment imposed a ban on certain organisations 
The Governorwrites thatv.ith the reported state-
ment of the Chief Minister Shri Sunderal Patwa 
thatthedeclslonofbanningtheRSSandVHR 
was unfortunate. the State Governments cred-
'bllity to sincerely implement the Centre's 
direction In the matter IS under a cloud He IS 
assuming all these things. he IS just imagining 
and not citing a single Instance of the Govern-
ment tryIng to VIolate the directions issued by the 
Union Govemment The Govemor admIts that 
Shn Lokender Singh who was BJP MP from 
Santa was arrested on the ath of December : Shri 
RamJanand Singh MLA. Janata Dal was ar-
rested at Satna on 8th December: Shn Yogendra 
Rana. former MLA BJP and Shn Seva Ram 
Gupts. former MP, WP were arrested at Morena 
on the 9th of December 

15.00h .... 

They are our own people in the party they 
are MLA's and MPs. yet action was taken 
agalnstthem 

The Governor forther write "It IS Significant 
to mentIon that BJP In Bhopal (henow refers to 
me.) Shn SushI Chandra Verma. IS reported to 
have deSCribed the present riot In Bhopal as a 
politIcal game· I shall prove after sometIme 
how and why it was a political game engineered 
by some other party ftJ. theendhesaYS"lhave 
reasons to beconvtncedthatthereshouid not be 
any further delay in Imposition of President's 
rule accordtng to Article 356 of the Constitution 
.. What are the reasons which convinced the 
Governor, I do not know Thesearethefactsof 
thecass 

On 15ththeproclamationwaslssuedand 

on 18th it was' ratified by the Parliament. Now. I 
will come to the legal issues how the first order 
was wrong and why it is not necessary to extend 
the proclamation which was ISSUed earlier 

I have already read Article 356 It is some-
times contended that the satisfactIon of the 
President is beyond JudiCIal revtEMl. ArtIcle 361 
of the ConstitutIon of India IS relied upon to 
contend thatthe president orthe Governor of the 
State cannot be made answerable to any court 
forthe exercIse and performance of the power 
and duties of theIr Offices or for any act done or 
purported to be done by them In exercIse and 
performance of theIr powers and under the 
Constitution It IS also argued that the mlnlstenal 
adVIce tendered to the PresIdent by the Counci I 
of MInisters or the Union Cabinet cannot also be 
inqUIred Into by a Court of lawas ArtIcle 74(2) of 
the Constitution disables the Court from making 
any InqUiry Into naturecfcontents of the mlnlS-
terral adVice to the PreSident If thiS prOVISion 
had not been there. wewould have requested the 
Home Mlnlsterto lay on the Table of the House 
what kind of adVice was gIven by the Union 
Cabinet to the President asking him to Issue 
proclamation u'nder Article 356 

Clause 5 of ArtIcle 356 of the Constitution. 
as it stands today. had been substituted by the 
ConstitutIOn (Forty Fourth Amendment) Act 
19781n place of the ear her dause Inserted by the 
Constitutlon(ThirtyEIQhtAmend~)Act. 1975 
I am saying thiS because the HIgh Court of 
Madhya Pradesh has quashed the order passea 
by the PreSident Of course. the matter IS sub 
JudIce. It IS pendIng before the Supreme Court 
Let us see what will be the final outcome of the 
appeal that has been filed 

Theongmalclause. which sought tobarthe 
JudiCIal reviEMl of proclamation under Article 
356 on any ground. reads as under 

"Notwithstanding anything in thlsConstl-
tullon the SatIsfactIon of the President 
mentioned In ClaUse! 1 ) shall be final and 
conclusive and shall not bequestioned in 
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anyCourton any ground." 

This has been doneawaywith by the Forty 
Fourth amendment and, therefore, thesatisfac-
tion of the President as has been held by the 
Madhya Pradesh High Court - is subjected to 
Judicial review. 

TheotherconnectedArtides, whIch can be 
read as aid for construction and interpretation of 
Article 356, are Articles 355 and 365. Article 355 
says: 

·'t shall be the duty ofthe Union to protect 
every State against extemal aggression 
and intemal disturbance and to ensure that 

. theGovemmentofeveryStateiscarriedon 
in accordance with the provisions of this 
Constitution .• 

Article 365 says : 

·Whereany State has failed to complywith 
ortogiveeftec:ttoanydirections given in the 
exercise of the executive power cf the 
Union under any of the provisions of this 
Constitution, it shall be lawful forthePresi-
dent to hold that a situation has arisen in 
VllhichtheGovemment of the Statecannot 
be carried on in accordance with the provi-
sions otthis Constitution .• 

This has not happened. 

Sir, Article 356 of the Constitution is open 
to judicial review. It can be declared wholly 
extraneous, irregular and irrelevant - to the 
purposeforvttlichthe pc7tt"8I' under Article 356 of 
theConstitljjon has beenconferred by the Con-
stitution, If the Union government is unable to 
establish a reasonable nexus between therea-
sons disclosed fofthe Proclamation and the 
satisfactionthePresidenl There cannolbeany 
-sweeping ordrasticpowerconferredonthe 
President under AItide 356 oftheConstitution 
for imposingthePresidenlial ruleina State and 

dIssolVing Its Assembly. 

15.01hrs: 

(SHRITARASINGH in the Chair) 

It may also be noted, asa legal position, that 
as the bar to judicial review imposed by the 
foregoing Clause(5) in Artide 356 oftheConsti-
tutionwasrepealedbyFortyFourthAmendment 
Act, it is quite obvious thatthe proclamatIon IS 
open to judiCial revtewon the ground ofillegahty, 
irrationality, impropriety or mollified onn short, 
on the ground of abuse of power. 

Artide 356, authorises serious inroads into 
the principles of federation. This is hitting at the 
very root of our Constitution. I would nowtake 
you back to the discussion which took place in 
the ConstituentAssemblywhen this Articlewas 
finalised. Shri B. Shive Rao in his famous book, 
'Framing of India's Constitution' at page 10and 
11 has traced the history of the debates in the 
Constituent Assembly on the provisions of 
Artide 356 of the Constitution, which was then 
Article 278. Issues Relating toa situation in a 
State where there is a break down of Constitu-
tional provisions, the respective roles of the 
Govemor and the Union Govemment and the 
functions and powers to be exercised by them, 
evoked considerable discussion in the Drafting 
Committee. 

"In the long and lively discussion on those 
article, anxietywas voiced by some members 
lest in the name of an ernergency there should 
be inroads into the autonomy of the units. Shri 
H. V. Kamathwas critical of the position likely 
to be createlby these amendments, since the 
President could thereby intervene in a State 
even without athreatto peace and order, onthe 
ground thattheGovemment of the State could 
not be carried on in accordance with the provi-
SIOns oftheConstitution. The President's inter-
ventionshouldnotbeirwoked,theleamedMem-
ber, Shri Kamath agreed. "On the pretext of 
resolving a minister.al crisis or of reforming 
maI-administration.n a State. Even assuming 
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that the Government of India thoughtthatthe 
adminIstration In the State was not upto the 
mark, the solution did not IIein issUIng a Proc-
lamation under Article 356". ·Shri Sibbanlal 
Saxena supported this view Shrt Kamath, said 

the article would reduce the provincIal au-
tonomy to a t,arce" ThiS IS precisely what has 
happened 

.. Shn Hrldayanath KunJru also saw some 
danger In :he misuse of the power under Article 
356 of the Constitution According to him, If the 
powers vvere given to the Centre to Intervene In 

a State It wOL':docreate senous discontent. such 
acts would be Impression 'nothmg but the 
undiluted autoGacy otthe Centre' 

Dr AmbedhKar, himself more or less 
agreed \',:th thiS hlleu While defending the pro-
','ISlon he expressed the vlewthat before sus-
pH idln9 tr,e Government Of a State. theCentraJ 
::;overn'T:e'1t S110U!d first give a warning to the 
::.;tatecvlcernE:d !tthewarnlng tails the centre 
should (,rjf;[ an election. allOWing the people of 
the E1tate tc settle matters themselves .. It was 
,')nly wher lhose remedies falledthatthe Presi-
dent would rE:sort to the power of Imp.osltlon of 
PreSident s Rule TheAssembiythen accepted 
th oO prov!slons on the premises, as explained by 
~. " Ami: edkar that the Union actIon under the 
A!tlclE: Inus! not be an invasIOn on provincial 
autonomy Dr AI~bedkar even accepted that 
such an Article will never be cailed Into 
operation and that It would remain a dead letter 
in the ViOl h,r1g of the Constttution for more than 
40 vp.ars however we find that thiS Article was 
rE:'sortc,d to by the Union Government on more 
than 88 occasions The State Governmentwere 
dissolved most arbltranly to SUit the conve-
nience of the Government of India 

"incidents of varytng magnttude of arso~ 
100tIOg and killings, as a reaction to ~SJld 
demolition at Ayodhya had disturbed several 
parts of the country, glVlOg nseto necessity of 
geanng up the law and order maChinery, tn the 
affected States to restore peace and harmony 
ThiS was so In the State of Madhya Pradesh and 

also In other States like GUJarat and Maharashtra 
There IS no matenal produced before the 
cOLJntry to support the impOSition of the 
PreSident's rule only in the State ruled by BJP 
Hlmacha! Pradesh, where the BJF ruled and 
where. there were no disturbances whatsoever 
ofthetypes descrtbedto havetaken place '"the 
State of Madhya Pradesh the ImpOSition of the . 
PresldE:n:'s rule was wholly unjustified There 
was no occasion to raise any Inference 01 ladure 
of cc:-,st!Lltlonal machinery even under Article 
365 of the Constitution The Governor himself 
said that; ;hen the ban order '::as ,ssued certain 
arreses serf: Tlade. It did not 'i,ake af'y differ-
enCE so fa' as Madhya Pradesr, IS concerned 
anG 2;('S:O in other States whetr,ertne BJP was 
I ull~'g t~lere C' the Congress was ruling In Delh! 
It CliO not Tlai<e anv difference The Government 
Df i;od:a Iss'Jed orders for ~ar and t!"OSE: :ydf:rs 
weT", :arr:ed out I havea personal !erN/!edgeo! 
tr;2t '~eri?vv'as no quest,on () cisob(:~"lng:>r 
d!srespect!:1g the orders Issued ty~h€ GS'lern-
m'2~t c· '~):.l·a 1:: the reports ottnc~3C";E-rnor also 
as I sa:j tene' there is no SCE::'f,C ailE:gatlon 
of allege:J deeds or misdeeds of the StateGov-
ernfTleFi: I" ca'TVtr'1g our thE: G,rE'ct,ons of trlE 
Unlor Gc "er'lrrH?r;t 

r,';:reworserllrg of law and :x:::,:r Situation 
In a State o"eto sudeen oLtbreak of v,olence 
does not c aBed for extreme step of _ !Y)POSrtlon of 
Presloer:! 5 'ule IncapaC!ty or help:£:ssness of 
a Slalelo meet a threat to pub\:c: order or ptac" 
is not a pe'm!ss!:Jie ground unless" rf5U'!S in 
total para:ysls of!heGovernment of~he State 
ThiS has not happened The Government was 
wO:k,ng ':'.i' steps weretakel'1 to control the law 
and order Situation Law and order was brought 
under control. Armywas called In the senSitive 
Cities ofMadhyaPradesh.ltkeJabalp';f Raipul 
Gwahor Where. there was almost no law and 
order problem. The duty of the Govt IS not 
dIscharged only by proclalmmg PreSidents 
rule If the Government oflndia feltthatthe S,ate 
Government of Madhya PradeSh or of other 
States were not ailing upto the mar k The Gov-
ernment could have adVised them to take such 
steps The Government of India could have 
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made offer of deploying more Army, more 
forces. But nothing of that kind happened 

The Governorsentthree letters on 8th, 10th 
and 13th February. On 15th December, the 
proclamation under Article 356 was Issued 
ObVIOUS by It was improper use of the extraor-
dlnary power under article 356 It was passed 
with a purpose against the State Government 
vvtllch does not belong to the party in poweratthe 
Union andwrth an eye on forming a Govemment 
of their own In a State by taking adVc!ntage ofthe 
circumstances. This is preciselywhatthe Cen-
tral Government did. 

It was purely politically motivated. ThiS 
has been borne out, this has been established 
Inthe histoncjudgmentgiven by the HIgh Court 
of Madhya Pradesh in which they set asidethe 
proclamation oflhe President; they have held 
that the satlsfactton of the PreSident IS Justifi-
able: It can be questioned before the court of law 
thiS IS preCisely what has been done 

The judgment ofthe High Court, Madhya 
Pradesh. Jabalpur says as follows: 

'We have held above that proclama-
tion was invalid and beyond the scope 
of Article 356 ofthe ConstItution .. 

This IS the decision gIVen by the High 
Court of Madhya Pradesh It further 
reads as follows 

"TheentJre proclamatton, In our Opln-
,on. IS based on the grounds not ma-
tenal and warrantedformvokingthe 
extraordinary powers ofthePresJdent 
underArticle356of1heConstitution ....• 

This proclamation has been setasJde. That 
IS whatthecourt order says , It is very unfortunate 
that mostarbitraryactionwastaken inthemonth 
ofOecember is how sought to be continued by 
the Government for another SIX months. 

Our BJP leaders have been telling the 
Govemmentotlndiaandthepartyinpowerhere 
to-hold elections, weare preparedtofacethe 
challenge ot election Why are you then not 
holding election? Why is the congress party 
Circumventing the issue, I do not knowwhatthey 
feel about the election prospects oftheir party in 
the State, Perhaps they are not very confident 
about the outcome, Thelrplea IS, their ground is 
'thatthelawand order situation in Madhya Pradesh 
or Uttar Pradesh or Himachal Pradesh or 
Rajasthan is fragile. it IS nothing butridiculous, 
it is totally untrue 

I would, therefore, requestthat itthe rulling 
party here hasthe guts let them announcethe 
election, Let them facethe electorates, and iet 
them see whether the electorates, the people are 
with them orthe people are with the Government 
whom they had the audaCity to dismiSS most 
arbitrarily and unjustly 

[Translation] 

SHRI BHERU LAL MEENA( Salumbar) 
Mr ChaIrman, S,r the actIon taken under Article 
356 of the ConstitutIOn was absolutely fight 
becausefollowtngthe incident of 6th December 
a homble sItuation had emerged throughout thp. 
country and to combat that situation It was 
essential to take such action IlhereforesuPPor! 
the action taken by the Government 

The Incident of 6th Decembertnggered ot 
Communal Violence which ultlmateiv sent a 
wave of severe resentment among the people 
throughout the country and there was a hornble 
srtuationallaround. This, subsequently, made 
It Imperative to Impose PreSident's Rule In the 
States of Madhya Pradesh, Rajasthan and 
Himachal Pradesh on the 15th of the month The 
steps taken by the Governmentwere fight to 
meet such a horrible Situation because the 
authorities In charge of enforCing rules and laws 
had themselves turned Into perpetrators otlalNs 
ThestructtJrethatwaSi demoltshed In Ayodhya 
on the one hand IS Said to be a Mandirwhile on 
theotherhand, IttSlirguedthatBabli Masjtd was 
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buitt on that site forcibly. The Vishwa Hindu 
Parishad and Bhartiya Janata Party areonly 
organisations which are of the opinion that a 
Ram Mandirexisted on the site of dispute and 
th?t Ram was born With the help of such 
assertions an obnoxIous situation has been 
created throUghout the country. The hon Prime 
Minister had been assigned with the work to 
decide the issue with the helpofallthe political 
parties whether the structure IS a Mandlf or a 
Masjld. Muslim league was also inVited to pro-
vldeasolutiontothetangle Atthetlmewhenthe 
meeting was held, there was a Gov! ofBhartiya 
Janata party in Uttar Pradesh which had given 
an assurance that It would allow holding of 
recitation of holy songs (Bhajan Kirtan) only 
'lear the disputed structure andthat it would not 
letthe structure bedemolished When the State 
Government had assured of prOViding full pro-
tectton to the structure, the Union Government 
had to believe It Lateon, the Union Government 
had to take such steps because the structure 
was demolished In Violation of the assurance 
given by the State Government. We all are 
aware ofthesituation that emerged In the country 
asa fall out of demohtlon of the structure , 

Ifsomeoneelse ploughs my field then that 
will naturally irk me. I cannot allow some one 
elsetoplough my field even at the cost of my life 
ttyoou assumethatttlerewas once a Mandlrthere 
thenanotherfactalso remains that there was a 
Sabri Masjid too You a Iso accept that earlier 
thefewasa Mandtrthere andthattheMasjld was 
constructed there later on. TheB. J. P and the 
Vtshwa Hindu Panshad claim that Ram Mandir 
exlStedthere.IfRam Mandirexistedthere, then 
fromthatpointotvieN also this historical monu-
mentshould have to be preserved. ThiS was 
slmpty because of the behefthat lord Ram was 
bomtnerethathlstorlcal monument should not 
haYebeendemOlfshed. You have yourself dls-
~therwneofRamand hiS birth place by 
resorting to demolition of the structure. The 
matterwas already under conSideration of the 
countoftawandnormallytheverdlctofthecourt 
sIIoaIdhaYebeen acceptabte to all. The situa-
~hasbeenworsenedbypulling. 

down the structure Ifthe Government is run by 
such type of people and such people are allowed 
to remain In power, thentheywoutd allow the 
situation to deteriorate to any extent Theyfollow 
the policy of doable standard and that is why 
there was a resentment against the people of B 
J P throughoutthecountryandthatlswhythere 
were communai nots The B J P and the 
Vishwa H!ndu Panshad had madeaplantowh:p 
up Violence They spread rumours on several 
places that Mandlrs had been demolished on 
particular places and that IS why efforts were 
made by them to create communal riots We can 
think as towhatsnould be done when the protec-
tors become destroyers I WOUld, therefore, like 
to say that the act of dismiSSing the State 
Governments was the c(\mmenda ble step of the 
Central Government Had the Governments in 
those States not been dismissed, the situation 
of the country would have worsened further 
resultmg In worst consequences. 

Mr. Chairman. Sir. there was violence 
throughoutthecountry including in Bombay and 
Calcutta following the inCident of6 December. 
The reason was the same that ifsomebody else 
comes to plough your field, then a quarrel is 
Inevitable. If some one tries to encroach the 
rights of others. quarrel is inevitable Dismissal 
of Governments in those States was absolutely 
nght and moreover the SituatIOn as it prevails 
there IS not conducive for holdmg election. Even 
now some or the other disturbances keep on 
taking place there. I WOUld. therefore, endores 
thec.iectslon of extending the penod ofPre5ldent s 
rule In those States. 

Mr Chairman, Sir, I cansayitln uneqUiVO-
cal terms that the persons who the Government 
relied are themselves responsible of worsening 
the situation. It was only proper to dismiss the 
Governments being run by such persons. Nev-
ertheless. I would add that the parties respon-
Sible for fanning - communal frenzy need be 
banned. I would liketo submit that the period of 
President's rule in those States should. m the 
first place, be extended and election in those 
States should be held only wtlen normalcy and 
peace retum there. 
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SHRI MOHAN SINGH(Deoria): Mr. Chalr-
man, Sir, I am sorry to notethattheGovemment 
is avoiding holding of elections in 3 States in 
additton to Uttar Pradesh. There was some 
speci~1 condition in December that necessi-
tated imposition of President" s rule. The Impo-
sition of President' s rulewastheonlyaltemative 
In those conditions. The Central Government 
would have been guilty of failure in discharging 
Its responsibilities if it had not dismissed the 
Governments to the four States and did not 
Impose the President's rule there. But now the 
situation is under control in all the four States. 

. Moreover, we know that the provision of 
PresIdent's rule to be Imposed in a State is a 
temporary arrangement Thefederal system of 
India as provided m tpe constitution does not 
allow the rule of the cnetre in any State for 
endless penod. It IS unfortunate that the provi-
slOn oftheConstrtutlon oflndra has been used or 
abused by the Government for its selfish politI-
cal motIVes. The motive behind avoiding elec-
tions remaIns thatthe political party in power at 
the Centre does not enJoy the support of the 
people of those States 

I would like to submttto the hon Ministerof 
Home Affairs that not to talk of other states but 
atleast in utta~ Pradesh, even after repeated 
postponement of the Assembly elections, the 
Congress will not come into pOwer in the State. 
Delay in holding Assembly elections will further 
.erodecredibilil.yoftheCongress in UltarPradesh. 
A fewhon. Ministers of the Central Government, 
hailing from Uttar Pradesh and who won their 

. seats with very narrowmargins, of one hundred 
or one hundred fifty votes have got a vested 
interestirrextending the President's rule in the 
State,becausetheyc:anfrequentlytraveltotheir 
constituencies in helicopters to influence and 
impress the voters. I condemn all this very 
strongly. There is no law and order in the State 
anditordevelopmentworksarebeingtakenup 
Police atrOCities areon the rise. Police and Civil 
Administration are on the collision path in the 
State. This stateofaftalrswasneverwitnessed 
earlier in the State. The party in power at the 
Centre has voted notto sit in opposition for long. 

This WIt'J party has got no political programme 
in U. P: except to replace the Governor. The 
Congress is pursuing just one programme of 
havingtheGovemor of Uttar Pradesh replaced 
and has got no otherpolitical programme. How-
fiNer,l am sorrytosaythattheCongress in power 
at the Centre even does not care for its party 
workers of the State. At all the forums the 
demand forthe replacement of the Govemor is 
being voiced. WhenevertheHon. Prime Minis.::: 
tervisits any religious placeinthecompanyof 
theGovernorthe former gives an impressionfo 
the Congress workers that the Governorwill not 
be replaced as the Governor hails from my 
constituency. The Congress In the State has got 
just or-e political programme even thattheCen-
tral Government is not eagerto implement. This 
is sending wrong signals tothe Administration 
The Central Government should categorically 
make clear that the Governor Will not be re-
placed. Atmosl'hereof uncertainty prevailing at 
political level In Uttar Pradesh should be re-
moved. This I would like to submlt.to the hon 
Minister of Home Affairs of the Government of 
India. 

Secondly, bureaucracy is looting the State 
with both hands. Two months agoa controversy 
aroseontheissueofreductionofexporldutyon 
the bulk export of molasses without consultIng 
theCentre under pressure of the distillery own-
ers, bythebureaucrats in Uttar Pra~. How-
ever, when nowthe Centre has fully decontrolled 
molasses, those very bureaucrats are raising 
hue and cry. On being asked about raising hue 
and cry on this issue since they themselves 
reduced export duty on molasses. Thosevery 
bureaucrats informed us that an understanding 
was arrived at between the sUgar mill owners 
and the Minister at the Centre. And they are 
against the secret deal to decontrol alcohol. 
Looting of theStateison atthehandsofleaders 
and bureaucrats ... 

AN. HON. MEMBER: Who is the Minister 
concerned? 

SHRI MOHAN SINGH: Mer\tiOningtbe 
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j nameoftheconcemed MinisterisegaiNtpar-
liamentary norms. Ofcoursethe name of the 
officiaIscouldbemainlaill8dbut8'M\thiswonl 
beproper. twouldliketosubmillhat thoughthe 
Central GowImmenthas decoidlulled m0las-
ses yettheStateGollemmentis not implement-
ingtheorder. TheStateGovemmentistatdng 
the plea that the lawregarding molasses was 
enacted much earlier in thes1ate. That's why it 
is nota Centralsubjec:t Therefore, if1hesllbject 
does nctc6meintheUnion IistsowilHheState 
GoYemment continue with control on motes-
ses? As. resultofittherewill bea dinlctatfect 
onlheprodudionof~usedinproduc­
ingmolasses. TheCentraIGcM!mmentshouid 
dearly statewhetherthe orderof.decontroI of 
molasses extends to Uttar Pradesh or not ? 
WhetherofficialsinUltarPradeshhaYegoneol4 
of control to delay the orders of the Centre? 
Tneretore, taking the plea that it is upto the 
bureaucracymUttarP~toimpJementthe 

OfderwiH do no good . TheCentralGI:wamment 
shou\d make its stand clear on the issue. 

Mr. Chairman, Sir, secondly, 1'MX.IIdliketo 
refertotwo more incidents. In one such incident 
students of Allahabad University protesting 
against the entry of the officials of a banned 
organisation were beaters up on 26th January 
andtheofticialsofthebannedorganisationwere 
allowedto deliver speeches. Though I brought 
the issue to the notice ofthe t... Minister of 
HomeAffairsyettilldatetheHameMinistryhas 
not tatcen any action against1heCNiI or Police 
Administration. Another incident pertains tothe 
beating up a student inAligarh Muslim Univef-
slty.ltwascategoricallyassuredthattheAd-
ministration will be hold up but liUdate nothing 
has been done. An announcementwasmade 
regardinginstrtuting upofajudicialinquiryinto 
theincidentbutlamnctsurehowfarassociating 
the concered o,fflclalwill SeNe the purpose 
impartially? 

Mr. Chairman, Sir wehavegotnoobjec-
bon to accepting the fact that the Jawand order 
situation is satisfactory m Uttar Pradesh. Even 
when the lawand ordersituation issattsfactory 

eIectionstothecooperatives are not being hetd. 
Elections have been postponed because as per 
the judgment of the High Court the persons 
electedthreeyearsago undertheCongress rule 
at district level will continue in office till fresh 
election are held. Now it is feared thatthe same 
setotpersons may not be elected again. that is 
why the Government of Uttar Pradesh is time 
and again posIponingthe elections tothe coop-
eratives. The same set of persons who are on 
looting spree continue to be in office of the 
Cooperatives. Therefore, if there is a hitch in 
holding elections to the Legislative Assembly 
oftheStatethen why not hold elections to the 
Cooperatives~mmediateIY. 

Mr. Chairman, Sir, thirdlytheGovemmerrt 
of India and the Congress are going to hold a 
grand gala atAmethito propagate the ideals of 
RajivGandhi regarding the local bodies. I be-
lieve the Congress is not going to befool none 
else but itself as it may not be aware of the 
realitiestegardtng the local bodies '"the State. 
AlthenationalleadetshailtngfromUttarPradesh 
since pre independence days started their pub-
lic life through local bodies. Pt Jawaharlal 
Nehurwas even the Chairman of Allahabad 
Municipality. He also used to get a defeat at the 
hands of RaJnshi Tandon. Malvlya Ji or the 
mernbers of hIs family. From 1922theselead-
ersstartedtheirpubbccareerfromtheAllahabad 
MuniCipality. Khallm Zama Choudhareem a 
pro'T"ne:nt !f,ader of the Muslim League also 
started hIS public life from tha local body Oncl, 
Chairman of the District Council also use:dto 0, 

dKectlyelected. Therefore.loca! oOd!E:SCC'T 
ceptis not nE!\'Vto Uttar Pradesh Whlie rtcould o( 
newf.orotherstates. Y esonethmg IS deflnttetnat 
sinoethePresident'snlleinth'lStatetheCent:,,1 
Government is not s 'nCE:re about holdmg "I.;-c-
lions to the local bodIes In Uttar Pradesh. In tht' 
monthc:JJt.met~ofheadsofvtllagepanchayats 

is expiring. I would like to submit that the 
elections to the local bodtesshould belmmedl-
ately held if Assembly elections are not bel" ':: 
heldinviewof1hepromisebeingmad6allov,-r 
the country and me convention being o",I"j .,' 
Amethi.lt is being propagated Vlldo:l i p. :' : . 



451· Re. Continuance of 
Proclamation in respect 

MAY12,1993 of UP .. MP. HimIIcItaJ 452 
Pradesh and Raja5tban 

ISh MohanSinghj 

cooperation of the local bodies is a must and all 
thedevelopmentworks areto beentrusted to the 
local administration Therefore, elections to the 
local bodies should be immediately held When-
everthe officials of Uttar Pradesh approach the 
Planning Commission the latter suggests the 
former to internally mobilise Rs 600 crores. 
Theofficials are not in a position to mobilise Rs. 
600crores. Through sales Tax the State gets a 
revenueofRs. 2200crores. Througexclseduty 
Rs. 1700 croreswere expected to be mobilised 
However. I am sorry to saythatsincethebureau-
cracyhas been made in chargeoftheadmrnis-
tration rn the state more than halfofthe liquor 
contractrhave not been awarded on time More 
than 2-3 moths have passed. As a result ofthe 
collUSion between the officials and the liquor 
contractors the loss on account of the excise 
duty, the second highest revenue eamer, will be 
of the order ofRs. ~OOcrores 

But the Central Government IS not taking 
any Interest In this regard. The Centre should 
give Instruction to the effect that the districts 
where auction ofliquorcontracts has nottaken 
placetorttlelastttlreemonthsduetotheincrtness 
of the dlstnct offiCials, a diSCiplinary actio~ will 
betakenagarnstthern. they will be sacked oran 
entry will be made Into their character rolls I 
want an assurance from the hon. HomeMinlster 
that he would not tolerate any loss to the re-
sources otthe State 

Under what CIrcumstances theUnton Plan-
ning Commission IS Instructtng the Govern-
mentotU P tomobihseresourcesworthRs 
6OOcrores. Whereas the Government otU P IS 

not 10 a position to do so as the bureaucracy of 
the state IS not cap8ble of mobil, sing resources 
and thereby Intensdythedevelopmental works 
byUS11'19 Innovattons, newtdeaS and newmeth-
ods. 

The State under President's rule have a 
ConsuIIatMtCommtttee, compnsmgmembers 
from all parties but I am sorry to say that even 

after a period of SIX months. you haweagaifl. 
comeforwardwithproposaitoElltenc1PNlSidIars 
rule for another six months bloAt you have ... 
constituted a ConsultativeCommitteecompris-
ing of Members of Parliament of all the parties 
InU. P TheStateinwhichyouhaveconstituted 
such committees have so farnotorganised even 
a single meeting. Therefore, I want a clear 
assurance from the hon. Home Minister that 
within a week's period such Committees wiIt_ 
constituted and these must have a meeting 
every fortnight and the Governor should finalise 
the development works on theaavi<:eofSLlCh 
committees. In U P peoplearerunnmgfrom 
pillarto post in hope of getting apost In ordertQ 
earn favour within Congress be has fayoured 
someone by providing a car with red light and 
nominated some one as VOice-President of 
Rashtrya Ekta ParishadWlth acar andentrusted 
Vice - Chairmanship otPlanningCommission 
to some onewho has never beenE!'iel'ldistantly 
related WIth planning. The persons. whohaveoot 
got anything are crying out in distressthalsome 
are traveling in a carwhereas they arewalking 
on foot. why they were not given theChalfrnan-
shipof20polnt programmes In thIS context, I 
want to give a piece of advice to the Governor. 
astheStateis under President'sruie, theper-
sons who were rejected by the local people, 
those who were not capable of belll9 elected. 
even v.tJen Congress was In power 1ft the State 
they lost their depOSits In every eledronifsuch 
peoplearebetng given Cabinet Status al1he cost 
of State resources then thiS should be stopped. 
If Central Government takes Initlauve In thiS 
rega'rd then the logiC behind your move for 
extending the period of President's rule In the 
state for the next SIX month. IS understandable 
for which you are seeking the permlSSlOfl of the 
House 

Mr Chairman. SIr, with Shesewords I con-
demn thl$pr~landwanttoteiltheHome 
MInister that there IS no logIC in bringing a 
proposaloff8ndonbeforethe~ 
extendmgttlepenod An effortshoutctbemade 
to hold eleCtIOns etanyeartydate. Thisis.notthe 
waythat~tmeyouaree'ldlet"''''peIiod 
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of President's rule by six months fofthreeyears. 
It can be done In very extraordinary situations in 
the state like Punjab and Kashmir. Whether as 
perthe opinion ofthe Home Minister, thesitua-
tion of Uttar Rradesh IS not different from the 
situation of PunJab and Kashmir asterronstsare 
also acquirtng a firm footing In the State? 

Mr Chairman, Sir. rnsultis betngtnflicted 
upon the Police Administration In U P The 
Director General of Punjab Police says thattne 
bureaucracyandpoliceofU Phasbeenunable 
to control the terrorists therefore, we should be 
transferred there and we will be able to control 
the terrorists there. There cannot be a greater 
Insult than this that a Director General of Police 
from any other state comes to Uttar Pradesh 
~aylngthattheD. G. of Police of Uttar Pradesh 
IS Incapable In putting a check on terronsts. The 
Nay you keep on changing Home Secretaries 
andD. G. Police frequently IS the main hurdlein 
t he way of controlling the situation of law and 
order In the State and Central Government IS 
responsible for It Therefore. I demand an early 
,J",ctlOns In Uttar Pradesh so that President's 
rule comes to an end. Home MInister should 
:,150 ensure that he does not work beyond hiS 
:uflsdlctlon 

With these wordS. I thank you for prOVIding 
:1n opportUnity to me to express my Views 

{EnglIsh} 

SHRI AJOY MUKHOPADYAY 
,Knshnagar) Mr Chairman. Sir, the extension 
<)f President s Rule In the four States IS not at all 
palatable On the contrary, It IS nothing but to 
prolong the denial of fundamental fight of the 
people, of haVing an elected Government tor 
them But Sn, It 'nas now become a fait 
'Jccomp/l 

We have all along been fighting for deletIOn 
c1f Article 356 ofthe.Constltutlon As a matter 
"I fact. we had brought a Pnvate Member's Bill 
'ilso In that respect Becauseweconslderthat 
it II> one of the most undemocratic proviSions 

having the scope ofbeing used arbitrarily against 
the political opponents. In fact, Sir, since the 
ConstitutIOn came IntO being, this prOVlStonwaS 
used more than 90tJmes so far as I can recollect 
in orderto gain political mileage in most cases 
by dislodging the democratically elected Gov-
ernmentsbeiongingtoOppositionparties. Butin 
my view this is for the first time that the said 
ArtIcle has been used to dismiSS the Govern-
ments of four BJP ruled States not to subvert 
democracy buttosafeguardthedemocraticand 
secular fabric of our Constitution and the Judi- • 
ciary and to up hold the rule of law, though the 
action was much belated and absolutely half-
hearted. 

Sir. the religious fundamentalists and the 
obscurantist forces taking advantageofthe ba-
SIC weaknesses ofthe successive Congress 
Governments were gaining ground over the 
years Abject surrenders tothefundamentahsts 
'Nereamplydemonstratedthroughthetrvanous 
obnoxious steps taken particularly dunng the 
reglmeofRajlVGandhl Tocrtea fewofthem are, 
the enactment of Muslim Women S Law In total 
disregard ofthe Supreme Court Judgment In 

Shah Banu's case. unlocking of the place InSide 
the Babn MasJld where Idols had been put 
surresptltlOuslywith ulterior motive as far back 
as In 1949 and whtch was locked Stncethen and 
lastly to give permiSSion for conducting 
Shianyas on the disputed site and soon and so 
forth Betng nounshed In these ways the funda-
mentalists. the Hindu fundamentalists In par -
tlcular, have grown leaps and bounds Now. they 
have become reckless. 

Sir, the demolttlon ofBabn Maslld a reli-
gious structure of more than 450 years old In a 
ceremonious way In the name of so-called 
Hinu\'.la b'j thle:. e:.affton bnga<1e. IS not onl'l 
unthinkable In any CIVIlised country In the mod-
em world. but it has also reveeledthe danger of 
religIOUS faSCIsm that is trying to raise Its ugly 
head on the soli of India It ISa direct assault on 
thedemocratJc and secular foundal!on of our 
ConstitutIOn and ludlCtarv It IS also a nakeo 
attackon thenoble andcomposlte culture ann 
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civilization of this land which has been built up 
through the centuries. This barbaric act was 
perpetratedinthebroaddayiightundertheguid-
<I~ce and supervise of the then GOvernment of 
Uttar Pradesh and aided and abetted by the other 
three State Glvemrnents lead by the Bharatiya 
JantaParty. 

Sir, the political leadership ofthe demoIi-
tlonandallthatfollowedthereforthroughoutthe 
country was mainly given by the BJP and the 
ShIVSena. Thewholeatmosphereofthecountry 
has been visited: the venom of hate campaign 
has been spread all over the society. All reli-
gious mmorities, Muslims in particular, are 
suffering from a sense of isolation. They are 
feeling frustrated. 

ItwasexpectedthattheGovemmentVllOUld 
take lessons fr"m their failure to perform the 
constitutional obligations and to keep the prom-
Ise gIVen to the people of this country Butour 
expectation has been belled Theyweretotally 
reluctant to take timely action against those 
fanatiC OrgaOlsations which were ultimately 
banned Aboveall.lackoftnltlatweand political 
'Mil ofthe Congress party and Its Glvemmentto 
confront and combat the communal forces po-
litically are clearly ViSible even after the ghastly 
InCident of 6th December last 

ElectIons to the four States would have 
bf:enheldwrthlnthetenureoftheflrstslxmonths 
ofthe Presldenr s rule but for the paralystlc role 
of the Congress party and Its Govemment and 
their surrender to thoseforces one after another 
DuetothlS, theBJPthe VHP-RSS Comb,"e 

and their allies indudlng ShIV Sena have In fact 
been further emboldened despltethe:r criminal 
activitIeS The Glvemment has no guts to meet 
the challenge of the ShiV Sena Chief They are 
out to do whateverthey like It IS amazing, 

So far as the four States which are under 
president's rule are concerned. It was abso-
lutefy necessary to streamline the general ad-

. ministlation. police administration and the ad-
ministration of para -military forces in conso-
nancewith the secular objectIVes of State. The 
deliberate exercise of power by the BJP Gov-
ernments to change the outlook of the gover- . 
nance and to pollute the fields of ~ucation •. 
culture and socialhfecreated a situation which 
was needed to be corrected through compre-
hensive measures. But Central Government • 
have not moved in that direction. Instead they 
are relying on the police force only . 

As the largest political party of the country 
which accordtng to their declared objectIVe is a 
secular party too It was the bounden duty of the 
Congress and the Government led by It to nse 
totheoccaslOn and to make all out efforts to unify 
and motlVateallthesecular and democratic-
minded patnotiCpeopIeofthecountryandthereby 
isolate the religiOUS fundamentalists along With 
their obnoXIOUS doctnne Had It been done. there 
would have been no necessity of extension of 
Preslde'lt's rule any further but instead ofthat 
they are befOg gUided by sheer opportunism 

The Congress friends should bear In mind 
that opportuOlsmWlII not pay Seculansm IS not 
a dogma but a gUide to out life Please do not 
forget thiS 

I would also request you to kindly realise 
thattheeconomlc poliCy you are trying to pursue 
which IS In essence agalOstthe natIOnal inter-
ests and the behaVior you are demonstrating 
towards the religious fundamentalists, the com-
bination ofthesetwo, IS leading the country to a 
disaster 

Lastly: lwould hketo urge upon the Glvern-
mentto make some Introspection and to take a 
corrective approach to save the country from a 
disaster and to see that total normalcy IS re-
stored so that election can be held as qUickly as 
possible 

With these words. I express my reserva-
tion regarding those ResolutIOns 
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{Translation} 

SHRIASLAMSHERKHAN(EW--ul): Mr. 
Chairman, Sir, I raiseto support the bill. 

Two points ansefromthediscussions held 
ihtheHouse Firstly, whyPresidentsrulewas 
imposed and secondly why it should be ex-
tended foranothersixmonths I rememberthat 
when we came into power in thecentre at that 
timewecametoknowthatthepeople ofMacl\ya 
Pradesh gave their verdict against the then 
Government of the State. Althattimethestate 
leaders raised this issue that considering the 
feelings of the people, the Madhya Pradesh 
Govemment be dissolved but Central G0vern-
ment as well as the Prime Minister clearly 
stated that they were not gOIng to dissolve the 
elected Government. TheB. J. P Government 
committed atrocities on Congress VtUkers We 
asked the Government to take action In this 
regard but Governmentwas firm on rtsdeclsron 
When the Pnme Minister VISited IJhabua and 
Sargulawhlch were reeling under drought then 
he declared It beforethethen ChtefMlrnster, Shn 
Patwa. thatnoGovernmentwould bedlSSOl¥ed. 
T hen why they had to dissolve these popular 
Govemmerlts ? 

I feel that these Governments were not 
functionmg properly therefore, they adopted the 
strategy of AMVIOQ reining the Mandir -Masjid 
dispute and felt that it the Govemment is dis-
solved forthlS causethen let It be diSsolved The 
way in which the Government started dealing 
WIth thiS issue was also acceptable to the Mus-
lims. They were realising that the situation 
emerged after discussions or through court 
would be acceptable to thern. But leaving aside 
allthesethlngstheyadoptedthewayofconfron-
tat Ion and Maslidwas demolished. They even 
expressed their SOrrowoverthlS matter but their 
Intention was clear, theyfulfilted their promise 
on the baSIS of which they had secured votes 
It was central Government's duty to dIssolve 
these Govemments as afterthedemolitlon ofthe 
mosque It dId not have any other option They 
had created a bIg problem for us Thewholeof 

India started burning. Therewere riots in many 
part of the country as my hon. Colleague Shri 
Vermaji has said, I was also in Bhopal on 6th. 
I was there in connection with the death of my 
friend's mother. AnuniberofMuslimswerealso 
presenttherebutnothing happened UI ",I s al art 
on 6th. But after such an IftCIdenttaking place 
inthecotnry, theGcwemmentdic!J not make any 
arrangement in a senstbve place like Bhopal. 
Neither police was deployed in an adequate 
manner nor CoIIedorwas presentthereand no 
otheratTalrgementwasmadethere.lnthe~ 

ning there was cases of arsoning and looting. 
The police as well astheOistrictadministratian 
took notice of it very late as resuH of that the 
impact of it also reached other parts of the city. 
This is a matter of shamethat next day. on the 
begets of some Minister of Madhya Pradesh, 
riots were organised in other parts of Bhopal. 
This way. Bhopal became a riots tom area and 
the law and ordersituationdetel iorated. Curfew 
was clamped and Armywascaledwhichmade 
thepeoplewomed becauseBhopaldid nothaYe 
.a history of riots. One cannot differentiate be-
tween Hindus and Muslims in the culture of 
Bhopal as they have common style of conver-
sabon. hvmgstyleandcustQmS. But when such 
C1fcumstances were created then there was no 
otherway left with the Government but to dis-
solve the State Govemment 

Mr Chairman, Sir, the present challenges 
beforeusareblggerthanthepreviousones The 
Situation therelS stili not very good Some Col-
leagues said that the situation has become 
norma! there but It IS not so Wounds are stili 
fresh. we haveto prOVldethem a heahngtouch 
But It will take some time Recently there were 
nots in Indore but the Govemment controlled 
those riots Wlthm no time Thesethmgs tellthat 
Situation IS not normal yet and Government has 
to put In more efforts In thIS regard 

JustOlNJ. oneofourcolleagues whilespeak-
Ing gave an ImpresSion as ,fthe members of the 
Congress partywere In full advantagedunngthe 
President's rule. however. so far as I feel, the 
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Congressmen today are facing most difficult 
time. Though, President's rule has been irn-
posedthere, yet majorityofthe people in various 
departmentssuch as police, administration etc. 
are the same old persons having the same 
mentality and maJOnty No deveIopmentworkis 
taklngplacethere. However.lnspiteofallthis, 
the need ofthe hour is to create a feeling of 
ntegrity, brahemood and c:o--operation among 
the people in the country . Today all the political 
parties should nse above party politics towork 
for It. if we play with the feelings of people to 
achteveourpolitical rnotIIIes, thesituationwould 
detenorate. no party In that condition would be 
ableto controllt There IS no doubt that politics 
dotakeplaceatthebmeofelections. asthehon 
Members know thatevetything IS fair In Ioveand 
war Dunng eiedlons political parties adopt 
whatevertactK:s they can. But if parttes adopt 
thesameattitudellltheprevailngarcums1anceS. 
the erMronmentwould bespolled and situation 
'NOuld be spoiled andSltuabonwouid detenorate 
agalfl? 

16.00hrs. 

Therefore. In VIew of all thIS I would like to 
reqc;esttheGovemmentthatasthePanchayab 
RaJ Bill has been passed and to Implement In 

MuretheGovernment should take Immediate 
steps to hold electJOns ,n the states whIch take 
Immediate steps to hold eledtons In the states 
whICh are under President's rule and the other 
bodtes-Wtletherthese are munICIpal corpora-
tions. Panchayats or ~peratlVes so that a 
beglnOlng for people s partICipation In these 
may take place The process should start from 
!owerlevelleadtng uitlmatelytotheelectJOns for 
State Assemblies 

Mr Chalf'man. SIC thirdly I would hketo 
~ubmrtthatweshouldtakemeasuresWlthout 

anydeiaytoprcMdecompensatJontothose\MlO 
havesufferedheavylossesortothefamthesof 
those who died III the riots All of us ~ stand 
uOlledto hetdthosewho have suftered losses. 

thereefterwemaythink about having negotia-
tions with them. I am confident that if the Presi-
dent rule is imposed there for six months the 
situalionwould improve and we nli!Y hold elec-
tions as soon as the situation becomes normal 
there. 

Wrththesewords.lthankyou 

SHRI SATYA DEO SINGI:'l (Balrampur) 
Mr. Chairman. Sir. on 23rd December this au-
gust H9USehad approved the Motion regarding 
imposition ofPrestdent's Rule in four States on 
the demand ofthe hon MInister of Home Affairs 
SIX months have already passed. Today the 
Govemmentshould have announced elections 
in the these four States. Holdmg elections to 
restore normal situation IS an Integral part of 
democracy The Government advocates the 
Constitution and the JudiCIary. But I fallto under· 
standwhythePresldent's rule IS betng extenced 
therewhen SIX months have already passed. th ... 
reasons given by the Govemment In thiS regal . 
are not Justified 

16.03hrs. 

(SHRI PETER MARBANIANG mtheChaJr) 

Secondly, though the law and order situa-
tion In these State IS very bad yet the Govern· 
ment IS not In a posttJOn to admit It because It IS 
directly under the contrQj ofthe hon MInister of 
HomeAffatrs Then. what aretheclrcumstances 
that compelled the Government to bnng the 
resolution to thiS effect In thiS august House 

Slr.theGovemment has 10 away murdered 
the Constitution by enforctng Article 356 thus 
depnvtng people from their fundamental nght to 
elect their representatives to form the Govern, 
ment III a democratic manner Has the Govern-
ment made any assessment about the factual 
situation. has It accepted Its politICal defeitt and 
notshowncouragetoannounceelectJons RatMor 
It extended Presldenfs Rule there Mr Chall-
man. Sir .. the effect of Mand" Masjld dispute 
exists even afterthelllCldent of61h December 
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The Members of the ruling party have been 
demanding for a national discuSSlOl"lon secular-
ism as a matter of propaganda. However, we 
have been demanding a national debate on 
secularism~ With a primary focus to dec:idethat 
It is a matter related not only to a particular 
political party or an tndividual but an effort to 
define what natlonallmerests, sociaIYiewpoint 
stand for. But these people hcwebeenewding 
such matters In the House. These peopteare 
never bothered about the excessive use of Ar-
ticle 356 thus destrOYing the federal structure 
Today, politICal, economlCandsocialtensions 
prevaits all over the country wttileonthe ofher 
;'Ideconstitution is betng misused, Atticte356 
IS being enforced again and again-theseareno 
signs of setting up of an effectIVe system In the 
country I would hke the Government to rfNtf!!W 

once again the limitations to be maintained m 
glVenCtrcumstancesandacleandeaofwhatthe 
preamble would be when the Constrtutlonal 
machinery breaks down. Beca use thIS topIC IS 
never discussed Why the Government evades 
such matters? 

Perhaps It IS for the first tIme that the 
present Central Government has Imposed 
Presldenfs Rule In the States hav'"gopposltJon 
Governments People In these States have lost 
thE!fr farth In programmes bemg launched by the 
Congress Party for the last 44 years ThlslSthe 
primary cause that people otthese States gave 
complete malorlty of BJP In the last eledJons 
~nd enabled them to form their Governments 
1 hat IS a democratic method Today. we are In 

. OpposJtlonhere.wearenotatallsorryforrt Nor 
we have any grudge that the Congress party IS 

ruling the most Important factor In democracy 
IS to honour the public opinion However. the 
Government has been mISUSIng Article 356. the 
matterhasalreadybeendlscussedtntheHouse 
several times The Constitution makers while 
maklngtheConstltutionwarenotawarethatthe 
r uhng parties could take disadvantage of their 
JX1'I>'9I' Rathertheywerebotheredaboutmakmg 
a prOVISion WIth the help of whIch the country 
could prosper and open new dImenSIons for 
development !twas for ttllSpurposethatprovt-

sions were made in the Constitution and a holy 
status giYen to it. Therefore, it isthe political and 
moral duty ofallthepolitical parties to maIntain 
the dignity of it Atthattimealso, Members had 
expressedtheirdoubisthatArticle 356 could be 
misused In future. Dr. Ambedl<arhad POIOted 
Olt 

{English} 

"I shant1hesenti,uents that such ArtIcles 
will newrbecalled into operation and that 
theywHI remain dead letters. " 

[TransJalionJ 

If most frequent application of thiS Article 
signrfiesthatitis a dead letter. I think that we are 
paytngOUfhomagetoDr. Ambedkaron his btrth 
anniversary. it IS once agam under Article 356 
agatnstthesentiments of Dr Ambedkarthatthe 
President's Rule has been extended for SIX 

months 

Further he had J?OInted OutthatthlS Artlde 
should be enforced only when there was grim 
situation. He alsosatd. 

[English) 

.' I hope thatthe flrstthlng he ( means the 
Prestdent) WIll do would be to Issue some 
wamlngtO a proVInce. that has erred that 
things werenof happemng In a way they 
were Intended to happen under the Consti-
tutIOn . 

WhlIe enforctng thIS Artlcle on these State 
whethertheGoYemmenthadreallSedthatthlngs 
are nothappentngaccordtngto Constrtutton The 
GovemmenthadsetuptheSarkanaCommlS-
51 on about the Centre- States relatIons its 
report IS before you'lt has been mentioned 10 It 
howthe Centre- state relations can remam 
balancedpollbcallyaswellaseconomlcatly In 
thefederal stn.tcture The issuewas d,scussea 
at that ttme but you are keepmg mum on the 
report tOday The Sarkana CommISSIon has 
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vasltymentionedaboutthethingswhichshould 
beconsideredbebeimposlngtheprovisionsof 
ArttcIe3S6-

(English) 

"All attempts shoutd be made to resolve 
the cnsls at the state level before taking 
recoursetothepnMsions of Article 356 ... 

(TransIabon) 

In spiteofthesewamings, theGowemment 
IS continuously misusingtheArticie. thisArticie 
was never used In its proper-way and always 
misused for your party interests. I would liketo 
give an example. Whenever, you wished to 
manipulate, theAssemblies were suspended. 
When you sawthatyouwere unabletoreach the 
lever of power due to the State Assemblies 
there. you suspendedthern 

I would like to give more examples. the 
AssembliesofPurlJ8b. Rajasthan, Bihar. uttar 
Pradesh and Orissa were suspended in 1951. 
1967.1969, 1970and1971 respectIVely. The 
asserrtiesofAndhraPradeshandUttarPradesh 
werepl,tsuspended arnmation in 1973 and sofar 
as I remember, thehon PnmeMIOIsterwas the 
then Chief MInister of Andhra Pradesh The 
AssemblIeS of Gujarat and uttar Pradesh were 
suspended in 1976 and theAssemblyofManipur 
was put under suspended animation twice. in 
1977 and 1981 The Assemblies of Assam 
Punjab and Jammu -Kashmir were also put 
ulldersuspended anrmatlon In 1983aod in 1986 
respectIVely. the Governmentvlanted to ma-
nipulate TheassembhesofUttarPr;:;:!esh. West 
Bengal. GUJarat. Nagafand and Punjab Vlere 
also put under suspended antmatlon In 1986 
1970-71.1877 1977. 198.3and1985/espec-
t .. "el),. because the Government1l,anted to rule 
these States and ':;1 house Ir adlng and dest10Y-
IngallthedEmoCTabcnorms.ltwante.:ltoremam 
trl power Y 00' lust for power has become your 
nature and culture aod thiS IS what you have 

gNentothecountry lOfthe last 44 years. 

Sir, it is tragic that the Government is 
evading the elections in these states. But how 
long they can do so? Ifnottoday, a1ter6 months 
theywill ~aveto facetheelections. Yau should 
natawidthemasses. but should avoid youfO¥.ll"l 
misdoing and should gain confidence of public 
in these 6 months, direct action is being taken 
fromthecenlretoincreasethls periodbyanother 
6 months. The Government is appointing offi-
aalsandgovemorsofilsowncholceandimpos-
tngpolicies as they wish. thepubltcrepresenta-
bYe Govemments arenotthefeanymore, then 
whyyouareafraidofconductingeledionsthefe. 
If you have courage and faith in yourselfwhy 
don't you hold the elections? Do not take re-
course to this Article again and again. 

Do you have any evidence in this regard. I 
do notwantto say anything about Uttar Pradesh 
now. It resigned after the i,"!cldent of 6th of 
December. You hadstatedlhat1heUttarPradesh 
Assembly will bedlssotved and so it was dis-
solved. WhytheassembilesofotherthreeStates 
were dissolved? Our Party was in majority 
there. On what basis, the Governments of 
Himachal Pradeshg, Madhya Pradesh and 
Rajasthan were dIsmissed? Iltforthisrea&on 
that the Chief MInisters and MinIsters of those 
Statebelongedto the banned organisations and 
you were afraid that they will not obey your 
dlfect.ons So. whether the assembhes were 
dissolved on thIS assumption? ThiS is not the 
SPlfft behind Article 356 ThiS how you protect 
the ConstttutlOn and run the democracy. On the 
baSIS of hearsay and hypothetICal assumptIOns. 
the elected and maJonty Governments of the 
states are bing dismissed, as Ifthey are Just 
toys. Nowyoudonothavethecouragetofacethe 
masses. The State Governments were diS-
mISsed on the baSIS of apprehensIOn. only. Do 
you have any such evidence that between 6th 
and 15th of December the concerned Chief 
Ministers had not adhered tothedtrectJonsgrven 
by the hon. Home MInISter In regard to the 
Constitutional obligatIons of the 
Government? 
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Old they cause any hindrance in the attitude 
of the Government towards the banned 
Organisations and did they not take any action 
agamst them? Did they direct their District 
Magistrates, Polices Saperintendents or the 
chief secretary to keep check so that no action 
IS taken ;jgainstthe banned organisations? Do 
you have any evidence in this regard? 

If the law and order situation In a state 
~ uddentygecs worse, it IS a suffiCient reason for' 
imposfny President's Rule in the State. But tre 
presentlaw and order situation in the country IS 

due to large scale unemployment prevalent 
here. Duetothewrong poliCies ofthe Govern-
ment and starvation, the law and order Situation 
gets worse. Orissa IS faCing such a situation 
today. Land diSputes are also a reason oehind 
tl:le break down of law and order machmery? 
Murders aretakmg placedueto land disputes 
today 

A question was raised here today In thE; 
mO'nlng Thehon Mlnlsterwashesltatlngto 
rep'y ~ The law.anC! order Situation deteriorates 
,.l0," t') iand dl~putes and dueto the problems In 

':-lrnlng livelihood Among all the polItical par-
~ '.'5 Ir mE' country, the Congress IS most respon-
s bie tvr the present Situation oflaw and order In 
'.lIlf country 

I belong to Uttar Pradesh which nas a 
population of 14 crores I would like to diSCUSS 
a few important po lOtS With the hen Home 
MInister. 

Sir, In 1984. when a former Pnme Mlntster 
was assassInated by a person, the enbre com-
mumty to which that person used to belong was 
prosecuted Thousands of Sikhs were lolled and 
Gurudwaras were burnt down but the Govern-
ment did not utilise ArtICle 356 then Instead of 
that, the Government ISSued such statements 
that "Jabek Per Glrta Halto Dhartl Hlltl Hat' It 
was the statement given by you people, then 
where was the article 356. So, a sudden break 
down In law and order IS not enough reason for 
Impo$lng the President's rule. 

[EngIsh) 

The President should feel satisfied that 
there are enough reasons to feel that the constl-
tubonal machinery has totally broken down.1t IS 
not; it is notthecase with every pohticaf party 

[ Translation) 

Under the federal structure there can be 
different Government at the cen!'e and In tne 
states and the centre has no right to Inteerfeer" 
in their affairS. Regarding Article 356 tneChalr-
man ofSarkana Commission has sald-

{English] 

" It can be exerCised correctly that Art,(.f: 
356 may operate as a satety mecnanl~"n 
for the system abuse or misuse It can 
destroy constitutional equlhbnulJl oe!\I/een 
the Unton andtne States 

[TranslatIOn] 

These are not my words ThiS IS t'le V;€'W 

ofthe responsible and learned C'1alrrnan olthe 
Sarkana Commission constituted bv you Str. It 
IS surpnslng that the hon Pnme Mil-lister WilS 
agamst the ImpOSition of I=..rticle 356 In th€:SE: 
states. but due to the Internal disputes m the 
party. Instead oftaktng It up before the Cabmet 
the Home MInister first took. the Issue to the 
Congress Party Working Commrtteeand It was 
decided there that Article 356 would O€ I mpie-
mented from 15th of December and later the 
Issue was taken to the Cabinet A lot of quota-
tions were given tn regard to the role ofthe law 
and theConstnutton regardtng the Kafyan Singh • 
Government But now you are dOfOg the same 
thmg today You were, not able te check the 
Internal disputes In your party Dunng the 
partts meetlOgatSuraJkundRs 45lakhs-Aere 
spanton catenng arrangements OnlY B~t Insplte 
of that your Internal diSPutes were not resolved 

The Jabalpur High Court had given a 
deaslon In thiS regard It has not conSidered 
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whetherthePresident's Proclamation was valid 
or not. but ithas cleartY,statedthatitwasnot 
Justified at a!!. This discussion is being held here 
on the decision given by the Jabalpur High 
Court OtherWise in the last 44 yearS. thIS issue 
was never given a serious consIderation. Now, 
it is being said thatthe President alone cannot 
usethe Article 356 in a free and direct manner. 
The SupreiOle Court will give a decision in this . 
'egafd. Thematterissub---judice. 

Sir. 30 crore popul~tion ofthe4 States are 
today governed by the President's Rule. The 
Public voice has been suppressed. Earlier, 
'here used be queues of people in the Uttar 
Pradesh Secretariat who used to comethereto 
gettheirworltdoneandnowthereistotalsilence 
There is no one to listen to the people of Uttar 
Pradesh today. 

Sir. I would like to draw your attention 
towards thespeechyougaveon23rd.lappre-
elate 

{English} 

Noble sentiment I appreciate that senti-
ment But I quote you; it is yourlec:tln; it is your 
delIVery which you made very eloquently in this 
august House and that was as foIow: 

"WelMU haYetobringbaolcagainthesame 
programme and seethatweareabletodo 
justicetothepoorsectionofthesocietyso 
thatwe have a balanced socielywherein 
everybody feels that they areinvolved in 
the uphftment of this entire country. ad-
vancement of the entire COW1lry ... 

I 
Very nobte sentiment indIIed. 

{TrantJlBtKJn} 

I would like to knowlhebon. Minilterof 
tiomeAffairsastowhat.bIIIIg ..... .... 
PradeShinthisregard We ......... ....... 

of Mafia in the State andwewere abletoensure 
a riot-freestate. Therewas onemcidentofriot 
inKashi, butwewereableto check Itwithioone 
week. Onthecontrarywhat happened duringthe 
congress rule? Implementation of all the 
schemes tared dunng the rule of our party was 
with held. You assured of development butthat 
"V3S never achieved. The former Chief'Minister 
launched a Progress March (Vika s Yatra) He 
neverbotheredtoassessthedevelopmentword 
dUring 44 years rute of congress party but was 
wooiedtoassessthedevetopmentmadedunng 
18 months ofBJP rule 

[English] 

Art unprecede-nted history In the develop-
ment ofUttarPradeshwhichwehaveacrneved 
as a BJP Govern~ent was never achieved by 
any other Government whether succeeding or 
preceding .. (lnterruptIOTlS) I w1fltell you. Please 
beafwithme 

{Translation} 

What are you doing now? You have not 
beeoabletocollectany data inthat regard even 
after SIX months. Recently several Congress 
MPs demanded In the SurajKund session of 
AlCC for remova I of the Governor. They think 
that this election is the last chance for the 
Congress Party to rule the State. 

Mohan Singh JI explatned it at length that 
wortOng Committee on 20 POtnt Programme IS 
nalhingWa Committeeto beconstituted by the 
men of Congress Partyonfy The DeputyChalf-
man of Planning Commission IS also from 
;wnongthemenofCongress. InsplteofaU1hese 
1hingItheGcMlmorwasnotabletopleasethe 
~. NowthereisaperslStentde-
..... ... thepartytoref'OOlletheGoYemof. 

It ........ notbeingdone. ATanlnka1d 
..... elPanditotyourpanywasinstJumen-
.... 8ppOiI1ti .. gan adviMftotheGovemor. In 
.....,.,..,...,..lgtoIllt(heGowmmtllIt 
, ... lh ...... um_rA ••. The~ 
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advisortotheGovemor is being transferred to 
another department. Similarly, there is reshuf-
fling of officers in various departments. The 
Home Secretary has also been removed. Most 
of the MPs i~theStatewantCoilector, S. P. ,S. 
D. ,C. R O. andA D. M. etc.oftheirownchoice. 
They knc;....that the people are not going to vote 
them to Power in ensuing elections, so they 
garner upon the support of officers. You are 
running the Govemmentwith the help ofoffioers. 
What IS happen 109 in your rule? .... (lnterrup-
lIons) 

You want to know as to what happened 
dUring the B. J. P rule 10 the State. The hon. 
Miflister of Food has perhaps left the House 
Thereareonehundredandfivesugarmillsinthe 
State. Questions regarding the Sugar Mills 10 

Uttar Pradesh are raised again and again. The 
Issue of outstanding agamst the Mills of Uttar 
Pradesh IS also raised frequently ... (Interrupbons) 

SHRI RAMESH CHENNITHALA 
(Kottayam) a DeciSion regarding sugarcane 
Nas taken recently. 

SHRISATYADEOSINGH 1.77,921 metric 
lonne sugar IS produced by 105 sugar 
'l~llIs . (interruptions) 

[Engtsh} 

I WIll (:Gjhdude just now 

MR CHAIRMAN. You have tHen 22 
minutes 

SHRISATYADEOSlNGH UltarPradesh 
IsblgaState.lamopposingtheMotionwhich 
IS dll'edly connectedWlththeweffareoftt)eState 
<lndwith the rightsofthe peopIetoexerasethetr 
rlghtsenshr1ned tntheConstitutions. Therefoot. 
thesethlngscannotbecompresaedin20to30 
rlllnutes LetmeappfaisetheMIOlSter 

MR. CtWRMAN: l'hidIenoanlague& ... 
speakingbmBJP. 

SHRI SA TV A DEO SINGH. Four States 
Governments of ours have been dismissed 
About 40 crores of population has been brought 
underthePresident's rule 

SHRI VIJAy NAVAL PATIL (Erandol ) Is 
it your personal property? 

[ Translation] 

SHRISATYADEOSINGH. Hon.M ~. 
of Home Affairs. I would like to say that If ~ 
you are interested ih ensuring development 
uttar Pradesh and in haVIng a control there. tr 
in the prevailing situation you cannot destroy! 
democratic set up In conntvance with bure<l 
crats. I WOUld like to say that out of total i3 
Parliamentary seats of Uttar Pradesh 3-4 s€:"t~ 
have also been. by mistake. bagged by th": 

candidates of your party. They all areMinistt'f~ 
You should set up a Committee (,' 
Members ... (lnterruptlOns.,51 MembersofoU! 
partyareelectedfromuttarPradesh .. (lnterrup 
lIons) 

[Engish] 

The Congress Party has been rejected at 
the hustings In Uttar Pradesh. both In the As-
semblyandintheParliament Wehavegottwo-
thtrdsmajority Therefore. wehavegotth€nght . 
to express the sentiments strongly and With 
remorse. Thatiswnat! am dOIng. (lrterruplIOnS) 

(TranslaOOn) 

I would liketo drawthe attention ofthe hon. 
Minister of Home affairS to the fact that the 
popuiatlOnof Uttar Pradesh constitutes 16 per 
cent ofthetotal population of the country It IS 

unfortuoatethat 46 percentoftotal populattonof 
the country I$IMng beIowthepovertylmeforlast 
40years Justlceshould be done to th€ State of 
uttar Pradesh. The States WIll not prosper 
unlessindusmesaresatthere. Yousatdthat 100 
growth centres were provided to the State last 
year Moreover. 100 more growth centres are 
proposed to _set up. Each growth centre WIll 
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cost Rs. 30 crore. The Govemment has pro-
vided only 8 growth centres for Uttar Pradesh 
which has a population of 14 crorei.e. 18 percent 
ofthetotal population of the country. This IS an 
in Justiceto Uttar Pradesh. last year In Decem-
ber. 1992 investment in 1152 industries of Uttar 
Pradesh was Rs. 24829 crorewhere as there 
has between more investment in smalier States. 
ThiS IS why the backwardness of Uttar Pradesh 
IS a matter of serious concern for every one In 
the States where comparatively more progress 
Ismade 

{English] 

unemployment whether educated or 
t,nedu:::ated It ,sonthe rise 

r TI anslatlon J 

Wheretherersnogrowth tt>eretheproblerr 
of unemployment become grave The problem 
cfunemployment !son Increase In uttar Pradesh 
There IS Jnrestamong the Youth otour State 
as there are limited eMployment opportunities 
available for them Your party IS In pONel at 
centre You have not done anything sothatthelr 
dreams and aSpiratiOns might be fulfilled 

Sir. hundreds of schemes are lying pend-
Ing In Uttar Pradesh I would like to mention the 
namesofthoseschemeContJmenta! FloatGiass 
PrOject IS pending In Banda Others like News 
Pnnt Project. Ahganj. Moradabad Lube 011 
Refinmg Complex. D A P Fertiliser Project 
PoIypropleneProtect. Mathura. Gas Based four 
Fertiliser factOries Gas Cracker Complex 
Auralya. Fertiliser Project. Gorakhpur are all 
pendtngforthereasons best known toth€ Gov-
ernment only You will besurpnsedto knowthat 
In the last 20 years only oneroadwas declared 
National HIghway In 1984 Several Chief MIn-
ISters and I myseIfsubmtttedtottleGovemment 
tlnleand agam thatthere should be a revIew of 
National HIghways III Uttar Pradesh and that 
their number should be Increased But the 

Government did not do that. I do not liketorefer 
to the demands made by us. but I would certainly 
like to say thatthework on all the development 
Schemes should be expedited. The hon. Min-
ister of Food has left the House. ~y district IS 
the most backward distnct Therewas a plan 
of setting up a sugar mill In Pachwada. The 
Government cancelled the license there. Pohtl-
cal Interests Influence sugar crushing Sugar 
Mills are not bemg set up keepmg to view the 
requirement offarmers 

Funds should be utlhsed on development of 
roads and bridges The former Chief Mlntster 
had Inaugurated the construction ofl<odan Ghat 
Bndge over Raptl river tn Gonda i h<lt bridge 
connects the most backward area It IS a scheme 
ofRs 7-8 crores A telegraphiC message was 
sent that not even a single penny exceeding Rs 
onecroreshould be spent there Do you Intend 
to pUnish the people of Uttar pradesh for votmg 
the Bhartlya Jannatato power? Do YOLI Intend to 
punlshthepeopleofRajClsthan. Madhya Pradesh 
and Himachal Pradesh fortheslmllar reason? 
The general public of those States have already 
had enough of Congress rule That IS why they 
are not ready to accept the rule of Congress 
party People will now not be swayed away bv 
your falsehood ana hollow assurances Th.·. 
have seen through you r game 

Severallfflgatlon projects of the State are 
lying pending For the last 25 years the Kanhaar 
IrngatlOn PrOject Sonhbadra. IS Iy\,g pendtng 
Similarly. Jaranl Dam Project over Gola fiver 
near kathgodam and the Ban sugar Project can 
benefit U P Madhya Pradesh and also Bihar 
Ralghat Dam Projects IS proposed to becon-
structed over Betwa fiver But all those projects 
are Iymg pending 

Shn KalpNath Ral had been theMlntster of 
State 10 the Ministry of Power earlier Now he 
IS the Mmlster of State tn the MinIstry of Food 
Earherheplayed glmmfcks 10 the field of power 
and now he wIll play gImmIcks WIth farmers 
The share of Uttar Pradesh IS 2044 megawatt 
mCentral Sectorwhtch has a capaCIty nf6760 
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megawatt of electricity. The per capita e.ectnc-
ity consumption ofU P. is 168unitagalnstthe 
national consumption of253 units. Theshare 
given to Uttar Pradesh IS 30 per cent ofthetotal 
energy WhereastheUP Govemmentlsde-
mandlng 50 percentoftheelectndty as its right 
Anpara it such a big project. which is going to 
benefit every body. The Electricity production 
will notbe limited to any particular area. The 
development of Uttar Pradesh does not mean 
the destruction of Congress party ThedeYelop-
ment of Uttar Pradesh IS co-related with the 
development of the country ArbcIe 356will not 
be helpfulln the development of the State The 
development of UttarPradesh depends uponthe 
repeal of article 356 and entrusting the people 
With thiS Job 

INr· have dOP0 rarfical basic chilngcs in 
the ~.lucalJon system but today you ask to 
change the syllabus. You want to teach' go' 
lor 'Gadha' Instead of 'Ganesh' because it 
hurts your secularism. 

Such is the law and order situation in UP .. 
thClt the persons. responsible for bomb 
explosion in Bombay. 01 which you had been 
i\ Chief Minister. have their access in Rampur 

illso The persons who planted bomb In a 
scooter In Mllak Tehsll were arrested but your 
Government IS putting pressure on U P PolICe 
not to take any actIOn agatnst the persons related 
With thiS bomb explOSIon and the persons In 

Mllak teshlf who gave shelter to these persons 

We made a record In the field ofJrngatton 
We had an aIm of dlstnbutlOg 5 thouSand acres 
of land. I want to let the House know that we 
dIstributed 5076 acres of land and got the 
indIVidual possession of the land In 1992 Not 
only thIS. under section 11 about 10.99,075 
cases of Inhentance were pendIng for their 
settlementandalotofconsplTaCleSwerehatched 
and land was transferred In the name of some 
other person Instead of the actual person but 
V»thln a penod of 18 month the Government of 

·U. P settled all such cases 

In the field of HOUSing. we have done a 

tremondous progress which isequivalentto 332 
percent The Central Govemmenthas data in 
this regard. Thesearenotourfigures. Youcan 
check these figures as we get finance and 
revenue from the Central Govemment 

Inthe last. I wantto submJtthat the debate 
Initiated bytheJabalpur HlQh Cou~. v.tleIheron 
this account SupremeCourtWlII decide In your 
favour or not. is not known to me but I knowthls 
muchthatintheinterestofthenationwewdl have 
to subjugatethelureofusing Artide 356 10 future 
In order to save democracy we will have to 
ensure that It does nothave a vIOlent stroke on 
the federal structure of the country. You are 
extending this period by6 months but I feel that 
God Will give you a good seese.. Though 
othe1W1S8 you getscared 1"1 the nameoftheGod 
You start shlvenng in the name of· Jal Shrt 
Ram' Just now my collegue saId thathe was 
suffering from 6 th December 
phobia .. (InterruptIons) you keep mum Prob-
ably. It has happened first time In the history of . 
India that a leader of the House did not vote on 
a resolutIon instead heabstatned 

[Eng.tsh] 
. 

You have institutIonalised corruptton In 

thiS House. do not do that agam 

( T ranslatlOl1 J 

PROF PREMDHUMALtHamlrpur) Mr 
Speaker. Sir. helSnght. we talk of Shn Ram and 
you are talking about Ramaswamy. It happened 
yesterday ntght only 

SHRI SA TYADEV SINGH In the last I 
wantto raise one more point The hon MInISter 
of Home may extend It by6 months but I request 
youtofaCethepubbcatanearlydate ThepubllC 
ofthls country IS very generous. ,t IS pOSSIble 
that It may forget your wrong dOings With the 
graceofLordRamandyouWlllgetachanceto 
present your Side of affairs 

Withthts I request you towrthdrawthls Bdl 
I oppose thiS Bill and conclude 
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SHRI VISHWANATH SHASTRI (Gazipur) 
. Mr. Chairman, Sir, I opposethe Bill presented 
by the Home Minister meant for extending the 
period of President's rule by SIX months in four 
stateslopposeit,becausethepresentsituation, 
which has become a reason for Imposing 
President's rule in U. P. and other states has in 
its base a force of communal powers. Before 
thiS. you yourself had been in search ofcommu-
nal powers and sometimes you even showed 
them the path. InShahbanocase youdidnof 
implement the verdict ofthe Supreme Court . 
underthepressureofthefanatics. This actof 
your provided a chance to other big communal 
powers of our country to become organised. On 
one hand in order to satisfy these fanatics. you 
adopted a policy of appeasement and on the 
otherforthe appeasement of communal forces, 
you v.<ent ahead with -'Shilanyas'. You not only 
go for 'Shilanyas' but also surrender before 
these. Communal forces by unlocking the lock. 
You either talk about fighting these force or 
s 'Jbmitthattheseforces have Sp<>lled the atmo-
sphere for it Whatever suits you, you do it 
accordingly. Therefore. I want to suggest you 
that m order to save the Constitution of the 
country you should be determined that you will 
not join handswrth thecommunal forces. Buton 
the contrary, you do not wage any war against 
communal force5 HaVing seen the position of 
the yesterday. now it has become clear that you 
cannot combilt corruption either You are QOIng 
to surrender before Il Theway you have surren-
dered. can be a matter of pnde for you but 

[Eng.tsh} 

MR. CHAIRMAN Please speak on the 
resolution Do not.go back to yesterday or one 
yearago 

! TranslC:tlOl'lj 

SHRI VISHWANATHSHASTRI lwantto 
submit that much before the inCident of 6 th 
De<:ember. we had reported to the House about 
thesrtuatJonprevalhngtherebyVlSltingthatarea 
but you neitherattachedanYlmportancetosuch 

information nor considered those matter and 
what happened there was culmination of it· The 
forces have been send there aJterthedemolition 
of the structure, Even after the sending ofthe 
forces. theconstructJon ofthetempletookplace 
for another 36 hours. This clearly shows that 
your saying is different than what you do, The 
way you take action against those forces even 
after the imposition of the President's rule does 
notshowthatyouaredomgltearnestty·Onthe 
contrary, the restrictions imposed by you seem 
some sort of mockery and one can easllytellthat 
theway. youhavefightoutthecommunallsm In 
the recent past, is still haunting you It IS you who 
is-responslble forthe deterioratmg srtuatlon In 
the country. Today, you are not ready to make 
any structural change!n our state and as a result 
we are faCIng the work. 

Sir, our colleague mentioned about devel-
opment: works. Before that Shrt Manmohan 
Singh presented It with craftiness I want to 
submit that you are extending thiS pertod by 
another6 months outtheway you have handled 
thecommunal elements and created the atmo-
sphere In the state in respect to the development 
of the vanous projects In the state dunng last SIX 
months. does not prOVide any hope that you Will 
do something better In the next 6 month In 
Punjab. you have been quite successful to Con-
trol the terrorism of course WIth the help of the 
public. but In U P the situatIOn IS something 
different In the T eralfeglon of U P local cnml-
nals are also active With terrOrists and when 
police puts pressure on them. they mlgrateto 
Nepal. You may talk with Nepal Govemment in 

thIS regard out tI" then you must go for a road In 

the Teral region bordering With Nepal from 
Gorakhpur onwards The arrangement of pollee 
patrol should be made and police posts should 
beset up there because there are Jungles on both 
Sides of the border where they can eaSily hide 
themselves Therefore. the Government should 
make some effective arrangement there for 
proper patrolling of that area 

SIr, secondly. I would hketo say that when 
situatIOn to uttar Pradesh IS normal then what IS 
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the difficulty in hotding elections there. You 
shouIdholdAsl s mblyelections in Uttar Pradesh , . 
and suppose you do not want to hold it now, you 
can at leasthokJ elections forthe Cooperative 
Societies. ThetenureofourGram Sabhas is 
also going to acp\re in the month of June. You 
aretalking so much about Panchayati Raj, so, 
shouldweexpedanyannouncementfromthe 
Govenmenttoday1ho1ding atleast Panchayat 
elections which are going to complete their 
tenure innearfuture? The Govemment should 
makeanannouncementaboutitandholde!ec-
tions for Gram Sabhas immediately. There is 
noprobteminil ElectionstoGram Sabhas and 
Cooperative Societies are not fought on party 
basis. There will be nothing shamful to you if 
your party is rejected by the people. Therefore 
you should immediately hold elections for Gram 
Sabhas and Cooperative Societies In Uttar 
Pradesh. 

Theotherthingwhlch I would hketo say IS 
'that six months have passed since the ImposI-
tion of President's rule 10 the State and In 

absence of any elected representatives I think 
there IS no difficulty if Advisory Committees of 
theMembersofPartl8mentfromUttarPradesh 
lreconstituted so that pubhc problems could be 
::.atvedthroughthesecommittees and their gnev-
::mces could reach thebureaucracy And these 
commitleescanalsokeepawatchonthedevel-
'(cpmentworks The Government .5 not paying 
a'lyattentiontowardsll I do notknowas to when 
yoU are gOing to do all these things there SImi-
!arly I would like to say that the Government 
'>hould review the performance of Admlnlstra-
!I\teand poltce officers who haVl'! beenworklng 
rhereforquttea longtime Shn Mohan SIngh 
has rightly said that the auction for ftquor 
'.:ontracts have not been done In the State. so I 
would l!Keto know the reason fer not awarding 
contracts so far What actions are bemg taken 
hytheGovernmentagamst Dlstnct Maglstntes 
LJr this? Why the Government IS not takIng 
,dlOo' agaInst the police officers who werE: 
dlvolved in communal nots because there !s 
President's fule tn the State and all reports are 
.ivallablewrththe Government? It seeMS tnal 

the Government is not making any efforts to 
bnng normalcy mthe Stateforwhlch weshould 
supportthe Government 

In the end. I oppose the Resolution and 
would IIketo say that Assembly elections should 
be held at the earliest In Uttar Pradesh and If 
there IS any difficulty in it the Government 
should annoonce e!ectlons for Cooperative 
SOCieties and Gram panchayats. I am thankful 
to, you Sir, for giVing me an opportunttyto speak. 

[English] 

SHRI VIJAY NAVALPATIL(Erandol) Mr. 
Chairman. SIr, In todays political Me of India. 
the most frustrated party IS the Bharatlya Janata 
Party The dissolution of four States was to 
some extent In the interest of the Bharatlya 
Janata Party. because the quarrels had already 
started Theywerecommg to power by using 
the plank of religiOn and their gcvemancewas 
very well known. We have seen that m Madhya 
Pradesh. after coming to power. they had made 
40.000transfers In Uttar Pradesh, an Act was 
enacted making copymg In the 12th Standard 
examinatIOn as a cognizable offence. That 
resulted In 12 per cent result In the 12th Standard 
examlnatJon {Intel11JpOOns)Wearenotencour-
aglrg copying but a SituatIOn has developed 
ther c that your Government came mto trouble 
There was a quarrel between Mr Patwa and 
Kuman Uma Bharatljhl So, YOl, af! were In 

trouble Even In HllnachalPradesh. one of the 
Ministers the Agriculture ~Jllnlster resigned 
Without giVing any reason So. you were to 
trouble on tne6th of December 1992 (lnterrup-
t.lOns) 

PROF PREM DHUMAL Mr Chairman. 
Sir ,Viii he name the Mlnlst.:rwho reSigned m 
Himachal Pr ddesh? 

M~ CHAIRM~N He's not Yielding 

PR'JF PREM DHUMAL He IS making 
fafsestatements and he is misleadIng tl-:€ H('lIse 
Let nlm come out With tl'll'! name ,'ttnt" MI:"I;;!'" 
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who resigned in Himachal Pradesh. (Interrup-
tions) 

SHRI VIJAY NAVAL PATIL: Oneofthe 
speakers said that they have distributed thou-
sands of acres of surplus land in UttarPradesh. 
I think it Includes Sadhvi Rithambura in Mathura. 

When you talk about misuseofarticle 356, 
you forgetthat in 19nyourPartyhaddissolveci 
nine States at one stroke. (lnterrupt;o;,s) This 
is not BacJe ki bhavana The action was fight 
(Interruptions) 

The other Members from BJP said, if you 
have guts you come out. Wewantto reply that 
we have guts We have seen many elections. 
We are sitbng In opposition in many States. We 
lNefe In the opposition attheCentrealso. Sitting 
in opposition is not bad for us. But it is problem-
atic for you because you, are unable to govern 
properly 

We are requesting the Home Minister to 
seethatnormaicyretumstotheStatesbecause 
the danger IS still potential there. There is 
potenttal danger of violence dUring the elec-
tIOnS. It is only when normalcy IS restored that 
can beheld. 

Nowthings are improving and the situation 
IS becomtng calm and we hope that by Decem-
ber, 1993 there WIll be proper atmosphere for 
Assemblyelecbon.lnthemeantime, whatever 
demand IS made by some Members here re-
gardmg elections to gram panchayats and 
cooperatlVebodteS, I urge upon theGovemment 
that these elections should be held wherever 
they are due 

A pomt has been raised regarding the ap-
pointment of Advisory Committee of Parliament 
for adviSing the Governors of the States. I 
supportthatbecauseitisnecessarytoguidethe 
bureaucracy in goveming such big States for a 
Iongerbme. 

I urge upon the Home Ministerto appoint 
theAdvisoryCommitteesinaHthesefourStates 

Referencewas made hereto the injustice 
being doneto Uttar Pradesh. We do not agree 
with that view. With the limited financial re-
sources, the congress party has given overthe· 
last 40 years lot of attention to Uttar Pradesh. 
Almost everytaluk, tehsil headquarters is con-
nectedwithrailways. You say that not a single 
nabonaI highway has been declared during the 
Iasttwooi1hreeyears. Youaretalking fora short 
period. If you take the history of the last 40 to 4q 
years, theGowmlmentoflndiahasgrvenlotot 
attention to Uttar Pradesh and the deIIeIopment 
of Uttar Pradesh is not neglected. 

(Ttansl&On] 

SHRI SANTOl?H KUMAR GANGW,AR 
(Bareilly). Mr. Chairman, S.r, no road in Uttar 
Pradesh has been declared as NatIOnal Hig~ 
.ways since 1984. I would liketo State it for yOIJi 
information that the number of National High- • 
ways are less in Uttar Pradesh and I have been 
raising this matter for quite a long time. It IS not 
aquestionofoneortwo year. 

(Englsh] 

SHRIVlJAYNAVALPATIL.Therernaybe 
some lacuna here and there in the deveiopmer,t . 
oftheState but that does not mean that we have 
not paid any attenbondunngourtenure, v.tlenwe 
were.n the Government dunng last year. 

It was not done out ofvlOdictrve attitude. 
The Congress Party has never kept that attitude 
in mmd. That IS why. we have been returned to 
power again and again. 

S.r, the four States where the BJP was 
goveminghadtofacesomepecull8rSituatlons 
The children there were taught a different sylla. 
bus, a different type of history comPar~ to the 
children of our other States. It was becoming a 
nationalproblem WemustthankGodthatthe 
situation developed to such an extentthatthe 
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Governments there were dismissed and the 
facts were brought to light. Now, we are rectify-
Ingthosethings. This indoctrination in teaching 
the history is not going to hetp in the long run. It 
may be of some ~hort-term gain to the BJP 

• friends. I know that. They also realised that 
optlOSing Gandhiji's ideas is not helping them. 
That is why, now, at some intervals they have 
startedtakingthe name of Gandhiji. Butthefact 
remains that the history text books were dis-
torted and it necessitated the Govemmentto 
changethemto bring them on the right track 

I do not wantto go into the judicial aspect 
of the judgement given by the Jabalpur High 
court. Butthefactremains~atthesoveretgnty 
of Parliament, of the Presidential Order, inde-
pendence of judiciary, the legislature and the 
executive has to be maintained. In that context. 
I am surprised howone person can substitute 
the satisfaction of the other person -whether It 

.IS a Judgeand the Pr8sidentorthe President and 
theJudge. ttwasthesatisfadionofthePreslClent 
thatcounted and because hethoughthat condI-
tions prevailed forthedissolution oftheAssem-
blies, it was done That satisfaction cannot be 
substituted by the satisfaction of the other per-
son whether he IS a Judge or anyotherdlQnrtary. 
ThatismYoplmon. OfCOUrse,thlS matter IS sub 
Judice That is Why I do not want to express 

.anything more in details, about my Opinion on 
thiS Issue But this has to be Jrted out Such 
things. that IS. the Presidential Orders ISsued 
under Article 356 in future shouldnot be sub-
jectedto JudICIal f'f!MeNon the one hand and on 
the other hand. as It IS feared, it should not be 
misused for political ends But I am sure and 
my Party is sure. We maintain again and again 
thattheconditlons prevailed In Which this order 
had to be proclaimed. The conditions stilI 
preY8llunderwtuchwehavenowtoextendthe 
penod' That is Why these motions have been 
brought before this House today I suppoltthe 

. 1nI:lIion$. 

SHRICHITTA8ASU(a.rasat). Sir, with 
much reluctance and hesitation, I could per-
suademyselfto.g .... totheproposalforthe 

continuance of the President's Rule in the four 
States. Please note, Mr. Home Minister, that 
persuasion came after understanding the real 
Situation prevailing In the country (/nte"up-
tions) 

17.00hns. 

[ Translation J 

SHRI DAU DAYAL JOSHI (Kota). Last 
timeyouwetestrongly opposing the ArtiCle 356 
(Interruptions) 

[Engtsh] 

SHRICHITTABASU Just wart Asyou 
know. we are opposed to the very baSIC Idea of 
the Incorporation of Article 256 of the Constitu-
tion. And if you kindly allow me to mention 
certain remarks made by the Supreme Court 
Itself regarding Artlde 356. the Supreme Court 
once mentioned and I quote' 

" If any drastic power that IS Article 356 
whiCh if misused and over- abused. can 
destroytheequllhbnum between the Union 
and the State " 

It is not merely my opinion It IS the 
Supreme Court's VIew also regarding Article 
356 For a country hke India of its vastness, of 
ItS pluralist ch8l'actenstlcs, of Its multiplicity of 
language and regIOn. the only cementing force 
IS federalism. Ifthere IS no general pnnClple of 
federalism, the unity ofthecoUl'ltrywould be In 

jeOpardy, ifundertheCongress rule. If It IS under 
thelf rule or If It IS under our rule The baSIC 
prinCiple for the unity of the country IS the 
acceptance and implementatIOn of the pnnClple 
of genuine federalISm Whf:n thiS Article 356 
was betng debated In theCrJnstrtuentAssembly 
itwas,l do nothke 10 quote but 1 {Iantto remained 
the Home MinIster and all of us. assumed that 
It witt be very rarely used As a matter offact. 
the at'ChHct of the ConstrtutlOn Mr Ambedkar 
had to comment. to satISfy the Constituent As-
sembly, that itwill ultimately remain a dead 
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letter It has not remained a dead letter Atthls 
tllne dunng ihe iast 43 years 11 has been 
Invoked 90tlmes Therefore, by this invocation 
of this A 1icie there h3S been strain of relations 
bel\veen tl1e Union Government and the States 

,4, more 5hamefui phenomenon IS that this 
;:J3rtl cu!a' Art:c:'? ofthe Ccnstltutlon of the coun-
try IS a 'Jl1ual repilca of the 1 S35Act Asa matter 
~ffact In Chaoter VI oftne: 935 Act the title IS 
Provisior In case offailure 8fthe constitutional 
machinery and the same word has been lifted 
from the Government of India Act of 1935 as 
prepared and accepted bvthe Bfltlsh Imperial-
Ism. has been lifted Into our Constrrutlon There-
fore I: must go As soon as it goes It IS better 
for the country. !t strengthens federalism it 
strengthens the stability of the CDUntrv It brings 
about a nEM' era In India s proqress 

Even Mr Churchill was sh ,!jeered to think 
3nout the vast p~wer en~oyej bv lr,e Governor-
G'ieral In our country under their rule M, 
ehul cnl: nad charactensed the sweeping p0\'1-

~:rs oftne Governor-Genera! of inOla to be such 
as WOUI:J rouse Mussoiln; S Influence 

S:r 00 no~ thtnk~nat r..Ar Ch:.;rchll Vias a 
'1ernocrat We fought agalf1S! Mr Churchl' we 
.. ' f"1e ... ~v nlS Impena:lst;c (:~aracter But even an 
"T!periallst leaaer Ilke Mr Churchll had to com-
"Ylent about the sweeping powe' enjOyed by the 
:;'ovemo!-0eneraiotinoI3 under ,CJ35Act ,'/)Icn 
at cording to him was envv II, the mine of Mr 
tAli5soltni the great aarrnnlstrator 

When! remember all these things I feel 
tnat thiS Article 356 IS a blot on the Constitution 
of our country Many have reft, I td to the 
Constituent Assembly debates and you know 
much more than thiS and I do not like to repeat 
It Constituent Assembly debate made It clear 
that It WIll not be brought Into operation unless 
there are extreme cases, but. hereforthepohtl-
cal reasons torthereasons ottheparty forthe 
reasons of resolVing the mternal feud of the 

ruling party, thiS Article have morethan often 
been used There IS a greatnecessrtyforjudieral 
review I do not knowwhatwouJd be the view of 
the Supreme Court regardmgthe urgency or 
necessity of JudiCial review But. to honour a 
minimum of guarantee, a minimum guarantee 
for the prot~tlon of federal SPirit of our Consti-
tution In the changed altered political condition 
tn cur country I think. the principle of judiCial 
'e,lIew so far as the application of Artide 356 is 
concerned. IS to bethought about. ThiS is not a 
ne\\ Idea Asa matteroffact.lnRajasthancase 
Ifl 1977 tha: pnnclPle c~ JudiCial revlewhasalso 
been accepted and I quote 

The prinCiple has been accepted; butthat 
acceptance was specIfIC onented" 

It IS not In general terms lwantthatitshould 
oe a>,pllcable Ir. general terms I quote that 
principle 

Ifthe sat:sfactlon IS malafldeoflsbased on 
wholly exlraneous or Irrelevant grounds. the 
court weui:) have JUriSdiction toexamme It 
because 11', :hat case. there WI Ii be satlsfac-
t'G'~ (lIthe PrpSlcent tn regard to the matter 
,:1 which '1e!s reqUired to be satisfied" 

'pleadt";atthe 3Qvefflment at least nOllll do 
cons,del tne pOSSlblilty of incorporating some 
p'C'Y Sions tn the Constitution to enable It to 
make tnlS appilcat'le and justrclable In the court 

E y",r~ wnen these four States were brought 
under the Presloent s rule, I, on behalf of my 
party I?)pressed certain reseNatlOns. the res-
ervations were OW1'S nature That IS, so far as 
UP Government IS concerned the GavefOment 
committed a mistake by not ImpOSing the 
Pre!; .. dent s rule on time, nameiy certalO date 
which I have forgotten , beforethe6thofDecem-
ber.1992 Thereasonsarewelt~ But, so 
far as the pOSition of the Government I~ 
three States IS concerned. we had same'__ 
vatlon and I think the Govemna'ltshouldun-
learn something by theexpenenc:e.,.." ..... 
gained by thIS time There are enough provI-
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slons even in the Constitution today Therewere 
suggestions made by Dr Ambedkarthat before 
applYing or before Invoking Article 356, the State 
Governments are to be given warning If that 
does not worK. there should be an arrangement 
f(lf holding elections If that IS not possible then 
anly ArtiCle 356 should be applied as the last 
re~ort Even Article 257 of the Constitution 
cluthoflses the Union Government to Issue in-
structions to State Governments to do certain 
things and not to do certain otherthmgs Even 
after the demolitIOn of the Sabri MasJld at 
/, yodhya some kind of Instructtons could have 
t ,(~I" ISSUed under Article 257 of the Constitution 
to the other three States Government. about 
. nom, there would have been some genUine 
ilpprehens,ions thatthey may not Implement the 
Cent'e s directiVes That could have been taken 
t",Ce'lirse te and a lot of pUbliC Criticism could 
',ave been avoided 8y taking such a hasty 
c,:'!ion as you did vou have only strengthened 
their base otsupport In those StatE'S Therefore 
",;!: leSE: factors Should betake" l'1te cour'l: 

T'"Ierefo'f= Sir I r(,lteratettia:the prmclp'e 
f ~:,j!~;2 - rf'v'le~\ rlas te: tlf :qSCHtjorated The 

: ':ncp:E' of g:'./Jng v~a:, "vn9 thE prlnc!ple of 
'; .,r.g certain direct ,ves frOnl tnt· Unlo'-, Govern-
~. It n: t:nde~ l"\rtlC!€: :)5~ _:)f~.rlf: Const!tut:O:L be· 
r ,t., ',nposI'lg the PresldC:'lt S Rule, etc haveto 
:'t:" C)f'5iQf:ff:-d 50 trial thiS i<-'nc of a Situation IS 
,: "(,IGeG In btule 

S!~ ~.·E· want elections at the ea'liest pos 
"il'IE-!!Jne but; nlU5! say and confess thatthe 
:,1!U':'(,C'l In Ineccuntr~ part1cularlythecommu-
'!d! 511-1allon In the country does not permit us 
t" ~'old tleetlons In a manner tr.at would be 
:' '~''"Idl'i and fair and reflectmgthegenUineaspt-
. dLons of the people The poison of communal-
,~tn has spread far and Wldeand unless that IS 
nnt removed fromthemmd ofthe peopleanda 
"tf'l1lar and democratlcpohtlcal atmosphere IS 

ililowed to return, holding electionS at thiS June-
tur€'mayprovetobemuchmoredangerousthan 
not holding them 

Mr Chairman Sir, Just permit meto pornt 

out howthe country IS moving towards dIsaster 
The Shlva Sena leader gave an IntervIew to the 
Times International only a few weeks ago He 
remarked that If Mushms were fleeing Bombay 
letthem go out If they do not go, they must be 
kicked out (InterruptIOns) 

PROF PREM DHUMAL What connec-
tion does It have with the Presidential Order? 

SHRI CHITIABASU Ithaseveryconnec-
!Ion because it affects the election prospects 
511, my very first comment IS that With utmost 
reluctance and great heSitation i convinced 
myselfforthe continuance ofthe PreSidents 
Rul€ IntnesefourStates Othervllseonlyoptlon 
IS to hold elect!ons Justtomorrow As you cannot 
hold elections, I am agreeable to the suggestion 
You carmo! hold the elections If you allow the 
Shiva Senato propagate or spread communal 
pOison In thiS way I there are other courses also 
but I do notwanttotakethetJmeofthe House The 
S Iluallon IS such that electlor.s should be held 
at theearltest possible time Wecan hold the 
eiectlO'lS at the earliest pOSSible tlrne prOVided 
secuiar and democratic polity IS fudy guaran-
teed In our country My complaint agamstthe 
Government IS thattheywantto bem power only 
bv I'lVOcatlon of Article 356 and not by wlnnlng 
the support of the people to seculansethe SOCI-
ety and on the baSIS of a secula:lsed society 
stabl15ethelr political position In the country 

Therefore, Sir, With these reservations I 
agree With the proposal of contmuance of the 
PreSidents Rule for sometime prOVided tht 
Government IS agreeable to make necessary 
arrangements to hold elections attheE:arilest 
and for that purpose also carry on campaign for 
seculallsatlon of the sOCiety 

I TransiatJon] 

SHRI DAUDAYALJOSHI (KOTAI Mr 
Chairman, Sir, the hon Members are blindly 
supporting thrs Bill forthetr own political gains 

Sir, today lW8Sgotngthrougtlthe proceed-



487 Re. Continuanceof 
Proclamation in respect 

MAY 12, 1993 of UP , MP. HImachal 488 
Pradesh and Ra)8sthan 

[Sh.OauOayaIJoshi} 

Ings of the Constitution Drafting Committeeand 
I would like to draw the attention ofthe House 
towards the Views expressed by Dr. Ambedkar 
on this Article when he was repeatedly asked 
about it by the Members. Dr. Ambedkarsaidthat 
according to his views, the article 356 would 
remain dead for ever. But it is unfortunate that 
Inspiteofthelrclaim to bethefollowersofDr. 
Ambedkar, this Article was used 101 times 
dunng 44 years. Had the departed soul of Dr. 
Ambedkar been listening these things in the 
heaven, he would have definitely been thinkIng 
asto how his followers are misusing this Arttcle. 

The way this Article is being misused is 
highly condemnable and objectionable It was 
hoped that good sense would prevail after the 
hIstoric judgementof JabaipurHigh Court One 
of our former Chief Mlntsterhad even announced 
27th June as elections date In Rajasthan be-
cause of the histoncjudgement of JabalpurHigh 
Court and on that basIS the Government would 
not go to the Lok Sabha for extending the 
PresIdent's rule but I regret to say that the 
Government has brought this BIll for extending 
PresIdent's rule for another SIX months on one 
pretext or the other. 

The hon. Home MinISter has said that the 
law and order SituationS IS not good and there-
fore, eiectJon!ocannotbeheidthere Therels no 
lawaild order problem In Raj8sthan. Two days 
earlier statementwasgrven by the Governor of 
Rajasthan, Shn Reddythatthe law and order 
situation IS normal In the State 

17.19hrs, 

[SHRI SHARADOIGHE intheChatr] 

But theGovernment says thatthesituatJon 
IS not normal for holding elections. ActuaHythe 
posibonofthelrleaderslSnotgoodfor elections. 
If there IS any deterIOration In the situatIOn that 
IS only on the borders of Rajasthan and the 
Central Government ISentJrely responsible for 

that. The international borderm Rajasthan IS not 
secured today. The Government has sealed 
border In Punjab but It has not done so In 

R8J8Sthanand Guj8rat and the arms and ammu-
nitions, A. K 56 rifles etc. are being smuggled 
from Rajasthan border only. Therefore. I would 
like to submit that though the law and order 
situation in Rajasthan IS satisfactory yet due to 
the Government's attitude situation on the 
Rajasthan border is very precarious. The Gov-
ernment is quite incompetent Therefore, itmust 
tender its resignation If elections are to be held 
thenfirsthoidelectionstotheLokSabhatojudge 
the actual mood of the electorate and actual 
conditIOns prevailing In the country 

An hon. Member of the Congress. a little 
while ago. praised the PreSidents rule In 

Rajasthan However. I would like to remind the 
hon Mernbers ofthe Congress that yesterday a 
senIOr congress leader from Rajasthan and ex-
MlnisterofTextlles. ShnAshokGehlot. submlt-
ted that underthe Presidents rulecorruptJon has. 
Increased A statement In thiS regard was 
ISSUed by Shn Ashok Gehlot yesterday In Jodh-
pur Probably the Governor IS bemg cntlclsed 
because the Congress In Rajasthan IS diliided 
IOto two factions One faction IS supporting the 
Governorwhlletheother IS opposing the Gov-
ernor OPPosition IS not something very sen-
ous The Governor IS not being critiCised for 
hampenng development "'JOrks In the state The 
Govemorhas not nghtly come to the assistance 
of any congressman The Governor IS qUite 
Justtfled because how long he could have ful-
filled the WIshes oftheCongressmen Since the 
State IS under the PreSidents rlile so. what 
would the Congressmen do In the state For hsts 
regardmg thetransfers and posttngs of Collec-
tors, DIGs and SPs are perldlng WIth the Gover-
nor. From each dlstnct four congressmen 
approach the Governor With their lists . Shn 
Vtdyacharan Shukla has been made In charge· 
oftheCongre5S party affafrs in Rajasthan Shn 
Shukla 25 days back Informed the Congress-
men In RaJasthan that the President's rule does 
not imply the rule of the Congress. Shri Shukla 
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advised them to remain within limits. However, 
what else can the Congressmen do because 
they have got nothing to do for the last 2to 3 
months The Congressmen have again started 
wielding influence in Rajasthan under the 
President's rule. TheCongressmen have started 
assunng the officials regarding the transfers 
and postings and approach the Governor with 
the lists The Congressmen In the State are not 
bothered about Industnal development In 
Rajasthan No industry has been set up In 
Rajasthan underthePresldent's rule Only one 
Industry of transfers and postJngs has prospered 
In Rajasthan The Congressmen arecharrglng 
between Rs. 5. OOOto Rs. 2O,OOOforthetransfers 
and postings ofSPs to Collectors. Therefore. I 
urge the hon Minister of Home Affairs to check 
thiS practice The Congressmen are daily 
pressunslng the Governor in thiS regard Shn 
V C Shuklalsawareofallthesedevelopments 
Today also nine lists regardmgthetransfers and 
postlngs of Collectors and DIGs were submitted 
to the Governor of Rajasthan Except thiS no 
development activity IS gOing on In Rajasthan 
Today's newSpapers carry a report that two 
persons dies In Khedela after dnnklng non po-
table water I would like to submit to the 
Congressmen that Rajasthan IS generally In the 
gnp of drought because ofthe scarcity of water 
People in Rajasthan do not have food to eat 
There are areas In Rajasthan which do not 
receIVe rainfall for 5 to 7 years at a stretch When 
children grow up after 5 to 7 years and If there IS 
rainfall they ask thel( parents. what IS happen-
ing Then parents Inform them that II IS called 
rainfall ThiS IS the scenano in Rajasthan 
Therefore. I urgetheGovernmentto ponder over 
all thiS Meetings of offICIals in Deihl are 
convent-d tllne and again. However the Gover-
nor of R.)J'l~r~an should convene a meettng of 
thl:' St'lte MP~ to diSCUSS the ways and means 
for h'i!I'll"l Yamuna walerto Rajasthan Arbl-
fI.lf\l dK,:,:<msarebetngtaken That swhythe 
f(1I m.-.r ChlefMlntsterofRaiSsthan advised the 
, ;, ", nor of RaJastann notto intervene in the 
m,m.· And as and when the Assembly IS 
(jIS!>~lvt-dtheGovernorcantakeadeclslonln 

II liS rt<gard The GovemortS not competent to 

settle the issuewrth the centre. 

Sir. Rajasthan is facing water and power 
shortage. Forthe first time development took 
place In full swing in Rajasthan under the lead-
ershlpoftneChiefMinister. Shri Sharoln Singh 
Shekhawat The Hon. Pnme Minister should 
call Shn Skekhawatto diSCUSS the poliCies and 
programmes framed by the latter in Rajasthan 
The then Chief Minister of Rajasthan earlier 
made an announCetTlent dlallolNing persons with 
more than two children from particIpating In the 
mUniCipal and panchayat elections. the provI-
sion being IncOrporated in the 72 nd amendment 
Under compulSions the Central Government 
has accepted thiS provIsion Shn Shekhawat 
prOVided effiCient leadership In RaJasthan Just 
becuase of one unsavory 'n(.lo~n~ ,,, a small 
town near JalpurtheCentral Gov~r,.,rnent de-
Cided to dismiSS Shn Shel<hd.' " 

Sir. Shn Shekhawat prOVided able. 
prograsslve leadership In Rajasthan but all of a 
sudden the hon. MInister ofHomeAffalfs relalsed 
that Shri Sheklhawat IS not fit to continue In 

office Only one day before the dismissal of Shn 
Shekhawat he was being showered praise for 
proy'dlng able leadership by the Governor of 
Rajasthan State was marching forward under 
the leadership of Shn Shekhawat but hiS Gov-
ernmentwas Simply dismissed because of his 
proXIIT1lty to 'Sangh Panvar Although Shn 
Shekhawat ordered largescale arrest of the 
R SS workers I throw down the Gauntletto the 
hon MInister of HomeAffalrs and the Congress 
tocomeforward' AaoMaldanMetn. YeGhora. 
Ye Maldan Karao Chunav. Janta JlseChahegl. 
Chllnlegl 

I knolfllt very well that my party Will Win the 
elections JanataWlII dectdethe fate of both the 
Congress and my party Even three births Will 
not be long enough to Win the elections In the 
~tate People Will reject the congress for Its 
misdeeds I am oftheoptnlOn that thepeople'MIl 
elect my party People are on our SIde al)d Will 
continue to vote for us With these words I 
conclude 
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SHRI R NAIDU RAMASAMY 
(Penyakulam ): I am very glad to participate In 

this discussion on behalf oHhe AIADMK. It is. 
a matter of great regret and shame for the 
Congress thattheyare rnoving this Housetoday 
for approval of extension of President's Rulefor 
a further penod of six months in the States of 
Uttar Pradesh. Madhya Pradesh, Himachal 
Pradesh and Rajasthan. 

The population in these States constitutes 
more than 40 per cent ofthetotal population in 
India. Thesuspenslonofdemocracyinthefour 
States for a further period of Six months sends 
a shameful SI9081 to the outside worIdthat India 
which is the second largest democracy in the 
world is outto deStroy the very democratic fabric 
on which the Constitution of India IS based. 

The House may kindly recall thatthis Con-
gress Party which ineffIciently handled the 
Babn Masjld issue IS a silent sepectator of the 
demolition of the Babri MasJid on December6 
last year 

SIr the House may kindly recall thatthe 
Congress Party. which Irlefficlentlyhandledthe 
Babrl Masjid issue. was a silent spectator to the 
demolition of the Babri MasJid on the 6 th De-
cember last year Before the 6th December. 
therewerereportsthattherewas a danger of the 
dJSputedstructurebetngdemoilshedbytheanti-
SOCIal elements there Ifthe Central Govero-
menthadtnformationthatthedemolitioncould 
take place. they should have taken some ad-
vance action 

SHRIANNAJOSHI(Pune)· He is telling 
so manymportantpoll'ltsabouttheResoIution. 
But on the part oftheGovemment nobodyfrom 
the HOme Ministry is taking any notes. Howwill 
they answer his questions? 

MR CHAIRMAN A CabInet MinISter is . . 

SHRIANNAJOSHI.lftheydonothavethe 
timetotake down the points being made . let us 
adjoum the House for ten minutes. 

[Translation) 

SHRI DAU DAYAL JOSHI Hon. Minister 
is neither paying attentton nortaktng any noteot 
the pOints raised by us. 

[Engtsh) 

SHRI CHANDRA JEET YADAV 
(Azangarh): Mr ChaIrman. thIS is very obJec-
tionable The objectIon is right Therearethree 
MinistersintheHomeMimstry After all. weare 
discussingtheprociamationlSsuedbytheHome 
Ministry. Oneofthe three Ministers could have 
been here. 

MR CHAIRMAN Most of the tIme ShT! 
S B. Chavanwashere He has)ust gone out Hf: 
was sitting here He IS In charge of It He must 
have gone out for a felNmmutes But another 
Cabinet Minister IS here 

THE MINISTER OF HEALTH AND FAM-
ILYWELFARE(SHRIB.SHANKARANAND) 
We are not supposed to listen to the cross-talks 
of the Members of ParllamEc'nt (InterruptIons) 

(TranslatK:lflj 

DR G L KANAUJIA(Khefl) Mr Chair-
man. Sir. a very Imporant matter regardmg the 
proposal of extending President 5 rule In four 
states IS betng discu$sed In the House and the 
treasurybenchesareempty Itls nothing but to 
ndlCUlesuch an Important matter (Interrup-
tions) 

[Engith) 

MR. CHAIRMAN : Plea .. go on Shn 
Ramnll~. 
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SHRI B. SHANKARANAND: You knoW 
that there is'a Cabinet Minister lilting here. 
(IntemJptions)Thehon. Member shouktknow 
that there is a C8binet Ministersiltit)g here. We 
havet(! see to so many things in the House. 

SHIi(I ANNA JOSHI : You should nottake 
itlikethat Nobody from the Home Minisbyis 
here. 

SHRI B SHANKARANAND: Let us not be 
tog ~nlcal when serious matters are being 
discussed. 

SfIItrANNAJOSHI. TheHon. Member 
was giving some important information. No-
body was taking notes from your side. 

MR CHAIRMAN: Please sit down now. 

SHRI R NAIDU RAMASAMY: TheCen-
tral Government should have taken advance 
action to prevent the demolition ofthe Sabri 
Masjld (Interruptions) 

MR CHAIRMAN Why do you interrupt 
now? Pleasesitdown 

SHRI R NAIDU RAMASAMY : By not 
doing that, the Congress Party attheCentre had 
colluded WIth the anb-national and anti-social 
elernentslnbnnglOgdownthesymboiofsecu-
lansm as embodied in the Babri Masjid struc-
ture. 

At the meetIng of the National Integration 
Council our dynamIC leader Puratchi Talavi 
demanded that the Sabri Masjidshouldbepo-
tected and thewishesofthernejoritycomrnu 
should be respected. 

MR CHAIRMAN: Pleeledo not disturb 

SHRI R. NAlDURMAN3NIf'f: ~ifthe 
Central GcMtmment had heededtothesene 
counseIofPunltchiThaIIM we 0 aouIHat .... '. 
cometothrs peuse. Qur"""'.'_'."'" 

OOtnavebeen~. 

t feel edreIll8IypainedtochargetheCon-
gress Party with abeltingtheanti-national. 
mentsin bringing downtheBabri Masjid struc-
ture and subsequently dernoIishinQthe Consti-
tution itself, by bringing down the four demo-
cratically eIeted Govemments. 

Ifthelawandordersituationwassoseri-
ous and if secularism was in peril in Uttar 
Pradesh, then, in that case, the responsibility 
should have been taken jointly by the Central 
GovemmentsasweiastheU.P. Government 
YouhavedismissedtheU.P.Govemment. 

TheCenlralGoYemmentshouldhaveatso 
resigned accepting moral responsibiIityforfail-
ingto uphold secularism. The Congress Party 
andtheCenlral Gowmmenthavebetrayedthe 
people of India by putting secularism in penl. 
Secularism is no more safe in the hands of the 
Congress Party. 

The CentralGcMlmment. atthemostcould 
hawsuspaldedtheU.P. Gowmmentforfaifing 
to maintain lawandorderon December 6 . Then 
wecouki havesaidthattheCentralGavemment 
has not mutilated the spirit and letter of the 
Constitution .. The Central GovemmentwhlCtl 
does not believe in democracy has not only 
dismissed the UP. Govemmentas a genuine 
one but also went berserk in dismISSIng three 
moreGollerMlents fornoreasonthus subvert-
ing the provisions ofthe Constitution for cheap 
political gains. 

The Congress Party has committed the 
biggest crime on democracy by allowmg the 
disputed structure to be demolished and by 
dismirilirtg1hedemocratically elected Govern-
ments by misusmg the constitutional provI-
sions. EveryMembef assembled here has a 
rlgtCtDlllk1orareviewoftheConstituttonitseif 
~lUChdralticanddracenian provISIOns 
lhouId...,moreeDCistin the Constitution 1_ WIIcome In thIS context that the 
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Central Government has taken a welcome step 
in banning communal organisations. TheShiva 
Sena, theBajrang,Pal and the VHPhave been 
banned for the simple reason that they are 
fanatics of religion. Therefore, in the 
Govemment's VleN and in the VIeN ofthe Con-
stitution, religious fanaticism and secularism 
cannot go together. If that is the case, can 
secularism, can nationalism, can patriotism, on 
the one hand. and anti-nationalism, terrorism 
andcastetsm, ontheotherhand, gotogether. For 
exampIe,letmeteil a casein reiationtotheState 
of Tamil Nadu. There IS an organisation which 
lSalsoapolitlC8lpartycaliedthePMKwhichhas 
praised the killers ot Rallv Gandhi as martyrs 
and whIch has alleged links witt! the t:. TIE and 
otherterronst organsiations tor the purposes of 
thetr political survival In Tamil Nadu The 
people ofT amil Nadu represented 10 the Tamil 
Nadu Legislative Assembly, unanimously 
passed a resolutIOn for bannlOg the poisonous 
organlsatron called the PMK The Central Gov- . 
emmentlnsteadofbannrngthePMKtnedunder, 
the auspICeS of the Congress President for an 
electoral alhance 10 the bye electIOns In the State 
that have been cancelled. Therefore. I charge 
the Congress Party that they have a nexus with 
the terrorists and the L TIE The Congress IS 
promobngthe PMK which has Imks with L TIE 
to create law and order problem In the State so 
that they could have a handletosubvertdemoc-
racy In Tamil Nadu .. ( lnterruptlOOS) 

SHRJ M KRISHNASWAMY (Vandavasl) 
In Tamil Nadu. dunngthetrreglme, allL TIE' 

people had fled ... (InterruptlOOs) 

SHRIR NADIURAMASAMY If the Con-
gress Patty believes that It IS agaInstterroosm, 
it IS against tile kitlers of RajlV GandhI and it 
wants topaythetnbutes to Shn RapvGandhlfor 
thegreat sacrifICe he has done for the country, 
then the PMK should II1lmedlately be banned 
Action shOutd also be taken agatnst all the 
congressmen including the TNCC President 
NhopromotedthePMKcause Then only the 

people ofT amll Nadu and the people of the 
country can be convinced that the Congress 
Party is against terrorism and against the.as-
sassins ofRajivGandhl ... (Interruptions) 

SHRI M. KRISHNASWAMY: Sir, hecan-
not talk like this. He is talking about TNCC 
President .. (interruptions) 

SHRI PG NARAYANAN 
(Goblchettipalayam) . They cannot object to 
this. 

SHRI R NAIDU RAMASAMY: I, there-
fore, oppose the resolutions for extension of 
President's Rule in UP, Madhya Pradesh, 
Himachal Pradesh and Rajasthan. TheGovem-
ment should gIVe an assurance thatthe contrn-
ued misuse of artide 356Y11Ould be stopped and 
electoral process YIIOuld becommenced In these 
States 

[ T rans/ation J 

SHRI KRISHAN DUTT SUL T A~PURI 
(Shimla). Mr. Chairman, Sir, the Presidents 
Rule Imposed In Himachal Pradesh under Ar-
hcle356lsgolngtoexplreon 15-693 Inseto 
support the proposal of extending the penod by 
SIX months So far as the law and order 10 

HImachal Pradesh IS concerned, the situation 
has been quitegood andtheenwonment Isqurte 
healthy. People of Hlmach~1 Pradesh have 
been aspcnng to have elections In the State at the 
earliest so as to establish democracy there 

cO 

Our learned coIlegues have raISed several 
ObfectIOOS. it has been alleged that Congress 
Party IS solely responsible for all thiS. Everyone 
IS making allegations on Congress Party-
whether It IS CPM or AIOMK or any other 
poIIbcaIparty. None of them lOoks Into thetr own 
shortcomings. They are Ignorant of how the 
situat,oodeteoorated In Himachal Pradesh. It 
so happened that as soon as BJP came Into 
power In the State, the very fIrst ~Ion they 
took was to remove the chairman of the State 
EIednCIty Board and spent about RI. 8lakhs 
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610 cases were field on behalf of the Govern-
ment. hc1.YeYer193caseswenlagainsttheBJP. 
An advocate belonging to the same party was 
paidRs. 50,000 per day in this connectiOn. Itis 
a matter of utter shame that the money ofthe 
bac~a~ classes in Himachal Pradesh was 
misused at largescale. Not only this, I would 
alsoliketosubmitthat a conspiracywas hatched 
to sell all the 21 Public Undertakings working in 
Himachal Pradesh. StateGovemmentemploy-
ees and ot'Iicials lN9f'e not only harassed but fake 
cases were filed against them arid the employ-
ees were lathi charged. The law and order 
situation in thestatewas very bacI. Thustheyare 
still indulging in the same conspiracy. 

The Central Gcwemment hasa~ys been 
keen to help not only Himachal Pradesh but to 
all the state with a motivato uplift the nation as' 
a whole. However, BJPwastheonlyrulingparty 
in the Statewhich remainedtolally unconcerned 
about the State of affairs in the State. Rather. 
they preferred to misuse the Govemment funds 
I would like to submit to the Members of the 
Cabinet and the hon. MlnlsterofHomeAffalrsin 
particular to look into the matter, because basi-
cally he beIongstograss rootleYeland has good 
knowledge about the people. If an IfM!Stigation 
IS conducted-Mth regardtothea1fairsinHlmachal 
Pradesh, it would reveal howland deals were 
made In an illegal manner, and that ultimately 
lead to the exploitation of people. The BJP 
Government deserved to be removed. Earlier 
all the leaders of thIS party marched from 
Palampur to Shimla, but afterwards they 
marched from Shimlato Deihi. Theydidsojust 
tOlnsbgatethefeellngsofpeople, but pursuaded 
thepeopleofHimachalPradeshthattheylN9f'e 
demanding royalty. Did these people not come 
to power in 1977, could they not raise this 
demandatthatbme?Today,theyhavespodtthe 
atmosphere of Himachal Pradesh. it IS true that 
the Central Go1l&mment has decidedto extend 
the Presldent's Rule In the State under sectIon 
356. Isupportthis. People of Himachal Pradesh 
wanted to have elections in the State but these 
people have detenorated the law and order 
situation in the State Now they have, raised 

another slogan - 'Ayodhya Chalo' A1lofthern . 
wentto Ayodhya and claimed that they would 
build Ram-Mandif in Ayodhya, Butwhat hap-
pened thereafter? They did goto Ayodhya but 
failed to bUildthetemPle and thus returned to 
Shimla. Some ofthe stayed at Ghaziabad, 
someatPaonta Sahibwhile oIherssomewhere 
near Dehradun. Thus, this is the partywhich 
indulges in misappropriation offunds, forwhich 
they exploit the labourers. 

Mr. Chairman, Sir, I would like to submit 
that it is good that Presiderits' Rule has been 
extended in Himachal Pradesh under Section 
356. They assured the youth to give employ-
ment. butnobodygotEl'1'1ploymert. About35,OOO 
workers wereretrenched in Himachal Pradesh, 
itwas just an act of revenge The members of 
CPI, CPM,JanataPartyorCongressPartymay 
be asked howtheBJP started functioning? The 
children in schools opened in the State were 
glVentrainingofthedriHofRSS, RSSworkers 
wererecruitedthere lwouldliketotetlthehon. 
MinlsterofHomeAffairsas~Ohowthescheme 

was prepared. Aschemenamed'BaIgopaI'was 
implemented underwhich Rs. 3<XY- weretobe 
given per month as salary. Howmanypersons 
were employed under there scheme - Van 
Lagao, RozoKamao'? Howmanyplantswere 
plantedunderthatscheme?ThefeaIler~ 

Programme was launched under which five 
persons were nominatedto form Panchayatin 
each village. name of persons living below 
poverty line as shown in Government records 
wereinthousands buttheadual numberwentto 
lakhs. Theirscaleconbnuedtonse. TheChief 
Minister of the State boasted of converting 
HlmachalPradeshtoSwitzertand. Dtdithappen 
so? RathertheyruinedtheState TheGovem-
mentthatcameintopowerknewnotrung. Asfar 
as I feel, they havecaused so much damagethat 
It may take years together to normalise the 
situation, and stili they blame the Congress 
party for everything 

Mr Chairman, Sir. my submission that 
teachers were not posted inthoseschoolwhere 
childrenofHarijanswerestudying.lllegaltrans-
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fers~emade. TheBJPchietispresenthere, 
he is aware .of how many letters I wrote for 
apprising him of what was happening there. 
Today, theyallegethat1heGcM!morpillystothe 
tuneoftheCongressparty. TheGowmorofthe 
stateisaverynobleman,behas~ 
as the Speaker andtheMinis.1erhere. Hedidnot 
Indulge in Party politics in Himachal Pradesh. 
HeweJcomes everybody to acquaint himself 
with the prevailing situation. Hehas\Wl1(edfor 
the~ofHimadlaIPradesh. Now, 
the Members maybringtothenoliceofthehon. 
Prime Minister or President the incidents in 
whICh excesses were committed. TheHome 
Minister might be awarethatHimachaI is paid 
a royalty ofRs. 200 crore. Himachal Pradesh 
should be given its due and peaceful neg0tia-
tions should be held in this regard. We do not 
want agitation nor do we want large groups of 
peoplefrom Haryana or Himachal Pradesh to 
march in procession to Delhi. But a group of 
peoplefromHimachalcametoOelhi. Maybe. 
they knewthattheywould not succeed in their 
mISSion. This issuecameupbeforetheenlire 
country.lamsayingthisbecause,justncwthey 
saldthattheywillfight1heeiectioonthisissue. 
I would also like tosubmitthatwe are not afraid 
of elections. Sofaraseledionsareconcemed. 
when BJPwas in power in HmachalPradesh, 
theyhadconductedtheelectionstothecorpora-
honthereandtheresultsarebefbfethern. None 
nfthetrmemberswaselectedtotheoorporation. 
,--;hn Shanta Kumarwasthethen Chief Minister 
,)1 the State. They could not do anything even in 
hiS regime and now they make tall claims and 
say tnat our Government is totally worthless. 

AU those who aresilling on that side wear-
;r.gsaffronclotheswereelectedtothisHousem 
1 ~891n the name of lord Rama. I would liketo 
;,ubmttthatwe are also de\Iotees of Lord Rama. 
but halle never decetved anyone 10 hiS name 

I would like to submit that the hafiJans. 
-:!(JlVasls and the poofweretheworstsufferers 
'JunngtheB J P fegJmemHlmachalPradesh 

PtadesltfllidRlltjaathan 
. You would not find such anexampleanY¥lhere 
I Would IiketorequesttheCentraI Government 
inthattegardthatall sUch decisions whichwere 
takentnereduringthe B.J.P. regimeandwhich 
had negtectedthe interests of people, whether 
GoYemmentemployees, villagers 0( students. 
shoutd be r8YieWed and relief should be pro-
vided to the affected people. as there is 
President'1i Rule in the Stale at present. 

Besides, ourGoliemmenthadtaken some 
importantdecisionssomebme. ago, theB.J.P 
Govemmenthad wrthdrawn those decisIons. 
such as the support price of appJe was with-
drawn. Shri Shinde and I visited the area and 
sawthat crops of8 to 1 o thousand people had 
alreadydestroyed. But NB.J.P. Government 
didnotpayarryaltention ~it I understand 
tnattheUnion GoIIemment is paying attention 
toNardsthisprablemand has decided to send an 
experts team in Himachal Pradesh which will 
study the problems faced by the farmers there 
This should not be delayed. I want that our 
scientists should study the problems faced by 
thosefatmers. 

Mr. Chairman. Sir,lthankyouforgMngme 
time to speak, but I would like to reply to the 
poinlsraisedbythembyaskingthernastowhat 
happeneddw1ngtheB.J.P. regimem Himachal 
Pradesh. Theyworkedwithasenseofrevenge. 
and made hasty appointment of persons in the 
corporationWilhintwo-threemonths. lwantthat 
a Central team should be sent tnere to study the 
problems in far-llLrlg areas. Recently. our Home 
Ministerhad visited that place. I have not I'TIet 
him yet. butwouldJike to request him through 
you that attention should bepaidtowards those 
problems and an enqUIrY should be conducted 
into the excesses there. 

It is good that a resolution has been moved 
hereto extend the period of President's Rule 10 

HtmachalPradeshbyanother6mcnths. butthe 
Government should nol wart for6 months for 
conducting the elections. because I feel that 
tI)ese people WIll lose the electIOns They have 
not worked In a proper way Somewhere they 



501 Re. Continuanoeof VAISAKHA22. 1915 (SAKA) of UP. UP. Himachal 502 
Pradesh and Rajasthan Proclamation in respeCt 

take ashes or somewhere they do something 
else. They believe in dramatisation. Theywill 
haveto pay a heavypriceforthesedramas. We 
only have to take solid measures and should be 
United againstthesefascistpowerswiththese 
words. I support the resolution and demand an 
enquiry in the matter. 

[Engish] 

MR CHAIRMAN. Before I call the next 
speaker, let us know how long we have to sit. 

THE MINISTER OF STATE IN THE MIN-
I STRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFYOUTHAFFAIRS 
AND SPORTS)ANDMINISTEROF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
;:-AIRS (SHRI MUKUL WASNIK). SIr. there are 
tv'lO-three speakers nowwhowould liketo par-
tlclpate in the diSCussion. Ifeveryt>odyagrees. 
we can extendthetimetillabout7 p.rn. Ithinkwe 
shall be ableto completethis discussion by that 
'I me 

MR CHAIRMAN. All right, Does the House 
agree? 

SOME HON MEMBERS' Yes, Sir. 

MR CHAIRMAN' NowShri Chandra Jeet 
(ad;:}v 

SHRI CHANDRAJEET YADAV 
(A.zamgarhj Mr Chairman, Sir, in a very 
"peelal and critical situation, the UntOn Govern-
-nent Imposed President's Rule In 4 States-
Uttar Pradesh, Madhya Pradestl, Rajasthan and 
Hllnachal Pradesh ItmaybeJusbfiedforUttar 
Pradesh but It IS very difficult to Justify the 
enforcement of Article 356 of the Constitution in 
the other three States. Neither any report was 
sought earber northerewas any break dOlNn of 
law and order machinery In these States So. It 
"; rj,fflcultto Justify The peopleofthls country. 
'/iln want to uphold thedigmtyottheConstitutlOO 
Imj maintain cordial Centre-State relation whICh 

is an essenbalfeatureofdemocraticpaRiamen-
tary system. will find It hard to SUpportthlS step 
I also supporte it. because this step was taken 

. in a special situation where the party ruling In 

those 4 States. had not only disgraced the 
Constitution and endangered the national unity. 
but even attacked the root of our national Unity 

which is equality of all religions 

By defying the provisions of the Constitu-
tion and breaking down all laws. traditions and 
the assurance given tothe Central Government 
in the House and in the National Integration 
Council, they demohshed a place of worship 
belongmg to a particular communrty Not only. 
theChtefMlnisterwho belongedtotheParty. but 
even its emmef'lt leaders openly said that they 
will not abide by the Constitution or by any law 
on thiS question, which was attracting Interna-
tional attention and was attacking ourvery roots 
In such a situatton. the Urnon Government had 
totakethis step and it was compelled to do so. 
because it was necessary. So, ifthe.dlgnityof 
the Constitution has to beupheld and the parha-
mentarysystern hadto bemaintatned, no party 
can be allowed to gtvean open challenge and so 
this fateful step was taken 

I would requestthe hon. MiOisterthat ,t IS 

right that this resolutlOf'I has been brought he~e 
to extentthe President's Rule by6 months more 
but he should assure the House that elections 
WlU be conducted Inthosestateswittun 6 months 
I am afraid that you give assurances sever a; 
times. but do not fulftll thern Regarding Delhi 
itwas declared in the House as wel13s outSIde 
alsothattheelectlOnswould be ::ondl.:::ted atth€! 
earliest. but It was not held till now Regaroll"g 
jammu-Kashmir also. ltv/as saldthatarrargE'-
mentsforearlyelecttonsarebemg made. but SE-

can seethatthe situation there IS gOing from tad 
toworse So, do not bring the Situation to SUCh 

a pass that after one year this reSOlution 'sagalf' 
brought here to extend the Presla~:1t S Rule to' 
6 months more and Vie are asked 10 ;,UPP")ftl! 
We Will not support It then If such a th'q 
happens. you will beequai'v ',:spnnSible for 
wealtening the democr acv 
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Mr. Chairman. Sir. I would like to submit 
another pOint. In AyodhYa. Sabri MasJid was 
demolished by defying all the laws. it is truethat 
the State Government was basically respon-
slbleforitssafety. Butbetnganationalproblem. 
theCentrewasequal1y responsible for its safety. 
Those who were trying toweaken our roots had 
openly attacked thefaith of a particular religion 
I understandthattheCentre had gIVen a promise 
and assured this House and we used to take 
those promISes very senously. The Centre had 
saId that itwastheirresponsibility and tneywill 
not hesitate IIltaking stringent steps. come what 
may but even after repeated assurances. it is a 
matter of regret that it was not able to save the 
structure 

1B.OOhrs. 

It is unfortunate and therefore there IS no 
escape for you from shouldering that responsl-
bility.1 hold that If the Govemment continues to 
be a failure like this in discharging ItS constitu-
tional and legal responsibilities which have 
dl~ect bearing upon national unity and the baSIC 
values of the country • then will It result Into the 
weaKentng of the constitutional values and 
. moreover the faith of the people In the constitu-
tional system. will also erode. 

Se!:ondly. I would like to know as to what 
hasbeentheac:bonoftheGovemmentdunngthe 
by gonedays TheGovemment had assured that 
itwould solve the tangle. 

The assurances that you gave beforeelec-
tions are also there. The hon Prime Minister 
had. without giving any pre-thought. announced 
that Government would reconstruct the Babrt 
Masjid on the very same site but later on he 
himself ruled it out. Later on. the case was 
refereedtothe Supreme court You were aecus-
mgtheS.JP Govemment for all that happened 
and did also say that you people were not at all 
responsible for that It was said that the matter 

would be referred to the Supreme Court for its 
consideration on all the fundamental issues. but 
the matter was sent to seek the opinion ofthe 
Supreme Court. You could not implement your 
own decision even during President's rule. The 
Govemment said that it would set up a trust. It 
was said onthefloorofthis Houseand moreover 
setting up of two trusts was also assured during 
the course of Presidential address. Now.lask 
as to what steps have been taken in this regard. 
Why the trusts announced earlier have not been 
set up so far? Next. whether the construction of 
maunder-masjedthorough the said trusts 'I't'OU1d 
solve the tangle? I would like the hon Minister 
of Home Affairs to say here In the House In clear 
terms as to what the Govemment IS dOing to 
solve thiS problem which has shaken the very 
foundatton of the Untty of this country? I would 
like to know as to wnat concrete steps are 
proposed to be taken by the Government? 

OutcolleaguesoftheB.J.P. shouldaiso 
takenoteoftheunfortunatesituatton. TheS.J.P 
was there In power I am sorry to say that even 
after personal persuasions and persuatlons 
thorugh letters to Invite the Members of Parlla-
mentforseeklng thetrop'nlon. the chief Minister 
ofthethenB J.P GovemmentofUttarPradesh 
never dUring thewholeofhls period In the office 
paid any attention to thiS demand We also 
belong to the same state and we also represent 
different constltuteuencles ofthat state. The 
S J P Govemment has done nothing to Its 
credit. The development programme that were 
earlier In progress were suspended Such a 
situation was created that it appeared that there 
was a Government oftheworkers ofthe B. J. P 
It has near constiutionad necessary to seek the 
adVIce of others. Allnght. the Govemment of the 
B.JP was dISmissed In Uttar Pradesh. but what 
is being done there now. At present there IS a rule 
of bureaneracy in the State. Never had I seen 
such a situation under PreSident's rule as It 
prevails In Uttar Pradesh now . 

I havetosaywrth deepsenseofsorrowthat 
no adViser to the Government has time to re-
spond to letter orto meet us. When I wnteto the 
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Hon. Prime Minister, I get a reply and when I 
write to you I get a reply within ten days, but no 
reply comes from the advisers of the State 
GoIiernmentwhen I writetothem. They are new 
lords. They never respond even tothetelephone 
calls. when a ~son like me is not responded, 
howcanaoommon man expect any reply. I have 
no appreciation forthe present Governors be-
cause I do not remember to have seen such 
Governors. There are courts where there is no 
securdy hundreds of persons go there without 
any hindrance. But to have a meeting With 
bureaucrats; and the Chief Secretanes is very 
difficult I havenever met any Secretary in my 
life. When I have anything to (alk, I talk to the 
Chief Minister or I wrote to him. In cases of any 
problem I hold talks on telephone. But nobody 
responds even to telephone calls. 

IWOlHlaiketosubmittothehon. Ministerof 
HomeAffairsthatitisnotthatbureaucratsadopt 
arbirtary attitude only in uttar Pradesh, they do 
adopt such an attitude in other states as well. 
What I am saying is based on my personal 
experience and not on hear say. The Govern-
ment should check this habit and instructions 
should be passed that the bureaucrats should 
meettheMembersandotherpersonstomake 
out ways. I had personally requested the hon. 
Minister of Home Affairs six months back to find 
out some solution to the problems of Kashmir 
and Pul'lJ8b. Thatwas thetimewhen Prestdent's 
rule had not been imposed. I had suggestedthat 
the Government should keep contact with the 
public. State-level and district level Advisory 
Commrttee should be set up, People of 
reorgnised parties should be called fomegotia-
tlons. There is arbitrariness at present. We 
should assessttlelawand order situation, The 
GovemmentofttleB,J.P. is accused of what is 
happening there. In KanpursomeHarizansand 
some persons belonging to oppressed Class 
havebeenfTlUl'der8d, Therelirnbswerecut. ne 
local administration came into action onlywhen 
other persons reechedthere. Th«ehavebeen 
incidents of lathicahrge in Gorakhpur and 

Siddharth Nagar. You do not need to go far off, 
just assess the situation in Ghaziabad. 
Nonindustrilist is willing to set up any industry 
in Ghaziabad. They fear that they may be kid-
napped or may beoreced to give money unduly 
in case they set up Industries In Uttar Pradesh. 
The situation there is miserable. The Govem-
ment is not able to have a control over the 
situation, the Uttar Pradesh Police _seems to be 
toalty inactive. There are anti-social people 
present in every district There are gangs p0s-
sessing Illegal arms and they have nexus with 
the local authorities. 

Now I would like to draw your attention to 
some basic points that should be implemented 
at least during the President's rule. The ordi-
nance based on the report of Mandai Commis-
sion which was ISSUed during the tensure of 
Mualyam Singh and which provided for the 
reservation of27 percent seats in Government 
service was later on carried forward by the 
Kalayan SIngh Govemment Unfortunately the 
ordinance could not be replaced by anAd by the 
Assembly d4ring the period of Kalyan Singh 
Government. I would liketoaskastowhythe 
Govemment is not getting it done. Theprovision 
of 27 per cent of reservatIon should be imple-
mented in UttarPrad~. Whyisthereservation 
for Scheduled Castes IS not.being implemented? 
Shri Sitaram Kersir:ti has said here that the 
earlier provision of reservation laid down in the 
report of Mandai Commission wilt be imple-
mented The reservation in promotion is not 
being given in Uttar Pradesh to the Scheduled 
castes. Thereisnoreservationforthe~rd 
class people In Uttar Pradesh. Annattitude of 
arbitrariness is being adopted there. TheCentral 
Government should get this work done dunng 
thePresidenfsrule.lfitisnotdone. the Govern-
mentshould be ready to face its consequences 
. I would like to submit that the Government 
shouldgofor a special recruitment The G0vern-
ment should keep the deciSion of Supreme 
Court undefitsconsideration. It has been stated 
In the decision that the Government had not 
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implementing the reservation for backward 
classes people for 42 years. It was also there in 
the decision that the provsions of reservation 
should be implemented In such a way that its 
benefit is withdrawn soon after it is provided The 
Committee assigned with the work ofidentifying 
creamy layer IS composed of such persons who 
are against the policy of reservation. The Com-
mitteeshould be reconstituted . TheCommittee 
has submitted its report but nothing is being done 
in thiS regard in uttar Pradesh. The Government 
shoula take steps to implement the provisions 
of resefVanon. 

I am happy that an university in the name 
of Dr. Ambedkar has been opened In Lucknow. 
I welcome this step. TheGovemmenthasgiven 
it the status of a Central University but there has 
been no allocation for it In the present Budget 
Land has yet to be purchased for the university 
tit present no work on ttl at university is going on. 
Justa board of the said university has been put 
up there. The university in the name of Dr 
Ambedkar has of course been given the status 
of Central University, but nowthe Government 
should expedite the work by making special 
provisions In the Budget. sothattheacademic 
activities in the university may begin soon 

There IS much discontentment follOWing 
the proVisions made under this Budget The han 
Minister of Home Affairs should try to knowttle 
reasons The stipendament for the students 
belonging to the Scheduled Castes should be 
raised When I raised thiS Issue durtng the 
meeting of Dr Bhlmrao Ambedkar Centenary 
Committee. atthattimeadvisorShnR D Sonkar 
had said that what In was saying was corrent 
Students had resorted to strike, hungerstrike 
and satyagrahthere. They were beaten up with 
lath I and were put behind bar. Their stipend 
amount IS not being raised. The stipend amount 
being given IS the samethatwas being given 2~ 
JOyearsback Thepnceshavewasgoneup. But 

the stipend has not been raised. You should be 
considerate enough to accept the genuine de-
mands of the students belonging to oppressed 
class. If you do not have money even 10 pay 
stipend to blind. handicaps and widows then how 
would things move. the Central Government 
should find a way out because you cannot im-
poseataxtill a popular Govemment is elected 
The Government do not havea rightto impose 
a tax in a state which is under President's rule 
Now. theCentralGovernmenthastodosomthlng 
in this epecial situation as elections are not 
being held and President's rule is being ex-
tended. It should therefor. makea budget for 
Uttar Pradesh 

All development activities are standstill. 
The Members sitting over hereknowthatthere 
is no development taking place in uttar Pradesh 
except Jawahar ROjQarY Oj8na, forwtlich money 
is sent from here but that is too misued in the 
name of constructing a 2000 meter road or a 
pavernent (Intertuptions) but in fact no develop-
ment work is being wired out in the state. The 
Hon. Minister of Home Atfairs U.P. isa back-
ward State. Although, population wise it is the 
biggest State. It has several drawbacks You 
cannot rectify all of these during President's 
rule. Actually this is the responsibility of the 
Governmenttherebutasyou have got an oppor-
tunrty you must do some reforms In its struture 
and administration so that people of the State 
may work untidily and most of the problems of 
the State get resolved 

Just now Shn Hart Kewal Singh" was 
telling that the Governor has sanctioned a sum 
of Rs 600 crores I thoughtthat Rs 300 crores 
IS to be paid to the farmers as outstanding 
amount for sugarcane but you can wellimagme 
about the grievances otthe people when Rs. 600 
crore IS due as arrears tothesugarcane farmers 
The pnces of fertilizers are increased. the rates 
of electriCity IS raised. the students are not 
awarded any scholarst:llps and instrad their fee 
IS raised What is happening In your State? Why 
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payment is made there in every 15 days and that 
• 100 regularfy?(lnterruptions)You are rightly say-
ing that sugar price has been raised but its 
benefit is not reaching the farmers. Shri 
Kalpanath Rsi had made an announcement in 
this regard in the House, that the Government 
would clear all such arrears by 31 st March but 
nothing came forward in this regard. As per my 
information this amount is about Rs. 300 crores 
butthe amount mentioned by Shn Hari Kewalji 
IS much more but I am sure that in any condition 
it IS not less than Rs. 300 crores. You may 
enquire about it and should take immediate 
steps to pay arrears to them You should stick 
toyourword 

The Municipal Committee are in a very bad 
shape. They have run out of their resources. 
They are unable to provide tubewells to the 
people. There is no arrangement ofthewater 
even during wedding and festival season. There 
IS no electricity no water and people have to 
suffer. The MUnicipalities do not have arrange-
ments for elearnlng and for payment of salaries 
to their employees. Neither the employees of 
Water Deprtment nor the MuniCipalities have 
been paid their salaries, therefore Mr. Hone 
Minister you must give It a thought You are an 
experienced hand and you can well tnrace out 
the reasons We are paying 85 per cent of our 
budget In appalling salaries and on establish-
ment and do not spend on developmental works 
There IS need to take concrete steps in this 
regard 

It IS high time to take measures as thiS 
decade IS gOing to be terrible one which will 
witness great changes and conflict. Thepoorare 
ralsmg their vOice against the exploitation and 
atrocities being meted out to them. Here we 
celebrate the birth anniversary of Baba Sahab 
Shim RaoAmbedkarand in manydistrictofU. P 
, hiS statues are broken and attakedThe advisor 
has told that the Government have repaired 
those statues by spedning a sum of Rs. 35 
thousand. Butthe real question is not otrepairing 

them but of mending those feudal elements 
Today, the Prime Minister stated that he had 
called a meeting in respect of land reforms but 
every little progress has been made on this front 
I would request you to use thiS opportunity for 
baSIC reforms so that out values and system IS 
strengthened. 

SHRI KAMLA MISHRA MADHUKAR 
(Motihan ); Sir, hon Minister might remember 
that6 months ago all leftists supportedthemove 
to enforce Article 356 and Impose President's 
rule In a special situation in these four states 
ThiS special situation was that the whole nation 
was ablaze andthe demolition of Sabri Mosque 
had not only created communal disharmony but 
also the Image of India had suffered a set back 
Inthewholeworld. It was posing the reatto our 
constitution and national unity and overall deveI-
opmentofthenation.lnthatcondition, the leftists 
andotherpartiesexceptB.J P had supported 
your move to impose President's rule in four 
states. But today I oppose the proposal brought 
by you to extende the tenue of this rule. Why? 
It IS because countinuanceofPresident's rule 
goes against the very spirit of Democracy. It is 
an assault on theexpeclations and aspirations 
ofthe people. It also obstructs the Impostiation 
of the federal constitution You cannot even 
Implement the recommendation of the Sarkaria 
CommiSSion, therefore, I oppose it. 

Themostlmportantthing, Mr Chavan, IS 
whether the aim with which you have Imposed 
the PreSident's rule IS being achieVed. Are you 
heading inthatdlrection? No. I do notfeel so The 
way you have given your cooperation in the 
demolition of the Babri Mosqu IS known to 
everybody. You had received information at 12 
O'Clock but the Government got paralysed and 
did not take any action Even National Integra-
tion Council was ignored The assurance gIVen 
to the countrymen not fulfilled and It created an 
atmosphere of mistrust and fear among the 
minorities. Hon. Members. the members of 
B.J. P have undertaken an assignment con-
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cerning Lord Ram. One hon. Memberwas say-
Ing something about Lord Ram. I would liketo 
ask him towhlch Ram hewas referring to. The 
one who is omnipresent or the one which IS 
'Ramante Jogin H/fday Seh Ram" orthe one 
about whom Kabir has sald;-

Hindu kahe Mohi Ram Pyara 
Musalaman jahe rahmanaji' 
Aapas main abulari-Iari mue: 
Maram Nak Kahur janare 

Or the one which IS called "Oashrathl 
Ram", who had ordered to kill a Shudra just 
because he dared to study Vedas. I want to 
submit that there is an awakening among the 
backwards, theOalits. B.J.P. and Congress are 
hatching a conspiracy to crush thiS awakening 
and want to rulettlem. I wantto ask you whether 
you are going to promote secular force or 
strengthen ttle Integrity of the nation during the 
extended period of6 months of President's rule. 
Does not Government propose scanning of per -
sonslongingtoR.S.S., V.H.P.andBajra'I"fgDaI 
and remove them from administration In the 
B.J.P. ruled States, parthcualry In Uttar Pradesh 
If scanning IS not done your orders Will not be 
complied by the officers be It O. M. or any other 
officer. The B J P people have Intruded and 
Infiltrated Into the administration as well as the 
para military forces. YouVVlII have to slnglethem 
out. 

Sir,Iwanttogivesomesu9gestions One 
of them, IS to form committees constituting of 
secular forces at every level for Developmenta I 
works 

Secondly, RS 5, VHP and Bajrang Dal 
elernets should betraced out and removed from 
the administration and corruption should be 
lMpe<1out 

Thirdly, the Police and Para Military forces 

should be scanned. Fourthly, elections to all-
locoal bodies should be held and :;uch books 
which have been modified should be reviewed 
from the po lOt of View of National unity. 

Sir, I wantto submit that timely electIOns 
should be held. Social and Political scenario 
should be changed. Policy regarding reserva-
tIOn should be Implemented. We should get rid 
of Brahmanvad 

Withthesewords, I conclude. 

PROF. PREM DHUMAL(Hamirpur) Sir. 
I raise to oppose the motion moved by hon 
Home Mlnlsterto extended the President's rule 
In four States. The PreSident's rule was neither 
justified in December last nor It IS Justified at 
present when you talk about extendmg It by 
another SIX months. The Home minister has 
said In hiS statement that the work which was 
started to normalise the situation 

[Engi'sh] 

The process of normalisation has started 
and It wHI be hampered If elections are held 

[Tr anslat/On] 

What process of normalisation has been 
started and what Improvement has been brought 
about there? When was the law and order Sltu-
ahon bad, particularly In Hlmachai Pradesh? 

Mr Chairman, Sir, recentlythehon. Home 
Minister vlsrted/Shlmla and there he, himself 
admitted It at a Press Conference ThiS Issue 
was to be discussed yesterday, had the Issue of 
Impeachment of Justice Ramaswamy not pro-
longed The newspapers Tnbune Whlchlsan 
Important dally In North India, wrote In ItS edltO" 
nat columns yesterday that: 

"Shn S 8 Chavan" dunng hiS recent vista 
to the stateto take stock ofthe law and order 
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situation in Himachal Pradesh admitted 
thattheatmoshpherin Himachal Pradesh 
was conducive to hold elections, If his 
assessment was nghtthere seems to be no 
valid reasolls except political consider-
ations behind the extension of President's 
rule in four States where BJP Govern-
ments were dismissed In the wake of the 
Ayodhya InCidents on December6" 

The newspaper says that there IS nothing 
except polrtlcal prejudice In rts concluding para-
graph the paper says that 

"It IS also clear that because ofthe weak 
pOSitIOn of Congress party In Centrally 
ruled States, Hle Government IS afraid to 
hold Immedlateelecllons there Ontheone 
hand the state Congress PreSident and 
former Chief Minister Shn V"brabhadra 
Singh IS demadlng Immediate elections In 
the State and the hon Home Minister IS 
expressing satisfaction overthe law ana 
order srtuatlons In the State Whereas on the 
other hand the Government IS thinking of 
extending PreSident's rule there What IS 
paradOX' 

The hon Home Minister shoula ciantythe 
position Notonlythls the'lndlan E.xpress' had 
termed thiS steps In ItS edltma! as Regrettable 
deCISion and It has been ciearly stated that the 
deciSion of dismiSSing the State Governments 
earherwaswrong 

[English) 

'Apparently. the Congress leadership con-
linues to be nagged by a sense of uncertainty 
about the outcome of such elections F rom thiS 
pOlnlofvlew therefore, It will be sefer to expaend 
President's rule for another term of SIX months 
beyondthemlddle of Junewhen the present term 
IS duelo explTe' 

It goes onto say, 

"Even althls stage, the Government can 

show a better regard tor democratic norms by at 
least declaring ItS Willingness to hold elections 
well before the expiry of the proposed second 
term of SIX months of President's rule beginlng 
from mid-June" 

[ TranslatIon] 

Our colleague Shn Ram Nalk has given a 
good suggestion that Instead of SIX months, it 
should be extended for three months only and 
fresh elections should beconducledthesewithln 
these three months 

Mr Chairman Sir the'Tnbunewhlchlsan 
Important nevvspaper In North India further says 
thattheShlmlavlsrtaofShn a S.B Chavanthat-

[English} 

As IS hiS wont. he IS coy on the urgent 
necessity or the political comustlonS belhmd 
this move The chances arethatthere are none 
the Centre gOing by ItS old Instrvet of opting for 
bad course fanned then being reluclantto give It 
up TneCentre cannotflnd even a lame excuse 
to delay holding elections tothe V,dham Sabha 
by another Six months The administrative 
maChinery has not brooken down, even If the 
country was misled Into belieVing that It had In 

the wake olthe December 6 outage In Ayodhya 
There is thus, no valid argumentto perslstwrth 
the folly of Imposing PreSident s rule In the f"st 
Instance 

[ T ranslallon] 

These are the comments of a Newspaper 
which has been writing against us and now It IS 
wfltlng against your folly The Edltortal com-
ments 

iEngltshj 

"It WII\ be hazardous lor the Center to 
Imaglnethat ItS petl\lonwould be upheld by the 
apex Court, particularly In View of the stand It had 
taken In 1978 in a cases brought before rt by the 
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Government of Rajasthan. It had then said that 
the Judiciary had the righttodecidewhetherthe 
Presidentwas provided with adequate material 
to satisfy himselfthatconstitutional working in 
any State was not possible under the circum-
stances. The Center did not have any Valid 
reasons for dismissing the elected govemment 
except the known factthatthe BJP supported the 
movement for building the Ram Temple at 
Ayopdhya. It is obviousthattheCenterfeels that 
an ear election would bring BJP back to power". 

[T ran slation] 

Mr Chairman, sir justbeforemeoneofour 
colleague was saying thatthe general public 
want elections and their party President of State 
unit also want elections but we do not under-
stands as towhytheGovernmentdoes notwant 
elections Many hon. friends referred to the View 
of Dr Ambaedkaron Articles 278 and 278-A 
when Pt KhunJrI asked him a question; 

[English] 

"May I askmyhon friend Dr. Ambedkarto 
make one point clear? Is rtthe purpose of articles 
278 and #278 at 0 enabcelthe Central Govern-
mentto Intervenem provincial affairs forthe ask 
of good Government In the provinces" 

Dr Ambedkarsald "No, no TheCentral 
Government IS not gl'.-en that authonty 

[Translation] 

Not only thiS, many of our friends also 
quoted the Views expressed by Dr. ambedkar 

"Theproperthlngthatwewroughttoexpect 
IS that such articles would remain a 
dead letter." 

Burtsir, Instead ofa dead letter they made 

it a deadlyweaponto use againstthose Govern-
mentwhich are not of their own party. 

[Translation] . 

The BJP Governments were dismissed 
but in spiteof communal riot In Congress ruled 
States the Governmentdid not feel it necessary 
to use Artiele 356. (InterruptIons) The misuse of 
article 356 by the Central Government IS a set 
of terrorism similarto he useof AK-47 rifles by 
the terrorists against general public 

Himachal Pradesh IS faeng senous finan-
cial crisis today. One ofourfnends was asking 
as to why I was raising the matter of royalty 
Yesterday, I read In a newspaper, a statement of 
a congress lederwho said that Shanta Kuamrs 
Government In Himachal Pradesh could not 
solve the problem. of overdraft dUring Its 33 
months rule whereas It has been solved In 

Governors rule Within three months Today 
again it appeard In the newspapers that the 
Government of Himachal Pradesh IS again fac-
ing finanCial cnsls and the Government does not 
have suffiCient funds to pay even salanes to its 
employees That IS why I am ralsmghte Issue of 
royalty All States are receiving royalties on 
gas, coal and 011 Therefore, Himachal Pradesh 
should also be given royalty on hldro power 
projects commiSSioned beforeSepternber, 1990 
which amounts to Rs 200crores annually If the 
Central rule continues, the financial cnsls Will 
also continue there and the Situation would 
deteriorate further 

In the Eighth Five Year Plan the Govern-
ment has made prolvlson for Rs. 6000 per head 
for Jammmu and Kashimlr but for Himachal 
Pradesh it IS Just Rs. 300 per head Why thiS 
discnmlnatlon In allocation offunds when both 
states are hilly areas and Himachal Pradesh IS 
peaceful State Even though Jammu and Kash-
mir IS disturbed State. you allocated Rs. 6000 
per head whereas for Himachal it IS just Rs. 300 
per head. 
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TherewasanoverdraftofRs 212croes. it 
was learnt that the Governor of the State metthe 
hon. Prime Minister and the financial cirisis of 
the State was over and the budged deficit ofRs. 
100 crores was conneyed. The Finance Minister 
says that the Centre has not given any grant, but 
only the StateshareofCentral taxes was given. 
But now again the State is facing financial crisis. 
Therefore, I would liketo saythatwe should rise 
above party politics and make a joint requestto 
the Centre. The Conference was attended by the 
representatives of20oo Panchayats compris-
Ing of820 gram Pradhan. 744 up-Pradham 22 
Chairmen. 30 Vice Chairmen ofPanmchayate 
Samitles.48formerMLAsandfourM Ps You 
are ndlcullng such a massive conference and 
saying that people from Punjab and Haryana 
were there In the Conference I regretto say that 
my fnend does not recognise the people of his 
awn State 

So far as the transfers are concerned I 
would liketo request the hon Home Minister, 
who visited the State. to find out the actual 
position there Is it not a factthatthe officials are 
being transferred there after two-three months 
penod of their posting? He shoul~ also find out 
whether political interference In administrative 
matters has Increased tt~ere The Administra-
tive head has said about the transfer of some 
particular category of staff One faction of Con-
gress Party asked for transfers while the other 
faction stopped them The han Home minister 
can find outthefacts. I have some letters with me 
which authenticate It. but you are denYing it 
Here IS a letter written by a leading congress 
leader and I would like to read the last line of this 
letter 

{English} 

MR CHAIRMAN That cannot be read 

PROF. PREM DHUMAL: Why not? I will 
authenticate it and place it on the Table of the 
House 

MR CHAIRMAN There is some proce-
dureofdoing it. You cannot do like this. 

{Translation} 

PFOFPREMDHUMAL Allnght, I will tell 
about it without reading it The Governorwas 
requested notto implementthls deciSion other-
Wise. it Will prove detrimental to the election 
prospects of the Congress. 

[Enghsh] 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV) That IS the opinion of an indi-
Vidual It IS not a Government opinion 

PROF PREM DHUMAL. That IS an indi-
Vidual opinion of a leader and that IS why I am 
saying that you are politically Inter-femngthere 

[Trans/atlon] 

A diSCUSSion on Ayodhya programmewas 
held here Inthe house Underthls programme 
ration was being supplred at cheap ratestothe 
beneficiary families Wheat was being supplied 
at Rs 1 per kg nce at Rs 2 5 per kg and salt at 
Rs 0.25 per kg AfterthelmpositlonofPrestdent's 
rule wheat IS being sold atRs. 2 5 per kg and nce 
atRs 3.5perkg Thlsglftwasglventothepeople 
of Himachal Pradesh 

Other hon Members are also qUite eager 
to speak. Therefore I would liketo again urgethe 
han Minister to hold elections In Himachal 
Pradesh as a test case. to Judgethe populanty 
of the Congress because the congress party 
claims that Its prospects are every bright In the 
State Holdthe electtonstogaugethepeoples 
mood Only rarely you cometo the Holuse and 
talk of extending the Presldenrs rule In the 
State(lnterruptlOns) 

The hon. Memberfrom Ramtek predicted 
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ourdeom because-we proctaim to be Rambhakts 
and-wearRamheadband. Whilethecongress 
swears by Ramaswaml The Congress should 
feel ashamed for its yesterday s conduct Even 
then the Congress IS belithlng the name of Ram. 
The Congress is going to be doomed as IS 
evtdentfrom its deeds. The congress must learn 
a lesson from the past otherwise the Congress 
party will be routed In the elections 

Once again I would like to submitthatthls 
motion shoula be withdrawn and immediately 
elections should be held Intheconcemed States 

SHR! YAiMA SINGH YUMNAM (inner 
Manipur) Sir, I Ilseto SLJpportthe resolutions 
forthe continuation ofthe President's RUle for 
another SIX months i had a very bitter expen-
enceofthesuffenngs of the people when tT-IE 
Presidents Rulewas Imposed In my State With 
that feeling I amsupportmg. Whllesupporting It 
I haveto recall the circumstances that called fa' 
thelmpositlDn of President s Rule Inthesefour 
States. While recalling that I havetomenilonthe 
happenings of 6th December Thenatlonwas In 

an anguish mood So, In that context, the people 
appreciate the Imposition of the President s 
Rule m U P Rather. there was a complamt 
against the Union Minister, particularly the 
Home Minister was question as to why the 
President s Rulewas not Imposed earilert06th 
December On that account also. the Home 
Mlntster, clarified the POSition time and again In 
thiS House I am particularly convinced by that 
Because I am Member of the National Integra-
bon Council When the Meeting ofthe NIC was 
being held, Shrl Kalyan Singh gave an assur-
ance to the Council that he Will take action to 
protect the structure I alsothoughtthatthechlef 
MInister ofthat State Shrr Kalyan Singh would 
keep hiS words. But he did not do so That IS the 
trouble In view of that. I am supportmg the 
POSition of the Home Minister I agree with our 
hon. Members when they say that If it IS hap-

pened in my State, what will you do. 

I have really had a biter experience ofthis 
President's Rule in Manlpur Thatlswhylamnot 
supporting the President's Rule. But because If 
the circumstances that have now been created, 
It has to beextended. since It has been Imposed, 
It has to be extended because of the time factor 

Now: Will nottake much time I am riSing 
to support It With an understanding that the 
GovernmentwlIItry ItS best to hold elections as 
early as possible Why was It not held forthe last 
few months? I know under what circumstances 
thE eiectlon could be held In those four States 

Why was It not held? That IS what I am 
making a chargeagalnsttheGovernment Now 
I support nWlth the understanding that the Home 
Minister should not come agam In thiS House 
wt'1 another proposal for extension of the 
President 5 Rule In th0se four states 

-:-he j:fference between the President's 
Ruleand the popular Ministry mtheState IS that 
peopie fee: very much dissatisfied when there IS 
Presidents Rule In the State because they not 
getting any chance for Involvement In thedeve~ 

opment programmes In the State, andthatrs why 
the people suffer, that IS a fact And the bureau-
cratic approach towards thE: people while 
President's Rule IS there In any State, IS very 
much dissatisfactory So. I am not In farvofur of 
'I'"!lposrt,on of the Presidents Rule In any State 

I havecrtedClrcumstances underwhlchthe 
President's Rulewas Imposed In U. P and other 
States Otherwise, If the Situation of sixth De-
cemberwas not there, I think the President's 
Ruleshould not have been Imposed Inthosefour 
States because only on that accountthatthey 
were ruled by other non - Congress parties 

We are proud of our nation, our country 
because of upholding democracy, upholding the 
pnnclpleofdemocraCYln the country I am proud 
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of India being an Ideal country, an ideal nation for 
upholding the principle of democracy In the 
world 

While participating In the diScussion on 
this Resolution, I would Itketo mention that I am 
against any proposal for the ImpositIOn of 
President's Rule in Minaret: that IS qUite clear 
Some hon Members have proposed It in the 
~tex1 that there had been communal nots or 
some disturbances In that State But It cannot be 
the reason because there had been bomb blast 
In Bombay and the President's rule was not 
Imposed there. and In some other places also, 
the Presidents rule was not Imposed there, 
althougt', there had been some disturbance 
'':;nlythe President's Rule was Imposed In those 
lou' States because c! upholding secularism 
That was my consideratiOn! mav differ from 
yOu i 00 not mind buttnatwastheconslderatlon 
thatl made 

I wouid like to request the hon Home 
Minister to arrange to ralseex-gratla amount by 
the hon Prime Minister as the rellefforthose 
who are affected by those riots 

MR CHAIRMAN WearenotonManlpur 
at all 

SHRI YAIMA SINGH YUMNAN With 
these words, I conclude my speech 

! Trans/atIOn] 

SHRI S M LALJAN BASHA (Guntur) 
Mr Chairman, Sir, I oppose the motion moved 
by the Govemment for extending Ihe PrdlSdants's 
rule In the four sates ThiS arouses doubt regard-
Ing the Intention of the Government because 
beSides these four states Maharashtra and 
GUjarat also witnessed communal nts, Had the 
President's rule been Imposed In these two 
states too then we would have not doubted the 
Intention of the Go\lemment However, nothing 
of this sort was done. Therefore, doubtmg the 

Intention of the Government IS qUite justified 
From all thiS It became clearthatthe Govern-
ment is accustomed to mlsusmg the proviSions 
of the article 356 of the constitution. Totally 
dlferent procedure IS being followed by the Con-
gress Government regarding extending the 
President's rule In these four states in contrast 
tothe procedure followed by the National Front 
Government 

Mr Chairman Sir lopposethlsmotlonand 
demand that elections should be held Immedi-
ately In these four states wt1ere democrattcally 
elected Governments are not In office and mis-
uses ofthe Article 356 0 f the C onstttu'tJon should 
be stopped Immed:ateiy' 'vVlth these words I 
conclude ~y' speec:< 

[EngltsnJ 

SHR: BU-:-ASlN,,3H \,iaioreL When Isthe 
Homed Mlnlste~s reply:o the debate. S::? 

MR CHAIRMAN We wlli see. I do not 
Know 

SHRI BUTASINGH Letussayat7 O'clock 

MR CHAIRMAN! suppose so I cannot 
assure you 

[ T rans/atlon J 

DR LAXMINARAYAN PANDEYA 
(Mandsaur) Mr Chairman. Sir. while opposing 
the motion tor ex'tendlng the Presidents rule In 
these four States I would liKe to submrtthat had 
the hon Minister carefully gone through the 
Judgment of the Madhya Pradesh High court he 
would not have come here for extending 
President's rule at last In Madhya Pradesh and 
Himachal Pradesh This matt on has been moved 
because neftherthe hon Minister nor the Gov-
ernment has got the moral courage 

Mr Chairman. Sir, there were no apparent 
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ostensible reasons when the Governments of 
, these four states were dismissed and even now 

there is no any valid reasons for extending the 
President's rule in these States. The Madhya 
Pradesh High Court has categorically stated 
that no such conditions prevail there and the 
Central Govemment has failed to substantiate 
the reasons h this regard too. It is quite unfortu-
nate that despite all this the President's rule was 
imposed in the State. There are no such circum-
stances in the State as may force the Govem-
mentto impose orto extend the President's rule 
there. Thehon. MinisterofHomeAffairshasnot 
stated any reason for imposing the President's 
rule and nor has given any reasons forextending 
the same. Situation is just normal there and law 
and order Situation is also normal. though the 
State Administration is functioning smoothly 
there yet nobody is listeing to the Govemor of the 
State. Officers are funtioing in an arbi_tratry 
manner and the State Administration is dearly 
handicapped. In Bastarpooraredying. I am not 
sure whether you havecometo know or not that 
in Bastar 3 persona have died since the 
President's rule was imposed. Havever, the 
deaths have been offiCially confirmed. While 
makIng a submission I would liketo quote para 
24 of the judgement delivered by the Madhya 
Pradesh High court. It IS as follows-

[Engksh] 

"The Union of India has not been ableto 
support on any material produced before 
us, the imposItion ofthe President's rule 
only in the States ruled by the Bharatiya 
Janta Party.' 

[TranslaOOn1 

It has been clearly stated. Further it has 
been slated. 

(Engtsh) 

'Therewas no occasiOl" t,.. .~~~ any infor-

mation offailureofconstitutional machinery 
under article 356 of the Constitution, be-
causetherewas no Central directives, which 
were disobeyed or disrespected by the state 
of Madhya Pradesh. In the resorts of the 
Governor, there is no such speceiification of 
alleged dees or misdeds ofa State Govern-
ment in meeting the law and order situation 
in the State.' 

[Translation] 

The Madhya Pradesh High court delivered 
thejudgment in the light ofthe matenal evJdence 
produced before it. The counsel of the Govern-
ment was present in the Court and only after 
hearing the Counsel's argumentthe High Court 
delivered the judgment I would liketo quoterrom 
it. 

[Eng5sh] 

'TheGovernorln his letter has mentIoned 
acts of commission on the part of the State: 
but has failed to specefythem Reference 
has also been made by the him to the 
dilernmaoftheChiefmin:sterduetotheban 
on RSS imposed under the provISions of 
Unlwaful Activities (PreventIon) Act 1967, 
The Governor has nowhere mentioned that 
the Government at any POlOt oftime, had 
actually failed to implement the ban on. 
RSS.· .(lnterruptions) 

( Translation] 

I would liketosubmitthat instead ofseekJng 
edension of the President's rule in the atatethe 
Legislative Assembly shroud have been re-
stored. Then writ repetition pending in the Su-
prerneCortFaisntgtheHighCourt'sjudgment 
could have been withdrawn. Had the Govern-
mentgotfullfaithinthejudiciarythentheJudge-
ment of the High Court should have been 
honoured fam sony to saythattheGovernment 
is not honouring the judgment . Thehon. High 
court in para 32 has stated that; 
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·The Presidential proclamation, therefore 
forthe reasons given by us above deserves 
to be quashed being an invaid exercise of 

, power under articles 356 oftheconstltu'" 
tion." 

I thick the High {Court has directed the 
Govern ment to decide thin the period of 14 day 
whether it is going to restore to the Legeslative 
Assembly or it is going to file an appeal against 
. the decision ofthe high Court. I would stililiketo 
urge that the LegislativeAssembly should be 
restered; there is no need to extend President's 
Rule in the State. 

In fact, there is no Government ,as such, 
People have been dying dueto starvation. There 
is a acute shortage of drinking water in the State, 
specially in about 36 districts which arein a very 
bad shape duetothe consistant drinking water 
Crisis prevailing there. The elected Governmenl 
has been dismissed and the State Legislative 
Assembly has also been dissolved. Theseshould 
be restored so that the elected Government IS 
formed there and efficient and effusive adminiS-
trative functioning may taken place. The hon. 
Minister of Home Affairs cannot claim thatthe 
Central Government did not get a chance to 
placed its case In the Court. TheCentral Gov-
ernment had got an opportunitytothis effect in 
thiS High Court but rtfalledtodo so. I feel that the 
deCision taketo dissolve the State Legislative 
AssemblywasnotJustlfied. MaybetheGover-
nor had stated that there is a little deterioration 
In the law and order situation: but it was not so 
In Himachal Pradesh. Even the Rajasthan Gov-
ernment was dismissed. The Central Govern-
ment should clarify the reason for dissolving 
Rajasthan Legislative Assennbiy. It should also 
withdraw Its appeal made in the Supreme Court 
againstthe Judgment ofthe High Court; and 
restore the elected Government in the 
Slate. 

President's Rule should not be extended in 
any case in Madhya Pradesh, and an elected 
Govemmentshouidbeformedinthestate.WIth 
thisdennand,lstronglyopposetheproposalfor 

the extension of President's Rule. The High 
Court inthis regard has strongly condemned the 
Central GovernmentfQrtakingwrong action. 

19.00hrs. 

The Central Government is again going to 
takewrong step, it should not do so. Represen-
tatives elected by the peopleshould be given an 
opportunrtytoruntheadministration. Withthese 
words I oppose the motion. 

[English] 

MR CHAIRMAN' Wehadextendedthe 
time up to seven o'clock. I think now I will call 
upon the Home Ministerto speak and we will 
extend the time by half an hour. 

[Translation] 

DR LAXMINARAYANPANDEYA Mr. 
Chairman, Sir, it is such an important matter as 
It would be better If every Member gets a little 

. chance to speak It is a matter related to the 
extension of PreSident's Rule in four 
States. (Interruptions) 

[Engish] 

MR CHAIRMAN: Your Party has already 
taken a long time. All right, 

I will give you one ortwo minutes. Kindly 
cooperate with the Chair. 

(Interruptions) 

MR CHAIRMAN: IhavecalledShriFatmi 
Let him Finnish his speech Then we shall see. 

PROF RASASINGH RAWAT (Ajmer): 
Please extent the time. (Interruptions) 

MR CHAIRMAN: You are unnecessarily 
wasting the time. 

(Intenv/XiOnS) 
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MR. CHAIRMAN: Please allow him to 
speak. I havegiven him only two minutes. I think 
you are wasting your own time. Do not interrupt. 
No commentary please. 

[ T ransJation 1 

SHRI MOHMAD. All ASHRAF FATMI, 
(Darbhanga) Mr. Chairman, Sir, I am very 
thankful to you for giving me an opportunity to 
speak 1 wouldtakeonly 2-3 minutesto express 
may VIews so that the other hon. Members who 
want to express their views in this regard may 
also get an opportunity to do so. 

I am against the proposal of extending 
Presldent'~Rule. Really, when the Incident of 
6th Decembertook place, the country looked 
towards the Central Govemmentwith a hope. 
Had the Government taken a temely action at 
thattlme, the unfortunate Indent that took place 
in Uttar Pradesh could have been averted, had 
the Govemment applied Article 356 before the 
6th December incident, not only the lives of 
thousandsofpeoplewould have been saved, but 
thedemolitJonofBabrilMashJldwouldalsohave 
t;>een prevented I that case, it was the plbpe're 
use of Artlcie 356. 

Whenever the Article 356 has been in-

voked the hon. Members may go thorough the 
entire record it has mvariable been Insvoked 
aga,nstanoppositlOn ruled state If we take Into 
account the prevallmg situation all over the 
country after the incident of 6th December, we 
would find that maXImum number of nots took 
place in GUjarat. We got an opportunity to VISit 
various places all overtne country, and I do not 
think that the situation In any of the States was 
as had as that in Bombay and ISurat since 
mdependence After all , what was the reasons 
that article 356 was not mvalld In case ofthese 
states, why It was Invalid only agalnstthesefour 
sates I think that It was only to save the image 
of he GcNemmentafterfacing a severe defeat on 
account of the Demolition of the Babri masJid , 
that IS why the President's Rulewas imposed In 
1hefourstates. TheGowmmenthadaisowamed 

to bantheOrganisations like RSS, Bajrang dal 
etc. However, I claim herethatRSS and Barjrang 
Dal have been as much active all over the 
country as they were earlier, I feel that it is an 
evidence of Government's failurethat it did not 
succeeded in restarting their activities even 
after the imposition of Article 356. 

Today, a parallel Government is running In 
Maharashtra particulartYln Bombay, I had POinted 
out a few days back also that people of a particu-
lar community were being harassed. The hon 
Members would not find such an example of 
blatant harassment anywhere else In the coun-
try.ltisa bare fact that women and children are 
betngtortured in the pohcestatlons The Govern-
mem, at present is not paym~ any attention to it 
Their own party IS In power there, the hon 
MInister of Home MInister belong to the same 
place, how can he speak anything about the 
situation prevailing there. If the Government 
takes action agatnsttheculpnt, nobody would 
have any objection However there IS a n ex· 
amplethroughoutthecountry theway people are 
belOgterrified In Maharashtra 

So far as the development IS concerned, 
what to talk of the four states. it has been almost 
nil all over the country. The reasons bemg that 
the Centers IS unable to provide financial assls-
tancetothe States 

In my op'OIon, theCongress party Intends 
to take time to Improve Its own Image 10 theSe 
states. In View of Government utter failure IS 
tackling the situation with regard to the 6th 
December inCident, It IS reluctant to face the 
elections. It IS afraid that since the Imageof BJP 
as well as the Congress party have already 
spoiled and the National Fornt and left Parities 
may form the Government In the four States 
That IS why the Government IS reluctantto face 
elections 

I opposethemobonofe)(tencllngPresldent's 
Rule 10 these states and demand elections so 
that national Front and leftists may torm their 
C"..ovemmentthefe. 
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[EngHsh] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) Mr. Chairman, Sir, I 
must e~press my gratituteleto the hon. Mem-
bers who had the patience to participate in this 
debate .. (Interruptions) 

MR. CHAIRMAN It was agreed to by your 
Party. 

SHRI S.B. CHAVAN; Sir, in spite of a 
marathon discussion thatwe had on impeach-
ment motion. the debate could provide many 
hon Members to express their vew about the 
extension of President's Ruleinthefour States 

Sir. In the Initial stage itself, I would liketo 
express may Inability to say anythmg on the 
ImposrtionofPresldent'sRuie Someofthehon. 
Memberswerepleasedtostateaboutthejudge-
ment of Jabalpr High Court. Some hon Mem-
bers read out the judgement But Since the 
matter is sub-Judice , Ifthehon. Members do not 
followthe rules, at least I WIll haveto dothesame. 
I cannot possibly refer to the judgment of the 
Jabalpr High Court. And that is Why rtwill not be 
pOSSible for not refer to that, (Interruptions) 

[ TranslatIOn] 

DR lAXMINARAYANPANDEYA, If It 
has been published In the nespapers. what IS 
then the problem refenng to It. 

(English) 

SHRIS B CHANVAN ItisfortheChalrto 
deCide I would not say anything. The maters 
which are sub Judice are normally not referred 
to 10 the House and that IS why I am taktng thiS 
abundant prceautlon notto say on this Issue 

Myhon fnend, ShnChandraJeetYadav. 
I am happy that he has come, has said we can 
understand and promulgation of the President's 

RuleinUttarPradesh. But, intheinitialstageitsel, 
the seems to have some ktnd of a doubt in hiS 
mind whether the President's Rule imposed in 
the other three States IS justified or not. Sir, I 
would Implose of him to ktndly understand the 
implication of the statement that he has made. 
Does hewantto suggestthatthe Govemments 
ruled by BJP in the other three States were 
actuated by different kind of motivatIOns than the 
Uttar Pradesh GovernmentActually, everyone 
know that these four States were run on exactly 
the same ideology which was gIVen to them by 
the central organisation. Howfar Itis applicable 
in the case of Utter Pradesh and how. different 
it is gOingto be in the case of other three States, 
we wi II be mistaken by haVing a different kind of 
assessment? At least. I have nod doubt in my 
mind that they were actuated by the same 
obetuive.ThatisWhy. thehon. Member. Shri 
MukertetooktheobjectJOfl Hesaidthatwecould 
have appreciated if the Governmen of India 
would have acted under Article 36% before the 
demolion ofRamjanmabhoomi Babri Masjid. I 
can quitre appreciate his point of view. 

DR G.L KANAUJIA{Kheri) SIr,lamona 
a pOint of order. He cannot take the name of he 
Sabri Masjid as it is is disputed structure. 

SURI S.B. CHAVAN Iwouldhavequite 
appreciated his pOtnt of View (InterruptIons) 

MR CHAIRMAN. There IS no point of 
order. 

(Interruptions) 

[ Translation] 

SHRI PHOOL CHAND VERMA 
(Shafjapur) Sir, the Babrl Masjid dispute is 
sub-Judice The Issue of Madhya Pradesh is 
also sub-Judice, when he ISsueofM.P being, 
sub-Judice matter cannot be m"ntioned here, 
then. how the Babn Mahld I~"~,,canbemen­
honed here. It IS also sub-judlce. (Interrupbons) 
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SHRI GUMAN MALLODHA(Pali): Sir, the 
President has made a reference to the Supreme 
Court for deciding whether Ram Mandirwas in 
existence at the disputed site or not and this 
matter is Subjudice. Thehon. Home Minister 
knows itverywelL He should refrain from malking 
any assertion that it is Babri Msjid 

SHRIS.B. CHAVAN lamsorry, I. need not 
remin you that you had been the Chief Justice of 
the High Courtand that is why I need nottell you 
bcecasue you are more learned person and you 
can teach me as to how the rules are to be 
followed. So, Idonotwishtogointothiskindof 
a controversy at all. 

So long as the communal virus is there in 
the soceity and it is lying low, my only request 
to you is notto be undersome Iond ofa misgigving 
that this virus has been totally curbed. It is very 
much there. Some ofthe hon. Membrs have 
ewngonetotheexrtentofcomapringthosewho 
have destroyed the dispoted structuewith our 
martyrs saying that' there is the martyrwho has 
donethatjob'. They aretryingto comparethis ad 
oftheirs with the martyrs of the country. Bhagat 
Singh is also being compared withtthe people 
who have partiCipated in thedst5uction of the 
disputed structure. Sir, Idonotwanttogointothat 
aspect ofth question. Again, the kind of state-
ments which are being made-Shri Kayan Singh, 
thethen hon. Chief Minister of Uttar Pradesh is 
being paraded as a man who has achetved some 
kind of a tramandius hob clearly hob-clarly 
IOdlcates the feeling that they have in their 
mind. (Interruptions) 

MR CHAR I MAN No tnterruption. I hve 
IOterrupted. I heard all the hon. Members with 
rapt attention. I neverojectd. 

So,ldonotthlnkwecanbeunderawrong 
ImpresslOflthatthe kind ofa feeling die down. I 
would merely request all the hon. Memberswho, 
in fact, are interested in thewelfare ofthecountry 
at large, that by aU means have a national debate 

on what exactly is the connectiona of seculari. 
Certainly I have no oMetion to that But, atthe 
same time, please tell us whether you believe or 
you do nottryto mix up plitices and relgion? In 
your manfesto it has been mentioned that this 
was the mandate given to you. Very gOOd. If 
madate on a regligious issue is given, whether 
it is according to the IRepresentation of the 
People Act or not is the matter which the hon. 
Members should apply their mindto .At east I 
have no doubtthatthosewho seekthevotes in 
the name of religion, not only election petition 
should beflied against them buttheGovemment 
is seruoulsy considering as to before elections 
are held, whether this kind ofa party who, in fact, 
are trying to seek the vortes in the name of 
religion. (Interruptions) 

SHRI V, DHANANJAYA KUMAR 
(Mangalore) What about Keralawhere Friday is 
declared as a holiday? 

SHRI S.B. CHAVAN Sir, a point was 
aboiutthe Sarkana CommiSSion, Article 356 
and sarkaria CommISSion was one of the (Inter-
ruptions) I am not yetding. Please sit down, SIr, 
a point was raised about the Saekana 
Commission, (Interruptions) 

MR CHAIRMAN Pleasedonotif'lterrupt 
Nobody is allowed to Interrupt 

SHRI S,B. CHAVAN Sn, I qUite seethe 
POint I am nottrylngto compare the represen-
tative Government with the PreSidential rule 
There IS no companson between the two. Rep-
resentative government IS always betterthan 
the President's rule. At least I have no dount In 

my mind. Butwe have to have a situatlomn mInd 
that it is because of these emergency provilsons 
under the ConsititutJon that they have been kept 
aside (Interruptions) 

( Translation) 

SHRI RAlENDRAAGNIHOTRI (Jhansil 
Let the people decide (InterruptIOns) 
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SHRIS.B. CHAVAN: I also understand the 
messes as much as you understand. You may 
speal< loudly as much as you can, but it does 
not mean that you are speaking thetruth. Please 
listen patiently. 

(Engltsh] 

Sir, besides the financial powers to be 
delegated to the State Gvoemments emergency 
powers and especially under articel356 if cer-
tain provsions are there, that is a matter which 
is to be dicussed in the Sub-committee ofthe 
Sarkaria Commission and I have no doubt in my 
mind that with the counsell and with the advice 
ofihehon. ChletMinisters, who are represented 
there. we will beabletotakea decision which, 
In fact, will be Inthe interest ofthecountry Artide 
356 cannot be totally gvien up is the opinion 
which the Sarkana Commission has also ex-
pressed. But he has modified the statement by 
saying that number of other things nead toi be 
done. That IS an issue in which we will have to 
go. Before that it wi II be difficult for meto say as 
to how we propose to go Into the matter. 

I have been to all the four States and In all 
the four States, unfortunately, we find that there 
IS a huge deficit I can understand In the case of 
Hlmchal Pradesh I had gonetoHlfTlCha1 Pradesh 
and a pOlntwas made before methat In the case 
of Spelcal Category States, non-plan gap should 
have been conSidered in a very sympathetic 
manner by the Ninth Finance CommiSSion but 
some how the Ninth Finance CommiSSIOn went 
by what we call the normative approach. 

On the baSIS of certain norms their recetpts 
were calcuated and pon the baSIS of certain other 
norms the expenditure was also calculated In 
the cases of speCial category States what ap-
plies In the case of bigger States may not 
necessanly hold good In the case of speCial 
category States. So I have advised the pubhc 
representatives who cameto see me and also 
the Advisor and the Governor thatthey have to 
put up their case before the Tenth Fiancee 

Commission in a befitting manner and bring 
beforetheirnoticethat his is a special category 
State and bridging of this non-plan gap is beyond 
their capacity and so some other norm wlll have 
to be applied in the case of Himachal Pradesh. 
At least I have no doubt about it 

SHRI GUMAN MAL LODHA . Sir, for 
Rajasthan there is a surplus of Rs 6 crores 
which was told by the Mlnlster(lnterruptlOns) 

SHRIS.B. CHAVAN. ifthatisso, I will be 
very happy. (Interruptions) 

MR CHAIRMAN. Unless the Minister 
yields you cannot speak. You cannot go on 
speaking like this. , You have to request him to 
yieldrfheyield, you can speak Youcannotstand 
up and go on speaking likethis. This IS notthe 
way. 

(Interruptions) 

MR CHAIRMAN Please resume your 
seat 

(Interruptions) 

SHRIS.B. CHAVAN: Sir. a pointwas made 
ablaut lateRajlVGandhl's memory being com-
memorated but he 73 rd and 74th amendments 
ofthe Constitution Some Hon. Members said, 
itwas satually a thing done before TheAllahabad 
case was brought before me I think there IS 
some kmd of misunderstanding. If the prOVision 
In the 73rd and 74th Constitutional amendment 
s are gone Into, there IS a dlstinet difference bet 
ween the position as It IS obtamg In Allahabd 
case and as It has been Incorporated In the 73d 
and 74th amendments 

A point was made about the Advisory C0m-
mittee It was not pOSSible to constitute thiS 
committeeWlthin SIX months. Someofthehon 
Members wanted to knowwhy I think It was day 
before yesterday thatthe hon Speaker, was 
pleased to sate In not the House Itself that I have 
wntten a lettert0 thf' Speaker. and the Chairman 
In thiS regara • 
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DR.LAXMlNARYANPANDEYA:Aftersix ANHON.MEMBERThesameargument 
months? 

SHRIS.B.CHAVAN:Areyounotawareof 
my Jetter(lntenvptions) 

I havewnttentotheSpeakerandalsotothe 
Chairmanandtheyaregoingtonominatethe 
MembersofboththeHousesandtheseadvisory 
committees will be constituted and where the 
legislation is to be adopted by the President in 

. these areas, theseadvisorycommitteeswillbe 
abletooperate inthatarea and gi'letheiradvice. 

A point was made by Shri Khan from 
Madhya Pradsesh as to what exac:tIy is the relief 
arnountvhchhasbeengiven. This isforMadhya 
Pradesh. TherelieftothefamiliesofthosekiUed 
inriolswhosenumberis147isRs.3,19,40,OOO, 
The amount to those injured whose number is 
357isRs,4,96,OOO. There8re7,009~of 
thosewoaresuffering damagedtotheproperty 
andthereliefgiYenisRs. 2., 85,132, 350. So,this 
is the kind ofreliefwhich has been already been 
given. Might be that there may be a fewcass 
which have been reliefoul iftherarecases, we 
will ceCainlylook intothosecasesand seethat 
properreliefis gM!ntothe&epeopleaccording 
tothenormsannoucedbythePrimeMinisterin 
this House. 

Apoirtwasalsomadeaboutthepopulation 
ofU. P. which happenstobeabout 16 percentof 

. thetotal population and thefigures ofthosewho 
arebelowthepovertyline. lwillontyrequestthe 
000. Memberinsteadofasking meto goirtothe 
details himself may try to find out as to what 
exactty is the reasons and he himself Will be 
conviced as to what is the rate of growth of 
popuIationinthatarea. andthekindafreliefwork 
in which are given, ultimately, (Interruptions) 
Within six months, Sir, whatever may be the 
figuresthat I give, they are theresultofthework 
done by the previous govemment.l donotthink 
that immediately afterthe Presidenfs Rule is 
applied(lntenvptions) 

is given. 

SHRI S.B: CHAVAN; Why? What is the 
matter? I hope you understand what I say. 

Aftertheyearends, thereforwegetthefirst 
quarterly reportwith effect the efficiency ofthe 
Government, I do notthinkthatthoseofficerand 
theGovemoraftertakingthecharge, \\1thinthree 
months they could have done anyting more; it 
becomes the responsibility ofthe Govemorand 
his advised to seetlleater resources which have 
been promised atthetimeotactuaJ plan discus-
sion - the actual plabn discussions clear1y indi-
catedthattheStateGovemmentdid nothavethe 
resources, they promised resource mobilisation 
ota particular order and invariably every State 
Government is saying that 'it is beyond our 
capacity' One hon. Member has gone to the 
extentofsaying Sincewe are now. Memberhas 
gone to the extent of saying since we are now 
asking forthe extensIon of President's Rulefor 
six months, heistryingto penaliseme by saying 
thattheGcNemmentofindiashouid hear its cost 
I do notthinkthatthis is goingto be possible, but 
whalewrresources are available, theyshould 
begiven. Thehon. Member, I don't remember, 
IthinkitwasMr. MohanSingh,madeapointthat 
theliquorshopswerenotauctioned. Theinfor-
mation that I got is that out of 63 districts, 60 
districts held auction. So, the point is not correct 
that auctions have been given up and certain 
lobbies are being benefited by this kind of a 
decision. 

Sir, another pointwas made. Eighth growth 
centres havebeen given to Uttar Pradesh is also 
oneofauctionshe points>Mlic:tlwas made, might 
be lwan'tbeabiautto givetheexact number, but 
even in respectottheseeighth growth centres, 
I wil request the hon. Members from that areas 
to kindly give proper attention and seethat you 
areableto make full use of the growth centers, 
which have been allotted, Out of 100 given to 
different States. p.vary Stale Government is 



5'37 Re. Continuance of VAISAKHA22, 1915 (SAKA) of U.P., M. P., Himachal 538 
. Pradesh and Rajasthan Proclamation in respect 

tryingtotakefulladvantageofthegrowthcentres 
grantedtothem."lamsurethathon. Members 
will also dotheir bestto seethattheywill be able 
totakefulld~tgage ofthegrowth centres. 

An hon. Memberwas pleased to state that 
Trusts have not been created. Sir, we have been 
ableto create a situation in which the Trusts the 
means, are being finalised now. It is a question 
of setting up the Truste and registering and them. 
The matter is alsoto be decided by the Supreme 
Court in the case of reference which as been 
made under Article 143. 

A point was also made, Sir, that in spite of 
the President's Rule, why is itthattheGovern-
ment could not take the decision about taking 
recourseto Article 138 (2)andwhy Article 143 
Ithinkthls pOint has been debated so manybme, 
as I have clarified the whole thing before,. But I· 
must say that taking all these litigations to the 
Supreme Court and whiling awaythetimeln that, 
would have been a very dilatory process. In-
stead. a pOinted reference was made to the 
Supreme Court that 'this IS the pOint on Which if 
you weretotakethedecision, then everything 
Will get settled. Th'at iswhy ,at least I have no 
doubt in my mind that our ideas are quite clear 
that Article 143 had to be resorted to because~ 
just wanted to have the clear verdict of the 
Supreme Court 

MR CHAIRMAN' One minute. I will take 
itthatthe House agreesthatthetime is extended 
till the voting process is over 

(Interruptions) 

[Translation] 

SHRI LAL.K. ADVANI (Gandhi Nagar): I 
rememberthatyouhadtriedtoconvinceusthat 
Article 138 (2) should be there as Article 1 33 is 
useless. Now you are giving the same argu-
ments to me also. (Interruptions) 

SHRIS.B.CHAVAN:I agreewlthyouthat 

I had said it at that time because there was 
KalayanSingh Government in U.P. Whenwe 
tried to make them agree, they refereed to do so 
and so we were unabletotakethe recourse of 
Article. 138. If we had applied this Article on the 
advice of the Govemor, it could have become an 
issue of morality. So, wedid not do so. 

[Engish] 

Sir, somehon. Members raised the point of 
not gettling any reponsefrom the Governor. 
Regarding this, I have issued intructions that 
when the public representatives siteto them, 
they should respond, they should meetthepeople 
and they should look Into th~ :.' 
grievances and seethattothe extent possible 
they try to help them out Then Chandra Jeetji 
raised the porntaboutthe creamy layer commit.: 
tee formed by the Uttar Pradesh Government I 
will certainly look Into thiS matter and if the 
members of that committee are antI-Mandai as 
has been mentioned by Chandra Jeet I will see 
that those who understand the problem are 
represented In that Committee Then. about Dr, 
Ambodkar Central University, of course, I need 
not tel! Mr. Chandra Jeet Yadav that there is no 
provisions dunngthecurse of the year. But in the 
Suppltmentary Demands we can ask for the 
proviSions. I do notthinkthis university is going 
to languish because of lack offunds. Enough 
funds will be provided to it and we will see that 
this university takes shape as early as possible. 

Sir, another point which was made was 
about the arrears of sugarcane. (Interruptions) 

[ Translation] 

SHRI MOHAMMAD ALI ASHRAF FATMI 
When you are going to invoke Article 356 In 

Maharashtra and to ban Shiv Sana? 

SHRIS.B. CHAVAN;Wehaveheardyou 
patiently, now you must listen to us too. (Inter-
ruptions) 
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[English] 

MR. CHAIRMAN: The Home Ministerwill 
reply. 

SHRIS.B. CHAVAN: Sir,apointwasmade 
about the payment of arrears. Almost Rs, 1,200 
crores have been paidto the agriculturjsts and 
out of this Rs, 1,200 crotes, about R. 90 crores 
are still left and Shri Kalp Nath Rai gave an 
assurance on the floor of the Housethat every 
effortwill be made to see thatthese arrears are 
also cleared by the and of his month. I am quite 
sure, he will look into the matter. 

Sir, I haveteiedto clarify mos of the points 
whichthreehon., Members have raised. So, I 
now req uest the Houseto kindly approve these 
resolutions. 

SHRI RAM NAIK(Bombay North);What 
about my amendment? 

SHRI S.B. CHAVAN Abouttheamend-
ment I would hketostatethattheConstitutlon of 
India contemplates SIX months terrnto begiven 
prOVided it IS not revoked earlier. If it is revoked 
earlier, then three orfour months can be given. 
Butwhile asking for extension, the Constitution 
of India provides for SIX month's extension only. 
So, I would requestthe hon Memberto kindly 
withdraw his amendment: otherwise, I would 
request the House to reject the 
amendment (Interruptions) 

[Translation] 

SHRI MOHMMANDALI ASHRAF FATMI 
When you are gotng to Invoke Article 356 in 
Maharashtra and when you are going to ban 
ShivaSena? 

[Engbsh] 

MR. CHAIRMAN Maharashtra is notthere 
on the agenda at all. I suppose there is going to 

be a discussion on the Bombay bomb blasts. At 
that time, you can raise this point. 

(Interruptions) 

[ Translation] 

SHRI LALK. ADVANI: Mr. Chairman, Sir, 
during this debate many of colleagues have 
discussed elaborately the misuse of the Article 
356. The misuse of this article had been made 
on a number of times, but it IS forthetirsttime 
that a High Court too had pronounced categori-
callythatthedismlssal ofthe'Madhya Prade~h 
Governmentandthe dissolution of the Legisla-
tive Assemblywere entirely against the Consti-
tution. This case has been referred tothe Su-
preme Court ... (Interruptions). 

Mr. Chairman, Sir I admitthatthere are so 
many constltu.tlonal experts In India. They too 
have given their comments on the dismissal of 
the Govemment on the 15th December.. 

[English] 

This IS an outrageous assault on the Con-
stitution. 

[TranslatIOn] 

ThiS was stated particularly by thosewho 
have criticised the ,Ayodhya InCident But I hold 
that it was a lame excuse at thattlme. Today I 
hold that there IS no such excuse as may call for 
the eXtension of President's rule In these states 
for further six months. 

[English] 

While that was wrong, 10 thiS case, it is 
blatantly and patently partisan. 

[Translation] 

Barring his party motive, the hon. Minister 
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of Home Affairs cannot point out any other 
justification for not holding elections at present 
Out of these four states, the case of Madhya 
Pradesh may be different as the Jabalpur High 
Court in Madhya Pradesh has stated that fresh 
elections should not be held there and the pre-
vlousAssernbly and the then Government should 
be restored there. So the Government can say 
that they cannot, hold the elections there. But 
they can hold elections in other three States. 
Just now It was stated in your presence that the 
elections can be held there becausethe Govern-
ment itself stated thatthe law and order situation 
was very good there. Even then the Government 
IS not holding elections there Therefore, I hold 
that 

[EnglIsh] 

This Isa gross abuseofartlcle 356, exten-
sion being glve~ for SIX months only for partisan 
conSideration 

[ Translation] 

I would certainly liketo state that some-
times the people may forget but they cannot 
forget It so early. If the Issue of Ram Mandlrwas 
proving detnmental for you at that time, the 
Ramaswamy Issue also will prove detnmental 
foryou Therefore, If the Government thinks that 
by extending the President's rule for a pened of 
another6 months, the situation of their party will 
Improve there, then they are grossly mistaken 

Mr. Chairman, Sir, my colleagues do not 
agree to thiS resolution and we oppose it and in 
a Llid to demonstrate the protest we stage walk 
out of the House 

19,38hrs. 

(Ther~after Shn Lal K. Advant and some 
otherhon Members left the House) 

[Engksh] 

MR CHAIRMAN: I will nowtake up voting 

on each and !'Nery Resolution separately. I shall 
first put the amendment moved by Shri Ram 
Naiktothevoteofthe House. 

SHRI RAM NAIK: Let me respondtothe 
request I must respond first Then only I can say. 

MR CHAIRMAN: The hon. Minister re-
quested you to withdraw your amendment Are 
you withdraWing your amendment? 

SHRI RAM NAIK I must say something 
and then I will tell you. I should be allowed to 
respond to his request It is my fight 

I have suggested that the period of six 
months should be reduced to three months only 
because In Kerala and Tamil Nadu, some by 
elections areto take place after three months 
So. within three months if elections can take 
place in Kerala where already communal atmo-
sphere IS there according to thiS Government's 
deciSion. so, naturally within three months simI-
lar elections can be held in all the four States. He 
has saldthatthemintmum penod IS SIX months. 
No, it I~ not like that The penod can be SIX 
months and less than that The penod can be SIX 
months and less than that That IS why I have 
suggested that In my amendment Ilnslstthat he 
must accept the amendment and If he IS not 
accepting the amendment. then, pleaseputitto 
the vote of the House. 

MR CHAIRMAN I am putting to the vote 
of the House. 

[ T ransiatlOf1 J 

SHRI BHOGENDRAJHA (Madhubanl) 
Mr. Chairman, Sir, I am on a pOint of order. My 
pOint of order IS that Just now the Leader of 
Opposition party - the Bharatlya Janata Party 
has walked out of the House in the presence of 
allofus.lwanttoknowwhetherthehon Member 
has violated the party whip by staYing In the 
House or not and whether he IS staying here 
against the antidefection law. It may please be 
clarified as to why he has stayed In the House. 
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.[English] 

SHRI RAM NAIK: I had walked out of the 
House and I have come in again. You do not kncm 
what is meantbyWhip. You area senior Mem-
bar. whip meansthree-lines Whip. I have gone 
out and then I have come in again. You are a 
senior Member. If you do not knowthe meaning 
oftheWhip,tnen,youhaveunnecessarilywastedl 
yourthreeterms intheLok sabha .. (Interruptions) 

MR CHAIRMAN: When his Party has 
walked out, whether he should attend and press 
hiS amendment is between him and his Party. 
The '-louse has nothing to do with it 

(Interruptions) 

MR CHAIRMAN: I shall now put the 
amendment to the first Resolution moved by 
Shri Ram Naik to the vote ofthe House. 

Amendment No. I was put and negative. 

MR CHAIRMAN: The Question is 

"That this House approves the continu-
ance In forceoftheProciamation, datedthe 
6th December, 1992 in respect our Uttar 
Pradesh, issued under article 356 of the 
Constitution by the President. for a further 
period of six monthswith effectfromthe6th 
June, 1993." 

. The motion was adopted. 

MR CHAIRMAN: I shall now put the 
amendmenttothesecond Resolution moved by 
Shri Ram Naik to the vote of the House. 

Amendment No. I was put and negative. 

Mli CHAIRMAN: The question is: 

'Thatthis Houseapprovestheoontinuance 
in forceoftheProciamation. dated the 1 5th 

Pradesh and Rajasthan 
December, 1992 in respect of Madhya 
Pradesh, issued under article 356 of the 
Constitution by the President, for a further 
period of six months with effect from the 

. 1~thJune, 1993." 

The motion was adopted. 

MR CHAIRMAN: I shall now put the 
amendmentto the third Resolution moved by 
Shri Ram Naik to the vote of the House. 

(Interruptions) 

MR. CHAIRMAN Are you on appoint or 
order? 

[Translation] 

SHRI BHOGENDRAJHA: Mr. Chairman. 
Sir I would like to seek a clarification from the 
hon. MintsterofHomeAffairs Lasttime, thehon. 
Minister of Home Affairs has assured us that 
election can be held in any Single state like 
Himachal Pradesh any other State and it is not 
essential to hold elections in all the four States 
together. It may be possible that elections are 
held in one State. Secondly, I would liketo know 
the time by which the 12 members Advisory 
Committee would be set up in all the States. 
What is the position regarding these two ques-
tions? . 

SHRI S. B. CHAVAN: Elections Will be 
held in all the four states together and not sepa- . 
rately. Secondly, I have already clarified regard-
ing the Advisory Committees. 

[English] 

MR CHAIRMAN : I shall now put the 
amendmenttothethird Resolution moved by 
Shri Ram Naiktothevoteofthe House 

Atn8ndmentNo.lwll8putandnegatNe. 
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MR. CHAIRMAN: The question is: "That this House approves the continuo 
anceforce in of1he Proclamation. datedthe 

"That this House approves the continuo 
anceinforceof1heProcIamation,datedthe 
15th Decerrber, 1992inrespectofHinachal 
Pradesh, issued under article 356 of the 
Constitution by the President, fora further 
period of six months with effect from the 15 
June. 1993." 

The motion w8Sadopted. 

MR. CHAIRMAN: I shall now put the 
amendment moved by Shri Ram Naiktothevote 
of the House. 

AmendmentNo. I wssput and negatived 

. MR. CHAIRKAN: The qUestion is: 

15th December, 1992 in respect of 
Rajasthan, issued under article 356 of the 
Constitution by the President, for a further 
period of six months with effect from the 
15thJune.1993'" 

The Motion wsadopted 

MR. CHAIRMAN: The House Stands ad-
joumed to meet again tomorrow on Thursday. 
13theMay.1993at1100hours. 

1944hrs. 

TheLokSabhathenadjol:lmedtHl 
Eleven of the Clock On Thursday. May 13 . 
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